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LOK SABHA 
Wednesday, DecembeT 6, 1961/AQTaha-

yana 15, 1883 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

QRAL ANSWERS TO QUESTIONS 

KaUnga Tabe Ltd., 0rlsD 
+ 

• J Shri Ram KrishaD Gupta 
117."\. Sbri ChlDtamoDi PIUJ1rrahI: 

Will the Minister of C_ IUId 
IDda&try be pleased to state: 

(a) whether it is a fact that zinc 
was allotted to MIs. Kalinga Tube 
lAd., Orissa for manufacture of pipe; 

(b) if so, the total quantity of zinc 
allotted; 

(c) whether it is a fact that it has 
been misused; 

(d) whether Government have 
received any complaint in this regard; 
and 

(e) if so, the action taken thereon? 

fte MiDister of Imlastry (Shrl 
llaDubhal Shah): (a) Yes, SIr. 

(b) The total quantity of zinc allot-
ted to MIs. Kalinga Tube Ltd., Orissa, 
during the period July, 1957-Septem-
ber, 1961 is 10,230.94 tons. 

(c) No, Sir. 

(d) and (e). Yes, Sir. Compllililts 
were received against certain firms in-
cluding MIS. Kalinga Tube Ltd., Cal-
cutta. These complaints were inves-
11180 (Ai) LSD-l. 
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tigated and the allegations were found 
to be baseless. 

Sbri Ram KrishaD Gupta: May I 
know_ whether it is not a fact that 
some quantity of this zinc was sold 
in the black market? 

Shri llaDubll.ai Shah: I have already 
denied the allegation. We examined 
it through all possible means and there 
has been no sale in the black market. 

Shri ~ PIUJ1rrahI: May I 
lmaw whether the Director-General'lI 
office had enquired of the K.aliDaa 
Tubes and had asked for a detailed 
statement of the utilisation of zinc 
which had been allotted and how it 
was consumed or used? If so, may I 
know whether a statement was sub-
mitted by the Kalinga Tubes? 

Shri Manubhai Shah: AIl these state-
ments have been examined. We do 
not go on collecting all the statements 
for years. As I said, all aspects, as 
to where they used it, or where they 
consumed it in production, have been 
examined and the allegations have 
been found to be completely baseless. 

Shri CIdntamoDl PaDigarhi: May I 
know whether the hon. Minister is 
aware that the consumption of zinc by 
the Kalinga Tubes is only one thou-
sand tons per annum, while they have 
asked for allotment at the rate of 5,000 
tons per annum? How is the hon. 
Minister satisfied about this? 

Shri Manubbal Shah: Both figuree 
are not very correct. They have been 
calculated on the quantity of zinc 
required for zincing tubes, that is for 
galvanizing them and only such quan-
tity of zinc as is needed for their 
production is allotted. 

Shri &raj Raj SiDch: From which 
country was this zinc imported? 
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Shri Mimubhai Shah: From many 
runtries includine Canada. 

Shri Braj Raj SiDch: Wu it import-
i from Germany also? 

Shri Manubhai Shah: No, Sir, not 
,om Germany! 

Shri Panigrahi: May I know the 
uantity of zinc for which import 
.ncence was issued to this firm and 
rhether the same quantity wlp im-
orted, or hieher quantitie.ll were im-
orted! 

Shri Man.bhal SlIah: All thee aa-
eets have been gone into. Allot-
lent of electrolysing zinc or galvaniz-
19 zinc is not done to this firm alone. 
'here are numerous firma in thiJI 
()U11try to whom every halt year we 
lake allotment of zinc. As we reci!iv-
d complaints, we went into them. 
'he Police Branch went into it and 
ile whole alletation was found to be 
ueless. 

SUi Chintamonl. PauJcra]Ii: The zinc 
ras sold in the blacKmarket. There 
re five firms in Calcutta which have 
een given import licences. Wll would 
ike to know from the hon. Minister 
rhether the zinc which was inlported 
tl the name of this firm was not IIOld 
tl the black market. 

Mr. Speaker: The hon. Member will 
esume his seat. I have allowed him 
ufficient opportunity. The hon. Min-
ster has said. not once, but thrice, 
hat police investigation has been 
nade, every possible kind of enquiry 
'lis been made and the allegation has 
oeen found to be baseless. What ill 
:he meaning of persisting in it? 

~ .. fi:f ~ liI';r.n 
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'mfT '1>1" 'f{ ~ .m: ~  'lfr f'fi rrfrqfu-it 
'flff 'SI'llfo ~ ~ ? 

The Depu.ty MiDister 01 Extemal 
Mairs (Shrimati Laxmi Menon): The 
Second Plan came into effect on the 
1st April, 1961 and since then a total 
sum of Rs. 45 lakhs has been advanced 
to the Sikkim Government tor PlaD 
expenditure. Further sums will be 
made available as and when needed. 
The projects started during the first 
plan period are being completed. 
Steps are in hand for providing the 
Indian technicians required and also 
for arranging assistance in r~ 

Sikkimese personnel for technical and 
administrative tasks under the Plan. 
Material aid in the form of essential 
machinery, stores, etc. is also bein. 
giYeJl. 
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Shrimati LaUhmI Monon: Rs. S:H 
aores was set apart tor the First PIan 
and Rs. 8.1 crores tor the Second Plan. 

Shrl Bbakt D8I'IIbaD. rOse-

The Prime MiDister aDd MiDI.&u 
., Extemal Mairs (Shrl Jawaharlal 
Nehru): My hon. colleague the Plan-
ning Minister tells me that the Plan-
ning Commission sent an expert team 
there to look into the competence and 
resources ot the people there and 
then passed certain schemes which we 
have taken up. 

Hr. Speaker: I under.tood the hon. 
Member to say that since the first al-
lotment has not been spent, ~ 
should a second allotment be made? 

Shri Jawaharlal Nehru: Maybe the 
first allotment may not have been 
spent: I have no recollection ot it. 
Any how this has been calcuIated 
keeping in view the capacity of 
spending it and actually traininl the 
people to do this work. 

8bri D. C. Sbarma: May I know 
through what agency the evoluatioB 
ot the work. completed is done-whe-
ther through their agency or our OWD 
experts? 

The MiIlIster of Labour ..... Em-
plo)'JDont and PIBIlIIiDc (Shri Nanda): 
We are in close touch with them. 
They have been coming here and we 
have been discussing their plan with 
them and also what are the possibi-
lities ot actual implementation. Our 
team went there, looked into all as-
pects and drew up a plan with a view 
to its proper implementation. 

lDdustriallsaticm of Bural Areia 
"ZO. Shri BarIsh Chandra Mathur: 

Will the Minister ot Commerce aDd 
1Ddustr,. be pleased to state: 

(a) what positive steps and inem-
tiftS are provided tor the dispersal of 

industries and promotinc indumiUi-
sation ot rural areas; and 

(b) whait provision has been made 
tor the purpose this year in respect 
ot (i) small lCale industries, and (ll) 
village industriea? 

The Minister of IDttIlllb7 (8IIIt 
llaDubbai Shall): (a) and (b). A 
statement is laid on the Table of the 
House . 

Statement 
The schemes tor the development It 

Khadi including Ambar Khadi, Villa&e 
Industries, SericuIture, Coir an'- Haad-
looms serve tor the large put 
rural areas. OIII an drerage, more than 
60 per cent ot the- total allocationa tor 
these industries is already being aU-
lised in rural areas. The State "00.,.-
ernments have been advised that 
during the Third Plan period, at 1eaat 
75 per cent .t the total allocations far 
IDUlll scale industries (includlq ia-
dustrial estates) should be spent ilL 
Semi-urban and rural areaa, of whicll 
two-thirds should be in really 1'1U'al 
areas. The question ot further extend-
ing the operation of the IDUlll .-Ie 
industries sector to rural areas i. 
receiving Government's attention, 
particularly in the light of the recom-
mendations at the Committee on Dis-
persal of Industries which was set up 
by the Small Scale Industries Board, 
for this purpose. Apart from what has 
been stated above, the Planning Com-
mission has set up a high-level Rural 
Industries Planning Committee with 
the object ot reviewing the progren 
of industries in rural areas, studyinC 
problems of policy and planning relat-
ing to them and considering such 
issues as may arise trom time to time 
in connection with rural industrial 
development. 

Shri Barish Chandra Mathur: May 
I know what amount has been spent 
during the Second Plan fbr giving ad-
ditional incentives for rural indus-
trialisation? Here I am reterrinc 
particularly to the mechanised indWl-
trielt. 
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Shri Maallbbai Shah: There are so 
many broad a~  and so it is very 
difficult to give actual figures of 
incentives given, but the broad policy 
has been that 50 per cent of the 
expenditure of the six boards and the 
activities covered by the Village and 
Small Industries has to be spent 
in the rural areas. Recently, in the 
first year of the Third Plan we have 
gone a step forward and stated that 
75 per cent of the expenditure should 
be spent on rural areas and semi-
urban areas, of which at least two-
third should be spent in the rural 
areas. 

Shri IL!I""pathap Chettiar: May I 
know how much the State Bank of 
India has given by way of loans to 
rural industries ever since it started 
the scheme in 1955? 

Slui MaDlibbai Sbah: The scheme of 
the State Bank of India is for aU 
IIIImll-scale industries. It is not speci-
fically only for the rural areas, though 
if small industries are being establish-
lid in the rural areas, that assistance 
would be available. 

Shri Barish Chandra Mathur: Does 
the hon. Minister realise that mech-
anised industry has got a pull to be 
located in the urban areas? What 
steps are being taken by Government 
to counteract that and promote indus-
tries in the rural areas, particularly 
mechanised industries? 

Slui Manubhai Sbah: The hon. 
Member, more than anybody else, 
knows the views of the Government 
in this matter. We are all for expand-
i;'g the activities of small-scale indus-
tries and village industries in the 
rural areas. I have already detailed 
the steps that we have taken. As 
recently as only 'yesterday, there was 
a meeting where the Planning Com-
mission, with the concurrence of the 
Ministries concerned, set up a high 
level body of the Rural Industries 
Planning Committee. It is a co-
qrdinating committee with a view to 
have more and more activities in the 
rural areas. 

Shri Tanga.m&Di: May I know whe-
ther the Rural Industries P11lnIlini 
Committee was set up earlier and, if 
so, whether any review has been 
made of rural industrialisation? 

Shri Manubhai Sbah: The first meet-
ing of the Committee was held only 
yesterday. 

Sagar Wal'e Board Award 

+ 
{ 

Shri S. M. Banerjee: 
"621. Sardar Iqbal Slnch: 

Shri Goray: 

Will the Minister of Labour aDd 
Employment be pleased to state: 

(a) whether the award given ,by the 
Sugar Wage Board has been imple-
mented in all the mills; 

(b) if not, the reason for the same; 
and 

(c) the number of mills which did 
not implement the same? 

The Deputy MiDister of Labolll' 
(Shrl Abid All): 

(a) and (c). Out of 170 sugar fac-
tories, 65 have implemented fully and 
39 partly. 

(b) Some factories liave pleaded fin-
ancial difficulties; in others the process 
of grading and fitment has taken 
time. However, the State Govern-
ments are pursuing the matter vigo-
rously. 

Shri S. M. Baner;jee: May I know 
how many factories in U.P. and Bihar 
hav'e implemented this award and 
whether it is a fact that in actual im-
plementation UP has been found to be 
lagging very much by the State Gov-
ernment? 

Shri Abld All: Out of 38 factories in 
Bihar, 11 have implemented the award 
fully and 13 partly; only four factor-
ies have not yet implemented it. In 
regard to UP, out of 70 factories, 49 
have fully implemented it and 12 
partly, making a total of 61. Nine 
factories have not implemented it. 
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An implementation committee has 
been appointed in this State. 

-ft ~ rq : i ~ ;;n;m 
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8hri Gara,.: So far as the sugar 
factories in Maharashtra are concern-
ed, I do not think anybody can plead 
financial inability to implement the 
recommendations of the Wage Board. 
Even so, how many factories in Maha-
rashtra are still lagging behind! 

Shrl Altid All: The posn-ion ill Maha-
rashtra is not a happy one. Only one 
factory, out of 26, has implemented 
it fullJ' and four partly, making a 
total of 5. So, 21 factories have Dot 
implemented it. We are iri touch 
with the State Government, who are 
doing all that is possible in the matter. 
If any helpful su&gestion is made, 
certainly it would be communicated to 
them. 

Shrl Oora,.: Is the Government 
aware that recently the representa-
tives of the labour unions met in con-
ference and gave an ultimatum to the 
factory owners that unless they im-
plement the Wage Board Award be-
fore a particular date they will go on 
strike? 

Shrl Abltl All: It is true that labour 
is demandlnc its implementation, and 
ri,htly too, and they are agitated over 
it. 

8bri S. .. ItaDerJM: May I know 
whether any time-limit has been he4 
by the Government for the imple-
mentation of the award and, if not, 

what steps are taken by the Gov-
ernment to see that the award is im-
plemented? Will any legislation be 
brought forward? 

The MiDister of Labour and Em-
ployment and Planning (Shri Nuda): 
The expectation is that, on the lines 
of our experience in respect of the 
textile wage board, we will, in course 
of ~, be able to secure full imple-
mentation practically. That is our 
hope. If there is any great dela,., I 
think we will have to consider some-
thing further about it. 

Shri Tangamani: May I know whe-
ther it is a tact that one of the import-
ant units in Madras the Arooran Mills, 
not only refused to accept the recom-
mendations at the Wage Board but 
they would not even consider the 
question of the other workers? 

Shri Abid All: Details with regard 
to this particular mill are not avail-
able. As the han. Member knows, 
this is a matter within the State 
aphere. 

-ft ~ fqq : 1f ~ ;;n;m 
~ ~~ ~~~ 
I!mf mmt ~ ~ tt ""IJ: ~ t, 
1 ~~ 6 1 ~ 1 r  
~ '1ft ""IJ: ~ ~ t 

-ft ~ "'"' : lfiTIf w if mf1r.r 
;r(t ~ t 

PUlCUt D. N. Tiwari: May I know 
whether the mills which have not im-
plemented the recommendations of 
the Wage Board, or implemented them 
partly, have given any reasons tor not 
doing IO? 

Shri Abid All: They have mainly 
mentioned the question of financial 
diftlculty. 

-ft ~~ rq: ~ ~ 
f1r.r ~ ~ d'r.r ~ ~ ~ 1r~  ~ 
~ 'Pf ~ d'r.r ~,  ifI5;j 'liT 1I11I\'IT ..... 

~ ~~ 1 ~~ 
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.n ,,00 v.f\' : ~ ~ <rf[T ~  
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~ i!fr ~1  t 1 \PI" if 1ft ;nr om: 
it lfil'liT 'IiTfmr <it t ~ ;nr i!fr ~ 
~, ~  ~ ~ if@ ~ ~ 1 ~ 
t\1n"furt itm ~ g, f;;r;; if;T 1m ~ 
~  ~ ~ ~ 1 

~,,,  ~~~ 

~  

Shri Gora,,: Does the Labour Mini ... 
tIl' DOt know that there are factories 
in Maharashtra which have made Iota 
a! profits? One factory has for inlt-
ance made Rs. 56 lakhs as profits. In 
spite of this, if they go on evading the 
isaJe, why does not the Labour Minis-
try put ita feet down and say that 
tIlley must implement the award with-
in a particular period or otherwisa 
lOme other steps will be taken? Are 
you only going to send notes to them? 

Sbri NIUlda: There is no Question of 
sending notes or making protesta. I 
think what the hon. Member says 
looli's to me very reasonable, as the 
IIlills in Maharashtra have not done 
badly. I will immediately look into 
the matter. 

8brl S. M. BauQee: May I know 
whether the mpr mills in U'p. haYe 
earned fabulous profita and, if so, what 
reasons other than financial have been 
Jiven againlt the implementation of 
the award? 

Sbri A_ill AU: As I ~  ear-
lier, most of tile milJ. which haYe not 
implemented the a ..... rd have been 
pleadlnl financial dilbculties. If hon. 
llembers haye any particular 1U1I_ 
tion which will be helpful in gettinl 
these recommendations implemented, 
the7 can write to us en4, certaiDl,., 

we will persuade the State Govern-
ments to take early steps in the 
matter. 

"Ii ~  fll"l : 1'\'" ~ ;;n;m ~ 
W f.!; G1'1f ~ mC<'!" mw; ~ if 
1ft f1f'll" ~, ~  'fiT 1f"'IT ~  crr.r 
~ m 1r r-~ ij" 1ft '3'f if;T ~ 

~ m ~ ~ it crT ~ ~1, crT ~ 

~ ~ ~~ 'flff if@ ~ 1 

'" ~ ,,<'it : ~~ ~ 
f1r;;r if m it 1 r ~ ~ ij" '1ft 
Tffi1! gt ~ 1 1 1 -~~ 1i't qfffl 
~ ~, ~  ~ '3'f ~  ~ fft 

~~ . 

q1I! ~ ~  qrfC<'!" ~ ~ 
~  

IJi\' a ~ ~  :  "  " ~ ~ 
1fiT ~ mC<'!" ~ ~ r fif>lfr 

~ m 1'\'" Or 1fT fi.fi7.IT ~, ~~ ~ <n: 
it4T ~-~ ~  ~ ~ f,.; 1 1~ i!fr 
~ 1!ft'f><1 ~ tJ1IT ~ I ~  ~ 

rn ~ fi.fi7.IT ~  'fi1fT ;r.;fr it'r 1fT1f"1"r<r 
'iT urr't ~, , i!fr '1"1">1", " ~ ~ 

~ r~~ ~- ~ I ~ 

1ft 1fT'f'f1"ll" ~ ~ if;Ti .1Jr.q" "!Mif 
~ ~ ij" lI"l! 1fPf<'l"T "f<'lil, ~  ~~ 

(t fft uno< \PI" ~ ;rtli" I 

Sbri Nath Pai: May I ask one Qu .... 
tion? 

Mr. Speaker: Why has he risen so 
late? All right, he may ask a qu_ 
tion. 

Sbri Nath Pal: We are pleased b:r 
the assurance of the hon. Labour 
Minister. But I wouta b1te to draw 
his attention to the fact that there ill 
criticism in a section of the Maha-
rashtrian press, to which reference 
has already been made by Shri Gors,.. 
that these recommendations are not 
being implemented because the bellef 
la that the levy whiCh Is beine collect-
ed b:r the millowners per bag of sugar 
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produced is goinC to the ruling part:r 
and the Wage Board recommendations 
will be implemented after the elec-
tions. . .. (Interruption). 

Shri Raghllllath SiDgh: Question. 

Shri Tyagi: How does he make this 
insinuation? 

Hr. Speaker: Order, order. No 
opportunity seerus to be lost by hon. 
Members to bring in the ereCtIons. 
Unfortunately, they bring in the elec-
tions almost in every matter. I am 
really surprised at this. Hon. Mem-
bers go on calling abuses regardint: 
elections. No reference Or insinuation 
will be made indirectly like "Is it on 
account of the elections?" Then 
others can also make such insinua-
tions. No purpose is 'coing to be 
aerved by this. I would not have 
called the hon. Member, Shri Nath 
Pai, had I known this .... (Interrup-
tion). It is absolutely wrong .... 
(Interruption). If the;r have to im-
plement the Wage Board recommen-
dation, they will have to do so. 

Shri Tyagi: There has been an old 
convention in this House for the last 
III or 30 years that no insinuation ill 
made unless an hon. Member has got 
acme proof, particularly either a news-
paper or something else on the basia 
of which he could just ask questions. 
But to invent such sort of insinuatiom 
ill unparliamentary. 

Hr. Speaker: Very well; nut QIHIII-
tiOD. 

8hr1 Nath Pal I am preparerd to 
nImlit .... 

Mr. Speaker: I am not going to have 
an enquiry regarding thls matter. 

Shri Nat.h Pal: This ill in reply to 
what he demanded. 

Hr. Speaker: They can go outside 
aud begin to quarrel. Nut questicm. 

CIGsan of the IIiDI.ItI7 of BeIIaIIIItta-.... 
em. SbrImaU Da ~  

Will. the Minister of .... ~ be 
pleued to nate: 

(a) whether it ill a tact that the 
Government of West Bengal have 
recently submitted a demand to the 
Government of India for payment of 
about Rs. 50 crores under various 
heads to deal with residuary problems 
following the closure of the Union 
Ministry of Rehabilitation: 

(b) if so, details of the Demand; 
and 

(c) Government of India's reaction 
thereto? 

The Depaty MiDister of RehahiUta-
tiOD (Shri P. S. Naskar): (a) to (c). 
The Government of West Bengal pre-
pared an assessment of the residua1'3' 
work within the State, the cost of 
which was estimated at about Rs. 50 
crores. This asseSBIllent is still under 
discussion with the Government of 
West Bengal. 

SlIrImati Da PalchOlldhari: Under 
this assesment Rs. 50 crores have been 
asked for by the West Bengal Gov-
ernment under varioUs heads. Does 
this sum also include the remission of 
loans for such refugees as are not able 
to pay them? 

Shri P. S. Naskar: It does not in-
clude the remission of loans that have 
already been paid to the refugeea. 

Shrimatl BeDII ChakrIIvuU:r:!'or 
this amount which has now been 
asked for by the West Bengal Gov-
ernment, what are the outstanding 
residuary problems that have been 
computed? I want t know the broad 
headings of the residuary problems. 

Sbri P. S. Naskar: The broad head-
ings of the residuary work are loana 
for rehabilitation in urban areas, 101llW 
for rehabilitation in rural areas, indus-
trial schemes, educatiOllal schemes and 
medical schemes. 

SlIrImati BemI Chakravartt:r: Wbat 
will happen to the entire residuary 
problem with regard to the develop-
ment of the squatters' colODies and 
their reguIarillationf 

SbrI P. S. Naskar: The squatter .. 
colODies and the development of other 
colcmies are included in the 10llJlll foao 
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rehabilitation ill urban area. and also 
in loans for r ha~ a  in rural 
areas. 

Sbri Banphi '.l'IIabr: May I know 
whether it is a fact that West Bengal 
Government have put forward a de-
mand to allow the Rehabilitation 
Ministry, Government of India, to 
function in West Bengal as before? 
If so, what is the reaction of the Gov-
ernment of India? Also, may I know 
whether it is a fact that such a de-
mand has been put forward from Tri· 
pura also? If so, what the Govern-
ment is going to do in this regard? 

The Minister of Rehabilitation (Shrl 
Mebr Chand Khanna): A resolution 
was passed by the West Bengal Assem-
bly unanimously a couple of months 
ago requesting that this Ministry 
should be continued. As I stated in 
Parliament the other day, no final de-
cision has so far been taken in the 
matter. But if there is any outstaDd-
ing problem in Tripura and if the 
Ministry is continued, it logically 
follows that that problem will also be 
dealt with by the Ministry of Reha-
bilitation. 

Shrimati Da Palch0a6l11'i: May I 
know whether there have been any 
definite schemes for providing avenues 
of employment in small industries to 
the residuary refugees who will not 
go to Dandakaranya or in squatters' 
colonies and what have actually been 
Implemented uptill now? 

. Sbri Mebr Chand Khanna: If the 
hon. Member is referring to displaced 
persons in camps who have been given 
the Option to go to Dandakaranya and 
who have not availed of that option, 
they are to fend for themselves. We 
accept no further respollllibility in the 
Illlitter. The doors for their rehabili-
tation al"e open in Dandakaranya. If 
tqey decline to go there, there i8 
nothing that I can do for them in 
West Bengal. 

SbriJdatJ Da Pal.......,.: Will the 
refugees 1Vho are ~ 'OD the 

roads in Sealdah be allowed to be 
taken to DandaltaranyaT 

Shri Mehr Chand Khanna: I have 
great sympathy for the Sealdah 
squatters. We have cleared them 
once, twice and three times. But it 
is becoming a sort of a chronic prob-
lem. It is not even known now 
whether they are displaced persons or 
locals. If there are any displaced per-
sons there who are agriculturists and 
who have not received any rehabilita-
tion assistance either in West Bengal 
or in any other place in the eastern 
region, I will certainly consider their 
case. But 1 am not inclined to give 
them any multiple rehabilitation bene. 
fits. 

Sagar Mill MachiDerJ 

+ 
rShri R. C. Majhi: 

-623. ~ Shri S. C. Samaata: 
l Shri SubOdh 1IaDsda: 

Will the Minister of C_ .... 
Industry be pleased to state: 

(a) whether production of sugar mill 
machinery in our country has exceed-
ed its target; 

(b) whether the present productioa 
will be able to meet the country's 
entire requirements; 

(c) whether there is any proposal to. 
export sugar mill machinery in view 
of the country's heavy production; and 

(d) if so, whether market for these 
machineries have been found out? 

The MInIster of Industry (Shrl 
MaDabIIaI Shah): (a) to (d). The in-
digenous production of Sugar Machi-
nery is progressing very satisfactorily. 
The possibilities of export of Sugar 
Machinery including complete planw 
are being investigated. During the 
year 1960-61, sugar machinery werth 
Rs. 7 lakhs were exported from India.. 
This is expected to increase cOnside-
rably in the current year. 

.. B.C.l\ibjbt: To which country 
iq !his sugar mill machinery export-
ed? 
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SJui IIaIlllbhai Shall: Just now we 
have exported to Rumania. But there 
is a great field to send it to Burma 
as also to Ceylon and other Latin 
American countries including Ar,en·. 
tina. 

-n ,,"0 \1110 fP'i\' : ~ fiR;;f 
r ~~~~  

ft;ro; f'li'a'l'r ~ ~ ~ tTlf ~ ? 
~ ~ otT ~ ~ ~ ~ ~ ~ ~ m 
~ 1  if mr ~ ~~ ij' ~~  

~ JIl'Ca" pn t ? 

"" "",,lfIt ~ : 1:t'" ~ ~ ~  t I ~ if ij' ~ argo ~ ~  }fi 
~~~ ~ ~1 
~ cr... ... ~, ~  'fiT ~ t ~ 
...... if.of)«lfoRl'ij', "I'If;ft ij', IIiRr ij', 
~ ij' m +<ftTor ij' JIl'Ca" rn 
tl 
Shri Thirumala Bao: Is the whole 

machinery, cent per cent., manufac-
tured in lndia, or does this industry 
still depend on foreip machinery! 

Shri. 1IIaDIlbhai Shah: Of a plant 
costing Rs. 84,00,006 Its. 68,00,000 
worth is indigenously manufactured 
BDd Rs. 16 lakbs worth per plant is 
imported. This will be further re-
duced. 

Shri. BlswaDatb Boy: May I know 
whether lndia has gof self-sufficiency 
regarding the manufacture of difterent 
parts of sugar machinery manUfactur-
ed in India? 

Mr. Speaker: That is what has been 
asked just now. He has answered 
that. 

Shri. s: c. Samaata: With reference 
to part (a) of the question, may I 
know whet the target was and how 
much has been produced! 

8IIrl .... bIIaI 1!IIIah: As the House 
knows, machine building industry has 
been developed in the. last t!bree years. 
Theretore no targets as such were 
SXed. But in the 'l'hird Plan, the 
target is Rs. 5011 to Ri. 800 cro1'el per 
year. 

SJui "rhinImaIa BIle: Are all these 
newly set-up plants w.rking efliclent-
ly, or are there any derelict plant. 
among them which are not coming 
up to the expected standards? 

Shri Manubbal Shah: Is there any 
doub't that India cannot produce the 
best machinery? 

Shri Thiromala Bao: My question is 
simple. It is not of general thzory. 
What is the percentage of inefficient 
factories among these that are set up 
under this? 

Shri Mauubbai Shah: Not a single 
one that I know of. Actually, six co-
operative sugar factories have gone 
into production this year and they 
are all reported to be working very 
efficiently and to the guaranteed per-
formance . 

Shri Tyagi: As the sugar machine 
building capacity seems to be many 
times more than the local require-
ments of machinery, may I know if 
these plants are being set up with a 
view to export machinery outside 
India? 

Shri Manllbbai Shah: That is what 
I said. But more than that, the House 
will be glad to know that we are 
diversifying the production. The 
augar machinery manufacturers will 
not confine themselves only to making 
the parts and machines of the sugar 
mills, but they will go to cement, 
paper and other types of machinery. 

Death of Shri Hammarskjoeld 

+ 

{

Shri II- B. Tbakore: 
Shri IIad&h CIwuIra 

"683-B. 1IatIaIr: 
ShrI &ameIh Pruad Siqh: 
8IIri N. B. M1IDiswamT: 

Will the Prime MlDlater be pleased 
to state: 

(a) what are the conclusions of en-
quiries made in respect of the plane 
accident resulting in the tragic death 
of Sbri nag Hammarskjoeld; and 

(b) what interest, if any Govern-
ment of India tooll:: in the matter? 
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The Deputy MlDister of Extenlal 
Mairs (Sbrimatl Lakshmi Menon): 
(a) and (b). The Investigation Board 
.et up by the Federal Government of 
Rhodesia & Nyasaland has inter alia 
concluded that aircraft carrying the 
lJN Secretary-General, late Mr. Da, 
nammarskjoeld, and his party, crash-
ed 9 miles from Ndola and was des-
troyed by impact. But the investiga-
tion has so far failed to determine anr 
positive cause of the accident. The 
Government of India was in no way 
associated with this enquiry. 

The UN General Assembly adopted a 
Resolution unanimously on 26.10.1961 
calling for the immediate holding of 
an international investigation in the 
air crash. India was one of the spon-
sors of this Resolution. 

Slui M. B. Thakore: May I know 
from the hon. the Prime Minister 
-whether it is a fact that information 
about the flight of the aeroplane in 
which the late Secretary-General was 
to travel was conveyed by some U.N. 
-official to the Katanga authorities 
from the Congo capital; if so, the 
-details thereot? 

The Prime MbWIter IUld MlDister of 
Extemal Affairs (Shrl JawallarJal 
Nehru): How can I answer that que.-

"'lion? I have no information. Whether 
information was conveyed by some-
body to the Katanga authorities-I am 
-unable to say anything about it. 

Sbrimatl BeD.u Chakranrit)' ro.e-
Mr. Speaker: Order, order. II)' 

-difficulty is this. Are we going into 
this matter? When an enquiry com-
mittee has been appointed, when some 
investigators have been appointed by 
-the U.N. on a resolution sponsored by 
us and they have not been able to 
find the cause, shall we go iIrto the 
-details now? I mean, are we having 
a super enquiry committee here? 

Shrlmatl BeD.u Chalaavarttl: The 
-question is at what stage is the en-
-quiry committee. The report which 
bas been given is the repart of the 
committee set up by Rhodesia and 
lfyasaland. But according to the 

United Nations resolution there was 
to be an international enquiry. W. 
would like to know what is the result 
of it, whether that has been formed or 
it is starting or whether there is any 
difficulty in the way. 

The Minister of Defeuee (Shri 
KrIshna Menon): Lots of people have 
appointed committees, not only Rho-
desians. But the United Nations 
under a resolution appointed a com-
mittee, presided over by a Burman 
judge and representatives of three 
other countries. They have reported, 
and that report will come up for 
debate in the United Nations. 

Shri TaDgamani: May know 
whether the Government of India will 
demand that this report will be dis-
cussed in the United Nations, or will 
the report be shelved and the discus-
sion not take place, as happened in 
the case of the murder of Mr. 
Lumumba? 

Mr. Speaker: What is the meaning 
of this? It is hypothetical. Wait and 
see. The hon. Minister has stated that 
it will come up for discussion. If it 
does not, he will certainly note the 
hon. Member's desire that it should be 
discussed. 

Shri 'I'anpmaDi: May we know 
when it is going to be discussed. 

Shri T. B. Vital Rao: Let us know 
the reactions. 

Mr. Speaker: When ill it liltely to 
be discussed? 

Shri K:rIshna _: The general 
opinion is that it should be discussed. 
The reason why it has not been dis-
cussed immediately is that the Congo 
matters were being discussed before 
the Security Council, and the Delega-
tions concerned thought it was better 
to take it up a little later on account 
of the developments in the Congo. 
The report has to be discussed. It 
will be discussed, unless -Well diI-
cussion is turned down by a majority 
or something like that. We cannot 
control the decision of the General 
Assemly, but our Delegation will 
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Small UDJU in KeraJa 

3444 

$625. Shrl D. C. Sharma: Will the 
Prime MiDlster be pleased to state: 

(a) whether it is a fact that Indian 
survey personnel on the West Bengal-
EaSt Pakistan border were ill-treated. 
by Pakistan as repllrted in the Hindu-
tan Times on the 28th September, 
1961; 

. (b) whether it is also a fact that a 
protest has been lodged with Pakistan 
Government in this connection; and 

(c) if so, the nature of reply re-
received, if any? 

The Deputy MiDisteI' of btenIaI 
Mairs (ShrimaU Lakshmi MeDon): 
(a) and (b). Yes, Sir. 

(c) A reply from the Government 
of Pakistan is awaited. 

Shri D. C. Sharma: Was any protest 
lodged? 

Shrimati Lakshmi Menon: Yes. 

SIlrI D. C. Sharma: Has any reply 
been received? 

Shrimati LakaIuDi 11_: That is 
the second part of the answer. A 
reply is awaited. 

Dr. Bam Subbac SiDch: What is the 
nature of the ill-treatment that was 
meted out to the Suryey team and 
m.ay I know whether any compensa-
tion or anything of that nature has 
been claimed? 

Shrimati Lakshmi MeaOll: They 
were arrested on the 4th of June. 
They were brought before a magi8-
trate on the 20th of June. There was 
no charge-sheet against them. They 
were released on the 17th at July. 
They were put to all sorts at hard-
.hips and they were treated like cri-
minals. Then, they were released. 

.IZ5A {Dr. Bam Subhac SiDell: 
. . Shri P. G. Deb: 

Will the Minister of C_ aad 
lDdustry be pleased to state: 

(a) whether the Kerala State Gov-
ernment have decided ·to handover 
small units in the State Sector to 
private Industry; and 

(b) if so, whether the prior sanc-
tion has been obtained from the Plan-
ning Commission? 

The MiDisteI' of Industry (Shri 
MImlbbai Shah): (a) and (b). A 
statement is laid on the Table of the 
HOWIe. 

Statement 

No, Sir. But some small schemes 
which have been started on a pilot 
basis as "commercial" schemes or 
"production cum Training" schemes 
and which have passed the stage of 
usefulness as service and ~ 
schemes are being allowed to be 
converted to co-operatives or sold 
over to private parties. This is en-
tirely left to the discretion of the 
State Government concerned and n& 
permission from Central Government 
is necessary. 

SIlrI V. EachanD: Which are the 
small units allowed to be formed as 
eo-operatives and sold over to private 
parties? 

BhrI MaDu1thal Shall: That is what 
I have said. Proposals are under 
consideration. It is allowed to be 
tr-ansterred tObot& co-operativea as 
well as private parties. 

Shrl V. EaeIaaraD: What are the 
iBdustrial units which are proposed 
to be converted into co-operativea? 

Shri MaDubllal Shah: As far as we 
know from the Kerala State, 110m. 
small pilot cYcle units are proposed to 
be converted. 
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I Ithall read it In English also. 

(a) Yes. I,D 

(b) Rs. 16,546 by 30th September, 
1161. 

(c) A Post Office Savings Bank ac-
count has been opened tor the present 
for crediting monthly subscription-. 
Action is being taken to Invest the 
MIne In National Plan Certificates. - --~ ... ...;.... ~ 
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Shrl T. B. Vittal Bao: Accordinc to 

the Provident flina: scheme, - tIle 
amount has to be invested in Nation-
al Savings certi1icates or in Govern-
ment securities. How is it that in this 
particular case, poStal savings account 
is being opened? 

Shri Abid Ail: Because, in the initial 
stage, the officer in charge felt that 
it would be safer and the workers' 
representatives were not consulted in 
that behalf. Subsequently, it was felt 
that this particular savings account 
will not fetch better interest. There-
fore, steps are being taken to transfer 
it to more beneficial accounts which 
will be for the good of the workers. 
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:;F. 
..... rShri ~  
- . '\. Shrl Ajit SiDch Sar~  

Will the Minister of CmDmeree uul 
lDdastry be pleased to state: 

(a) what steps have been taken by 
Goyernment to medernise ho.iel'1 
industl'1; 

(b) the steps taken to explore new 
market for the export of Indian wool-
len industry goods to foreign COUD-
tries; 

(c) whether as a result of these 
steps there has been any ~ a  iD 
export; aDd 

(d) it so, to what extent! 
The MiDbJter 01 1Diustr,- (8h:rl 

(Manubhai Shah): (a) to (d). A 
.tatement is placed on the Table of 
the House. 

Statement 
The general question of the mod.ernJ-

aation of the woollen textile indllStr'T 
was examined by the Working Group 
for the Rehabilitation and Modernisa-
tion of the Woollen Industry. After 
considering the recommendatioDi of 
the Working Group, the import en-
titlements for machinery, against ex-
ports, have been liberalised and thfa 
should help the industry in its moder-
nisation programme. Facility has also 
been provided tor accumulation of the 
import entitlements for machinery for 
a period of three years. No separate 
.teps have been taken to modernJae 
the hosiery industry. 

The Special Export Promotion 
Scheme for Woollen Goods in opera-
tion at present ofl'ers liberal incentives 
in the form of import entitlements for 
raw materials, embellishments spares, 
machinery aDd dyes aDd chemicals, 
based on the value of the exports. 
There has, however, been no increase 
in the exports of WOOllen goods during 
the last few years. 

Shrl KlllUyan: A number of steps 
have been taken to increase the ex-
POrt of woollen goods and in the 
statement they are enunciated. 

Mr. Speaker: What does he want? 

Shrl Kodiyan: At the same time, 
the stateoment says that there has been 
no increase in tho export;; of woollen 
goods. I want to know the reason 
tor this .tatic poaition with regard to 
the export of woollen goods. 

Shri Manubhai Shah: All the steps 
which we have enumerated go to 
promote as well as to stabilise. Be-
cause, as the House knows, raw wool 
comes from foreign countries and' 
therefore, it is very difficult to export 
with regard to finished woollen pro-
ducts. As far u- elijiorfs iIf raw wool 
are concerned, they are steadily going 
up. 

Shri Kodiyan: May I know what 
will be the total expenditure of this 
modernisation scheme as recommend-
ed by the working group? 

Shrl Manubhai Shah: About Rs. ZS 
crores. 

~ b)IGri8 

+ I Shrl KocUyan: 
Shri MahaDty: 

em. Shri P. C. aor-h: l S1Irl Warlor: 
Shri Blllhutl MiIIbra: 

Will the Minister of Commeree .... 
lDdutry be pleased to state what steps 
have been taken so far tor the imple-
mentation of the recent Government 
decision for introducing compulsory 
exports? 

The Deputy MJnJster 01 Commerce 
uul 1Ddustr,- (Shri Satlsb. Chantlra): 
The matter is still UDder the consi-
deration of the Government. 

Shrl KocUyan: May I know how 
long it would take to come "to a con-
clusion because this hIlS been pend in, 
for a long time? . 

Shrl Satlsh Cbantlra: A small begin-
ing has already been made. For ins-
tance, the House passed the Sugar 
Export Act some time back. There 
are voluntary schemes also in opera-
tion for export of bicycles, wood' 
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screws, etc. A proposal for undertak-
ing general legislation is under con-
sideration. It is a complicated mat-
ter and will take some time. 

Shri Hem Baraa: May I know whe-
ther the attention of the Government 
has been drawn to a resolution recent-
Iv passed by the Associated Chambers of Commerce to the effect that all 
goods meant for export are -to be 
freed from all levies local and cen-
tral? What are the reacstions of the 
Government to this resolution? 

Shri Satisb Chandra: It is an en-
tirely separate question. These mat-
-ters cannot be considered in a general 
way. There are different types of 
levies on different types of products. 
Each matter has to be considered on 
merits. 

8bri Hecla: Already there is an in-
centive scheme for exports. What 
would be the basic features in which 
thh scheme of compulsory exports 
-will differ from the incentive scheme? 

Sbri Satish Chaadra: The idea of 
compulsory exports is in an embroy-
nic stage at present and is wider dis-
<:ussion. Difficulty arises due to the 
fact that there is a flourishing home 
market and the manufacturers find it 
more profitable to sell their goods in 
India and do not find it so attractive 
to go outside and explore foreign 
markets. Therefore, some element of 
compUlsion may have to be brought in 
if the industries do not themselves 
voluntarily undertake to export a papt 
Of their products. 
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Sbri 8. C. 81UD1.Dta: H the incen-

tives that are given at present to 
voluntary exporters are not attractive, 
may I know whether the Government 
will try to give more incentives be-
fore they introduce these compulsory 
exports? 

811ri Satisll CIwulra: Incentives are 
given wherever possible. But, there 
is no limit to these incentives. As I 
said, it is much more profitable to sell 
goods in the domestic market. In the 
international market, one has to com-
pete with other conmes. Because 
more profit can be earned by sales in 
India, all the traders are not in-a 
mood to export in spite of a fair 
margin sometimes. 

8hri M. B. Tbakore: May I know 
the response given by the manufac-
turers under this compulsory export 
scheme? 

8hri 8atish CbaIu1ra: The schemes 
of compulsory exports have not so far 
come into operation, except in regard 
to sugar, where the response has beeD 
good. 

8hrimati Da PaJchowlhurl: The hon. 
Minister has just said that incentive. 
will be given for export so that the 
commodities or articles can compete 
in the international market. In that 
case, may I know whether tea which 
has to compete in the international 
market will be given some sort of 
relief from the leVy so t!mt it can 
really compete and earn foreign ex-
change? 

Slui Satisll Chandra: For the infor-
mation of the hon. Member I may say 
that tea exports are improving this 
yeIIT and they are much better than 
last year. 

8hrimatl Da Palclloudhml: '!'he hon. 
Minister has not answered my ques-
tion. I wanted to know whether 
there would be some relief from some 
of the levies. 
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Shri Satish ChaDdra: No retref is 
required at the present moment, be-
cause tea exports are doing well 
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IDstallation of New TraDsmitten 

+ 
rDr. Ram Sabhag SlDch: 
I Shri P. G. Deb: 

.632. J Shri Arjaa Singh Bhadaaria: 
Il Shri Barish ChaDdra 

Mathar: 

Will the Minister of Information 8Ild 
Broadcastlnr be pleased to state: 

(a) whether All India Radio has 
completed the installation of new 
transmitters; and 

(b) if so, how much amount has 
been spent so far? 

The ParUamentary Seeretary to the 
MInIster of Information and Broad-
casting (Shri A. C. Joshi): (a) The 
work has not been completed but is 
in active progress. 

(b) The expenditure incurred on 
this Plan upto 31st October, 1961 . is 
about Rs. 31'68 lakhs. 

Dr. Ram Sabhag SlDch: May I know 
the percentage of work that has been 
completed? 

The Minister of Information 8Ild 
Broadcasting (Dr. Keskar): It cannot 
be calculated on a percentage basis. 

1600 (Ai) L.S.D.-2. 

There are 56 projects. Practically all 
of them are under way. That is the 
reason why it is difficult to calculate 
the percentage. The difficulty or the 
delay in starting various works has 
been due to acquisition of land etc .. 
but practically all the projects are 
now under construction. 

Dr. Ram Sabhag Singh: May I know 
how soon these projects are likely to 
be completed? 

Dr. Keskar: We expect to complete 
some projects by February or March, 
1962, but we expect that practically 
all of them will be completed during 
the course of 1962. 
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Shrimati Rena Chakravartty: May I 
know whether there are going to be 
more powerful transmitters for the 
main stations, so that they can be 
heard clearly abroad as well as from 
far distant places in India, because it 
is very difficult at present to hear 
even Calcutta or Bombay from Maclru 
or vice versa? 

Dr. Keskar: That is an entirely 
di1ferent question. I have already 
answered on the floor of the House on 
several occasions that it is not possi-
ble to have every station in India 
heard throughout the country. 

Shrimatl Rena Chakravartty: I am 
talking only of the major stations. 
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SIni Tu(aDUUli: Powerful tran.· 
mitters may be there at those major 
stations. 

Dr. Keskar: For example, many hon. 
Members would like that Madras 
should be heard very clearly in Delhl 
or Bombay should be very clearly 
heard in Calcutta. 

Shrimati Parvathi KrisImaa: And 
Calcutta in Madras also. 

Dr. Keskar: That is not possible. 
India is a country of very long dis-
tances. 

Sbrimati Parvathi KrishDaD.: We 
can hear the BBC all right. 

Dr. Keskar: I might be allowed to 
submi·t that it is not possible to install 
at all the centres .... 

Shrimati BeIlu aaakravartty: At 
least at the four major centres. 

Dr. Keskar: .... transmitters of sueh 
Power that -they can be heara throug-
out the country. It can be done later 
on when we have got sufficient money 
and technical personnel also. At pre-
sent, it is not possible; it is too costly. 

Shrimati Benu Chakravartt,': The 
question is only about the four main 
centres in India. 

SJui Thirumala Bao; Does the bon. 
Minister think that this is not possi-
ble in the foreseeable future? 

Mr. Speaker: Children go on tuning 
ttl Lanka or ~  

Dr. Keskar: If IIBd when we shall 
have the money and the equipment, 
we shall certainly do so, but at 
preseat, it is DDt possible. 

Shri Ty.qi: As our country is 
suffering from a deficit type of econo-
my, and we are mostly indebted, may 
I know whether it is essential to put 
up so many transmitters? May I aLlo 
know whether they are going to be 
put up in places where no transmitter 

is there at present or where the station 
is not heard at all or where the waves 
do not reach at all? What b the 
essential nature of these transmitters 
and these plans or projects? 

Dr. Keskar: The essential nature 
is that large parts af the country were 
not covered by radio transmission at 
all. So, the objective of this cover-
'age is to cover practically every PIOrt 
of the country, and the coverage will 
be given by the local stations. That 
is, for Bengali stations, every area of 
Bengal should be covered, for Hilldi 
stations every Hindi-speaking area 
should be covered, and so on. 

Shri Tyagi: I am surprised. I have 
heard Delhi in Bombay and also In 
Madras and in Calcutta. I do not 
know if in the intervening places, 
the waves do not reach at all. If they 
can reach farther, they must be able 
to reach inside the country in the 
intervening places as well. 

Dr. Keskar: For example, a person 
in Madhya Pradesh is ntlt generally 
desirous of listening to Delhi; he 
would rather listen to Bhopal, 'and we 
have to see that he hears Bhopal 
everywhere in that State. 

Shrl Tyagi: What would be the 
amount of expenditure on these pro-
jects? Our expenditure must go only 
to essential things. I do not know 
whether h ~ transmitters are consi-
dered so very essential. 

Dr. Keskar: The essentiality is 
this, It is not only essentiaL ...... . 

Shri Nath Pal: Absolutely essenti-
al. 

Dr. Keskar: It is not only essenti-
al but it is very essential, because our 
country had registered with the 
International Frequency Registration 
Board important frequencies; if we do 
not a.:tivise those frequencies, India 
will for ever lose those frequencies, 
and we shall never get them again. 
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+ 
{ 

SbrImati MaimooDa Saltan: 
·'33. Shrl D. C. SIIarma: 

Shri P. G. Dell: 

Will the Minister of BehabiWatiea 
be pleased to state: 

(a) whether it is a fact that Gov-
ernment of India have decided to 
abolish the portfolio of Minority 
Affairs; 

(b) whether a Pakistan Foreign 
Office spokesman made a statement In 
this respect saying that ·Government 
of India's action was unwarranted and 
against the terms of the Nehru-Liaquat 
Pact; 

(c) whether Pakistan has already 
closed down its Department of Minori-
ty Affairs which was against the terms 
of the Nehru-Liaquat Pact; .and 

(d) the reaction of the Government 
of India to part (b) above? 

The Deputy Minister of BehabWIa-
tion (SJui P. S. Naskar): (a) The 
portfolio of Minority Affairs has al-
ready been abolished. 

(b) Yes. 

(c) and (d). 

The fact is that in March, 1961, a 
communication was received frmn .he 
Ministry of Foreign Affairs and 
Commonwealth Relations, Government 
of Pakistan, Dacca Branch, that the 
Pakistan Government had decided to 
close down their office for Minority 
Affairs, and that an future correspon-
dence should be conducted through 
n·ormal diplomatic channels. This 
unilateral decision was taken by the 
Pakistan Government without any 
prior indication or consultation with 
us and was in utter violation of the 
terms of the Nehru-Liaquat Pact. 
After this, we had no alternative but 
to close down our Minority Affairs 
office at Calcutta. 

IIlIIrImaU Mal_ Saito: lky I 
know whether it is a fact that a large 
nmnber of refugees from the occ:u.. 
pied area of Kashmir have come to 
our side, and if so, the nmnber of 
sllch refugees, and ·the steps that 
GoveI"l.'lment have taken to rehabili-
tate them? 

The MJDister of Behallilitatlllll 
(Sbri Mehr Ciumd KhaIma): I think 
the hon. Member is not fully conver_ 
sant with the duties of the Minister 
of Minority Affairs. They only re-
lat/> to the eastern region, and they 
do not cover the whole of India. This 
portfolio of Minister of Minority 
Affairs was created as a result of the 
Nehl'U-Liaquat Pact in 1950, which 
covered West Bengal and East Pakis-
tan. 

Be1'1l11ari 

S SJari :SlIIriImm Gbuse: 
• -A Sbri S. M. Banerjee: 
633 '1 Sbri P. G. Dell: 

L Shri N. R. MlUIisw8.llQ': 

Will the PrIme MiDister be pleased 
to state: 

(a) whether the pOrtion of Ber.u-
bari to be given to Pakistan has been 
fixed; 

(b) if so, the square mile of the 
said area; 

(c) if not, when it is expected to 
be finalised; and 

(d) when and where the officers 
of the two countries are expected to 
meet for its finalisation? 

The Deputy Mbdster of E:demaJ 
Affairs (Shrlmatl Laksbmi MenOD): 
(a) No. Sir. It has been agreed, 
generally, that the northern half ot 
the Berubari Union No. 12, adjacent 
to India, will remain with India and 
the southern half will be transferred 
to Pakistan. 

(b) 'nle area thus to be transferr-
ed to Pak:stan will be roughly 4 
square miles. The exact area can be 
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determined only after full field sur-
vey has been carried out. 

(c) and (d). Determination of the 
exact dividing line and the mecha-
nics of demarcation on the ground 
are currently under discussion bet-
ween the respective Directors of Land 
Records .. Surveys of West Bengal 
and East Pakistan. The latest meet-
ing between these officers was sche-
duled to be held at Dacca on 29th 
and 30th November, 1961. informa-
tion as to the details settled at thIs 
meeting is awaited from the Govern-
ment of West Bengal. 

Shri S. M. Banerjee: May I know 
whether any assessment has been 
made as to the number of families 
likely to be uprooted after handing It 
over to Pakistan? 

The I'I1me MIDIster and Mbdster 
of Extemal Allain (Sbri .Jawaharlal 
Nehru): I cannot give any exact 
figure now. But previously we have 
answered this question. The total 
population of this area is about 12,000. 
The number involved is probably 
5,000, depending on where the de-
marcation line is drawn up. 

Sbrlmati Bena Chakravartfy: Y 
would like to know whether, of this 
number, thOSe who would like to 
come over to West Bengal or to 
Indis will be permitted to do so, and 
whether their rehabilitation will be 
the responsibility of Government? 

Sbri .Jawaharlal Nehru: Those who 
wish to come over will certainly be 
permitted to come over and they will 
be given help to rehabilitate them-
selves. To what extent, I cannot at 
present say. 

Sbri S. M. Banerjee: An adjourn-
ment motion was tabled here in res-
pect of an incident when two of our 
officers were stopped at the customs 
checkpost at Darsana and some 
papers were seized from them. I 
want to know whether any reply has 
been received from PakiIltan about 
tbil. 

Sbri .Jawaharlal Nehru: As far as I 
can understand the hon. Member's 
question referring to these papers, we 
have received no information. But it 
is said in the newspapers that the 
papers have been returned by the 
Pakistan Government. 

May I add a sentence to my pre-
vious . answer in reply to the question 
by Shrimati Renu Chakravartty about 
their rehabilitation? It is proposed to 
rehabilitate them in the Berubari 
Union on the Indian side. 

Some hon. Members rose-

Mr. Speaker: The Question Hour is 
over. 

WRITTEN ANSWERS TO 
QUESTIONS 

Investment In IDdastrles lIDder 
Seheclule 'A' 

-S18. Sbri IDdraJlt Gupta: Will the 
Minister of Commerce and IDdastl7 
be pleased to refer to the reply given 
to starred Question No. 521 on the 
16th August, 1961 and state: 

(a) in how many cases foreign 
private capital has been permitted to 
be invested in industries under Sche-
dule 'A' of the Industrial Policy Re-
solution of 1956 and the details there-
of; and 

(b) in how many cases foreign 
private capital has been permitted to 
have more than 50 per cent holdings 
in joint ventures and the details 
thereof? 

The MInister 01 IDdastrJ (Sbri 
Manabhai Shah): (a) After the an-
nouncement of Industrial Policy Re-
solution, foreign private capital has 
been permitted to be invested in II 
industrial units, which are covered 
under Schedule 'A' of the Industrial 
Policy Resolution of 1956. 

They are:-

(t) Metal Corporation of India 
Ltd., for establishment of 
Zinc Smelter. 
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(il) Oil India Ltd., a jomt ven-
ture of Government of India 
and Burmah Oil Co.. for ex-
ploration, production and 
transportation of Crude oil. 

(iii) Standard Vacuum Refinery. 

(iv) In few other cases, small 
quantities of some types of 
machinery falling under Sche-
dule 'A' have been allowed to 
be included in the otherwise 
large product-mix licensed 
to these units under the In-
dustries Act as permitted 
under the Industrial Policy 
Resolution. 

(b) The number of cases in which 
majority capital participation by 
foreign collaboration was allowed, 
was 12 in the first nine months of 
1961, i.e. January-September, 1961 
out of over 300 and more foreign 
financial and I or technical collabora-
tion agreements approved during this 
period. 

Majority Foreign Capital partieipa-
tion has been permitted only in 
essential industries such as manufac-
ture of Coal Washeries, Paper Machi-
nery, Automobile Electrical equip-
ment, Ball Bearings, Automatic 
Lathes, Dithane Fungicides and Plas-
ticisers, etc. 

Cu1tu.ral DelegaUoa coIDg abroad 

.. *SZ3-A. Shri B. C. MulUck: Will 
the Prime MiDJster be pleased to 
refer to the reply given to Starred 
Question No. 121 on the 9th August, 
1961 and state: 

(a) whether Govemment have 
amended its policy of not issuing 
passports to the cultural delegations 
going direct to any foreign country 
if these invitations are not routed 
through the Ministry; and 

(b) if so. since when? 

The Deputy MJulster of Estemal 
Affairs (ShrimaU Lakslual Menoa): 
(a) and (b). There has been no 
change in the policy regarding the 

grant of passport facilities to cul-
tural delegations proceeding abroad 
on invitation received direct from 
foreign countries. 

Survey of Tea IDtIDstry 

*.Z7. Shri P. C. Borooah: Will the 
Minister of Commerce and IDdutry 
be pleased to state: 

(a) whether the Tea Board had 
launched a survey of the tea industry 
to study the cost structure and quality 
of Indian tea; 

(b) if so, whether the survey has 
since been completed; and 

(c) what are the findings? 

The Deputy MiDister of Commerce 
aDd IDdastry (Shri SaPsh CJwuIra): 

(a) A survey of cost of production 
only in the different tea districts has 
been undertaken by the Tea Board. 

(b) Not yet, Sir. 
(c) Does not arise. 

lute MIlls 

{
Shri Bameshwar TaDtIa: 

*as. Shri P. C. aor-h: 
Shrl P. G. Dell: 

Will the Minister of Commere. and 
lDdustry be pleased to stat.: 

(a) whether the Jute Mill owners 
have demanded 48 working hours per 
week in Jute Mills; and 

(b) it so, what is Government'. 
decision in the matter? 

The Deputy MJuIster of Commerce 
and IDdastry (Shri Satish Cbandra): 
(a) and (b). Jute Mills have started 
48 hours a week working from the 
lSth October. 1961. 

IDstitute of MlehJDe Tool DeIdp IUUl 
~ 

*&Z9. Shrl KhImJi: Will the Minis-
ter of Commerce and IDdustry be 
pleased to state: 
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(a) the progress made in regard to 
the settmg up of 'Institute of Machine 
Tool Design and Technology' at 
Ranchi and at Bangalore; and 

(b) whether there are any further 
proposals for setting up of such in-
stitutes in other places? 

The MiDister of Industry (Shri 
Manubhai Shah): (a) and (b). A 
statement is laid on the Table of 
the Hou8e. 

StrATEMENT 

In so far as the 'Central Machine 
'I:ool Institute' to be set up at Ban-
galore is concerned, final project re-
port has been received from Czech 
experts and is under examination. 
The Institute will be registered under 
Societies' Registration Act, 1860 at 
Bangalore soon. 

As regards the proposed 'Central 
Institute for Machine Designing a 
Committee has been set up to consi-
der the lines on whiCh such an Insti-
tute may be established, including its 
scope, location, estimates of costs 
etc. The report of the Committee 
is awaited. 

Proposals for other machine design-
ing institutes would be considered 
from time to time. 

Indian Commissioners-General for 
B  Mairs in U.K,. .. 

U.SA. 
.13&. Shri B. N. Mukerjee: Will the 

Prime MiDDIter be pleased to state: 
(a) whether any positive arrange-

ments have been made regarding the 
co-ordination of the work to be done 
by our Commissioners-General for 
Economic Affairs in the United King-
dom and the United States of America 
and by our High Commissioner and 
Ambassador in the two respective 
countries; and 

(b) whether such arrangements, if 
any, are working satisfactorily? 

The ~ IIinIIItu" 'Of Edema! 
Affairs (Shrimati Lakshmi Menon): 
(a) and (b). Satisfactory arrange-
ments for such co-ordination were 
made in both countries. It has since 

been decided to wind up the offices 
of the Commissioners-General ft)r 
Economic Mairs in Washington and 
London. 

Tibetan Refugees 

.635. ~ N. R. Muniswamy: 
Sim P. C. Borooah: 

Will the Prime MlnJster be pleased 
to state: 

(a) whether the attention at Gov-
ernment has been drawn to the news 
item in the Statesman dated the 29th 
October, 1961 reporting that a large 
number of Tibetans are planning to 
migrate into India; 

(b) if so, whether the news has 
been Officially confirmed; and 

(c) what action, if any, has been 
taken by Government in the matter? 

The ParIiamentary Secretary to 
the MInister of E:l:temal Aairs 
(Shri J. N. Baz:.rlka): (a). Yes, Sir. 

Cb). No confirmation is available. 

(c). Does not arise. 

AU IntUa Dock Workers Advisory 
Board 

• - Shrl Tanpmanl: 
635-A. l Shri Indrajlt Gupta: 

Will the Minister of Labour aDd 
Employment be pleased to state: 

(a) whether it is a fact that the 
All India Dock Workers Advisory 
Board bas not met even once during 
1960 and 1961; 

(b) if so, the reasons for the same; 

(c) whether there is any proposal 
to reconstitute the said Board; and 

(d) if so, when it is expected to 
be done! 

The Deputy Minister of Labour 
(Sbri Abitl Ali): Ca) Yes. 

(b) The function of the Committee 
is to advise upon ~ h matters as 
may be referred to it. A meeting of 
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the Committee is, therefore, con-
vened only when required. 

(c). Yes. 

(d). As soon as nominations from 
the organisa.ions concerned, which 
have been called for, are received. 

Closin&" HIIIIrII of Shops in DeW 

.635-8 {Shri Naushir Bharuclla: 
. Shri MadhllSlldaD BaG: 

Will the Minister of Labour an" 
Employment be pleased to state: 

(a) whether it is a fact that the 
Government have issued orders for 
the closure of the shopping centres 
in New Delhi such as Connaught 
Place by 7 P.M. daily; 

(b) the reasons for the issue of 
SUCh orders and the law under which 
such instructions have been issued; 

(c) whether it is a fact that lakhs 
of residents in Delhi are inconveni-
enced as a result of such order; and 

(d) how long are such orders pro-
posed to be kept in force? 

The DeJlllty MiDlster of Labour 
(Shri Abid All): (a). Yes. 

(b). In responce to the persistent 
demand from the traders and the em-
ployees Jo reduce the working hours 
of shops and establishments to ena-
ble them to take part in social and 
cultural activities, the notification 
fixing the new timings has been is-
sued by the Chief Commissioner, 
Delhi, under section 15 (1) of the 
Delhi Shops and Establishments Act, 
1954. 

(c). No. The shops and establish-
ments dealing in essential supplies 
and services are exempted from the 
timing restrictions. 

(d). No change in the timings is 
a~  for the present. 

PeDaiOD Cases of Retired Personnel of 
C.P.W.D. 

·636. Shri Amjad Ali: Will the 
Minister of Works, Roasing and Sup-
ply be pleased to to state: 

(a) the number of employees (all 
categories) who have retired from the 
services of Central Public Works 
Department in New Delhi/Delhi dur-
ing the year 1961 (upto 31st October); 

(b) whether his attention has been 
drawn to the fact that there has 
been a great delay in finalizing the 
pension cases of the retired person-
nel; and 

(c) if so, the remedial measures 
that have been taken to prevent such 
inordinate delay? 

The Deputy Minister of Works, 
ReuslDc and Supply (Shri ADD K. 
CIlallda): (a). 111. 

(b). Yes Sir, in a few cases. 

(c). Orders have been issued for 
(i) initiating action on pension cases 
18 months ahead of the date of re-
tirement of the employees concerned 
and (ii) verification of service while 
~  employees are still· in service, so 

that non-verification of service may 
no, lead to delay in finalizing pen-
sion cases at the time of retirement. 

IIIdla11s in Ceylon 

(Shri KalIl KPishaD Gupta: 
I Shri P. C. Borooah: 

·637. ~ Shlimati Mati ... Ahmed: 
I Shri P. K. Deo: 
l Shri D. C. Sharma: 

Will the Prime MiBlstel' be pleased 
to refer to the reply given to Starred 
Question No. 83 on the 7th August, 
1961 and state at what stage is the 
proposal to hold a meeting at the 0111-
cia] level with the Government of 
Ceylon over the question of state-less 
residents of Indian origin in that 
country? 

The Deputy Minister of External 
A_airs (Shrimatl LaIaIImd MeDODI, 
There has been no change in the 
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position since the reply given in 
Parliament last August. 

Production of Salt 
r Shrlmati ua PalchOlldhuri: 

·638. i Shri Chint&moni Panigrahi: 
LShrl Ram Krishau Gupta: 

Will the Minister of Commerce and 
lDdustry be pleased to refer to the 
reply given to Starred Question No. 
861 on the 23rd August, 1961 and 
state: 

(a) whether any final decision in 
the matter of setting up of factories 
for the production of salt has since 
been taken; and 

(b) if so, the nature and details of 
the decision taken? 

The MiDister of lDdustry (Shri 
Manubhai Shah): (a) and (b). As 
stated in reply to Starred Question 
No. 861, on 23-8-1961. several parties 
have come forward for the establish-
ment of big salt works in Vedaranyam 
in Madras and on the coastal area of 
Orissa. Their plans for the laYOut 
and mechanisation of the salt works 
will be scrutinised and licences for 
salt manufacture issued if found 
suitable. 

Also West Bengal and Orissa Gov-
ernment are thinking of establish-
ing Salt 'Works themselves in suit-
able areas in the State Sector. 
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~ 'fiT 9~r r ij; ~ f.f;i i)"q 
sprfolT ~ ~ <tfurrI1f f;:rm;rr ? 

,,~~  ~ :.n "'0 ..... 0 ~~  ~ 

RecognittOli of East GermaD and Pro-
visional Govt. of Algeria 

Shri Barish Chandra Mathur: 
Shri S. M. Banerjee: 
Shrl Shree Narayan Das: 
Shrl Radha Raman: 
Shri Vidya Charau Shukla: ·&39. 

Shri Hem Barna: 
Pandit D. N. Tiwari: 
Shri Ba.hadur SiDgh: 

Will the Prime MinIster be pleased 
to state whether Government have 
come to any final conclusion regard-
ing the recognition of (a) East German 
Government, and (b) Provisional Gov-
ernment of Algeria? 

The Deputy Minister of External 
Affairs (Shrimatt Lakshml Meuon): 
The position of the Government of 
India remains the same as stated by 
Prime Minister in his a ~ r  ir. 
the Lok Sabha on 16th August re-
garding the Provisional Government 
of Algeria and on 17th August re-
garding the East Germen Governments. 

Houslnc Co-operative. 

.640. Shri D. C. Sharma: Will the 
Minister of Works, HousiDg and Sup-
ply be pleased to state: 

(a) whether Government propose to 
pursue more vigorously the policy of 
favouring housing co-operatives in 
rural and urban areas in the country; 

(b) whether any scheme has been 
chalked out in this connection; and 

(c) if so, the details thereof? 

The Deputy Minister of Works, 
Rousing aDd Supply (Shrl AnD It. 
Chanda): (a) to (c). The varioUS 
Housing Schemes in operation . al-
ready contain appropriate provisions, 
wherever possible, for grant 01 
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financial assistance for house-build-
ing. purposes, through Housing Co-
operatives. A statement indicating 
the facilitieil available to Housing 
Co-operatives under the various 
Schemes, is laid on the Table of the 
House. [See Appendix II, annexure 
No. 45]. 

MariDe Fisheries 

.641 {Shri Kodiyan: 
. Shri Warior: 

Will the Minister of Commeree 8JII1 
Industry be pleased to refer to the 
reply given to Starred Question No. 
17 on the 7th August, 1961 and state: 

(a) whether the Committee appoint-
ed to consider the indigenous manu-
facture of improved type of equip-
ment for marine fisheries has since 
completed its work and submitted any 
proposals to Government; and 

(b) if not, the reasons ferr the delay? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). In 
order to make concrete proposals to 
Government, for the development of 
marine fisheries, the Committee had 
to assess the basic requirements 'If 
various States; of equipment like 
marine diesel engines, wire ropes, out 
board motors winches etc. and to :lind 
out how much of this equipment 
could be manufactured indigenously. 
The Committee had to collect these 
data and it has so far held two meet-
mgs to discuss these matters, and 
another meeting is to be held in De-
cember 1961. The Committee is mak-
ing efforts to complete its work as 
early as possible. 

IDcIIan Traders Ju Kenya 

{ Shri P. G. Deb: 
-HI-A. Shrl P. C. Borooah: 

Will the PrIme HiDlster be pleased 
to state: 

{ai whether the attention of Gov-
ernment has been drawn to the state-
ment of the President of the Kenya 
African Chamber of Commerce, )Ir. 

1.0. Acoino, reported in the statement 
dated the 18th October, 1961; I<lld 

(b) if so, whether Government have 
obtained a report from the Trade 
Mission in that country about the 
position of Indian Traders in Kenya 
to see how far this statement reflects 
the policy of Kenya Government and 
if so, what is his report? 

The Deputy MiDlster ot btemaI 
Mairs (Shrimati Lakshmi Meu.cm): 

(a). Yes, Sir. 

(b). Yes. According to our inferr-
mation neither the Government of 
Kenya nor any other responsible 
circles have made any statements 
which may lead to anxiety on the 
part of the traders of Indian origin. 
The Government of Kenya does be-
lieve in encouraging Africans te-
expand their business and trade, but 
not in intimidation of Asian traders. 

Dook Workers (RepJation and 
Employment) Scheme 

• {Shrl Tangamani: 
641-8. Shri Indrajit Gupta: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether the unregistered Dock 
Workers (Regulation of Employment) 
Scheme has been introduced in all the 
major ports; 

(b) whether Government have 
brought these listed workers under 
respective Dock Labour Boards as 
recommended by the Dock Workel'8 
Advisory Committee in 1958; and 

(c) if not, the reasons for the delaY? 

The Deputy MinIster of LabOur 
(Shrl Mid AU): (a). The Schemes 
have been introduced in the Ports of 
Bombay, Calcutta and Madras. 

(b). No. 

(c). The time is not yet ripe for 
their inclusion in the decasualisation 
schemes. 
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Censorship on Indian Newspapers in 
Nepal 

*MZ. Shri P. C. BOruoah: Will the 
Prime Minister be pleased to state: 

(a) whether it is a fact that the 
Nepal Government has imposed cen-
sorship on Indian newspapers coming 
into Nepal; 

(b) if so, in what circumstances; 

(c) whether that Government have 
since confbcated any Indian papers 
under the order; and 

(d) if so, how many? 

'I1le Deputy MinIster of bternal 
Mairs (Shrimati Lakshml MenOD): 
(a) and (b). On the 16th November, 
1961 the Kathmandu Magistrate in-
r ~  a procedure under which 

all foreign newspapers arriving in 
Kathmandu were required to be 
scrutinized by his office before they 
were released to the public. This 
procedure applied to Indian news-
papers also. The purpose of the 
scrutiny was apparently to see whe-
ther the newspapers contained any 
rna' erial to whiCh the Government 
of Nepal might object. 

(c) and (d). Since this procedure 
came into force, one ~~  of the 
Amrita Bazar Patrika of the 16-11-61 
and one of the Aryavarta of the 
15-11-1961 were confiscated. 

Bortlca1ture Department of 
C.P.W.D. 

{ 

8hr! S. M. Banerjee: 
8hri Sampath: 

64Z-A. 8hri Tangamani: 
Shri Tridill Kamu Chaa-

dhuri: 

Will the Minister of Works, BollS-
in, &tid S.pply be pleased to state: 

(a) whether it is a fact that 350 
workers of Horticulture Department 
of C.P.W.D. at Delhi have been serv-
~  with discharge notices; 

(b) whether the notices will expire 
m the 30th November, 1961; 

(c) whether this retrenchment is 
due to transfer of work to New Delhi 
Municipal Committee; 

(d) whether steps have been taken 
to transfer these workers along with 
work; 

(e) if not, what steps have been 
taken to provide them alternative 
jobs; and 

(f) whether these workers have 
rendered more than 2 years service in 
this Department? 

The Deputy Minister of Works, 
~ aDd Sllpply (Shri Anil K. 

Chanda): (a) to (fl. statement is 
placed on lhe table of the Sabha. 

STATEMEN'l' 

The maintenance of public parks 
and lawns was done by the Horticul-
ture Department of the C.P.W.D. on 
behalf of the New Delhi Municipal 
Committee as "deposit works". In 
1960, the New Delhi Municipal Com-
mittee wanted that the maintenance 
of these parks and lawns should be 
done by the New Delhi MUnicipal 
Committee themselves. After Pr0-
tracted negotiations, regarding various 
terms for the transfer, it was tenta-
tively decided that the maitenance 
works should be transferred on 1st 
December, 1961. ' 

2. As a result of the said works 
being transferred, nearly 350 workers 
of the C.P.W.D. will have to be re-
trenched from C.P.W.D. under the 
provisions of Industrial Disputes Act, 
Section 25-G. In case of reduction of 
establishment, the junior-most work-
ers in the department are retrenched 
Consequently 350 workers were given 
notices regarding termination of their 
services on 1-12-1961. The C.P.W.D. 
obviously cannot offer alternative 
jobs to these 350 workers. It was 
informally arranged that the New 
Delhi Municipal Committee would 
employ these workers, so that there 
might be least dislocation of work. 
There are no rules or provisions 
under which these workers can be 
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transferred to the New Delhi Muni-
cipal Committee. 

3. It was however, not found pos-
sible for various minor reasons to 
transfer the works on 1-12-1961 as 
proposed. It has, therefore been 
proposed to New Delhi Municipal 
Committee that the actual transfer be 
postponed till the end of the current 
financial year. 

4. The reternchment is in accord-
ance with the Industrial Disputes Act 
and cannot be helped. If the New 
Delhi Municipal Committee agree to 
employ the persons retrenched from 
the C.P.W.D., as in fact they have, 
there should not be any real hardsh'p 
to the workers. The workers involv-
ed have got a total service ranging 
from a few months to 4 years. Mostly 
Malis and Bullockmen were involved 
in the retrenchment. 

5. Similar retrenchment has been 
effected in the Horticulture Branch 
where minor works belonging to All 
India Medical Institute had been 
transferred to the control of the 
Institute. 

6. At a meeting held with the 
official and non-official members of 
the New Delhi Municipal Committee 
on 1-12-1961, it was decided that 
the transfer of works should be 
deferred to 1-4-1962 and that in the 
meantime a detailed scheme for the 
handing over and taking over would 
be jointly worked out by the New 
Delhi Municipal Committee and 
C.P.W.D. There is, therefore, no 
reason for immediate retrenchment 
of horticultural workers. 

BQOrt of Tea 

*643. Shri P. C. Borooah: Will the 
Minister of Commerce... lDdutry 
be pleased to state: 

(a) whether Government propose to 
withdraw the Tea Board propaganda 
units inside the country as a measure 
to step up exports; and 

(b) if so, what action has so far 
been taken in this regard? 

The Deputy Mmister of Commerce 
and Industry (Slui Satish Cbandra): 
(a) and (b). While the main emphas-
is of lea promotion has definitely been 
shifted to exports internal promo-
tion has not been completely discon-
tinued. Internal activities have how-
ever been given a new orientation 
and a large portion of the s: aft has 
been sWitched on to advisory ser-
vices in canteens of large industrial 
establishments. 

Trade with Rupee-Payment cOuntries 
*644. Shri Barish ChaDdra Mathur: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether Government's attention 
has been drawn to adverse economic 
implications of India's trade with 
rupee-payment countries and the mal-
practices involved in the3e transac-
tions indicated in the Memorandum 
by F.I.C.C.I; and 

(b) what are Government's con-
clusions in the matter? 

The Deputy MiDister of Commerce 
&ad Industry (Shri Satish CbaDdra): 
(a) and (b). The memorandum ha. 
been submitted by the F.I.C.C.I. t:l 
the Import and Export Policy Com-
mittee whose report is yet to be 
received. 

Film Institute 

*645. Shri D. C. Sbarma: Will the 
Minister of InformatiOll aDd Broad-
casting be pleased to slate: 

(a) whether there is a proposal to 
affiliate the Film Institute with the 
International Cinema and Television 
School at Paris; 

(b) if so, how far it will help m 
the development' of the Institute; 

(c) whether the diplomas issued by 
the Institute are recognised by the 
univers'ties and the Union Public Ser-
vice Commission; 

(d) if not the rt\llSons for the same; 
and 
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(e) the number of persons trained 
by the Institute and the fields in 
which they have been trained so far? 

The MiDister of Information and 
Broadcasting (Dr. Keskar): (a) Yes 
Sir. 

(b). The International Liaison 
Centre of Cinema and Television 
Schools at Paris is associated with 
the principal film training institutes 
all over the world. It will thus be 
possible for the Film Institute to 
conform to the internationally ac-
cepted standards from the very begin-
ning and also to avail of the facilities 
for exchange of lecturers etc., with 
the film training institutes of other 
countries. Affilication would also 
give a wider recognition to the Insti-
tute; 

(c). No, Sir; 

(d). The question of getting the 
diplomas awarded by the Institute 
recognised by the Union Public Ser-
vice Commission and Government as 
equivalent to certain degrees will be 
taken up in due course. 

(e). Refresher c<>urses were ar-
ranged during March--June, 1961, for 
16 perSBns in the following subjects: 

Motion Picture Photography • . . 8 
Sound Recording.. .. .. . .. 5 
Film Editing. 3 

Total: 16 

The regular courses commenced from 
the 16th August, 1961 only. 

Arms aid from IDdJa to Conp 

r Shri P. G. Deb: 
e645-A. ~ Shrl p. C. Borooab: 

(. SJu1 Arobbulo GbosaJ.: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that th. 
Congolese Prime Minister bad appeal-
ed to India for arms aid to fi&ht 
Katanga's secession; and 

(b) if so, what reply has been sent 
by the Government of India to th. 
Congolese Prime Minister? 

The Deputy MiDister of Extemal 
Mairs (Sbrimatl Lakshmi Menon): 
(a) and (b). Yes Sir. In reply to a 
request made by Mr. Cyrille Adoula. 
Conglese Prime Minister, for material 
aid from India, he was told that aid 
by India to the Congo was already 
being given through the United 
Nations. 

Murder of Mr. Lumumba 

·645-B. Shrl Taupmani: Will the 
Prime MiDister be pleased to state: 

(a) whether it is a fact that U.N. 
Commission which investigated the 
murder of Patrice Lumba the first 
Prime Minister of Congo, has put on 
record that Congolese President 
Joseph Kasavubu and his aides and 
Katanga's Tshombe should not escape 
responsibility for the death of Mr. 
Lumumba; 

(b) if so, what action will be taken 
by the U.N.; 

(c) whether the Government of 
India have made any representation 
to the U.N. in this regard; and 

(d) if so, nature of the same? 

The Deputy MiDister of ExterDaI 
Mairs (ShrJmatl Lakshmi Menon): 

(a) Yes, Sir. 

Cb) The Report of the Commis-
sion was published only on 11th 
November, 1961, and it is yet too 
early to say what action the U.N. 
will take on the Commission's re-
commendations. 

(c) No, Sir. 

(d) Does not arise. 

Amelldmllldll to Emplo,'" State 
lDsurance Act 

1330. Shri Bam KrIshan Gupta: 
Will the Minister 'of Labonr and 
EmploJ1lU!Dt be pleased to refer to 
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the reply given to Starred Question 
No. 882 on the 23rd August, 1961 and 
state the further progress made with 
regard to the proposal to amend the 
employees' State Insurance Act? 

The Deputy Minlster of PllUlDlng 
&lid Labour aDd Employment (Shrl 
L. N. Mishra): The proposals for 
amendment of the Act as approved 
by the Employees' State Insurance 
Corporation, have since been receiv-
ed and are being examined. 

Film Festival In BallCkok 

lUI. Shrl Bam ~ Gupta: 
Will the Minister of lDformation 
and Broadcasting be pleased to refer 
to the reply given to Unstarred 
Question No. 2126 on the 23rd Aug-
ust, 1961 and state: 

(a) whether the details regarding 
the organisation of Indian Film Festi-
val in Bangkok have been ftnalised; 
and 

(b) if so, what are they? 

The Mbdster of 1Df0rmation and 
Broadcasting (Dr. Iteskar): (a) and 
(b). They are not yet completely 
ready. 

Central BMeareh IDstltate for T_ 
lDdutry 

lUI. Shrl Bam KrIsIwl Gupta: 
Will the Minister of Commeree IIIlII 
JDdllStry be pleased to refer to the 
reply given to Unstarred Question 
No. 3331 on the 14th April, 1961 and 
state: 

(a) whether Government have since 
considered the proposal to constitute 
a Central Research Institute for the 
industry; and 

(b) if so, with what result? 

The Deputy MInIster of Comm_ 
and IDdllStry (Shrl SaUsh Chandra): 
(a) and (b). Details in regard to the 
formation of a Tea Research Institute 
with Grants-in-aid by the Council of 
Scientific and Industrial Research are 
being worked out. A decision is 
expected to be taken shortly. 

Cable FaetorJ 

{

Sbri Ram ~ Gupta: 
Shrl Subodh Hansds: 

1333. Shri R. C. Majbi: 
Shri Nek Ram Neci: 
Shrl S. C. Samanta: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 3375 on the 5th September, 1961 
and state: 

(a) at what stage is the proposal to 
set up another cable factory in pub-
lic sector; 

(b) whether this proposal has been 
examined and finalised; and 

(c) if so, the result thereof? 

The MInIster or Industry (Shrl 
Manubhal Shah): (a) to (c). It has 
beeD decided that preliminary studies 
should be undertaken by the Hindu-
stan Cables Ltd. for the setting up of 
another unit in the country. Further 
decisions will be taken on receipt of 
this Report. 

Factories Act, 1948 

lW f Shri Ram Itrishan Gupta: . "l Shrl M. L. Dwived1: 

Will the Minister of Labour and 
Employment be pleased to refer to the 
reply given to Starred Question No. 
858 on the 23rd August, 1961 and 
state the further progress since made 
with regard to the proposal to amend 
the Factories Act, 1948 with a view to 
provide better safety arrangements in 
factories? 

The Deputy MInIster or Laboar 
(Shrl Abld AU): Comments on the 
proposals for amendment of the Fac-
tories Act, 1948 have been received 
from various State Governments, 
employing Ministries. All India 
Organisations of Employers and 
Workers etc. and these are being 
examined. 
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ImPOrt III Eleetrlc Poles 

1335. Shrl Bam ErIshan Gupta: 
Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 3798 on the 8th September, 1961 
and state: 

(a) whether Government have since 
received report on the investigation 
regarding the permit for the import 
of electric poles by Calcutta Corpo-
ration secured by improper means; 
and ~ 

(b) if so, action taken thereon? 

The Minister of Commerce (Shrl 
Kanungo): (a) Yes, Sir. 

(b) The report is under examina-
tion. 

public Sector Projects ... Maharashtra 

1336. Simi. paaprtar: Will the 
Minister of Commerce aDd Indlllliry 
'C pleased to state: 

(a) whether there is any proposal 
LO start public sector industries in 
Nanded and Aurangabad Districts at 
~ ahara h ra during the Third FiYe 
'(ear Plan period; and 

(b) whether any survey has been 
made for location of such industries? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). No, 
Sir. 

CemCDt Quota to Maharasbtra 

1337. Shrl Pangarkar: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the Maharashtra Gov-
ernment have requested the Centre 
for enhancing the quota of cement for 
Maharashtra; 

(b) what is the present 'lunta allo-
eated far Maharashtra; and 

(c) what Is the revised quota .sug-
I"sted by the State? 

TIle Minister of Industry (Shrl 
Manubhal Shah): (a) Yes, Sir. 

(b) 1,32,900 toones per quarter. 

(c) An additional quantity of 13,130 
tons was required for the fourth 
quarter of 1961, against which 10,000 
tons has been made available. 

PIIm. Instltate at PooDa 
1331. Shrl P. G. Deft: Will the 

Minister of Informatiell and Bnad-
cast.bIc be pleased to state: 

(a) whether some experts have been 
called for the Film Institute at Poona; 
and 

(b) if so, the reasons for calling 
these foreign experts? 

The MiBlster of Jnformatlan and 
Broadcasting (Dr. Keskar): (a) Yes, 
Sir. The Principal of the Film Insti-
tute at Paris visited the Film Insti-
tute, Peona, for a fortnight in March 
1961. Efforts are being made to 
secure the services of some more 
foreign experts for short periods at 
intervals. 

(b) The Film Institute, Poona, is 
the ftr!tt of its kind in India. The 
Principal of the Paris Institute was 
utilised to settle the courses at the 
Institute. Some more foreign experts 
are proposed to be utilised to teach 
the students. Our staft will also profit 
from their knowledge and experience. 

State TradiDc Corporation 

1339. Shri P. G. Deb: Will the 
Minister of Commerce and Ind..-,. 
be pleased to refer to the reply given 
to Unstarred Question No. 2020 on the 
12th April, 1960 and state: 

(a) the total quantity of barter 
deals entered by the State Trading 
Corporation so far since May, 1960; 
ell 

(b) the countries and the items of 
imports and exports and their prices? 

The MiDWer ef C_e (B1u1 
Kan_P): (a) Since May 1960, the 
State Trading Corporation have 
entered into 29 barter deals. 
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(b) A statement giving particulars 
of the items of import and export and 
the countries 01 destination is laid on 
the Tab'e of the House. [See Appen-
dix II, annexure No. 46]. Information 
about sources of import is being 
collected and will be laid on the 
Table later. It is not in the busines! 
interest of the Corporation to disclose 
prices. 

Small Seale IIldustries In 0rIsa 
IMO. Shrl P. G. Deb: Will the 

Minister of Commerce and 1Ildustr)' 
be pleased to state: 

(a) what assistance has been ren-
dered by the Small Scale Industries 
Service Institute to the Industries 
located in Sambalpur, Talcher, Bhu-
baneswar and Cuttack districts of 
Orissa in 1960 and 1961; and 

(b) how many industries were start-
ed after this assistance? 

The Mbdster .f lDdustry <Shrl 
Manubhal Shah): {al A statement is 
laid on the Table of the House. [See 
Appendix II, annexure No. 47]. 

(b) No infonnation is available. 

Documen.tary Film "ADdhra Pndesh" 
1341. Shrl MUh1llllldaa BaD: Will 

the Minister of lIlformatiaD and 
Broadcasting be pleased to state: 

(a) whether the docwnentary film 
'Andhra Pradesh' has been produced 
by the Films Division at the Govern-
ment of India; 

(b) if so, whether the 
beauty of Warangal has 
included in the film; and 

IC\Ilptural 
also been 

(c) if the reply to part (.a) above 
be in the negative the time by which 
the film will be completed? 

The MiDister of lIlformation and 
Broadcasting (Dr. Keskar): <a) The 
film is under production. 

(b.) It will contain some sequences 
relating to the arch;eological monu-
ments of Warangal. 

(e) Early in 1962-63. 

PeJ50ns .Mrected II,. AlIsam Blots 

13«2. Shrimati Da PalchCllldhurl: 
Will the Minister of Rehabilitation be 
pleased to state: 

(a) whether Government. of India's 
attention has been drawn to a news 
item appearin& in the Amrita BIlZIlT 
Patrika dated the 14th September, 
1961, that the Government of Assam 
have served eviction notices and 
orders to vacate on residents of a 
number of villages in the Goreswar 
area (in Assam) which had been hard 
hit by the July, 1960 riots; 

(b) if so, the full details thereat; 
and 

(e) the Government's 
thereto? 

reaction 

fte JIlDIster of RehabiHtation <Shrl 
Mehr Chand JDwma): (a) Yes. 

(b) and (c). Goreswar is within a 
tribal belt as constituted under 
Chapter X of the Assam Land and 
Revenue Regulations. Eviction notices 
have been served on all encroachers 
in the tribal belt in the Goreswar area 
including some language disturbance 
victims. The Government of Assam 
is taking steps to find alternative land 
for the latter people. 

Law to Abolish Slavery 

1343. Shri D. C. Sharma: Will the 
Minister of LahGUr and Employment 
be pleased to state: 

(a) whether Government propose 
to enact any law to abolish slavery in 
the country prevalent in many parts 
under which persons taking loans are 
made to pledge to render labour or 
personal service to the creditor as 
dOlle by the Rajasthan Government; 
and 

(b) if so, the steps taken in this 
direetioli? 

The Depaty MInister 01 LaHar 
(Shrl Abld Aft): (a) and (b). The 
Cen·tral Government do not propose 
to take any such action since the 
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State Governments concerned have 
already done the needful wherever 
necessary to abolish or check undesir-
able practices connected with the 
grant of loans. 

Jute Mills 

IS«. Shri IDdrajit Gupta: Will the 
Minister of Commerce and IDdIlBhT 
be pleased to refer to the reply given 
to Unstarred Question No. 1661 on the 
19th August, 1961 and state: 

(a) the number of automatic looms 
allowed to be installed so tar in Jute 
mills; 

(b) the names of the mills cen-
cerned; 

(c) the number of one-mack looms 
and circular looms which one weaver 
is expected to operate; 

(d) whether the installation cost of 
such looms would make produclien 
uneconomic; and 

(e) whether large-scale installatiOJl 
of automatic looms would lead to a 
surplus of jute goods in relation to 
the overseas demand? 

The Deputy MiD.ister of Comm_ 
and IDdllBhT (Shri SaUsh Chandra): 
(a) 144. 

(b) The Baranagore Jute Factory 
Co. Ltd., Calcutta. 

The Goureport Co. Ltd., Calcutta. 

The Northbrook Jute Co. Ltd. 
Ltd., Calcutta. 

The Agarpara Co. Ltd., Calcutta. 

The AnglO-India Jute Mills Co. Ltd., 
Calcutta. 

The Howrah Mills Co. Ltd., 
Calcutta. 

(c) One weaver may be able to 
operate about 5 one-mack looms or 
3 circular looms. 

(d) Information is not available. 

(e) No, Sir, as installation of auto-
matic looms will be in replacement of 
ordinary looms of corresponding 
capacity. 

Postal Articles from PaldBtaa 

1345. Shri lDdraJit Gupta: Will the 
Prime Minister be pleased to refer to 
the reply given to Starred Question 
No. 1125 on the 31st August, 1961 and 
state whether the postal articles from 
Pakistan which were not allowed 
entry into India have subsequently 
been allowed? 

The Prime MiDister and MiD.ister 
of External Affairs (Shri Jawaharlal 
Nehru): The articles in question had 
been returned to Pakistan. It is not, 
therefore, possible to say whether the 
same articles were subsequently posted 
back to India by the postal authorities 
in Pakistan. If they were, they were 
allowed entry into India. 
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Coualtlq ~ C_ 

1358. Sbri Bam KrisbaD. Gupta: 
Will the Minister of C_ lUId 
lIIIlustry be pleased to state: 

(a) whether Government have 
received proposals from American, 
Swiss and Italian firms for the setting 
up of consulting engineering concerns 
in India in collaboration with Indians; 

(b) if so, whether Government have 
examined them; and 

(c) the action taken thereon! 

The MiDister of Industry (Silri 
Manubhal Shah): (a) Yes, Sir. The 
Government of India have received 
some proposals from different foreign 
parties for setting up of consultancy 
engineering concerns in India ia 
collaboration with Indians. . 

(b) and (c). The Government have. 
examined these proposals and the 
parties have been informed of the 
Government's reactions with regard ~ 
their proposal. Two proposals i.e. 
those received from Messrs. Koppers 
Export G.M.B.H., West Germany aDd 
from Messrs. American Hydrotherm 
Corporation, U.S.A. have since been 
approved by the Government. 

Tre8pass by PaIdstaDIs 

1351. Sbri Bam KrIsba.D. Gupta:-
Will the Prime Mbdster be pleased to-
refer to the reply given to Starred 
Question No. 857 on the 23rd August,. 
1961 and state: 

(a) whether the joiD.t enquiry re-
garding the trespass by Pakistanis in-
to the Indian territory on East Pakis-
tan border on the 16th May, 1960 has-
since been held; and 

(b) if so, with what results? 

The PrIme MiDister and 1IdDJlItao· 
of E:lttemal Hairs (Sbri JaWllhula1 
Nehru): (a) No, Sir. The East Pakis-
tan Government have not responded 
so far to the approach made to them. 
for fixing a date for the joint enquiry. 

(b) The question does not ariae. 

Four-storeyed 801llleS for GovenmIeIIt 
Employees 

1352. Sbri Bam KrisbaD. Gupta;' 
Will the Miniater of Works, BoasIIIC' 
aDd Supply be pleased to refer to the 
reply given to Unstarred Que.stionr 
No. 4 on the 7th August, 1961 and 
state whether Government have con-
sidered the proposal to construct four-
storeyed houses for Government' 
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employees with a view to intensive 
utilisation of available land? 

The Deputy MiaIster 01 WorD, 
BOlllliDC aDd Supply (Shri ADil K. 
ChaDda): The matter ill still under 
consideration. 

Treatment meted out to lUI IDdlaa 
NatlODa1 by Portapese Aathorlties 

1353. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state: 

<a) whether a protest against the 
treatment meted out to Mr. Shridhar 
Telkar and his wife by the Portugese 
authorities in Goa was lodged by the 
Government ot India; 

(b) if so, whether any reply has 
been received to the protest; and 

(c) if so, the details thereof? 

The Prime MlDIster aDd MiDIster 01 
btenaal Main (Shri .Jawaharlal 
Nehru): (a) Yes. 

(b) and (c). No reply has been 
received from the Government of 
Portugal. The Embassy of the United 
Arab Republic through whom the pro-
test was lodged are continuing to pur-
sue the matter. 

Cable Faetory at DiPa 

11H. {Shri D. C. Sharma: 
Shri P. C. Borooah: 

Will the Minister ot Commerce &lid 
IIuIustry be pleased to state: 

(a) whether there is a proposal to 
set up a cable factory at Digh&, in 
West Patna; and 

(b) if so, the details ot the propo-
sal? 

The MiJdster 01 Indlllltry (Shri 
Manubbai Shah): (a) and (b). Messrs 
Aluminium Cables and Conductors 
(U.P.) Private Limited, Calcutta have 
been granted a licence under the 
Industries (Development and Regula-
tion) Act, 1951 for the manufacture 
of paper insulated power cables using 
aluminium conductors. It is not yet 
clear whether the firm will locate the 

factory at Patna. Precise position ill 
being asked from the firm. 

Textile MilIs 

1355 ( 8hri S. M. Banerjee: . 1. Shri PaDgarkar: 

Will the Minister of Commerce aDd 
Indlllltry be pleased to state: 

(a) whether some more textile 
mills which are closed at present have 
decided to re-start; and 

(b) if so, the number and names of 
such mills? 

The MiDJster of Commerce (Shri 
KaIump): (a) and (b). The follow-
ing ten closed textile mills are expect-
ed to restart in the near future: 

(1) MIS. Orissa Cotton Mills, 
Bhagatpur (Orissa). 

(2) Mis. Moradabad Spg. &: Wvg. 
Mills, Moradabad (U.P.). 

(3) MIS. Lallamal Hardeodas Cot-
ton Mills, Hathras (U.P.). 

(4) MIs. Shree Mahaganapathy 
Mills, Pudukottah (Madras) 

(5) MIs. Shree Sayajee Jubilee 
Cotton and Jute Mills, Sindh 
(Renamed as North Gujarat 
Cotton Mills,) (Gujarat) 

(6) MIs. Shree Gopallndustrles. 
Kottah (Rajasthan) 

(7) MIS. Mathisingh Mfg. Co., Ltd .. 
Ahmedabad (Gujarat). 

(8) Mis. Sathyanarayana Panda 
Lapaka, Rajmandury (Andhra 
Pradesh). 

(9 MIs. Rajen Textile Mills, 
Bombay (Maharashtra). 

(10) Mis. Rai Sahib Recla:hand 
Gopaldas Sohta Spg. &: Wvg. 
Mills, Akola (Maharashtra). 

Berabari 

1358. Shri S. M. Banerjee: Will the 
Minister ot Rehabilitation be pleased to 
state: / 

(a) whether the number of families 
likely, to be uprooted as a result of 
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transfer of Berubari has since beeD 
as:ertained; and 

(b) the steps taken to rehabilitate 
them? 

The Mbdster of Rebabtlitaticm (Shrl 
IIebr Chaml 1Dwma): (a) No. This 
will be known only after the border 
acijustment has been effec:ted. 

(b) Does not arise. 

BeorpnizatIcm of DIstrIds ill Stat. 

1357. {= =-N.::: »as: 
Will the Minister of PI.aIuIiDc be 

pleased to state: 

(a) the extent to which the various 
State Governments have so far gIven 
e!!ect to the suggestion made by the 
Planning Commission that the exist-
ing bigger districts should be so divid-
ed into two or more districts as to 
ma)[e them suitable for developmental 
purpose: and 

(b) the State-wise figures of new 
districts so formed upto 31st October, 
1961? 

TIle Deputy MiIdster of ~ 
(Shrl S. N. Mishra): (a) and (b). 
State Governments have been addres-
III!d on the subject and a statement will 
be placed on the Table of the House 
when the information is available. 

Landless Labour 

1358 {Shrl Shree Narayan Das: 
. . Shri Badha Raman: 

Will the Minister of PIamIiDg be 
pleased to state: 

(a) the precise nature of plans and 
programmes framed by various State 
Governments for directly helping 
landless labour to settle on land dur-
ing the first year of the Third Five 
Year Plan: 

(b) the extent to which they have 
Men able to give effect to such pro-
grammes; 

(c) whether any assessment has 
beeD made as to the total number of 

landless persons so far settled on land 
as per programme so drawn: and 

(d) if so, the number of persons 110 
settled? 

TIle Deputy MiDister '" ~ 
(Shri S. N. Mishra): (a) For the 1inI* 
year of the Third Five Year Plan the 
various State Governments have pr0-
vided Rs. 86.23 lakhs for schemes of 
colonisation in newly reclaimed lands 
of large blocks and settlement em 
individual basis in smaller blocks; 

(b) As the first year of the Thir4 
Five Year Plan will come to an end 
on the 31st March, 1962, it is too earlT 
to say to what extent the proposed 
programmes have been given el!eet 
to; 

(c) and (d). An assessment of the 
total number of landless perscms 
actually settled on land as per prog-
rammes drawn up can be made only 
after the end of the financial year 
1961-62. 

Fertilizer Plant ill Malaya 

1359. Shrimati Da Palcheudh1lri: Will 
the Minister of Commerce ad 1Dd_ 
try be pleased to state: 

(a) whether it is a fact that the 
Government of Malaya have requested 
the Government of India for technical 
assistance in connection with setting 
up of a Fertilizer Plant in that coun-
try; and 

(b) if so, Government's reaction 
thereto? 

The Deputy Minister of ComIIIeree 
and Industry (Shrl Satish ChaDtka): 
(a) No. 

(b) Does not arise. 

Development of Tea 

1360. Shrl Hem Raj: Will the Miniso 
ter of Commerce and 1Ddastr7 be 
pleased to state: 

(a) the amount of money that has 
been allocated by the Tea Board for 
the development of tea and for the 
setting up of a Co-operative Tea Fac-
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tory in the Kangra District of Punjab 
during the year 1981-8Z; 

(b) whether the scheme for the set-
ting up the Co-QPerative Tea Factory 
has been finalised; and 

(c) if so, its cost and the share 
which the Government, Central or 
State, will contribute towards it? 

1'be DepUy MIDIster of Co_ 
aad lIlIlastry (Sbrl Satisll Chandra): 
(a) to (c). In February 1961, the Tea 
Board started a Field Advisory office 
at Palampur under the charge of a 
Field Advisory Officer for rendering 
technical advice to small growers GIl 
improved manurial and cultural prac-
tices. Government have recenU;y 
approved of a Scheme of research for 
the improvement of tea culture in the 
hilly areas of the Punjab at a total 
expenditure of Rs. 97,510 to be incur-
red by the Board in the course of 5 
years from 1961-62 to 1965-66. As far 
as the question of setting up a Co-
operative Tea Factory is concerned, 
the Tea Board have not so far 
received details of the Scheme from 
the Punjab Government. 

Export and Import Adv1sor;y CollDClls 

{ 
Sbrl Ajit SiDgh Sarhadi 

1361. Shrl Shree Narayan Das: 
Slui P .. C. Borooab.: 

Will the Minister of C_ aad 
1III1asf;ry be pleased to state: 

(a) what have been the main re-
commendations of the Export aDd im-
port Advisory Councils which held 
their sittings in September 1961; and 

(b) the Government of India's re-
action thereon? 

1'be Deputy Mbdster of Co_ 
Dd lIlIlutry (Sbrl Sati8h Chandra): 
(a) A coy each of the proceedings of 
the Export and Import Advisory 
Council meetings held in September, 
1961 which contain the views ex-
pressed at these meetings is available 
in the Parlisment Librar;y. 

. (b). These Councils are advisory 
bodies. In formulating the licensing 

policy, for the period Octobez: 'tl 
March '62, the views expressed at 
the meetings held in September 11161 
were taken into account. 

SPOrts 1DdDstrJ' IR P1mJab 
l36Z Sbrl Ajit SiDc'h Sarhadi: WID 

the Miniister of Commerce aad 
lIlIlastry be pleased to state: 

(a) whether any specific steps bave 
been taken to develop sports industry 
in Punjab; and 

Cb) if so, the details thereof? 

'I'Ile MIDIster of IDd1Istry (Shit 
IIIIIInI1Ibai SIIIIII.:) (a) Yes. 

(b) A mtement is laid on the 
Table. [See Appendix II, annexure 
No.48J. 

IIDcnase IR C_ Bates of Samllhar 
Salt 

1363. Sbrl BiIIhuti M1shra: Will the 
Minister of Commerce aad Indastry 
be pleased to state: 

(a) whether it is a fact that the 
management of the Hindustan Salt 
Company has increased the present 
rate of Cess on Sambhar Ka;yar Salt, 
pan salt and reshta salt; 

(b) if so, what are the reasons for 
the increase; aDd 

(c) in what way the increased rate 
will ,affect the retail price of these 
types of Sambhar Salt? 

The MIRister of lDdutry (Sbrl 
Muabhal Shah): (a) By 'Cess' tbe 
Hon'ble member presumably means 
the surcharge laid by the Hindustan 
Salt Compan;y, which was increased. 

(b) The surcharge was increased 
with a view to ensuring that the 
works were run on commercial linea. 

(c) AI& the overall selling price has 
remained unchanged. the retail price 
will not be affected. 

SlIol1;qe of, C.-i Ia DelhI 

136C. Sbrl D. C. 8tIanDa: Will the 
Minister of Commerce aDd iIIIIaI&1.7 
be pleased to state: . 
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(a) whether it is a fact that there 
is a great shortage of cement in Delhi; 

(b) if so, the reasons for this short-
age; and 

(e) the steps taken to meet the 
situation? 

The Minister of JDdustry (Shri 
MaDlIbhai Shah): (a) and (b). Yes, 
Sir. The demand is continuously 
going up. 

(c) Several new schemes both 
for establishment of new units and 
for expansion of existing factories 
have been licensed and assistance is 
provided to the existing cement 
factories to maximise production. 

Blaek Market 01 Steel 

1365. Shri A,jlt SiDJ"h Sarhadl: Will 
the Minister of C_ aDd 
IDdastr7 be pleased to state: 

(a) whether it is a fact that steel 
is purchased by small manufacturers 
in Punjab in black market; 

(b) if so, what steps are being taken 
that small manufacturers get the raw 
material at proper rates; and 

(e) what has been the result of in-
vestigation pertsining to the complaint 
against 4 firms in Punjab in regard to 
misuse of actual user licences for 
steel? 

The MiDiIIter of bdustry (Shri 
MaDullhai Shah): (a) No specific 
instance of purchase of steel in ~ 
black market has come to the notice 
of Government. 

(b) Normally all smal:1. manufac-
turers who are enaged in industry 
before the 1st April, 1.959, are granted 
steel quotas. All 1Iu:tories established 
in Industrial Areas, Industrial 
Estates, Model Villages, Backward 
areas and Co-operative societies run-
ning their W01'bhops with the use of 
pQWer areentWed to steel quotas 
irTe.pecnve of the date of their estab-
li8bment. To the exteDt possible, 
indigenous steel is allocated to small 
scale units. Import i8 alIJo permitted 

to the extent foreign exchange re-
sources permit. Import of steel of 
different categories has been arranged 
through the State Trading Corpora-
tion for distribution to small scale 
units. Inspite of these efforts, since 
some of the categories of steel are in 
short supply, there might be a ~ 
where in steel is sold above controll-
ed prices. These constitute offences 
under the Iron and Steel Control 
Order, 1956, the enforcement of 
which is the responsibility of the 
State Government. 

(c) The allegation against one firm 
has proved to be baseless on investiga-
tion. The allegations against the other 
firms are under investigation. 

1DdustriaJ. Developmeat PIaDs 
for PaDjab 

1366. Shri Ajit SiDch Sarhadi: Will 
the Minister of PIaImiDg be pleased 
to refer to the reply given to Un-
starred Question No. 2545 on the 28th 
August, 1961 and state: 

(a) whether final proposals regard-
ing industrial development plans for 
Third Five Year Plan have been re-
ceived from the Punjab Government; 
and 

(b) if 80, the decision of the Gov-
ernment of India on each item? 

The DepatJ- MiDIster of PIaJuaiDc 
(Shri S. N. JIJIIhft): In connection 
with the Annual Plan for 1962-63, the 
Punjab Government have furnished 
a detailed list of schemes for the deve-
lopment of industries in hill areas. 
This list along with the total estimat-
ed cost of the schemes during the 
Third Plan period is laid on the Table 
[See Appendix II, annexure No. 49.] 

The programme bas been generally 
approved for implementation during 
the Third Plan. 

Balt1ev Napr Near AmbaJa Cit7 

1881. ShrI AJH SbIP SadIdi: Will 
the Minister of BelIaltllMatltlt be 
pleased to state: 

(a) whether it is a fact. that a Jteha-
bilitation Colony known as Bald" 
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Nagar near Ambala City is in a most 
dilapidated condition without sewage 
system and proper amenities; 

(b) how it is being managed; and 

(c) what steps are being taken to 
improve it? 

The Minister of RehabWtatiOD (Slut 
Mehr Chand KJuuma): (a) to (c). The 
services in the Colony are being 
managed by the Local Body of 
Ambala. That Body, it is reported, is 
taking stePs to improve the civic 
amenities in the Colony by providing 
additional street lights and hand pumps 
and also by raising the Primary 
Schools in the Colony to the Middle 
Standard. 

CalCldta A1ICtkm Pri_ 

1318. Shri P. C. aor-h: Will the 
MinIi6ter of Commeree aDd lJUlustry 
be pleased to state: 

(a) whether it has come to the 
notice of Government that the prices 
at the Calcutta auctions have been 
falling steeply this year; and 

(b) if so, what are the reasons for 
the steep decline in the prices? 

The Depaty Mbdster of Commeree 
aDd IDdaIItrT (Slut Sat:Iah ChaDdra).: 
(a) and (b). While the weekly average 
prices obtained by the teas sold at 
the export auctions (upto 8th August) 
and by the dust teas sold at the 
internal auctions (upto 22nd August) 
during the current season were satis-
factory, the prices started showing 
a downward trend thereafter c0mpar-
ed to the prices obtained for the teas 
sold during the last season. Because 
of a severe drought during the early 
part of the last season, tea production 
in North East India in 1960 suffered 
to I5CJIDe extent, which had its el!ect 
OD the prices. Production of tea in 
North India during the current year 
upto the end of October 1961 wu 
lUgher by about 6'1:83 million 100 
compared to the conesponding period 
of last year. The total quantity of tea 
sold at the Calcutta auctions during 
the current seaaon is hiCher as 

< compared to the previOUS year. The 

fall in auction prices is mainly due 
to larger offereings due to higher pro-
duction of tea during the current 
year. The average prices obtained by 
the teas sold in the Calcutta Export 
Auctions upto 8th November, are how-
ever only slightly less compared to the 
average prices obtained by the teas 
sold in the 1959-60 season, which was a 
normal one. 

Export of Bengal Desili Cottoa 

1369. Shri P. C. aor-h: Will the 
Minister of Commerce BIId IDdastrT 
be pleased to state: 

(a) whether there has been a move 
in Bombay Cotton circles for declaring 
the Bengal Deshi Cotton el[clusively 
far export; and 

(b) if so, what is GovemmeJlt'. 
reaction to this demand? 

The Deputy MiDister of Commerce 
and IDdastry (Shri SatIsh ChaDdra): 
(a) and (b). A suggestion to this 
el!ect was made by one of the cotton 
exporters but Government do not con-
sider it to be practicable. There ia oR 
specific demand for Bengal Deshi 
cotton by some of the textile mill in 
the country. There are also to the 
indigenous uses for this cotton. 

.Jate Goods 

117.. Shri P. C. 1IoroRh: Will the 
Minister of CcIamltfte and 1Dd1lll&ry 
be pleased to state: 

(a) whether it is a fact that over-
seas buyers who visited the Calcutt:> 
market to take only ready jute goods 
had to return empty handed in Sep-
tember-October this year, on aCCOlDlt 
of paucity of supplies; and 

(b) if so, what action has .mee 
been taken to ensure proper supplies 
to such overseas buyers? 

The DepatJ' IIJiuater of em.-eree 
UId IDIl1aIIry (Shri SatiIb Chiada): 
(a) While there was a: shortage of 
ready jute goods S r~ r 
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this year, Government are not aware 
of any foreign buyer having had to 
return empty-handed on this account. 

(b) Mills have not only returned to 
.. hours a week working, but Iiave 
.,Iso u,nsealed 21 looms with a view 
to increasing jute goods production. 

'J.'hird Five Year PIaD. 

13'll. Shrl Bibhuti Mishra: Will the 
Minister of PIa.DDJDg be pleased to 
state: : i ~, 

(a) whether it is a fact that copies 
of the Third Five Year Plan were 
given to Press before its presentation 
to Lok Sabha; and 

(b) if so, whether it was apiDat 
the established tradition? 

'!'lIe Deputy MiDister of PIalmID&' 
(Slui 8. N. MishD): (a) and (b). The 
Third Five Year Plan was presented 
to the 1.ok Sabha on the morning of 
August 7, 1961 Advance copies were 

, given to the Press with instructions 
not to publish until after 1 p.m. on 
August 7, 1961. 

A"'IIstaDce to Old CltiaeDa 

{
Sbrl Barish Chandra 

131!. Mathur: 
Shrl ChuDi Lal: 

Will the Minister of Labour and 
~ ,--  be pleased to state: 

(a) what relief measures are avail-
able for old citizens who are not 
capable of doing any work and have 
DO means for livelihood; and 

(b) whether Central Government 
ha,ve taken up this matter with State 
Governments to give any asaistance? 

The Deputy MInIster, of Labour 
(8hrl Abld All): (a) Old Age Pension 
Schemes are already in force in U.P. 
and Kerala. Andhra Pradesh Govern-
ment has, decided to pay pensions to 
old and destitute peraons and a 8imilar 
Scheme is under conside:ration of 
Madras Government. The Punjab 
Government has set up inflrmaril!ll for 
old and infirm persona without aD7 
_ of livelihood. 

(b) Rs. 2 crores have been provid-
ed in the Third Plan for organisation 
of a Relief and Assistance Fund for 
old, indigent and physically handicap-
ped persons without any means of sup. 
port. Details of the Scheme are being 
finalised. 

Cable Factory at ThripuDithura 

1313 {Sllri KOdiyan: 
. Sardar Iqbal Singh: 

Will the Minister of Commerce and 
1 ~ be pleased to refer to the 
reply given to Starred Question 
No. 1103 on the 31st August, 1961 and 
state: 

(a) whether any further progreu 
has been made in the setting up of 
a cable factory at Thripunithura, with 
,Japanese collaboration; and 

(b) when the factory is expected to 
eo into production? 

'l'Ile MinJster 01 Indastry (8hrl 
Manubhal Shah): (a) Consen,t had 
been accorded to issue of shares 
worth Rs. 40 lakhs. 4 Iakhs of equity 
shares of Rs. 10/- each have been 
issued by the Company and have been 
fully subscribed for. The Government 
of Keraia have suscribed shares for 
Rs. 30,17,000 and the balance Willi 
offered for public subscription. The 
application money of Rs. 5/- per share 
has been received in lulL The allot-
ment money of Rs. 5/- is now being 
received. The State Government have 
already paid an amount of Rs. 
15,25,000/- against their contribution 
to the share capital contribution and 
the payment of the balance of 
Rs. 14,92,000/- will be made shortly. 
Two Directors of the Company will 
visit Japan shortly to finalise the de-
tails of imPOrt of plant and machinery. 

(b) The factory is expected to go 
Into production by the end, of 1962 
or early In 1863, 

I1DJIOri 01 C!OUua 
un. 8brI P. C. IIoraM1I: WIll the 

Minister of ComIMree uut ......,. 
beple8sed to .tate: 

(a) whether the Cotton AdvWclrJ' 
Board baa recommended the impcII:t .,. 
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.oout 1.2 million bales of raw cotton 
during the current season; and 

(b) if so, what quality of cotton 
has been proposed to be imported? 

file MIDiIIter 01 CemlDeree (Shri 
Kuaaqo): (a) Yes, Sir. 

(b) The Cotton Advisory Board has 
Dot made any proposal about the 
quality of cotton to be imported. While 
arranging imports Government, how-
ever, will try to obtain as much long 
ltaple cotton as possible. 

Be-Employment of Retired Penounel 

1315. Shri Damani: Will the Minister 
of PlanDiDg be pleased to state: 

(a) whether it is a fact that retired 
personnel have been re-appointed by 
the Planning Commission on specia-
lised jobs; and 

(b) if so, the details thereof and the 
nature of the specialised jobs entrust-
ed to them? 

TIle Depaty Mbdster of PIaDniIIc 
(Bini B. N. MIsbra): (a) and (b). Yes. 
There are two retired officers who are 
at present working on re-employment 
on specialized jobs. They are oftI.cers 
on Special Duty (Scientific Research), 
aDd Chief of the Health Division. The 
former was appointed in the PlanninJt 
Commission while he was still a 
serving officer and on attaining the 
age of superannuation he was retain-
ed on re-empolyment. The latter is a 
retired Director of Health Services of 
a State Government and was appoint-
ed on selection by the Union Public 
Service Commission. As Head of the 
Scientific Research Division and of the 
Health Division respectively, these 
officers are required to make a critical 
appraisal of the schemes of Central 
and State Governments in the fields 
Of scientific research and public health 
and also to advise the Planning Com-
mission on matters related to these 
fields. 

Developmeat of IIuInrard Area 
u-r, .. 8hd DuDaaI: Will the Minis-

.. ~ I'laDIaIq be pleased to lItate: 
Ca> whether it is a fact that a 1i8pIl-

rate UBit incharge of development of 

backward area has been set up in the 
Planning Commission; and 

(b) if so, the nature of work ea-
trusted to it and since when it has 
started functiOning? 

The Deputy Minister 01 PIaDniIIc 
(Shri S. N. Mtshra): (a) and (b). A 
separate unit is being set up in the 
Planning Commission for watching the 
progress of development progrlll!llD& 
relating to low-income areas in diffe-
rent States. 

FerWJzer Projects In AMam., MadlIn 
PndesIl and Gajarat 

1317. Shri D. C. Sharma: Wil the 
Minister of CoIlUlleftle and IJUl.t&T 
be pleased to state: 

(a) the progreSs made in the setting 
up of Naharkatiya Fertilizer Project 
in Assam; 

(b) whether any decision has been 
taken about the other two fertilizer 
projects proposed to be set up during 
the Third Five Year Plan in Madhya 
Pradesh and Gujarat; and 

(c) if so, the details thereof? 

The Deputy MiDister 01 COIllDlfll'lle' 
and Industry (Shri SatIsh Chandra): 
(a) Tenders for the supply of plant 
and machinery for the project have 
been received and are under exami-
nation. N otiftcation hss been issued 
for the acquisition of about 900 acres 
of land out of the total requirements 
cif about 1600 acres. Tenders received 
for earthmoving equipment have been 
scrutinised and action to place order 
for these has been initiated. Specifi-
cations for the construction equipment 
required are being worked out. 
General Directions and Conditions of 
Contract for inviting tenders and 
award Oil. contracts for civil works 
are being finalised. Preparation of the 
detailed estimates for the laying of 
a siding is being taken up by the 
Railways. Action to acquire land for 

. the RiiJwar Si(ling is being initiated. 
(b) and (c). A licence has been 

Jasued 1mdei' the Industries (Develop-
meat & BeguIation) Act: to JlIL 
Khandelwal Brother Private IAL 
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for the establishment of a fertilizer 
.factory in Madhya Pradesh for the 
manufacture of 50,000 tons of nitrogen 
in the form of urea. The exact 1oca-
-non of the factory is still under 
-{:onsideration by the licensee. 

Government of India have agreed 
in principle to the proposal of the 
Government of Gujarat to establish 
a fertilizer factory in that State. 
Details are being worked out by the 
State Government. 

SemiDar on CODSalDer Probl_ 

S Shri P. C Borooah: 
Qri Agadi: 

1378. 1 gm SapDC1bi: 
l 'ibri Slj+1e-njappa: 

Will the Minister of Commeree and 
hdastry be pleased to state: 

(a) whether a seminar on consumer 
problems organised by the Consumers' 
.AlIsociation of India was beld in New 
.Delhi in October, 1961; 

(a)' if so, whether Government took 
note of the main problems facing the 
consumers as sounded at the Seminar; 

(c) what were the main problems 
.thus sounded; and 

(d) what decisions, if any, Govern-
ment have taken to solve tbese prob-
lems? 

TIle Deputy MiDister 01 C_e 
.aJIil 1Dtl1llltr,- (Sbri Satish ClIan4ra): 
{a) Yes, Sir. 

(b) to (d). The recommendations 
made by the Seminar held by the 
Consumers' Association ot India have 
'been received by Government only 
very recently and are under consi-
ileration. 

aam. 01 p-ua., • 01 
DiIIpJaceiI P-

13'9. 8bri D. C. Sbanna: wm the 
Minister of BeIIabIJUatIcm be pleased 
-to state: 

(a) the number of eases 01 elaima 
d penSions, provident fImd, pay BJld 

. 11'1!ve salary from displaced perwrm 
·tr(}m West Pakistan seWed m far; 

(b) the number of cases pending in 
each of the above categories; and 

(c) the time by which they will be 
settled finally? 

The Minister 01 BehabWtatlon (Shri 
Mei1r ChaDd KJuuma): (a) and (b). 
The required information is given 
below:-

Nature of 
claims 

Pension 
Provident fund . 
Pay and leave 

salary . 

TOTAL 

Total Total 
No. of No. of 
claims claims 
referred settled 
to the byPa-

Govt. kistan 
ofPa-
kislBn 

3676 2076 
7246 5366 

8886 4676 

19808 un8 

Balance 
on 

31-10-
1961 

1600 
1880 

4210 

7690 

(c) The claims can be settled. only 
after verification by :the Pakistan 
Government. No time limit can there-
fore be fixed for their verification. 
We are however, constantly pursuing 
the matter. 

Ezporis to China 

1380. Shri AarobiMo ~  Will 
the Minister of Commeree aDd JDdas-
try be pleased to state: 

(a) whether Government are aware 
of the trade negotiation of Nepal 
with China; and 

(b) if so, what will be the reper-
cussion on India's export to China' 

TIle DepulJ' MIDJater 01 Commerce 
aDd JDclastry (Shrl SatIsh Cbandra): 
(a) No, Sir. 

(b) Does not arise. 
Labour BeJatiaDs In IrOIl and' Steei 

IDtlIlllb7 
1381 f Shri Bam KrislIaD GIQIta: 

. "\. Sardar Iqbal SInP: 
Will the Minister of a~ and 
~  be pleased to refer to 
the reply given to Starred Question 
No. '109 on the 19th August, 1961 and 
state: 
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(a) whether Government have taken 
a final decision regarding taking over 
the industrial relations in iron and 
steel industry in the Central sphere; 
and 

(b) if so, the nature of decision 
arrived at? 

The Deputy MiDister of Labour aDd 
PIaDD.iDg (Shri L. N. MIshra): (a) 
and (b). The matter is still under 
consideration. 

lJIiIustries to lie aet up with ItaIiaIl 
Help 

13112. Shri P. G. Deb: Will the Minis-
ter of Commerce and IBcIas&rJ' be 
pleased to refer to the reply given to 
Starred Question No. 525 on the 18th 
August, 1961 and state: 

(a) whether an Italian firm Mon-
~a  of Milan, has since approached 
the Government of India to set up 
industries in India; and 

(b) if so, the details of the same? 

TIle MJDIster of lJuIastry (Sbri 
Manabllal Shah): (a) and (b). Gov-
ernment have recently received an 
application from a Indian firm for set-
ting up a unit in India for the manu-
facture of Polypropelene in collabora-
tion with Messrs. Montecatini of 
Milan. The scheme is under con-
sideration of Government. 

Recently the Managing Director of 
Montecatini was in India and discuss-
ed general proposals for setting up of 
industries for which Montecatini have 
the technical knowbow, in collabora-
tion with Indian parties. No definite 
proposals, however, have yet been re-
ceived by Government. 

Textile bpeN 

1313 {Sbri Apdl: 
• Sbri Sic1dp.'.jappa: 

Will the Minister at c-ee ad 
lDdaGry be pleased to state: 

(a) whether it is P fact dlat India 
has accepted temPOrarily to hold-
down c:otton' textile ezports from 

'ow cost producing countries as desir-
ed by the European Common Market; 

(b) if so, whether any subsidy or 
guarantee is given to Indian textile 
manldacturers; and 

(c) whether any time-limit has been 
fixed for this? 

The Deputy MbIJster of Commeree 
aDd lJuIustry (Sbri 8atish CbaIuIra): 
(a) to (c). European Economic Com-
munity have not asked low-cost pro-
duing countries to restrict their ex-
ports. 

A conference of the principal cot-
ton textile producing, exporting and 
importing countries took place, how-
ever, in Geneva in July 1961, under 
the auspices of the GATT. The short-
term arrangements, valid for a year 
beginning 1st October, 1961, accepted 
at this conference envisage the appli-
cation of voluntary restraints on ex-
ports by a participating country on an 
agreed basis upon request by another. 
India has not been approached for 
such restraints in terms of the Geneva 
Agreement by any participating 
country. 

PrGduetiCID of FUm em PaDJQ, 
LahauJ, etc. 

13M. Sbri Hem Raj: Will the 
Minister of Informatioa and Braad-· 
eastiDg be pleased to refer to the reply 
given to Unstarred Question No. 8 on 
the 7th August, 1961 and state the 
progress made in the production of 
films on Punjab, Lahaul, Spiti, Kulu 
and Kangra Valley? 

The Minister of Informaticm PDd 
Broat1eastinc (Dr. Keskar): Further 
shooting of the film on "The Punjab" 
could not be resumed in October, 1961, 
but it is tentatively proposed to re-
sume It at the end of December, 1961. 

Two colour films on ''Kangra and 
Kulu Valley" have already been rom-
pleted; one for standard screen under 
the title "Kangra and Kulu Valley" 
and the other in Cinemascope for wide 
screen under the title ''The Vallq- of 
Gods". No separate films are be\Dc 
produced on Lahaul and Spiti. 'lbere 
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U. however, a reference to two places 
In the commentary of the films 
"Kangra and Kulu Valley" and "The 
Valley of Gods". 

.AmeaJ.tIea ill Govenuaent 8enaata' 
()olUDies 

1385. SlIrImaU MalmeoDa 8ultaa: 
Will the Minister of Wora a-iDc 
Uld Supply be pleased to state: 

(a) whether the Central Committee 
of the government servants' colonies 
iIlvited him to visit some of their 
colonies; 

(b) it so, whether a number of com-
plaints were made by the Committee 
regarding want of civil amenities in 
these colonies; 

(e) it so, what were their main com-
plaints; and 

(d) what action has been taken by 
Government in the matter? 

The Deputy MiDJster of Worb, 
IIoIIsiDc aDd Supply (Sbrl AaII 
I. ChaDda). (a) Yes. 

(b) to (d). A statement is laid on 
the Table of the House. [See Ap-
pendix n, annexure No. 50l 

FAC.T .. A1waye 

13116. Sbri KodQ'aa: Will the Min-
ister of Commerce aDd ~ be 
pleased to state: 

(a) the progress made so far in im-
plementing the expansion programme 
of the F .A.C.T. at Alwaye; 

(b) whether production has. in-
creased as a result of this; and 

(c) it 80, to what extent? 

The Deputy Mbdster of C_ 
ud ladastry (Sbrl. Satlsh CbaIuka): 
(a) The First Stage expansion Pro-
gramme was completed towards the 
end of 1960. Commercial production 
commenced from early 1961. 

(b) Yes. 

(c) Installed capacity has increased 
. by 100% in, terms of Nitrogen but 
the actual production 10 far has been 

limited by restricted power supp17. 
The actual production from January 
to October, 1961 compares as follow. 
with the production during the same 
period of the previous year (i.e. be-
fore the expansion):-

PNduct 

Ammonium Sulphate 
Ammonium Phos-

phate • • • 
Ammonium Chloride 

{Pr0-
duction 
fromJa-
nuaryto 
October 

in metric 
tona 

1960 191>1 

II,I'73 
S,ISO 6,139 

Conference on Safety ill MiDe8 

13&7. 8bri B. N. Mllkerjee: Will the 
Minister of Labour aDd Employmeat 
be pleased to state: 

(a) how many of the recommenda-
tions made by the Conference on 
Safety in Mines have been accepted 
by Government; and 

(b) how many are still not accept-
ed or are under consideration? 

TIle Deputy Minister of Labour IIIIIl 
I'IaImlnc (Shri L. N. Misbra): (a) and 
(b). All the recommendations, except 
one have been accepted. 

MachiDe Tool Indaatry 

1188. Sbrl P. C. Borooah: Will the 
Minister of Commerce and In....,-
be pleased to state: 

(a) whether it is a fact that the 
pace of development of machine tool 
industry in the country is handicapped 
on account of the non-availability of 
good quality pig iron; 

(b) it 10, to what eXtent; and 

(c) ha~ action has been taken ~ 
Government in the matter? 

'fhe MIDIBter of IDdastry (SlId 
II&Dabhal Shah): (a) .to (c). Rep-
resentations were made some time ago 
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by certain finns about the delay in 
-delivery of pig iron and also about 
the wrong grade of pig iron supplied 
to them. Government are doiDC 
their best to assist the industry in 
overcoming these difficulties. The 
e1tect on overall production in the 
ileld of machine tools cannot be assess-
ed at this stage. 

1389 f Sbrl P. C. Boroah: 
.\ Sbrl D. C Sharma: 

Will the Minister of COIIIIIIefte ... 
IDIlastry be pleased to state: 

(a) whether Government have taken 
note of the fact that British Institute 
of Tropical Products has recently con-
ducted a research and found that sugar 
can be used for production of deter-
gents which are sometimes better in 
quality than those produced from 
Petroleum; 

(b) if so, whether Government pro-
pose to introduce such a system of 
production of detergents in India, thus 
utilising surplus sugar and saving 
foreign exchange which is now spent 
on imports of this item; and 

(c) it so, what is the Government'. 
scheme? 

'.l'be MinIster of lDdustry (Sbrl 
Manubhai Shah): (a) to (c). Yes, 
Sir. Government are aware of the 
researches conducted both in U.S.A. 
and U.K. which reveal that detergents 
can be satisfactorily produced from 
sugar. However, the matter is till 
in an experimental stage and no one 
has yet gone into commercial produc-
tion due to high costs of production 
and process problems. The Govern-
ment of India is watching the deve-
lopments in this field with great in-
terest and proposes to explore the 
possibilities of pressing surplus sugar 
into the manufacture of detergents 
and other chemicals in this country. 

ruo. '" ~ III'mft' 
II'ff ~ ffi lit qr.f * !i'IT ~ 
f4i 

(iii) ~ Uckro if U 
'181' ~ fiI;a;'Il Ifi1' 1I''I'ar-I' ~ ~ 
t i 

(.-) p f1I-.rr Ifi"( f.t;wft mv 
~ ~  ~ 

(tf) 1M f'!i ~ Ifi1' ~ 
~ 1 ~  

~~ ~~  
(iii) ~ - ~, ~  it; 

6 ~ ~  ~ ,  

~~~ ~ rr  
(' 

(tf) ~ - - ,~ 'lit ~ f"ooo 
~~~  

Newsprint Cniro. Order 

1391. SUi P. G. Deb: Will the 
Minister of Commerce IUlCl 1Dtl1lllb7 
be pleased to state: 

(a) whether the Language News-
papers Association has demanded 
amendment to the Newsprint Control 
Order; and 

(b) if so, the action taken in the 
matter? 

'l'be MinIster of IDdIlStry (Shri 
Manubllai Shah): (a) Yes, Sir. 

(b) The matter is under considera-
tion. 

Price of lute in Tripura 

·lm. Sbrl Banpb.i Thakur: Will the 
Minister of Commerce IUlCl IDdustrJ' 
be pleased to state: 

(a) whether Government is awue 
that at present the Jute is being sold 
at the rate of Rs. 18, Rs. 20 and Ba. ZI 
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per maund in Tripura for which the 
Jute-growers are facing serious loss; 

(b) whether it is a fact that West 
Bengal Government have fixed the 
minimum price of Jute in West Bengal 
at the rate of Rs. "" per maund; and 

(c) if so, whether Government pro-
pose to fix the minimum price of 
Jute in Tripura at the rate of Rs. "" 
per maund! 

TIle Depat,. MlDister or Comm._ 
aac1 Industry' (Shri Satish CbaDdra): 
(a) The price of Tripura jute at Agar-
tala was Rs. 23 per maund on the 17th 
November, 1961. 

(b) No, Sir. 

(c) Does not arise. 

Govemment-baUt Properties 

ISIS. Shri BaI Raj Madhok: Will the 
Minister of BebabiUtatioa be pleased 
to state: 

(a) whether it is a fact that 10 per 
cent rebate on land cost was allowed 
to allottees of Government-built pro-
perties; 

(b) whether it is a fact that this 
rebate was stopped with e1!ect from 
May, 1960; 

(c) if so, the reasons therefor; 

(d) whether it is a fact that this 
rebate was allowed to claimants whose 
compensation applications were fina-
lised before May, 1960 and to non-
claimants who paid the initial instal-
ment of 20 per cent before that 
month; and 

(e) if so, why it is being denied 
to claimants who filed their compensa-
tion applications in 1954 but whose 
applications could not be finalised be-
fore May, 1960 by Rehabilitatioll 
authorities for no fault of theirs? 

The M1DIster or BehabiDtaUOIl (Sbrl 
Jlehr CbuId KbamIa): (a) to (e). 
Intonnation is being collected and will 
be laid on the Table of the Sabha in 
dlle course. 

RunI Evacuee LaDIl In Delbl 

13M. Shri Balraj Madhok: Will the 
Minister of BehabiDtatioa be pleased 
to state: . 

(a) whether it is a fact that some of 
the rural evacuee land in Delhi terri-
tory allotted to the Displaced Persona 
has been declared as urban after the 
lapse of about a decade; 

(b) whether such allotments have 
been cancelled with retrospective 
effect; and 

(c) if so, what has been done to 
compensate the allottees affected 
adversely by this step? 

The MiDlster of BebabiDtatiOil (Shri 
Belir mwut Khalma): (a) Some 
areas in Delhi were declared urban in 
1958-59. 

(b) and (c). In Delhi, allotments 
were made to the displaced persons 
on temporary basis which were in the 
nature of leases. At the time of the 
disposal of these lands, the lessees 
who were in their occupation could 
get them transferred to them against 
their land claims or on payment of 
the reserve price. Where, however, 
the occupants did not agree to thts 
arrangement, the leases were cancell-
ed. Some of such persons having 
claims verified for agricultural land 
have been provided with alternative 
allotments in the rural areas. '11b.e 
remammg persons are permitted to 
utilise their claims for purchase of 
Pool properties. 

TeD_fa for D. Ps. in Delhi 

1395. Shri Balraj Madhok: Will the 
Minister of BehabiDtaUoa be pleased 
to state: 

(a) how many tenements built and 
given by the Ministry of Rehabilita-
tion to displaced persons in Delhi so 
far were allotted after charging the 
full price in advance and how many 
were given on instalment basis and 
how many were auctioned to the 
highest bidder; and 

(b) how many allottees have been 
dispossessed of the tenements original-
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ly allotted to them for failure to pay 
the first instalment in time? 

The MinJster of Rehabilltatioa (Sbri 
Mebr Chand KhaDDa): (a) and (b). 
The number of tenements built in 
Delhi is nearly 38000. Of them many 
thousands have been sold on the pay-
ment of full price and equally a large 
number on instalment basis under the 
Compensation Scheme. If informa-
tion is required about any particular 
colony, an effort will be made to col-
lect the same. 

ShClps for D.l'II. JD DeUd 

lS96. Shrl BaIraJ Madbok: Will the 
:Minister of Rehabilitation be pleased 
to state: 

(a) the total amount of money 
invested in the construction of tene-
ments and shops for displaced persons 
in Delhi so far; 

(b) the total amount recovered frC/lIl 
the displaced allottees of such tene-
ments and shops towards their price; 

(c) wbether any amount has been 
written off as unrecoverable; and 

(d) if so, the reasons therefor! 

'1'he MinIster of Rehabilitation (Shri 
Mehr CbaDc1IOwma): (a) Approxi-
mately Rs. 20 Crores. 

(b) Upto August, 1961-Rs. 13·27 
Crores. 

(c) No. 
(d) Does not arise. 

Stair of Rehabilltatlon MinIstry 

1397. Shrl BaIraJ Madhok: Will the 
Minister of Bellabilltation be pleased 
to state: 

(a) what was the total strength of 
the staff of the Minis try of Rehabilita-
tion in April, 1957, April, 1958, April, 
1959, April, 1960 and April, 1961 
respectively, category-wise; 

(b) how muc}! staff was retrenched 
in these years, year-wise and category-
wise: 

(c) how many of the retrenched 
employees have been given alterna-
tive jobs in other Departments of the 
Government of India; 

(d) whether the seniority and-pay 
of these retrenched re-employed em--
ployees has been maintained; and 

(e) if not, the reasons therefor! 

The Minister of RehabilltaUon (Shri-
Mehr Chand KIwma): (a) to (e). The 
information is being collected and will 
be laid on the Table of the Sabha. 

1198. SJui BachIlDa&h SlaP: Will 
the Prime MiDister be pleased to state 
whether it is a fact that an Indian 
representatiVe along with the repre-
sentatives of five other nations met 
the Japanese Foreign Minister and 
protested against the screening of the 
Japanese motion picture "The Life of 
Buddha" as sacrilegious? 

'1'he Prime Minister aDd Minister 
or bterDal Mairs (Shrl Jawaharlal 
Neh"nl): Yes, Sir. Our Ambassador 
in Japan together with the Ambassa-
dors of Burma, Ceylon, Laos and 
Thailand and the Charge d' AffIl1reS of 
the Pakistan Embassy called on the 
Japanese Foreign Minister on the 25th 
October 1961, and jointly protested 
against the objectionable features or-
the film "SHAKYA". Suitable actio;:: 
.vill be considered when perD1lllS1uu 
for the exhibition of this film in India 
is sought in case it still continues to-
retain its objectionable features. 

RadiO-active PaU.-Oat 

1399. 8hrl Bamesh PI'IIIIIId SiIIcb: 
Will the Prime MIDI8ter be pleased to 
state: 

(a) whether Government think it 
necessary to popularise scientific-
knowledge regarding radio-active fall-
outs after the recent explosions to 
educate public opinion; and 

(b) for what possible length of time· 
the danger from radio-active fall-outs 
can continue fOr this country! 
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The Prime Minister and Minister 
of EIternal Affairs (Shri Jawaharlal 
Nehru): (a) Yes; the data on radio-
active fall-out collected by the De-
partment of Atomic Energy is widely 
circulated and published in scientific 
journals in the country such as the 
.Journal of Scientific and Industrial 
Research, Indian J oumal of Medical 
Sciences, the Indian J ouma! of Meteo-
rology and Geophysics. It is proposed 
to give wider publicity to the scienti-
ilc facts about fall-out. 

(b) The high level of radio-active 
fall-(lUt, as a result of the recent test 
explosions, is likely to persist for at 
least one year or more, after which 
the level will go down, although cer-
tain types of radio-activity may con-
tinue for several decades. The pre-
sent levels of radio-activity do not 
present a danger to the public health. 

a ~ a Dam 

ltoO {S'hrl Kalika Singh: 
. Shrl Hem Raj: 

Will the Prime Minister be pleased 
-to state: 

(a) whether the Indus Commission 
visited Mangla Dam site in the second 
week of November last; 

(b) the particular _ purpose of the 
viliit; 

(c) whether the Mangla Dam and 
s connected works on the river 

Jhelum in occupied Kashmir area are 
in any way covered by the terms of 
the Indus Water Basin Treaty; and 

(d) whether the Indus Commission 
is competent to approve the construc-
tion works connected with Mangla 
Dam? 

The Prime IMlnister and MlDister 
.. External Affairs (Shrl Jawaharlal 
Ne1ma): (a) Yes Sir. 

(b) The purpose of the joint ~ 
tion was to ascertain facts connected 
with the works inspected by the Per-
manent Indus Commission. 

(c) and (d). All works on the 
rivers within the Indus basin can be 
inspected by the Commission. That 
does not, however, mean that the 
Commission has anything to do with 
the approval or any other matter re-
lating to such works. 

Rehabilitation of Dlsplaeed Pe_ 
from Jammu aDd Kashmir 

HOI. Shri Balraj Madhok: Will the 
Minister of Rehabilitation be pleased 
to state: 

(a) whether it is a fact that appli-
cations have been invited from dis-
placed persons of Pakistan-occupied 
parts of Jammu and Kashmir State 
living in Delhi for allotment of flats 
to them in different rehabilitation 
colonies; 

(b) if so, how many applications 
have 80 far been received; and 

(c) what action has been taken 
thereon? 

The Minister of Rehabilitation (Shrl 
Mehr Chand Khanna): (a) to (c). 
The migrants from the Pakistan-held 
areas of the State of Jammu and 
Kashmir have been accorded the same 
treatment in the matter of allotment 
of houses/flats/shops in Delhi as the 
displaced persons from West Pakistan. 
There was no question of inviting sep-
arate applications from them for 
allotment of flats in rehabilitation 
colonies. 

Sull-soU Water In Delhi 

1402. Shti Balraj Mad1mk: Will the 
Minister of Works, Housing and SuP-
lIl)' be pleased to state: 

(a) how many tube-wells have been 
sunk in Delhi to meet the menace of 
rise in the level of sub-soil water; 

(b) what are the localities in which 
such tube-wells have 'been sunk; and 
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(c) in view of the rising level of 

sub-soil water in the colonies across 
the .Jamuna. what steps Government 
have taken to sink tube-wells there 
as well? 

The Deputy MiDJster of Works. 
BousiDg and Supply (Shl'i ADiI K. 
Chanda): (a) 303 tube-wells. 

(b) The localities are: 

Turkman GatE:. Ramlila Ground. 
Minto Road. Bela Road. Rouse 
Avenue. Mathura Road, Zoo-
logical Gardens, Ring Road, 
Lodi Road, Sewa Nagar, Man 
Nagar, Shan Nagar. Vinay 
Nagar, Race Course, Chana-
kyapuri, Medical Enclave, 
Akbar Road, India Gate, 
York Road, Hastings Road, 
Connaught Place, Curzon 
Road, Gole Market, Gole Post 
Office, Talkatora Garden, 
Reading Road. 

(e) Government have not examined 
this problem in these colonies and no 
steps have been taken to deal with it 
there. 

fiRqf ;f·n lfiim) ~  -1 1 ~ 

~  eft ~~ ~  
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Indutri.. ba Poa4ieherry 

14M. Shrl P. G. Deb: Will the 
Minister of Commerce and ~ 
be pleased to state: 

(a) how many industries are likely 
to be started or sanctioned in Pondi-
cherry in 1961; and 

Cb) if so, the details of the indus-
tries and the capital involved? 

The Minister of Industry (Shrl 
Manubbai Shah): (a) and Cb). A 
statement giving the requisite infor-
mation is laid on the Table. [See Ap-
pendix II, annexure No. 51]. 

Fertilizer Plant in .Jammu and Kash-
mir State 

1405. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and indus-
try be pleased to refer to the reply 
given to Unstarred Question No. 1603 
on the 19th August, 1961 and state: 

(a) whether the scheme for setting 
up of a fertilizer plant based on lignite 
and gypsum in Jammu and Kashmir 
State has since been finalised; and 

Cb) if so, the details thereof? 

The Depoty MiDJster of Comm_ 
and Industry (Shri Saiilda Chandra): 
Ca) No. 

Cb) Does not arise. 
'I'umiDaI Leave of IIetreDebed __ 

p1oy_ 

ItH. Shr! M. JI. Thakore: Will the 
Minister of BehabWtatioll be plaued 
to refer to the reply given to UD-
starred Question No. 2193 on the 21st 
December, 1960 regarding retrench-
ment in the Ministry of Rehabilitation 
arul State: 

Ca) whether terminal leave_ 
IfIlDted to the retrenched empIoy_ 
after they had applied for it; 

(b) whether Government also grua. 
ed terminal leave to certain ~ 
who had Dot applied for INCh JeIlft; 

(e) whether any iDstaDcea haft 
come to the notice 01 GoverameII& 
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where terminal leave was neither 
applied for by the employees retrench-
ed nor Government asked them to 
apply for it; 

Cd) if so, whether terminal leave to 
wch employees was granted after 
their retrenchment on being applied 
for by them after sometime; and 

C e) if not, the reason therefor? 

The Minister of Rehabilitation (Shrl 
Mehr Cband Khanna): (a) Yes. 

Cb) Yes. 

Cc) No. 

(d) and (e). Do not arise. 

Seales of Pay for Atomie ScientistB 

1407. Shri P. C. Borooab.: Will the 
Prime I\llnister be pleased to state: 

(a) whether the new scales of pay 
for atomic scientists have been fixed; 

(b) if so, what are the scales; and 

. (c) how do these scales compare 
with scientists of corresponding grades 
is other fields? 

The Prime Minister aDd Minister 
., External Affairs (Shri Jawabarlal 
Nehru): (a) Yes, revised scales of pay 
tor the scientific and technical stat! 
employed in the Atomic Energy Es-
tablishment Trombay have since been 
fixed. The revised scales come into 
effect from 1st July, 1959. 

(b) and (c). Two statements-one 
showing the existing and-the revised 
acales of pay for the various scienti-
'tic and technical posts in the Trombay 
'I:stablishlnent as compared to the 
aeales of pay for corresponding grades 
~ r the Council of Scientific and ~ 

.d.ustrial Research and in the Defence 
Science Service and the other showing 
Special research scales in the Trombay 
Zstablishment--are laid on the Table 
of the House. [See Appendix n, an-
Mzure No. 52]. 

Q1IIU'tenI for Clasa IV Staff In Andrewa 
GaDj 

1m. Shri Ram Garib: Will the 
Minister of Works, Housing and Sup. 
ply be pleased to refer to the reply 
given to Unstarred Question No. 2192 
on the 23rd August, 1961 and state: 

(a) whether it is a fact that water 
charges for the Andrews Ganj Class 
IV staff quarters have been fixed at a 
level higher than that fixed for such 
quarters of the same type in other 
colonies; 

(b) if so, to what extent and why; 
and 

(c) whether the arrears due to the 
occupants of the quarters in question 
on account of excess recoveries for 
conservancy charges have been re-
funded and if not, the reason therefor? 

The Deputy Minister of Works, 
Housing and Supply (Shri Auil K. 
Chanda): (a) Yes. 

(b) The rate of water charges for 
class IV Quarters in the general pool 
in other Colonies is Rs. 1.80 nP. per 
quarter as against Rs. 2:50 nP. per 
quarter for quarters of the same type 
in Andrewsganj. In Andrewsganj, an 
ad-hoc fiat rate was fixed by the 
Municipal Corporation of Delhi as 
water connection for this colony was 
taken from the Corporation Main and 
the quarters were not provided with 
individual meters. 

(c) They have been refunded. 

Hotel Janpath 

1m. Shri P. C. Borooah: Will the 
~ r of Works, HousiDg aDd Sup-
ply be pleased to state: 

(a) whether it is a fact that un-
wholesome food Is served and the 
roams maintained in a very deploral:!le 
condition in the Hotel Janpath; 

(b) if so, the reasons for such con-
ditions; and . 

(c) what action has been taken ~ 
Government to improve the CODdi-
tions? 
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The Deputy Minister of Works, 
B01l8iDg aDd Sapply (Shri ADil 1[. 
Chanda): (a) No. 

(b) and (c). The questions do not 
arise. 

Export or Tea 

1410. Shri P. C. Borooah: Will the 
Minister of Commerce and IDdastry 
be pleased to state: 

(a> whether the existing system of 
allotment of quote to the tea estates 
for export of tea has recently been 
suspended; 

(b) if so, the reasons therefor; and 

(c) to what extent tea exports are 
expected to increase under the revised 
.,.stem? 

The Deputy Minister of Commerce 
and IDdastry (Shri Satish Chandra): 
(a) Yes, Sir. 

(b) and (e). In the present con-
text, when greater emphasis is laid on 
exports in the in terest of the country's 
economy any restriction on exports 
through the continuation of quota 
system is considered to be an anachro-
nism. While the suspension of export 
quota system may not have any direct 
or immediate effect on exports which 
depend primarily on the forces of 
world supply and demand, it will 
facilitate the free flow of exports. 

ProduCtlOD and Price 01 Tea 

1411. Shri P. C. Borooah: Will the 
Minister of Commerce and IDdastry 
be pleased to state: 

(a) whether it is a fact that while 
the tea production in the first nine 
months of the current year has in-
creased, . the price level has been 
drifting downwards; 

(b) if so, the reasons therefor; and 

(c) what will be the net dect of 
these two factors on the foreign ex-
::a:!e ;:::/::: tt: :::s:S compared 

The Deputy Minister of Commerce 
aDd lDdastry (Shri SaUsh Chandra): 
(a) and (b). Total production of tea 
in India during the first nine months 
of 1961 was 549:4 million lbs. com-
pared to 487:3 million lbs. during the 
corresponding period of 1960. The 
average prices obtained by the South 
Indian teas sold at the Coehin auctions 
upto 14th November during the cur-
rent year were higher compared to 
the prices during the corresponding 
period of last year. While the week-
ly average prices obtained by export 
teas (upto 8th August) and internal 
dust teas (upto 22nd August) at the 
Calcutta auctions during the current 
season were satisfactory, the prices 
started showing a downward trend 
thereafter compared to the prices ob-
tained for the teas sold during the 
last season. The fall in auction prices 
of North Indian teas is mainly due to 
larger offerings due to highe; produc-
tion of tea in the current year. 

(e) Total export> of tea from India 
upto the end of October 1961 amount-
ed to 329:98 million lbs. valued at 
Rs. 92'38 crores as against 304' 09 
million lbs. valued at Rs. 85'31 crores 
and 347'19 million lbs. valued at 
Rs. 91 '56 erores during the corres-
ponding periods of 1960 and 1959 res-
pectively. If the present trend in 
exports continues, it is expected that 
a total quantity of about 475 million 
lbs. of tea valued at about Rs. 126 
crores will be exported during the 
current year ·as against 430 million 
lbs. valued at Rs. 121 crores and 472 
million Ibs. valued at Rs. 126 crores 
during 1960 and 1959 respectively. 

Spinning Plant at MalepoD (Maha-
rashtra) 

UlZ. Shri Yadav Narayan Jadhav: 
Will the Minister of Commerce and 
IDdastry be pleased to state: 

(a) whether it is a fact that applica-
tions for licensing 01 a spinning plant 
at Malegaon District, Nasik, Maha-
rashtra State are pending with Govern-
ment; 

(b) if so, what are the parties who 
have approached; . 
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(c) what is the yearly requirement 
of yam of different counts at Malegoan 
for the powerlooms including those 
unauthorised and the handlooms; 

(d) whether it is a fact that the part 
of Nasik district in which Malegaon is 
located is a cotton growing area; and 

(e) what time will Government take 
to license the spinning plant? 

'I'he Oepu'ty Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) Yes, Sir. 

(b) Shri Chandulal Virchand for 
Nasik and Shri Haji A. B. Hakeem 
and MIs Bharat Commerce Industries 
for Malegaon. 

(c) No estimate of yarn require-
ments of unauthorised power looms is 
available. Yarn requirements of 
authorised powerlooms and handlooms 
range from 3 to 4 million lbs. 

(d) Yes, Sir. 

(e) Decision regarding licensing of 
spindles for new units in the State 
of Maharashtra is likely to be taken 
shortly. 

State TradiD&' ~ra  

lU3. Shri Anlradh Sinha: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the total number of ofIlcen em-
ployed by the State Tradini: Corpora-
tion drawing salary of lIa. 500/- and 
above per month; 

(b) how many of them have been 
taken from the varioWl Ministries of 
the Central Government and how 
many of them have been appolnW 
direct; 

(e) what was the speclal knowledle 
of buaineu of the ofIleen ecmcemed 
for which they have been taken on 
the sta1! of the State TradiDI C0rpo-
ration; aDd 

(d) how IIUIJly of the oIIleera _ 
from superannuated sta1! of the Cen-
tral Government and the speclal 
qualiftcaUon for which they have ~ 

taken by the State Trading Corpora-
tion? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 

(a) II70fficen 
(b) On deputation from Go-

vernment Departments 47 
Superannuated from Central 
Government 8 
On deputation from private 
wurces 1 

Direct 61 

TOTAL II7 

(c) and (d). The officers were 
selected because they fulfilled the 
qualifications laid down by the Corpo-
ration in regard to administrative, 
commercial and audit and accounts 
experience. 

Supply of Liveries to C.P.W.O. Staff 

lU4. Shri Amjad Ali: Will the Min-
ister of Works, Housing and Supply 
be pleased to state: 

(a) the number of workers employ-
ed in the regular and work-charged 
establishments of the Central Public 
Works Department in New Delhil 
Delhi as on the 31st October, 19111; 

(b) whether it is a fact that the)' 
are supplied livery from Government; 

(e) if so, the nature and the method 
of supplying sueb liveria; 

(d) whether his attention 1I'U 
drawn to the fact that there has been 
inordinate delay in 8Upplyinjr liveries 
to the workers; 

(e) whether there 18 a ~ to 
utabllsh a central orpnlaatlon In the 
Capital like the Central Stores DiYi-
alon to supply liverlet to the 'Work .. 
on the production of their ~ 
carda in order to avoid Inordlnate and 
unneeeuary delay; ~ 

(f) if 10, the detaila thereon 
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The Deputy 
BoasiDr aDd 
CbaDda): 

MiDister of Works, 
S1Ipply (Sbri AnO 1[. 

Category 

(a) (i) Work-Charged 
sill/! brourkt to 
regular .. rablish-
....", (Class IV 
arrploy ... ) •. 

(ii) Work-Charged 
.1Il/! . 

No. of worken 

The information is 
not readily avail-
able. 

(b) (i) Work-Charged staff transferred to 
rqu1ar &tablishJnent. Ves, as per orders 
applicable to other regu1ar employees. 
(ii) Work-Charged staff. Ves to the atent 
indicated in the statement laid on the Table. 
[S •• Appendix II, annexure No. 53] 

(c) The required information is 
given in the Statement laid on the 
Table. [See Appendix II, annexure 
No. 53]. 

(d) Yes. 
(e) No. 
(f) Does not arise. 

Sched1lled Castes SectiaD OIIlcers 
(Civil) 111 C.P.W.o. 

1415. Sbri Amjad Ali: Will the Min-
ister of Works, BoasiDg aDd S1IPPly 
be pleased to state: 

(a) the manner in which Scheduled 
Castes Section Officers (Civil) in 
C.P.W.D. are given the selection grade 
posts in the scale of 335--15--485; 

(b) the number of Scheduled Castel 
Section Officers (Civil) who have al-
ready been given the Selection Grade 
in the above mentioned scale; and 

(c) the number of Scheduled Castel 
Section Officers (Civil) who are going 
to be given the Selection Grade in the 
year 11161-82? 

The Deputy Minister of WorlDl, 
Bo1llliDc and S1Ipply (Sbri Anil 1[. 
ChaDda): (a) to .(c). A Selection 
grade fOl:" S~  ofI'ers (Civil) in 

the C.P.W.D. was created in the scale 
of Rs. 335-15-485 in April, 1981. Pro-
motions to this grade from the Section 
officers in the ordinary grade (Scale ot 
pay Rs. 180-10-290-15-380) are to be 
made in accordance with the Recruit-
ment Rules framed in September, 
1961, a copy of which is laid on the 
Table [See Appendix n, annexure No. 
54]. Selection of officers for promotion 
to the Selection grade has not yet 
been made. There is no special 
reservation for officers of the Sche-
duled Castes in respect of posts to be 
filled by promotion. 

Work-charred Statr 

1416. Sbri BaIraJ Madlaok: Will the 
Minister of Works, BIIIIIIIDc aDd 
S1Ipply be pleased to state: 

(a) whether it is a fact that the 
Ministry ot Works, Housing aDd Sup-
ply had issued orders that the work-
charged sta1f which are required tor 
work of a permanent nature may be 
recularised; 

(b) if so, the number of _k-
charged employees who have been 
made regular; 

(e) whether it IS also a fact that 
work-charged staff does not come 
under the Contributory Health 
Scheme; and 

(d) if so, why this di8crimination? 

The Deputy Minister of Works, 
Housing and Supply (Sbri Anil K. 
Chanda): (a) and (b). Orders 
regarding creation of 3839 pennanent 
posts on the lDork-charged establish-
ment of the Central Public Works 
Department with effect from the 1st 
April, 1958 were issued on the 12th 
August, 1959. After scrutiny of ser-
vice records, 2965 employees have so 
far been recommended for confirma-
tion. 

The question of creation of further 
permanent posts in the 'Vorkchargu 
establishment is aim Uhder conai-
deration. 

(e) yes. 
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(d) The question of extension of 
Contributory Health Service Scheme 
to workcharged staff in Delhi Is 
under consideration. 

I.-..to ...... 
1417. Shri BaIraj Madhok: Will the 

Minister of Behabwtation be pleased 
to state: 

(a) whether it is a tact that ur'ban 
10llDS of less than Ba. 400/- given to 
non-claimant refugees in many of the 
States have been condoned; 

(b) whether such loans have not so 
tar been condoned in the cue of 
refugees living in Union territories; 
and 

(c) it so, what steps are being taken 
to remove this anomaly? 

The Minister of Rehabilitation (Shrl 
Mehr Chand Khanna): (a) Yes, but 
the limit is Rs. 300 and not Rs. 400. 

(b) The orders for the remission of 
small urban loans are equally appli-
cable to the Union territories. 

( c) Does not arise. 

Purchase of Jeeps 

1419. Shri ChiD'tamom PaDicrabi: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether any quotas were allow-
ed for Orissa Textile Mills, Chowduar, 
the Kalinga Tubes and the Kalinga 
Industries Ltd., Orissa in respect of 
purchase of jeeps in 1960-61 and 1961-
62; and 

(b) it so, the number of quotas 
allotted respectively' 

The Minister of Industry (Shri 
MaDubhai Shah): (a) No, Sir. There 
is no control over the distribution and 
sale of jeep vehicles. The manufac-
turers sell the vehicles to their dis-
tributors depending on their outstand-
ing orders from month to month who 
in turn arrange distribution in their 
respective trading territories accord-
ing to demand and availability. There 
Is no question Of any quota being 

fixed or allowed for any customer 
whether an individual, a company or 
a Government Department. 

(b) Does not arise. 

Import Tra4e CGIItrol 0rpDIaatha 

1420. Shri Barman: Will the Minis-
ter of Commerce.... IDdustry be 
pleased to state: 

(a) whether the pay scales of Con-
trollers and Assistant Controllers in 
the Import Trade Control Organisa-
tion have been fixed as recommended 
by the Pay Commission; 

(b) whether it is a fact that there 
has been a cut In the city compensa-
tory allowance and compulsory deduc-
tion against Provident Fund account 
after the Pay Commission's Report; 
and 

(c) if the reply to part (a) above 
be in the negative, how long it will 
take to finalise the pay scales of these 
two grades? 

The Deputy Minister of Commerce 
and Industry (Shrl Satish Chandra): 
(a) Yes, these have been fixed taking 
into consideration the recommenda-
tions of the Pay Commission and the 
notification is under issue. 

(b) After the Pay Commission's 
Report there has been a cut in the 
City Compensatory allowance in res-
pect of Controllers and Assistant C')D-
trollers in Bombay and Calcutta only. 
There has also been a compulsory 
deductiOn towards General Provident 
Fund Account in respect of all Gov-
ernment Servan ..... 

(c) Does not arise. 

Import Trade Control OrpDisatloll 
1421. Shrl Barman: Will the Minis-

ter of Commerce aud Industry be 
pleased to state: 

(a) the total number of Controller. 
and Assistant Controllers in the Im-
port Trade Control Organiaation; 

(b) how many of them belong to the 
Scheduled Castes and Tribes; and 
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(c) how many of them have been 
confirmed in pennanent vaCIIDcl .. 
durin, the last five years? 

The Deputy MiDIIiter of C-
IUId IIuIastr)' (Shri Satlsh ChaDdra): 
(a) to (c). A statement showini' the 
required infonnation is given below: 

No. of officers No. of 
Total No. in the grade belonging to o1Iicers in 

Name of 
smdc 

of officers ------------- CoI.,3 and 4 
in the Scheduled Scheduled wbo have 
fjp'8dc Castes Tribes been 

confirmed 

Controller 42 
Assistant Con- 1I6 

troller 

z 
18 

Co1'l'llptiOil C_ In C.P.W.D. 

1m. Shri BalJ'aj Madhok: Will the 
Minister of Works, RolllliD&' Uld. 
Supply be pleased to state: 

(a) how many cases of misappropri-
ation and embezzlement have been 
registered against officers of the 
C.P.W.D. during the last two years; 

(b) the nature of the cases giving 
details thereof; and 

(c) what action has been taken 
against the defaulting officers 10 far? 

The Deputy MiniSter of Works, 
Rousing and. Supply (Sbri Ani.l K.. 
Chanda): (a) to (c). The informa-
tion is being collected and a state-
ment will be placed on the Table of 
the House as early as possible. 

BeflUld of Water char,.. In lalpur 
Roue Quarters 

1423. Shri Balraj Madhok: Will the 
Minister of Works, RolllliD&' Uld. 
_Supply be pleased to state: 

(a) whether it is a fact that 
C.P.W.D. authorities charged Rs. 43.50 
nP. per quarter as water rent from 
Class II and Class III employees living 
in .laipur House quarters for a period 
of 28 days from 27th September, 1958 
to 23rd October, 1958; 

(b) whether it is also a fact that 
representation has been made by .lai-
pur House allottees against this exor-
bitant water charge; and 

----
The oIficen 

will be consider-
ed for confirma-

tion in their turD. 

(c) if so, whether Government have 
tried to enquire into the matter and 
what have they done to refund the 
exceaa charge? 

The Deputy MJniSter of Wora, 
BoasiD&' Uld. Supply (Shri ADil IL 
Chanda): (a) No. The bill for water 
charges for October 1958 included 
arrears for the previous 12 months. 
As such, the bill for October 1958 
amounting to Rs. 43:50 nP_ was not on 
account of consumption of water 
during the 28 days alone. 

(b) Yes. 

(c) Yes. The water meter was out 
of order and it was repaired in 
October, 1958. The consumption 
recorded in that month was taken by 
the New Delhi Municipal Committee 
as the basis for charging for the pre-
vious 12 months, and this was some-
what high. The New Delhi Municipal 
Committee have since agreed to reduce 
the charges for this period and refund 
is being allowed to the allottees. 

~~~~ ~ 

t" ~  ~ 'I'f.mr ftIt: IflIT 
~ ,~~~ -  
95'IT m fir; : 

(iii) lPlT ~  " t fir; ~ 
61IT ~ iii m1f ~ ~ Ifi'l'f.f!mr 
ilfI'm: firorr tIfT ~ t ; ~ 

(1I!f) r ~ ~, m m lPlT lIiI<'II' 
~  ? 
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Badio StatiOll8 in Andhra Pra4esh 

105. Shrl Madhasadan Rao: Will 
tile Minister of· 1Dt0rmation .. 4 
~ be pleased to state the 

number of Radio Stations to be opened 
in Andhra Pradesh during the Third 
Five Year Plan period? 

The Minister of 1Dt0rmation .. d 
Broadcasting (Dr. Keshkar): No new 
full-fledged Radio Stations are being 
opened in Andhra Pradesh during the 
Third Five Year Plan but two new 
medium wave transmitters are being 
installed and the power of one exist-
ing mmsmitter is being raised. Of 
these two relay transmitters are being 
established at Visakhapatnam and 
Cuddapah for extension of broadcast 
coverage of the existing stations. The 
power of the existing medium-wave 
transmitter at Hyderabad is being in-
creased. Two low power medium-
wave transmitters would be installed 
at Hyderabad and Vijayawada for 
providing an alternate channel or 
light music for urban listeners. 

Laboar BelaUou ~h IDBtHate 

lU5-A. {Shrl N. M. Deb: 
8hri M. L. Dwlftl1l: 

Will the Minister of Laboar and 
KmPlOJ1llellt be pleased to state what 
steps Government have taken to im-
prove labour relations through Labour 
Relations Research Institute? 

The Depaty Minister of Laboar 
(Shri Abid Ali): Aiding and promot-
ing Research in the Labour field will 
be taken up by the Central Institute 
for Labour Research when it will be 
set up. 

IIfllfWTt\' ~ ..... ,~  

~~  

r~~  1!1' "\."" '(lq ~ II" : 

ifllT ~ ""I mIT ~ ";( ~ 
~, ~ ~~ r 

~ ~  if; ~ if; m if ~ ;rcrR 'liT 
FIT ~  fit; : 

(iii) ~ ~ Wlii4d1'l"f 
r ~ 1 ~ itillT't 
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~ \iT ~ ~ ~ ~ vfi, 'flIT 
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CelleeUOD aDd PablieatiOD of WrlUDp 
'" NetaJI Sallhaah (lJwuIra a-
IUS-C {Sbri D. C. SIIarma: 

. Shri Bhakt DanbaII: 

Will the Minister of lDformatioD ... 
BroaclcastIDc be pleased to refer to 
dle reply given to UD8tarred Ques-
tion No. 624 on the 10th August, 11181 
and state the uptodate progress made 
in the collection and publication or 
speeches and writinp of Netaji 
Subhash Chandra Bose? 

The MbUster of lDformatioD and 
Broadcastinc (Dr. Keskar): In addi-
tion to the material received from 
abroad earlier, a few more speeches 
(relating to 1938 and 1939) have now 
been included in the manuscript, 
which is being finalised. The bio-
graphical introduction is expected 
trom the author by the end of this 
year. 

Major Oaruin'. Ylsit to India 

lW-D {Shri Shree Narayan Du: 
. Shri Badba Raman: 

Will the Prime Mini8ter be pleased 
to lltate: 

(a) whether the Soviet Cosmonaut 
Major Yuri Gagarin was invited by 
Government to pay a visit to India: . 

(b) the places visited by him; 

(c) the important observatiolW-
made by him while in India; 

(d) whether scientists in the coun-
try met him with a view to having. 
first-hand information as to his feel-
ings while orbiting the earth? 

The Prime Minister aDd Minister of 
External Affairs (Shri lawaharlat 
Nehru): (a) Yes, Sir. 

(b) Delhi, Lucknow, Bombay, Cal-
cutta and Hyderabad. 

(c) The information is available j" 
the press statements made by him. 

(d) No special meeting with scien-
tists was arranged. His feelin«s 
while orbiting the earth were, how-· 
ever, mentioned by him in his presa 
statements. 

DaDdakal'lUlya Projeet 

105-E. Shrimati Da PatehoadhlU'i:-: 
Will the Minister of BehallilitatioD b-
pleased to state: 

(a) whether it is a fact 1!hat the' 
Orissa and Madhya Pradesh Govern-
ments have recently released 
thousands of acres of land in favour 
of the Dandakaranya Development 
Authority for reclamation and allot-
ment to displaced persons from East 
Pakistan and landless Adivasis; 

(b) it so, the exact amount of land 
released by each of the two Govern-
ments; 

(c) how much of the total land rti-
leased is tor allotment to displaced 
persons from East Pakistan; and 

(d) the detaila of arrangement. 
made or proposed' to be made for re-
clamation of this land? 

The Minister of RehabUitatlon (8hrl 
Mehr Chand Khanna): (a) and (b). 
Upto July, 1961, about 1,55,158 acres 
of land had been released by the Gov-
ernments of Orissa and Madhya Pra-
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desh to the Dandakaranya Develop-
ment Authority as shown below:-

-<ioveromeDt of Ori_ 

Umerkote Zone 
Raigarh Zone 
MaIIamgiri Zone 

TOTAL 

GovClnment of Madhya Pradesh 

20,593 
'33,191 
138,626 

92,410 

Paralkotc Zone • fS8.7SS 
Pharasgaon Zone . 3.993 

TOTAL 

No land has been released after July 
1961. 

(c) 75 % of land reclaimed is for 
allotment to displaced persons from 
camps in West Bengal. 

(d) Lands in Pharasgaon and Umer-
kote have been reclaimed. Reclama-
tion work is in progress in Raigarh 
and Paralkote and is expected to be 
completed before the next monsoon. 
The area released in Malkangiri Is 
still being surveyed in preparation for 
reclamation operations later. All re-
-clamation in Dandakaranya is being 
carried out departmentally, by means 
-of machinery. 

U.K. Joining European Common 
Market 

{
Shri S. M. Banerjee: 

105-11' Shri Supakar: 
. Shrimatl Renulta Ru: 

Shrl D. C. Sharma: 

Will the Minister of Commel'Cle aJU1 
Industry be pleased to state: 

(a) whether any assessment has 
since been made regarding estimated 
loss of exports in case great Britain 
joins European Common Market; and 

(b) whether any tinal reply has 
been received from U.K. in this con-
nection? 

The Deputy MiniSter of Commerce 
IlDd Industry (Shri Satish Cham1ra): 
(a) and (b). An assessment of the 
repercussions, adverse or otherwise, 
1ln our exports consequent on Britain 
10ining the European Community can 

be made only when the precise terms 
of British memberships of the Com-
munity, which are currently under 
negotiation, are known. 

GeDeYa ~ OIl Nucl_ 
re.t But 

1 ..... -G {Shrl Shree Narayaa Du: 
...... . Shri Badha Ramul: 

Will the PrIme lIIJJU&er be pl.1INd 
to Itate: 

(a) the present position of tbe 
Geneva Conference on nuclear test 
ban; and 

(b) whether the conference ill meet-
ing or is likely to meet to evolve ... 
agreement between U.S.S.B. and the 
U.S.A. in this regard? . 

The Prime Minister and Minister ef 
External Affairs (Shri Jawaharlal 
Nehru): (a) and (b). The Confer-
ence on the Discontinuance of Nuclear 
Weapons Tests recessed on the 9th of 
September 1961. The Conference has 
now been resumed on the 28th of 
November, 1961. It is hoped that 
some agreement may be arrived at. 

Indians In South Africa 

f Shrl Ram Krishan Gupta: 
8hrlmati Da Palehoa11huri: 

U25-H'1 Shrl Ajit Singh SarbacU: 
l Shrl P. C. Borooah: 

Will the PrIme MiDl8ter be pleased 
to refer to the reply given to Starred 
Question No. 327 on the 10th August, 
1961 and state the result of steps 
taken tEl negotiate with the Govern-
ment of South Africa in regard to 
treatment of Indian nationals in South 
Africa? 

The Prime Minister and Minister 0' 
External Affairs (Shrl Jawaharlal 
Nehru): The Government of the 
Republic of South Africa did not res-
pond to the request made by the 
Government of India to enter into 
negotiations with the latter on the 
question of treatment of persons of 
Indian origin in South Africa. The 
Government of India accordingly 
raised this issue again in the current 
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HSSion of the General Assembly. The 
3J)ecial Political Committee of the 
General Assembly bas unanimously 
endorsed on the 25th November a 
further call to South Africa to nego-
tiate with India and Pakistan. 

NevbloIa for BIIDeatIa 
105-1. 8hrI D. C. Sharma: Will the 

Minister of 1Df0rmation aDd Broad-
IClIStiD&" be pleased to state: 

(a) the extent to which the U8e of 
Television has been explored for pur-
poses of education; 

(b) how far it has been successful; 

(c) the stePs taken or proposed to 
be taken to explore the use of docu-
mentary films for schools, particularIr 
in the rural areas; and 

(d) the result thereof? 

The MiDister of 1Df0rmation and 
Broadcasting (Dr. Keskar): (a) Tele-
vision is being used at Delhi for both 
adult education and school education. 
The adult education programme is a 
weekly programme directed towards 
about 66 tele-clubs located in Delhi 
City and round -about. For school 
education, lessons in Physics, Chemis-
try, English and Hindi are telecast 
for pupils of the Higher Secondary 
Standards for which TV sets have been 
installed in 144 schools and will be 
installed in the remaining schools 
after some time. 

(b) The adult education programmes 
which have been broadcast for several 
months have been found to be useful 
and informative. As for the school 
broadcasts, it is too early to say how 
far they have been successful. 

(c) The Films Division has produced 
a number of class-room films suitable 
for schools. The sale of prints of 
documentary films to educational 
institutions at concessional rates has 
also been arranged. Such films are also 
given on loan to certain educational 
institutions and the mobile cinema 
vans occasionally arrange exhibition 
Of educational films. It is understood 
that there are libraries of educational 
films in some States. 

(d) A full evaluation of the resulU 
of the use of films for schools has 
llot been conducted but such fllma 
have generally been found useful. 

D.Ps. Li'riDc Ia 1rI .... _ 

1~  8hrI Balraj 1rIadIIoIt: WiD 
the PrIme MiDJster be pleased to state: 

(a) whether there are any di8placed 
tamilies still livin, in mOllq\lell ill 
DeIhl; 

(b) if so, the details thereof; and 

(c) what steps Government propose 
to take to rehabilitate such displaced 
families? 

The Prime Minister and Minister of 
External Mairs (Shri J"awaharlal 
Nehru)s (a) Yes, Sir. 

(b) (i) Families 98 

(ii) Unattached Persons 38 

(c) The question of providing alter-
native accommodation to these dis-
placed persons forms a part of the 
larger question of finding alternative 
accommodation for squatters in Delhi 
The a ~  has set up a Special 
Committee to deal with this matter. 

Promotion of Exports 

lW_K.{Shri B. C. MuWek: 
Shri Ram KrIshan Gupta: 

Will the Minister of Commerce and 
Indastl'1 be pleased to refer to the 
reply given to Starred Question 
No. 360 on the 10th August, 1961 and 
state: 

(a) whether Government have 
finally arrived at a decision regarding 
the question of reducing the number 
of organisations dealing with the pro-
motion of exports; and 

(b) if so, the details thereof? 

The Deputy MInister of Commerce 
and Industry (Shri Satlsh Chandra): 
(a) and (b). The matter is still under 
examination. 
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A.t8mie Pewu PlaDt in Rajasthan 

Shr ~  
Shri Bam KrishaD Gupta: 
Shri Bbakt DarshaD: 
Sbrimati Da Palchoadhari: 

lW-L. Shri Dam.ud: 
Shri D. C. Sharma: 
Shri BibhuU MIabIa: 
Shri Hem RaJ: 
ShrimaU Malmoou 

Sultan: 

Will the PrIme MIDWer be pleoed 
to stale: 

(a) whether a second atomic power 
plant is proposed to be set up to 
supply power to Rajasthan and three 
other States, under the Third Five 
Year Plan; 

(b) if so, where; and 

(c) what action has sO far been 
taken in this direction'? 

The Prime MIDister IIDcl MiDJster of 
btemal Mairs (Shri J'awaharlal 
:Nelina). (a) to (c). The Planning 
~ ha a h r h ~ 

ment of Atomic Energy to search tor 
a site for the location of a nuclear 
power station in the general area of 
Delhi-Punjab-Rajasthan-Uttar Pra-
desh, though no decision to go ahead 
with such a station has yet been taken. 

An Expert Committee under the 
chairmanship of Shri M. Hayath, 
Director (Technical), Heavy Electricals 
(India) Limited, has been appointed 
to select a suitable site for the pur-
pose. The recommendation of the 
Committee are awaited. 

Foreip. Tea Estate Owners in india 

lUS-M. Shri Rameshwar Tantla: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether Government are aware 
that foreign tea estate owners are 
selling their interest in India; and 

(b) whether Government have exa-
mined the reasons for this? 

The Depoty MInIster of Co_ 
and IndostrJ (Shri Satish Cbandra): 

(a) and (b). 18 tea gardens in North 
India and 5 in South India have beeD 
transferred from non·Indian to Indian 
ownership since 1933. Of late such 
sales have shown a downward trend' 
in 1960, only four such ar ~ 
changed hands and in 1961 only one. 
Government have not considered it 
necessary to go into the reasons for 
these isolated transactions. 

Dandakaranya Project 

r Shri Birendra Bahador 
IUS-:N. ~ Siqllji: ~~~~~~ 

l Shrimati Renua Ray: 

Will the Minister of RehabilitatiOD 
be pleased to state: 

(a) whether it is a fact that the 
proposal for preparation of the Third 
Five Year Plan of Dandakaranya Pro-
ject has been dropped for the time 
being; 

(b) if so, reasons therefor; and 

(c) if answer to (a) above be in the 
negative, what progress has so far 
been made towards this end? 

'DIe MinIster of RehabilitaUoa (Shrl 
Mehr Chand Khanna): (a) No. Sir. 

(b) Does not arise. 

(c) The Dandakaranya Development 
Authority have been requested to 
formulate a Five Year Plan for Dan-
dakaranya, expeditiously. 

Ceylon Radio Prorramme 

1425-0. Shri Rameshwar Tantia: 
Will the Minister of Jnformatloa ~ 
Broadcasting be pleased to state: 

(a) whether it is a fact that Ceylon 
Radio Programme is very popular in 
the country; 

(b) whether Indian goods advertise-
ments are also displayed; 

(c) the total amount of foreign 
exchange paid for these advertise-
ments to the Ceylon Government dur-
ing 1959 and 1960; and 

(d) whether Government will take 
some steps to stop tlrlS? 
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The Minister of Information and 
BroadcastiD&' (Dr. Keskar): (a) The 
Ceylon Radio programmes are said to 
be popular among juvenile listeners 
mainly and not so much among adult 
listerners,but no comprehensive and 
scientific survey has been held to 
indicates the extent of popularity. 

(b) Yes, Sir. 

(c) The figures of remittances al-
lowed for advertisements over Radio 
Ceylon are as follows:-

1959. Rs. 2,48,519 

1960. Rs. 2,78,543 

(d) Remittances are permitted in 
respect of advertisements for sale of 
Indian goods in foreign countries 
since this leads to promotion of ex-
ports. Remittances for advertisement 
of Indian goods for sale in India are 
not permitted. 

AssU. Hii'll Commillsioner for Pak»-
taB in ShlDOD&' 

r Shri Vidya Charm t Shukla' 
lO5-P. Shrlmati'Da 

Palchondhurl: 

Will the PrIme MiDlster be pleased 
to state: 

(a) whether any report haa been 
made regarding the objectionable 
aetivities of the Assistant High Com-
missioner for Pakistan in Shillong; 
1UId 

(b) If so, what action has been 
taten on this report, 

fte PrIme MIIdster uul IOaIstft 01 
JbtenIaI AftaIrs (Shrl Jawallarlal 
lfeJma): (a) and (b). Yes, Sir. An 
iDterim report on the alleged objec-
tionable aditivities of the AlSistaDt 
IDIh Commissioner for Pakistan In 
9billong haa been reeeived by the 
Government of India from the Gov-
~  of Assam. l'urther details 
are awaited. 

MIs. Bharat Kala Keadra (P) Ltd. 

14Z5-Q. Shn B. N. SonaJe: Will the 
Minister of Commerce and IDdllStrJ 
be pleased to state: 

(a) whether it is a fact that the Silt 
Board has given permit to Mis. Bharat 
Kala Kendra (P) Limited to purchas9 
raw silk for the manufacture of Silk 
Scarves and that the said firm instead 
of making scarves purchased these 
from Banaras firms and re-sold the 
raw silk; 

(b) if so, whether such a practice 
is allowed; and 

(c) on what ·basis such permits are 
given by the Silk Board? 

The Minister of Industry (Sbri 
Manubbal Shah): (a) and (b). A 
quantity of 4,266'20 lbs. and 1,058:46 
lbs. of imported raw silk was released 
to MIs. Bharat Kala Kendra (Private) 
Ltd., New Delhi, in the years 1959 
and 1960 respectively, under the 'Ex-
port Promotion Scheme'. The use or 
sale of imported silk allotted to the 
exporters under the Export Promotion 
Scheme is not restricted in any way or 
to any particular article, such as silk 
lICIIrves. 

(c) In the case of export of pure 
silk fabrics and ready-made garments 
of pure silk fabrics, imported silk ill 
made available to the exporters to the 
ment of 86-2/3 per cent. whereas OD 
mixed silk fabrics 25 per cent. of the 
c:omPUted F.O.B. value is allowed. The 
quantum of imported silk to be 
made available is calculated at the 
prices at whieh imported raw siIlt 
is supplied for internal consumpticm. 
The supply of silk is, however, made 
at reasonable prices under a formula 
decided by the Govermnent of India 
from time to time. 

c.tnI ......... 8entoe 
lOS-it. Sardar A. S. SaIpl: Wlll 

the Minister of InfCII'IIWIeD ... 
BroadeutIDr be pleased to state: 

<a) how many persons appeared ill 
Grade n eu.mlnation of Central 
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Information Service, conducted by 
U.P.S.C. frou among the persona 
working in A.I.R. Publication Division 
and Press Information Bureau; 

(b) how mmy of them were success-
ful in written test; and 

(c) how many of them were finally 
recommended by U.P.S.C.? 

The MinisWr of Information and 
Broadcasting {Dr. Keskar): (a) 177. 

(b) 46 candidates from amongst 
them were called by the U.P.S.C. for 
interview on the bas:s of their per-
formance' in the written test. 

(c) Ten. 

Indian Milltary Attache at Cairo 

r Shri P. G. Deb: 
Shrj D (,. Sharma: 
Shrj N. R. ~  

1425-S. ~ ShriF. C. ~  I Shri Agndi: 
Sbri M. Rampure: l h~  SugaDlfhi: 
Shri Ragbunath Siqh: 

Will the Prime MinIster be pleased 
to state: 

(a) whether the Indian Military 
Attache in Cairo was manhandled in 
the Bazar recently; and 

(b) if so, the details of the incident? 

The Prime Minister and Minister of 
BnerDaI Mairs (Shrl Jawaharlal 
Nehru): (a) Yes. 

(b) On the night of 28th September, 
1961, the Indian Military Attache went 
out with the Air Attache of another 
friendly Mission in the latter's car 
_ some business related to his work. 
When they came out of a restaurant, 
the two noticed that their car was 
damaged by a military vehicle. Upon 
their reporting the matter to the 
police authorities, the occupants of the 
said military vehicle got angry and 
did further damage to the Attache's 
car and beat up the two officers. 

The matter was subsequently re-
ported to the U.A.B. Government :who, 

in expressing their regrets over the 
incident, have undertaken to investi-
gate it. The result of the investigation 
is awaited. 

Nuclear ExplosiOllll by U.s.SA 

r ShrimaU I1a Palchoudhllri: 
1425-T. i.5hri P. G. Deb: 

Shri p. C. Borooah: 

Will the Prime Minister be pleased 
to state: 

(a) the number of nuclear tests 
explosions carried on by the Govern-
ment of Russia since the Lok Sabha 
met last; 

(b) the detailed information about 
the effects (faIl-out) of these explo-
sions on India, if any; 

(c) the details of protests, if any, 
made by the Government of India to 
the Government of Russia in connec-
tion with these explosions; 

(d) the details of replies, received, 
if any from the Government of Russia; 
and 

(e) the nature of any other action 
taken by the Government of India in 
connection with these nuclear explo-
sions? 

The Prime Minister and Minister of 
Extemal Mairs (Shri Jawaharlal 
Nehru): (a) No official information 
is available. American reports, how-
ever, estimate that the Soviet Union 
has carried out 50 test explosions since 
it commenced resumption of these 
tests on the lst of September, 1961.. 

(b) Atmospheric tests result in in-
uea!oLi' radio-acti"ty in the air, rain-
water, soil, food-stuffs and in all 
environments. An increase in radio-
activity has been observed in the air 
OVer the country. A few food samples 
collected at Bombay have also shown the presence of radio-activity from 
recent terts. Detailed investigatiollll, 
with a· view to estimating the actu,1 
increase in the radiation dose as '. 
result of these tests, are in .progrellS 
but it ~a  .be said with assurance ~  
the dose is still much bplow the ha:r;-
ardous level 
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(c) .and (d). No protest was made 
by the Government of India to the 
Government of the U.S.S.R. India, 
had, however, made public protests 
against these test explosions. The 
Prime Minister also spoke about this 
during his recent visit to Moscow. 

(e) India has taken a prominent part 
during the current session of the 
United Nations on the question of sus-
pension of nuclear and thermonuclear 
tests and the obligation of States to 
refrain from their renewal. India and 
five other Member States sponsored a 
resolution which has been adopted by 
the Gener!tl Assembly with an over-
whelming majority. This resolution 
expressed deep concern and profound 
regret that test explosions had been 
resumed. earnestly urged the States 
concerned to refrain from further test 
explosions pending the conclusion of 
necessary internationally binding 
agreement in regard to tests, expressed 
confidence that ~h  States concerned 
would reach agreement as soon as 
possible on the ~ a  of tests under 
appropriate international control and 
called upon the States concerned to 
engage themselves with urgency and 
speed in the necessary efforts to con-
clude such agreements expeditiously. 

MJal .... iIlr References aboat IIuJIa 
In U.S. Reference Books 

lW-U. Shrl B. N. MnkerJee: Will 
the PrIme Minister be pleased to 
state: 

(a) whether his attention has been 
drawn to the erroneous references to 
Indian culture and evel!- to a figure 
so celebrated as Rabindranath Tagore 
in important U.s. reference books like 
"The Readers' Companion of World 
Literature", "The Colwnbia Encyclo-
paedia", ''The Pictorial History of 
Philosophy", by Dagobert D. Runes, 
etc.; and 

(b) whether he will ask our 
Embusy at Washington to make a 
full report On 'ihe matter? 

The Prime Minister and Minister 01 
Extemal Aftalrs (Shri Jawaharlal 
Nehru): (a) Yes. Some of the im-
portant reference books in U.S.A. con-
tain erronpous references to Indian 
culture and Indian personages. 

(b) Our Emba3sy in Washington has 
already made a report on the subject 
and corrective action, wherever possi-
ble, is being taken. 

Arrest of Sarvey Ofti.cer 

1425-V. Shri D. C. Sharma: Will 
the Prime Minister be pleased to refer 
to the reply given to Starred Question 
No. 515 on the 16th August, 1961 and 
state: 

(a) the latest position of the investi-
gations made in regard to the arrest 
of a survey officer of the Pakistan 
Government and his five assistants at 
Haribolapara. in the Sadar Thana area 
in Jalpaiguri; and 

(b) the action taken in the matter? 

The Prime Minister and Minister of 
External Atralrs (Shrl Jawaharlal 
Nehru). (a) and (b). On 1st 
August, 1961, the Survey Officer and 
three of his Assistants were found 
guilty of illegal entry into India, by 
the Court at Jalpaiguri, and sentenced 
to three months rigorous imprison. 
ment each. The other two Assistants 
were similarly convicted on 3rd 
October, 1961 and sentenced to rigo-
rous imprisonment for three weekE 
each. All the six persons left fIJI 
Pakistan on 1st November, 1961-, after 
serving their sentence. 

The articles seized from them at the 
time of the arrest were restored, 
when the Survey personnel were> 
released. 

DaJmJa COIlceraa 

J Sardar Iqbal Slnl'h: 
Sbrl Bam Krishan Gapta: 

lU5-W. Shrl P. G. Deb: l Shrl Arjuu 8 ..... h 
Bhadaurta: 

Will the Minister of Coaun_ ..,: 
IDdastrT be pleased to refer to the· 
reply liven to Unstarred QUest.i.OD' 
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No. 1635 on 19th August, 1961 and 
atate the progress sincli made by the 
Commission of Inquiry for Invest",a-
tion into the affairs of Dalmia con· 
cerns? 

The Deputy Minister of Commeree 
and Industry (Shri Satish Chandra): 
Subsequent to the announcement of 
the "Issues" on 9th August 1961 a 
large number of petitions aitd w;itten 
objections were received from the 
parties concerned and the Commission, 
after its public hearings on 21st to 
23rd September, :961, finalised the 
"Issues" after necessary modifications 
in the light of objections raised. 

From 28th September 1961, the 
Commission, at its public hearings, 
·commenced recording of evidence and 
has made considerable progress in 
the "Trial Stage" of the inquiry. The 
total number of .11d and fresh witnesses 
examined since !!8t.h September, 1961 
10 28th November, 1961 was 43; their 
depositions run int.() 500 pages. The 
Commission will examine further wit-
nesses in its fort:lcoming sessions. 

{ 
Sardar Iqbal SIDch: 

lW-X. Shrl D. C. Sharma: 
Shri Bam KrIshan Gupta: 

Will the Prime MiDIster be pleued 
"to refer to the reply given to Starred 
-Question No. 723 on the 19th August. 
1961 and state: 

(a) whether Pakistan Government 
'have paid compensation for the 
damage done to the Indian ChancerJ 
Building in Karachi as a result of 
stone throwing by demonstrators on 
the 25th February, 1961; and 

(b) if BO, the amount thereon 

'!'be Prime MlaIstt.r and MlDIster 01 
BllteI'IIaI MaIn (Shri lawabarlal 
Nehnl): (a) "No, Sir. No actual pay-
ment has been made BO far. 

.(b) Does not arise. 

.. orpd. ........ 

lUS-Y. Shri. P. G. Deb: Will the 
Prime Minister be pleased to state: 

(a) whether some persons ware 
arrested in Delhi on the 20th October 
1961 having forged passports; and 

(b) if so, the details for the same? 

The Prime Minister and MJnlster of 
External Main (Sbri lawaharlal 
Nehru): (a) and (b). No person having 
a forged passport was arrested in 
Delhi on the 20th Or'tober, 1961. 

Six perscns who .are alleged to haITe 
travelled on forged passports to the 
U.K. were, however, arrested on their 
arrival in Delhi between the 14th and 
18th October, 1961. 

State TradiDc Corporation 

142S-Z. Smi Bangr-hi Thakur: Will 
the Minister of Commerce and lndus-
try be pleased to state: 

(a) whether there is any agency in 
Tripura which is functioning on be-
half of the State Trading Corporation; 
and 

(b) if not, whether there ill any 
such proposal BO that the State Trad-
ing Corporation can function in Tri-
pura also? 

The Deputy Minister of C_ 
and IndUBtry (8ml Satlsh Chandra): 
(a) No, Sir. 

(b) There is no ruch proposal at 
present. 
~~~ 1 r 

r r~ flll'l qq 1Imft1f 

r~~~~  lift ~ ~  IfqI' 

...-rof """ ~ ;reA IIit II'IT llim flli : 
(iii) ~ llfim ~ 

fft '3IT<'I'r nmz ~ 1{ ~ 
fiI;if ~ i' ; .ttt 

('if) IfqI' q " t fill' ~ ~ 
1l;A .ttt ~ ~ 11 ~ 
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~  mmt mr fri;:r iii r.rq 
~~~  

SI'I'PI' -tift ft'rT ~ -tift 
(41ft ~  .): ( If) ~ 
R'<i'Ii t fifo' ~ ~ 'lfl"Wq' ~ !fiT ttlfo' 
~, ~ l{lIi ,,~ ~ ~ rlf ~ 

ftroR!f Vi, 'IiW ~, ~  ~ r~ 

Q1n' H ~, ~ ~ 'H ~ ~ 

~~1 

(l!f) ~~ 1 A  H 
~ r ~~a 1  ~~ ~,  

~~ flfo'«1f ;;rT;fT ~ ~  ,,~~ 
1ft fifo' ~ omrm, <;000 'io Jl'm mr-
qli 'tit  'tit "ICf '1{ atmf;;.ti1' ~ fq;1"r 
Ii ~r fit;q tfif ~ I 

Assam Tea Indutry 

lW-BB. 8bri P. C. Borooah: Will 
the Minister of Commerce and indus-
try ·be pleased tc> f:tate: 

(a) whether it is a fact that Assam 
Government have decided to stop 
sending teas to Calcutta and to con-
sien the lots after auction at Panciu 
to Kandla fOr exports; 

(b) if so, whether this decision has 
been taken by that Government on' a 
proposal of the Central Government 
to abolish certain taxes so' as to 
afford some concessions to the Assam 
Tea Industry; and 

(c) what concessions have been 
otf!!I"eci to the industry on this 
demand of the Central Government? 

The Deputy Minister of Commerce 
and Industry (Shri Satlsh Chandra): 
(a) The Government of Assam have, 
on their own initiative, set up a 
Committee to consi(lel: the possibilities 
aDd implications of establishment of a 
Tea Auction Market in Assam. The 
Committee is COlleetUlg data for thiS 
purpose. The State Govermnent are 
awaiting the recommendations .. of the 
Committee. 

{b) and (e). Dc. not arise. 

1600 (Ai) LSD-5. 

Birla Cotton SpimIiDg IDd. Weavt.c 
MJUs Co., Delhi 

lUS-Ce. Shri B:1Dl Garib: Will the 
Minister of Labour aDd Employmeat 
be pleased to state: 

(a) whether it is a -tact that some 
department (Khattas) are being iuD 
cn contract basis in the Birla Cotton 
Spinning and Weaving Mills Co. Ltd., 
Delhi even though they are in the 
Mill premises; 

(b) if so, hoW many and the num-
ber of persons working in these 
departments; 

(C) whether it is also a fact that 
the bonus which was paid recently to 
these workers in contract basis 
departments was much less thaD 
bonus given to the other mills work-
ersj 

(d) whether it is also a fact that 
no dearness aHowanee is being paid 
to the labourers who are working in 
the oontract basis departments; aDd 

(eJ_ what action Government pr0-
pose to take in this regard? 

TIle Deputy ~ r of Laboar 
(Shri Jtbid Ali>: (a) Yes. 

(b) 17 persons in Loading Unload· 
ing (Transportation). of cotton bales, 
Store'.s goods etc..; 22 persons in en-
graving of printing rollers; 6 persons 
in ~  

(c) Yl'S. 

(d) Yes. 

(e) The question whether contract 
labour should be treated as regular 
workmen of the ~ is already 
pending before the. Industrial Tribunal, 
Delhi. 

8erv .. t Quarters iD. KasbmIr '1IOa8B, 
New DeIId . 

1US-DD. 8111't Br.m Garib: Will the 
Minister of Works, Rousbtc and Sap-
pl,. be pleased to state: 

(a) whether if is a fact that the 
servant quarters in the Kashmir 
House, New Delhi have not beeD 
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.!Vhite-washed _ and repairs carried 
but for the last five years; 

n (b) if so, when Government pro-
pose to remove the insanitary condi-
-tions there;- - -

(c) whether there are only two 
1i:itliro,'Tls for about 60 quarters re-
ferred to in part (a) above, one for 
gents and the other for ladies; and 

(d) if so, whether more bathrooms 
and lavatories are proposed to be 
provided for quarters and if not, the 
reasons therefor? 

The Deputy Minister of Works, 
Housing and SuPPly (Shri Ami K. 
Chanda): (a) to (.:J). There are 87 
'Servants' quarters in the Kashmir 
'House--31 with the Government of 
India and 56 under the charge of the 
Jammu and Kashmir Government. 
Nine out of 31 :Ire being used as 
stores. Repairs, white-washing and 
colour-washing have been done every 
year to the quarters with the Govern-
ment of India. For these 22 quarters, 
-there are -ten lavatories and eight 
baths, which are considered adequate. 
No complaint about insanitary condi-
tions in the servants' quarters has 
been received_ by Government. 

Heavy IIulIIstr7 -ID .Jammu IUId 
KashmIr state 

1425-EE. Shri lnder -.J. Malhotra: 
Will the Minister of Commerce am! 
JDdustry be pleased to state: 

(a) whether any representation by 
the Jammu and Kashmir Government 
was made for the establishment of 
Heavy Industry in the State; and 

(b) if so, what decision has been 
taken by- the Central Government? 

The Minister of Industry (Shri 
¥anubhai Shah): (a) No, Sir. 

(b) Does not t.o:'.e. 
Assam Tea 

1425-FF. Shri P. C. -Borooah: Will 
the Minister of Commerce and Indus-
P'Y be pleased. to _state: 
. (e) whether a study has been made 
of the fact that the double duty sys-

tem on tea from the estates -in Asliam 
moving into West Bengal 1M ship_ 
ment has adversely affected the 
freight market in view of the fact 
that the arrivals from Tea Gardens 
in Assam failed to come up ~ ex-
pectations; and 

(b) if so, how far the freight mar-
ket had been affected on this account 
during each of the past three years? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) While figures relating to arrival 
of Assam teas alone in Calcutta are 
not separately maintained by the Tea 
Board, th,· total arrivals of tea in 
Calcutta from the producing regions 
In North East India by rail, river ;md 
air during the pe":cd January-Octo-
ber, 1961 were 2'76 mi;!ion chests com-
pared to 2'31 million chests during the 
corresponding period of last year. 

(b) The total k':r;vais of tea in 
Calcutta from the producing regions 
in North East Ind:a during the cur-
rent year should not have any ad-
verse effect on the freight market. On 
the contrary, the quantities of tea 
'sold at - the Calcutta auctions . during 
the current year bave ooen larger,'and 
shipments of North East Indian tea 
have been higher bv 2P'76 million lbs. 
UPto the end oj! Oct,)ber this year as 
cnmpared to the corresponding perbd 
of last year. The -rat,o of arrivals of 
tea in ~ a to prl'duction of tea 
in North East India during the period 
January-OctobP.r J9111 WlIs 55:22 
per cent. ar~  to 52'95 per cent.. 
and 65 '21 per cent. during the corres-
ponding period3 C'f 1960 and 1959 res-
pectively. 

Training of Labour WeUare OIBcers 

14%5-00. Shrl Amjad Ali: Will the 
Minister of LaboUr and Employment 
be pleased to state: 

, (a) whether his attention has been-
drawn to the fact that there isactite 
shortage of Labour Welfare Officers 111 
our country; '" 

(b) if sO, the r.emedial measures 
that have been taken' by Government 
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with regard to the setting up of 
Training Schools for Labour Welfare 
Offtcers in various parts of our coun-
try; and 

(c) whether his Ministry would 
consider the proposal of establishing 
a Training School for Labour Welfare 
Ofll.cers in New Delhi with evening 
classes, for Government servants who 
want to be trained in labour field? 

The Do!puty MirM"r of 
(Shri Abid Ali): \a) No. 

(b) Does not a ,~  

(c) Dtes not arise. 

Labour 

1" .M:/s appeal on Emotional IDtecration 

, ~42 -  Shri .\mj:.d Ali: Will the 
"rime ~ r be pleasec to state 
the number' of Gover:unent Offices, 
where hi! appell! on 'emot;onal inte-
gration', wherein he had sought for 
the co-operation of all G<>vernment 
employeEs, was not til'culated? 

The ,"rime I\finister aDd Minister of 
Elttemal A1ra~ (SlIrl Jawaharlal 
Nebza): All the "linistries and Depart-
ments of the Governm{nt of India were 
asked to ensure' that the appeal re-
ached Every 8<vernment servants 
under tht'il:' administrative control. 
The Prime Minister also wrote to the 
Chief M;rusters ot all the States in 
this connection a',Id requested them to 
take /im;'ar action. The appeal was 
translateJ into varinu.. r ~a  langu-
ages for circulati.n among those gov-
ernment ~ who know re-
gional languages only. It was broad-
clIst by the All-India Radio; and W'1.' 
printed' in the newspal-E!rs. The appeal 
should, ,therefore. have ,reached all 
government offices and government 
servants. . 

Roues aDd Shl/JlS .of S~ h  Befacees 
, In GODdia 

,lU5-H. ShrI BIlic3j Madhok: Will 
the ~ r "f' Rl'I ... bllltation be 
pleased to state: 

(a) ,whether it is a fact that im"J 
provised houses and shops of Sindhi 
refugees in Gondia are being demo-
lished by Mabarashtra Government 

without providing them with any al-
ternative accommodation; and 

(b) if so, what steps Government 
propose to take to give relief' to the 
a1fected families? 

The Minister of RehabUitation (Shrl 
Mehr ChaDd KIwma): (a) and (b). 
The information is being collected' 
from the Maharashtra Govenunent 
and will be laid on the Table of the 
Lok Sabha in due course: 

Out of Tum Aticitment in Ram-
krishnapuram, New Delhi 

• 1425-JJ. Sbri Balraj Maclhok: Will 
the',Minister of Works, HODSiDg and 
Supply be, pleas.ed .tQ ~a  

(a) when do Government propose 
to begin allotment of quarters in 
'Ramkrishnapuram' to Goverwnent 
employees; 

:.: l 

(b) whether it is a fact that 50% 
of. 'G', type quarters are going to be 
allotted·. 'out of turn'; 

(e) . whether it is also a fact that 
this 'abnormally high percentage of 
'out of turn' allotments has led to lot 
of hardship '8D\Ong those employees 
who have beltn lc:mg waiting for allot-
ment and wouid be deprived of their 
right by high pereenta,e of 'out of 
turn' allotment; and' 

(d) if so, whether Government pro-
pose to revise its policy about 'out of 
turn' allotment and bring down 'the 
percentage to not more than 10% of 
the total? . 

The Deputy MInister of Works. 
Housing and Supply (Silri Anil K. 
Chanda): (a) Allotment of quarters in 
Ramkrishnapuram to the Government 
employees wjll be made as soon as 
theiie are handed over to the Direc-
toralll. of Estates ·by the Central Public 
Worlt,s, Department after the work on 
the provision of essential civic and 
sanitary services like filtered waler 
supply, out-fall sewer and electricity 
~  by the Municipal Cor-

poration of Delhi and the New"Delhi 
Municipal Committee. These are ·ex-
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peeted to be handed over for: .allot-
ment early next year. 

(b) to (d). Out of turn all\ltments 
are sanctioned on grounds ot hardshlp 
Or in the interest of public duty after 
careful consideration of the merits of 
each c:ase. As the out-of-turn waiting 
list has become fairly long, it would 
be ~ ar  to allot some of the 'G' 
type ::;uartere, in Ramkrishnapuram to 
persons on the out of turn waiting 
lIst. '{'he (·xact percentage of ~h 

quarters tc-be allotted to the persons 
on the out of turn waiting list has 
"ot yet been fixed. 

Up-Grading of Computors' Posts in 
Government of India Printing Presses 

1425-KK. Sbri Balraj Madhok: Will 
the Minister of Works, Housing and 
Supply be pleased to state: 

(a) whether it is a fact that Heads 
of Government of India Printing 
Presses have been suggesting that j in 
view of the technical nature of·' the 
work, a certain number of posts Of 
Computors existing in the Computing 
branches of such presses be up-grad. 
ed; and 

(b) if so, what action GovernmeRt· 
have taken on this suggestion? . 

The Df!pnty Minister oC ,Workll, 
Housing and Supply" (Shrl AnU K. 
Chanda). (a) Yes. 

(b) The matter ~ under consider.-
ation. 

Import Control Organisation 

H25-LL. Sbri Barman: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether recruitments of Assist-
ant Controllers of Imports were not 
made through U.P.S.C. since 1956 and 
ad-hoc appo'ntments had been mac:fe 
to that grade from time to time in 
the Import Trade Control Organisa:: 
tion; 

(b) whether it is a fact that orders 
were passed in 1958 cOnfirming 47 
persons who had not been recruited 
through U.P.S.C. but appoifrted ad-hOC 

in a purely officiating capacity with 
effect from some retrospective date 
although U.P.S.C. recruits had been 
working in the organisation and had 
successfully completed their proba-
tionary period; and 

(c) whether 19 persons appointed 
on offiCiating basis and neither re-
cruited nor as yet approved by 
U.P.S.C. have been declared en bloc 
senior to U.P.S.C. recruits and are 
going to be confirmed against some 
other permanent vacancies? 

The Drputy Minister of Commerce 
and IndUstry (Shri SatishChandra): 
(a) to (c). The Import and Export 
Trade Control Organisation came into 
existence during the War and appoint-
II).I!nts were made ad hoc mainly by 
promot;on or by transfer of officers 
alreadv in service in the other de-
ar ~  of the-Government of India. 
~ r recruitment to 75 per cent. of 
the posts of Assistant Controller 
started to be made through the Union 
Public Service Commission. The 
ta5cs of pc-rsons who were already 
appointee! upto 31st December, 1951 
were rcferred to the Union Public 
Service Commission and they agreed 
to' ·the l'etention of 47 of them in ser-
vice. Thl'Se 47 Assistant r ~ r3 

h.·,c 0""'\ c, .. nfirmed. Those recl"Ulted 
through U.P.S.C will also be confirm-
ed in' ti>.eir turn. The 19 persons re-
ferred to in part (c) of the Question 
h:ive been placed senior to the later 
direct recruits with the approval of 
the Commission. 

l"tess TelegrllmS from West PaIdstaD 

1425-MM. Shri D. C. Sharma: Will 
the Prim!' MInister be pleased tu 

state: 

(a) whether press telegrams to 
India are subject to censorship in 
West Pakistan; and 

(b) if so, the reaction of Govern-
ment thereto? 

The Prime Minlster and Minlster of 
E:!derlUtl Affairs (Shri. Jawaharlal 
Nehru): (a) No. 

(b) Dolts not arise. 
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Settmc up of Trusmltters 

1425·NN. Shri D. 0: Sharma: Will 
the Minister o! lDformatieD aDd 
Br.aadc.IstiDr be pleased to refer . !II 
the reply, given to Starred Question 
~  371 on the 11th August, 1961 .. llIld 
state: 

(a) the progress made 10 far",in 
completing arrangements for the' set-
ting up of 57 transmitters; and 

(b) the details thereof? 

The Minister of iDfol'Ullltioa. .aad 
Broadc1'ilinr (Dr. J[eskar): (a) IlIld 
(b). Selection of sites.-Arrangements 
for the setting up o! 56 transmitters 
(instead of 57) are in progress. New 
sites are required for 36 projeqts. 
Thirty sites have been finalised. Pos-
session has been taken in 21 cases. 
Surveys for the rest are in progress .. 

Building construction.-New ~~

structiCl: is required at 25 centres. 
Work is in progress at 17 of them. 
Atrangements are being made to' take 
up ~  at other places. '. 

. Equipment.'-The 'main transmitter 
and masts for about 37 projects are 
already availlible with All India 
Radio. Indents have been placed f.:>r 
procurement of the rest of the equip-
ment. 

Amphibious Cycle 

1425· 1>0. Shri SonavaDe: Will the 
~r of Commerce aDd Industry 

be pleased to state: . 

(a) whether it is a fact that an in-
dustrialist of Amritsar has invented 
a cycle which can ply On water as 
well as on road; . 

(b) if so, whether' the Invention 
Promotion Board has been satisfied to 
subsidise the invention to be 0'-com-
mercial use; ··lind 

(c)-the detllils of the invention with 
approximate cost of each cycle? 

The Minister of Industry (Shrl 
Manubhal Shah): (a) The inventor 
.,I;laims that the. c;ycle can ply OD 

smooth streams or ponds or lakes.. 

(b) TIl,: Inventioms .P.romotion Bo.ard 
has not taken any decision so far in 
the matter. 

!c) ThE: "Water-Cycle" consists of 
two h JlI)w tubes parallel to each 
C)ther, six feet in length which will 
.displace at least 21 maunds of water, 
t11\1S enabling the cycle to float. There 
are no h ~ ~ as are in the ordinary 
cycle. h~r  i. a propeller with at 
least'",r,'blades which will rotate on 
pedaIlfng very fast pushing the water 

~  at· Ii reasonable speed. There 
ai'e othel' . usual parts found in orcfin-
ary cycles surb as pedals, chain etc. 
There :s a turning. shaft which will 
be half below the water level and 
enable the man to tum the cycle 
,eidler to right or left. The cost of the 
water eyrie act-ording to the fnventor 
·is Rs. 150 pe': machine. 

12 brs. 

OBITUARY REFERENCE 

Mr. Speaker: I hive to' inform the 
House of the sad demise of Shri 
Kanayala1 Nanabhai Desai who passed 
away this morning at 7.00 A.M. at 
Surat, at the age of 75. 

Shri Desai was a Member of the 
First Lok Sabha from Surat Consti-
tuency of Bornaby during the years 
1952 to 1957. He was also a Member 
of the Constituent Assembly of India 
and the Provisional Parliament dur-
'ing the years 1946-1952. 

,  . We de;ply mourn the ~ of 'this 
'friend. and l·am sure that' the Hous!! 
will, join me in conveying our cqndo-
lences to the bereaved family. . 

May I now request h~  House to 
stand in silence for a -$hort while to 
express its sorrow? .. 

.. .I',. 

The Members then stood in ·BiletlCt 
for a minute. 
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.. mattef' Of Urgent 

12:00 hrs. 

CALLING ATTENTION TO MA'rl'ER 
OF URGENT PUBLIC IMPORTANCE 

iMPLEMENTATION OF THE KEaALA AGRA-

RIAN RELATIONS ACT 

SUi PUIDlOOSe (Ambalapuza): 
Under Rule 197, I beg to call the at-
tention of the Minister of Labour and 
Employment and Planning to the 
following matter of urgent public im-
portance and I request that he may 
make a statement thereon:- . 

. The failure to observe the dir-
ectives of the Planning Commis-
sion in the implementation of the 
Kerala Agrarian Relations Act 
leading to large-scale eviction of 
tenants, widespread discontent, 
agitation, mass arrests and repres-
sion. 

The Deputy MinIster 01 P1aDnIDC 
(Shri S. N. Msbra): May I place 
the statement, which is somewhat of 
a longish nature, on the Table and 
then add a few words? 

Mr. Speaker: Yes. 

Shrl S. N. MJshra: I lay the State-
ment on the Table. [See Appendix 
II, annexure No. 55]. 

After the statement was prepared, 
we have received a telegraphic mes-
sage from the· State Government. 
The message says that steps have been 
taken with the utmost speed to im-
plement the land legislation. Second-
ly, no case of actual unlawful eviction 
has been brought to the notice of the 
State Government. Thirdly, the State 
Government has reported that three 
writ petitions were filed before the 
Supreme Court and 534 before the 
Kerala High Court challenging the 
validity of the Act. You will have 
noticed from this morning's Delhi 
newspapers that probably judgment 
has been delivered in certain cases by 
the SupremE' Court, striking down the 
1Cerala Agrarian Relations Act in its 
application to ryotwari iand in South 
Kanara. 

Shrl PIIImoose 7'0'11- •. 

Public Importance 

Mr. Speaker: A statement has been 
laid on the Table. The hon. Member 
will kindly go through it first. 

Shl'l PaDnoose: ·1. liave not got a 
copy. ·1 just want to ask one ques-
tiem. 
In view of the fact that particular 
emphasis has been laid by the Plan-
ning Commission that a cadastral sur-
vey should be undertaken while im-
plementing the Agrarian Relations 
Act, may I know whether it has been 
done in Kerala? 
Shrl S. N. Mishra: Steps are being 
taken in that direction . 
Sbrl ~ Vaaudevan Nab- (Thiruvella): 
The Kerala Government has always 
refused it by saying that it will take 
a lot of time. I may inform the House 
that 40 per cent of the tenants of 
Kerala have no documents about their 
possession. So large numbers of pea-
sants are facing the threat of eviction. 
The Planning Commission had even 
promised financial help to them to 
conduct. such a survey. 

Mr. SPeaker: . The hon. Minister has 
received a telegram saying that no 
evictions have taken place. 

Shri Punnoose: No, Sir. No ille-
gal evictions have taken place. 

Mr. Speaker: Let us see. 

. Sl!.ri PaDn«*Jse: The fact is that 
many tenants are driven out of their 
land on the plea that they have no 
documents, and then  they are treated 
as wage labourers. 

Shri ManlyIlJlgadan (Kottayam): 
Certain evictions have taken place, but 
these evictions are from government 
lands of people who have unauthoris-
edly occupied them. These do not 
No eviction has taken place under the 
Act. 

Mr. Speaker: It is not a matter for 
discussion. This is purely a State sub-
ject. All the same, in view of the 
filet that the Planning Commission had 
given some directives or suggestions, 
I wanted to see how far thnse r~

tions were. carried out or implement-
ed by tbe$tateGovemment and what 
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difficulties, if any, there were in this 
r~ ar  The hoo. Minister has gather-
ed.' ·theinformatioo and placed a state-
ment on the Tattle. In addition, he 
has given us the information he has 
received r~ a  He has also 
referred to what has appeared in the 
newspapers today. The Planning 
Commission and the hon. Minister are 
very sympathetic. Therefore, it sug-
gestions are made to him, he will con-
sider them. 

Shri T. B. Vlttal Bao (Khammam): 
The directives are not being imple-
mented. 

Mr. Speaker: If suggestions are 
made indicating how they are not 
being implemented or how they are 
being contravened, the hon. Minister 
will carry on further correspondence 
and see to it that they are implement-
ed. He will do his best. 

12.08 hrs. 

INFORMATION HE: CALLING AT-
TENTION NOTICE 

Dr. Melkote (Raichur): I had given 
11 Calling Attention Notice. 

Shri Tallpmaul CMadurai): Only 
one can be answered on a day. 

Mr. Speaker: I have allowed only 
one today. I shall see if it can be 
brought up tomorrow. I have not yet 
seen it. 

12.081 brs. 

PAPERS LAID ON THE TABLE 

ANNuAL REPoRTS OF HINDUSTAN 
CABLES, NAHAN FoUNDRY, PaAGA TooUi 
CoRPORATION, HEAVY ENcmJ:Em:NG COR-
PORATION, NATIONAL PaoDUCTIVlTT 
CoUNCIL, REvIEws THEREON AND R&-
PORTS OF INDIAN PBODUCT1VlTY TEAMs 

The MIDJster or 1D41111tr7 (Shrl lila-
.llubhal Shah): I beg to lay on 
the Table a copy each of the follow-
ing papers: 

(1) (a) Annual Report of the 
Hindustan Cables, Limited, 

Burdwan, for the year 1960-
61 along with the Audited 
Accounts end the comments 
of the Comptroller and Au-
ditor General thereon, under 
sub-section (1) of section 
619A of the Companies Act, 
1956. 

(b) Review by the Government 
of the working of the above 
Company. [Placed in Lib-
ra.ry, See No. LT-3405/61.] 

(ii) (a) Annual Report of the 
Nahan, Foundry Limited, 
Nahan, for the' year 1960-61 
along with the Audited Ac-
counts and the comments of 
the Comptroller and Audi-
tor General thereon, under 
sub-section (1) of section 
619A of the Companies Act, 
1956. 

(b) Review by the Government 
of the workin, of the above 
Company. [Placed in 
Libra.ry, See No. LT-3406/ 
61]. 

(iii) (a) Annual Report of the 
Praga Tools Corpora-
tion Limited, Hyderabad, 
for the year 1960-61 along 
with the Audited Accounts 
and the, comments of the 
Comptroller and' Auditor 
General thereon, under sub-
section (1) of section 619A 
of the Companies Act, 1956. 

(b) Review by the Government 
of the working,of the above 
Corporation. [Placed in 
Libra.ry, See No. LT-3407/ 
61]. 

(iv) (a) Annual Report of the 
Heavy Engineering Corpo-
ration Limited, Ranchi, for 
the year 1960-61 along with 
the Audited Accounts and 
the comments of the Comp-
troller and Auditor General 
thereon, under sub-sectioo 
(1) of section «I19A of, tile 
Companies Act, 1956. . 
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(b) Review by the Government 
of the working of the above 
Corporation. [Placed in 
LibraTy, See No. LT-3408/ 
61]. 

(v) Anriual Report of the Natio-
nal Productivity Council 
for the year 1960-61. [Plac-
ed in Library, See No. LT-
3409/61]. 

(vi) Report of the Indian Produc-
tivity Team on Stores and 
Inventory Control in U.S.A., 
Japan and West Germany. 
[Placed in LibraTy, See No. 
LT-3411/6l1. 

. (yii) ~ r  of the Indian Produc-
tivity Team on Supervisory 
and Operatives Training in 
Japan, U.S.A. and West Ger_ 
many. [Placed in LibraTy, 
See No. LT-3410/6l1. 

STATEMENT OF CASES WHElIE LOWEST 

TENDERS WEllE NOT ACCEPTED 

The Deputy lWIdster of Works, 
~  ancJ Supply (Shri AniI K. 
Chanda); On behalf of Dr. B. Gopala 
Reddi, I beg to lay on the Table a 
statement of cases in which the low-
est tenders had not been accepted by 
the India Store Department, London, 
and the India Supply Mission, Wash-
ington, during the half-year ending 
the 30th June, 1961. [Placed in Lib-
rary, See No. LT-34l2/6l1. 

1Z..1 .... 

COMMITI'EE ON PRIVATE MEM-
BERS' BILLS AND 'RESOLU'l'IONS 

NINETY-FIRST RUORT 

Sardar IIukam S1qh (Bhatinda): 
'1 betCto presen t the Ninety-first Re-
port of the Committee on Private 
Members' Bills and Resolutions. 

12.9i hrB. 

ESTIMATES COMMITI'EE 

ONEHUNDRED AND FORTY-EIGHTH REPORT 

8hri D_ppa (BangaIore): I .bee 
to present the Hundred and Forty-
eighth Report of the Estimates Com-
mittee on the Ministry of Commerce 
and Industry-Rubber Board (Reports 
and Accounts) . 

12.10 hrB. 

PUBLIC ACCOUNTS COMMITI'EE 

THIRTY-NINTH REPORT 

Shri Cbaturvedi (Etah)-: I beg 110 
present the Thirty-ninth Report of 
the Public Accounts Committee 
(1961-62) on the Accounts of the 
Uamodar Valley Corporation for the 
year 1959-60. 

12.101 brs. 

LEAVE OF ABSENCE 

Mr. Speaker: (i) The Committee aD 
Absence of Members from the Sittings 
of the' HOUse in their Twenty-sixth 
Report haVe recommended that leave 
of absence be granted. tl!. the follow-
ing members for the periods indicated 
against each:-

(1) Rani Manjuls Devi 

(:t) ·8bri Ssrangadhara Sinha 
. :::.: -, ~ 

7th August to 25th August, 1961 (Fourteenth SesSion). 

7th August to 1St September, 1961 (Fourteenth 
Session) . 

(3) smi LaXmi N8niyan Bbanj Deo 

(4) Shri B.·Poc:ker 

21St August to 8th September, 1961 ~ 
Session). 

16th August to 8th September, ~961 (FOUrteenth 
Session). 
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(5) ShriT.R.Neswi 

(6) Shri Ncmi Chandra Kasliwal 

7th August to 29th August, 1961 (Fourteenth Session. 

20th November to 8th Decemm, 1961 (Fifteenth 
Session). 

(7) Shri Kanaari Halder 7th August to 8th September, 1961 (Fourteenth 
Session). 

(8) Shri l)warika Nath Tewarl 7th Auguit to 8th Septmlber, 1961 (Fourteenth 
Session). 

(9) Shri U. Muthuramalinga Thevar 20th November to 8th V(c<mter, 1961 (Fjf-(cntb 
Session). 

(10) Shrimati Ila Palchoudhuri 20th November to 8th Dcceml:er, 1961 (Fifteemb 
Session). 

(II) Shri V.N. Swami 14th August til 8th Scptmlber, 1961' (Founccntb 
Session). 

(12) Her Highness Maharani 
. Vijaya Raje Scindia of Gwalior. j 

20th November to 8th Decmlccr 1961 (Fifteenth 
Session). 

(13) Shri Narasingha Malia Deb) 20th November to 5th December, 1.961 (Fifteenth 
Session). 

(14) Shri Kanhaiyalal Khadiwala 20th November to 8th December, 1961 (Fifteenth 
Session). 

(ii) The absence of Shrimati Lalita Rajya Laxmi from the 7th March to the sth May, 1961 
h r ~~ Session) was condoned. 

I take it that the House agrees with 
the recommendations of the Commit-
tee. 

BOD. Members: Yes. 
Mr. Speaker: The members will be 

informed accordingly. 

lUI. hrs. 
BUSINESS OF THE HOUSE 

Mr. Speaker: Supplementary De-
mands. 

Shri Tangamani (Madurai): Before 
it is taken up, I would like to say 
that there is the discussion on rail-
way ac.c;idents which was taken up 
last weex and which has been carried 
over to this week. We do not find it 
in the Order Paper today or indica-
ted for the Order Paper of tomorrow. 
We would like to know when it is 
going to be taken up. Otherwise, it 
may not be- concluded at all. One 
and half hours have been taken· up, 
and one more hour remains. We 
want the reply of the hon. Minister, 
because several comments have been 
made in the newspapers and we would 
like to know what the hon. Minister 
has to say on \his. 

Shri T. B. Vittal Bao (Khammam): 
Further, I want to submit that the 
Order Paper is being changed as they 
like. Yesterday we were sitting here 
till 6.30 P.M. We were not informed 
of the order in which the Bills would 
be taken up. Day before yesterday 
!here was one order, and today there 
IS another order. For example, the 
Iron Ore Mines Labour Welfare Cess 
Bill was the second in the list of 
Bills the other day, but today I find 
it is completely removed from the 
list, and instead of that, the Visva-
Bharati (Amendment) Bill and some 
others have been included The Min-
ister could not tell us ;esterday at 
6: ~  P.M. I cannot understand why 
this change is going on. 

The Minister of ParUamenCal')' 
Alfairs (Shri Satya Narayan SfnlIa) l 
I said the other day that the most 
essential and important Bills would be 
given priority. I made it perfectly 
clear when r announced about the re-
maining business. The House is to ad-
journ on the Sth. Within that time 
those which are the most important 
Bills from the point of vew of the Gov-
ernment are to be taken up. 
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Shri Braj Raj SiDch (Firozabad): 
They were saying they had no busi-

-ness. We were given to understand 
-the Government had no business. 

Mr. Speaker: Order, order. The 
_point is not that. I suggested the 
other day that in future the Order 
Paper would be divided into two sec-
tions, one dealing with Questions and 
-the rountine work, the other dealing 
-with Bills for the -whole week, in 
accordance with the statement made 
by the hon. Minister the previous 
week, so that hon. Members might be 
ready. But that does not mean that 
. all hon. Members must be ready with 
all the work for the whole week 
irrespective of the order in which they 
will be taken UP. They cannot be 
expected to carry everything with 
them. I except at least that when-

-ever the hon. Minister wants to 
change -the order, he must tell the 
-hon. Members the previoUs evening. 
No doubt, advance notice is 
given of all the work _going to take 
place during the coming week, but 
that does not mean they must be pre-
pared with every one of them eVery 
day. Therefore, I would advise the 
hon. Minister -to inform the House if 
he Willits to change the order. The 
order that is in the Order Paper on 
-the first day will continue and will be 
stuck to, unless there are reasons given 
to the House and the hon. Minister 
informs the House that a different 

-order will be adopted in which case 
preference will certainly be given to 
the order that the Government wants 
-to arrange in accordance with their 
convenience. So far as this matter 
is concerned, shall we have it 
tomorrow'? Why should we leave It 
part-heard? 

The MinIster of RaUways (Shrl 
J'agJivaa Ram): I was myself sur-
prised when I did not find it there. 

Shri T. B. Vittal Bao: Even the 
Ministers are not consulted. 

Shri J'1ICJivaD Bam: You had set 
apart two hours for that. Some time 

-has been taken up, some time remainll. 
:SO, you can adjust it either tomorrow 

Supplementary GTants (GeneTal) 
or at 5 _o'clock, whatev.er time suits 
you. I am quite prepared. 

Mr. Speaker: Tomorrow we shall 
have it sometime during the day, or, 
if it is not possible, at 5 o'clock. 

Shri Satya Narayan -Sinha: 
Tomorrow it is foreign affairs _debate. 

Shri J'agjivan Ram: It may be flxed 
at 5 o'clock. 

Shri T. B. Vittal Rao: We may sit 
on Saturday. 

Mr. Speaker: Again and again we 
cannot change. Possibly other hon . 
Members have- fixed up their pro-
gramme to go out. Let us not extend 
it by a day. We can sit tomOrrow at 
5 o'clock. We cannot do it today, 
as we are receiving the Argentine 
President. 

Sbrlmati Benu Chakravartty 
(Basirhat) : Tomorrow it will have 
to be after 6 o'clock, since six hours 
have been allotted for foreign affairs. 

Shri T. B. Vittal Bao: More time 
may be given to the discussion on 
railway accidents. 

Shri Braj Raj Sin&'h: It can only 
be day after tomorrow. 

Mr, Speaker: I will fix up with the 
hon. Minister whether it can be taken 
up tomorrow or the day after. Any-
way, the discussion on railway acci-
dents will be completed. 

Sbrimati Benu Chakravartty: It 
may be fixed fqr day after tomorrow, 
because I do not think we will be 
able to get even half a quorum, not 
to speak of a full quorum, after 6 till 
7 or 8 P.M. 

-------
lZ18 hrs. 

DEMANDS FOR StJlPPLEMENTARY 
GRANTS (GENERAL), 1961-62-
contd. 

Mr. Speaker: The House will now 
take up further discussion and voting 
on the Supplementary Demands for 
Grants in respect of ~ B  (Gen-_ 



Demands AGRAHAYANA 15, 1883 (SAKA) for Supplementartl 3568 
Grants (General) . 

ral) for 1961-62. Sardar Swaran 
Singh may continue his speech. 

The Minister of Steel. Mines and 
Fuel (Sardar Swaran SiD&'h): I ven-
tured to reply to certain pointa 
raised by my hon. friend Shri T. B. 
Vittal Rae when the House rose the 
other day. I will now make mysu»-
mission on certain important points 
that had been raised. 

12181 hrs. 
[Ma. DEPuTY-SPEAKER in the Chair] 

The point was raised that nothing 
had been indicated about the change 
in the capital structure of Hindustan 
Steel. That, I think, is a legitimate 
point and requires an explanation. 
The House is, no doubt, aware that 
we have an expansion programme for 
the three steel planta, and that we are 
also proposing to establish another 
steel plant in the course of the Third 
Plan. It is necessary, therefore, in 
view of the additional expenditure 
involved, to a.lter .the capital structure 
of Hindustan Steel. They will be 
'Shortly revising their capital structure, 
llnd this money which is now being 
llsked for will be spent in purchasing 
the shares of Hindustan Steel in that 
altered capital structure. 

Other pointa have been raised, if 
I may say so, not for the first time. 
These were discussed at the time of the 
Budget Demands this year. There is 
one aspect which I would like to ex-
plain to the House, that is .about the 
estimates of the three steel plants. 
In April while the discussion on the 
Demands was going on, I gave certain 
figures by way of estimates of the 
three steel plants. I venture to submit 
that there is no alteration of these 
estimates except on very minor 
matters. The criticism that was 
levelled from the other side tried to 
make it appear that there hiad been 
11 revision by a large amount. The 
correct explanation is that the figures 
that were given in April this year 
did not include the cost of three im-
portant parts of the steel plants, 
namely the fertiliser pliant at Rour-
kela, the pipe Zllant at Rourkela and 

the coal washeries. These three items 
were not included in these estimates 
because the fertiliser plant, initiallY. 
was being constructed more or less on 
an agency basis, because ultimately 
·we were thinking that it might be 
run by the Commerce and Industry 
Ministry. We haVe not taken a final 
decision, but as Hindustan Steel are 
incurring expenditure on establishing 
the fertiliser plant there it must be 
included in the estimates' as now pre-
sented .. .In flact, we have made an 
effort .to place the entire picture 
before the House, so that there may 
not be any confusion on that score. 

The same would apply to coal 
washeries. It is not customary for 
steel plants to have their own 
washeries, and we were thinking that 
the more appropriate party for this 
would be the National Coal Deveiop-
ment Corporation, but Hindustan 
Steel, having started the construction 
of the coal washeries, we thought it 
was necessary they should complete 
them and also perhaps run them. 
Therefore, the cost of these three coal 
washeries, the cOst of the fertiliser 
plant and also that of the pipe mill 
at Rourkela have to be included. 

I have taken the House into confid-
ence from time to time as to the good 
work that is being done at the pipe 
plant at Rourkela. They are produc-
ing pipe which we require for com-
pleting the pipe line which will bring 
crude from the Assam oil fields to the 
two public sector refineries at Gauhati 
and Barauni. I had also clearly men-
tioned at that time that the figure 
that I have at that time did not 
include escalations which are part of 
the cqntract. So, if these four things 
are added: escalations, cost of the 
fertiliser plant, cost of the pipe plant 
and cost of the coal washeries, the 
result would be the figure which has 
now been indicated in the memo-
randum. Therefore, there was no 
justification for Shri Bharucha to use 
strong language when he said that the 
steel plants were extravagant and 
they were revising every day the 
estimates Bnd increasing it by crores 
and crores. He wanted to create the 
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impression as if there' was a reVlSlon 
of the order of about Rs. 60 crores 
over the estimates. With the excep-
tion of the escalationS which I had 
already mentioned, there is no revision 
after the discussion that took phlce in 
Parliament this year. . . 

My hon. friend has got very pecu-
liar ideas about the econOmics and 
has said that the Hindustan Steel 
would not be able to pay even inter-
est. 

Shri Naushir Bbarueha (East 
Khandesh): That is what the 33rd 
Report of the Estimates Committee 
says. 

Sardar SWaraJl SiDch: That is the 
difficulty with my friend. The .Com-
mittee said something which related 
to a period several years .. ago and in 
1961 he is bringing up something 
which related to four years ago. That 
is his Bible which he every time 
recites. I have often attempted to 
see his viewpoint and tried to explain 
matters but he repeats the arguments 
and I ,am also compelled to repeat my 
arguments. 

Shri Naushir Bharueha: Give an 
assurance categorically that the loans 
that have been given will be repaid 
with interest. Then there will be no 
need for any expl'llnation. 

Sardar Swaran SlDgh: He does. not 
want but the House wants to under-
stand the picture which Shri Bharucha 
never tried to understand. It is a 
pity. He has taken a lot of interest 
in these debates but I had suggested 
to him some four years back that it 
would be good if he were able to 
spare sometime and pay a visit to the 
steel plants and try to understand the 
problem. He told me at that time 
something and it has always remained 
a very strange thing in my mind. He 
has said that he does not want to go 
there lest his criticism m.ay be soften-
ed. He .wants to continue his attitude 
of criticism without trying to under-
shnd. I am sorry I cannot handle an 
argument of that type. 

Shri Naushir Bharucba: I have seen 
the Tata Steel Plant thoroughly. 

Sardar Swaran SiDch. He has seen 
the Tata plant md all his inspiration 
is from the Tata Steel Plant. It was 
very curious when he said that steel 
could be purchased from abroad and 
that would be the cheapest. It is a 
queer argument which only the 
capacity of Shri Naushir Bharucha to 
present facts in a particular manner 
can sustain. We know it and we have 
discussed it quite often that our 
entire planning is directed towards 
producing the basis which might en-
able us to produce the basic require-
ments of industrial development in our 
country. Steel being basic for our 
industrial development, We must 
create capacity in the country so that 
we can make all the steel that is 
required for our expansion pro-
grainme. To say that we can advance 
industrially by importing steel which 
at a particular moment may be a few 
dollars less per ton in the external 
market 'as compared to our internal 
production is a suggestion easy to 
make. But Shri Bharucha convenient-
ly forgets that it involves colossal 
amounts by way of foreign exchange 
and that no country can ever progress 
industrially by purchasing steel from 
abroad ...... (Interruption). I refuse 
to give way. The price in the inter-
national market is always fluctuating. 
There are marginal demands. Some-
times there may be a surplus for a 
shortwhile and they may be able to 
sell at rates which may appear to be 
cheaper at that time. Now it is well 
known that Japanese quotations and 
German quotations are always lower 
as cOmpared to American quot'lltions. 

. Still America continues to produce all 
the steel it needs and its production 

. today is the highest in the world', 
although their quotations in the inter-

.national marl<et are always higher as 
compared to Japan and West Ger-
many. I understand that is the. same 
with regard to the ather. countries. If 
for instance the type of economic 
considerations . of a· superft.cial .charac;-
ter were advanced to. such highly 
industrialised and developed country 
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as the United Etates that they should 
close their steel mills and abandon 
their steel development programme 
because their cost of production of 
steel is higher than elsewhere, I need 
not repeat here the type of reply that 
would be given to that argument. The 
important thing to be noticed in this 
connection is that we save large 
amounts by way of foreign exchange 
when we produce steel in our coun-
try. BeSides that there is a very siz-
able accrual to our national exchequer 
in one way or the other. For instance, 
each ton of steel produced, steel ingot 
produced here brings roughly about 
Rs. 45 by way of excise and it gives 
another about Rs. 80--100 per ton, 
depending upon the categories pro-
duced, to the steel equalisation fund. 
It will be improper to compare the 
soale prices of steel in the country with 
the prices at which we can import 
steel from other counrties. These are 
basic considerations which I am not 
men.tioning for the first time. If all 
these things are conveniently forgot-
ten and the same points are picked up 
a feeling is created as if there is 
something wrong in our approach to 
this problem. It is a very unfortunate 
approach to a very basic problem. 

12·29 m. 
ISHRI MULCHAND DmIE in the Chair] 

I have presented before the House 
reports of the Hindustan Steel from 
time to time. Even on these low 
figures of production the results that 
are thrown up are not bad. If we 
look to the history of new steel plants 
in any part of the world, the capitalist 
or the socialist countries, the first 
years of the running. of the stee& 
plants in any part of the world do 
not result in any profits. In an 
economy like ours where the public 
sector steel plants are also charged 
for equalisation fund the same amount 
payable by the older steel plants, the 
picture could be much worse and it is 
a matter of "SOl1le·· gratiification that 
the balance sheets of Hindustan Steel 
even during the earlier years when 
they lint came were not so bad. It 
ia to be . remembered that the price 

p 1yable to them is the same as is pay-
able to the older steel mills who have 
got' the advantage of lower invest-
ments on the capital side and also 
depreciations they have already earn-
ed. We cannot, however, forget that 
what we lose in the· Hindustan Steel 
balance sheet on account of charging 
a lower retention price is a gain that 
accrues to Us in the other pocket, 
namely, . the national exchequer in the 
form of excise duty and accruals to 
the equalisation fund. 

We should always keep that picture 
in mind and not try to confuse the 
issue by raising very narrow points. 
We should, therefore, understand the 
picture that I have attempted to place 
before the House. 

The point has been raised that the 
cost of producing steel is not given. I 
would like to repeat what I have 
often said that no industrial under-
taking in any part of the world in 
the public sector or in the private 
sector ever discloses its cost of pro-
duction. What it discloses is the 
balance sheet, i.e., the total expendi-
ture, the total cost, the eanrings and 
the like. From that, deductions can 
be made about the cast of productiOn 
and the like. The COSt of production 
of any product in any part of the 
world is not disclosed and we should 
not disclosed it. 

Sbri Naushir Bbarucha: Tatas are 
disclosing it to the Tariff Commission. 

Sa.rdar Swarm SiD&'h: They are not 
disclosing the cost of production. 
What is disclQ!led to the Tariff Com-
mission will become public property. 
You will know it when the Tariff 
CommissiOn. examines the public sec-
tOr steel plants also. But my friend 
claims to know Tatas a little more 
than I do. I would ask him to go and 
study the balance-sheets, the Tarift 
Commission's report and the Eke. 
Then he will agree with me that what 
I am saying is correct. The cOst at. 
production in the sense that is given 
to the Tariff ~  is not the 
cost of production which he has been 
aiming at. because that coosists of a 
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number of items. That is an easy 
way. You look at the balance h~  
and see what are the outgoingS and 
what are the credits and from that 
you can draw your own conclusion. 

The cost of production as such is 
very difficult to determine, because 
that depends upon a variety of fac-
tors, the most important being the 
rule you adopt with regard to depre-
ciation. Depreciation is not the nor-
mal income-tax rate of depreciation, 
which is notional, but the actual dep-
reciation, whether it 'Should be linear, 
what should be the principal, what 
should go to capital, etc. These are 
very complicated things and for pre-
sentation pUrPoses a lot of items are 
assumed. But we should remember 
that they do not go to the root of the 
problem. The type of information he 
~  about the cost of production is 

just not given by any industrial un-
dertaking in India or abroad. So, it 
is better that I state that position 
clearly, so that there may be no re-
P.etition with regard to this aspect 
again and again. The financial pic-
tUre· will be· placed' before the coun-
try and the House from time to time 
a~ contained in the balance-sheets. . 

About production, it has been men-
tioned that it has been below the·tar-
get. I would like to place the pic-
ture before thE! House about this 
aspect Of production. I am happy to 
report that so far as Bhilai is con-
cerned, their· . ingot .production for 
October, 1961 was 72,225 tons. From 
April to. October, the total ingot pro-
duced in Bhilai was 4,18,631 tons. It is an impressive figure. I am sorry I 
h!lv.e ont got the figure for November; 
it takes some time before it· comes in. 
'12,225 tons is roughly about 85 per 
cent of the capacity of 1 million tons, 
which you will appreciate is a very 
significant performance by the Bhilai 
Steel Plant. 

. The Durgapur Steel Plant produced 
iii. October 44,700 tons in terms of in-
gilts. The comparison of this figure 
With the figure for Bhilai will not be 

correct, because at Durgapur only 2 
blast furnaces have gone into produc-
tion, whereas in Bhilai all the three 
blast furnaces have gone into produc-
tion, This also is a very good pro-
portion of the rated capacity of two 
blast furnaces. If we add to this the 
pig iron that they produced, the pic-
ture is quite good. 

I am sorry I cannot say the same 
thing with regard to Rourkela, where 
the difficulties are still continuing. 
Even there, the production is picking 
up. The October production for Rour-
kela in terms Of ingots was 32,522 
tons. There also only 2 blast furnaces 
have gone into production. 

Shri Supakar (Sambalpur): May 
1 know why one blast furnace has 
been idle for so long? 

Sardar Swarm Singh: Steps are 
being taken to commission the third 
blast furnace and I expect the third 
blast furnace to go into production in 
a matter of weeks now. 

I have given these figures abOut 
production to dispel. any fear that 
might be in the minds Of any hon. 
Member in the House or anyone in 
the country about the production in 
the three steel plants. I feel that the 
people connected with the constrUG-
tion and establishment of these plants 
deserve to be congratulated for finish-
ing the canstruction work more or less 
according to the schedule. The pro-
duction targets with regard to steel 
plants are not achieved at full rated 
capacity within months. It takes 
years before the new steel plants come' 
up to the rated capacity. Even Tatas. 
with their experience, have not come 
up to the rated capacity with regard' 
to the expanded portion of the plant 
whiCh they' completed several months 
ago, I think more than about 2 years 
ago. 

Shrl Naushir Bbarucha: It is on 
account of coal supplies. 

Sardar SWaraD SlD&'h: Coal h ~  
cOme . from the country; coal is Wllft 
nature has provided. No argument can improve coal. I" think other 
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j:ountjies with inferior, qualities of 
,coal and inferior grades Of iron ore 
and imported materials of various 
types, are producing steel at competi-
tive prices. I have every reason to 
hope that our steel production pro-
gramme will provide the base ~ 
industrial development and we will 
Pe able surely to produce steel at 
prices which compare favourably 
with prices in "ny part of the world. 

'The Deputy Minister of Civil 
Aviation (Shii Mohiuddin): Sir, I 
have only 'a few remarks to make. 
Hon. Members have raised some 
points regarding the lighthouses, 
about which I have been asked to lIay 
a few words on behalf of my collea-
gue, Shri Raj Bahadur. 

The criticism was that no progress 
has been made in regard to the manu-
facture of parts for lighthouse equip-
ment. Lighthnuse equipments are 
specialised products and they are 
manufactured cmly in few countries. 
In lIPite of their being specialil!ed pro-
ducts, the Lighthouse Department has 
made quite successful efforts in pro-
ducing some parts and other items for 
lighthouse equipment, and their 
efforts have succeeded in Saving quite 
a large amount of foreig nexchange. 

,They are producing special equip.-
ment of 100 mm. and 500 mm. and 
'!IVhen they begin to manufacture aU 
the equipment, it will save Rs. 5 1akhs 
of foreien exchange. 

, 'Similarly, buoy bodies have been 
'!rlade and have been used successfully. 
Aboui 100 items of spares which were 
formerly imported for the lighthouse 
are now being manufacetUred in the 
departmental workshop at a coSt of 
about Rs. 1 lakh a year. 'fI!.e tender 
for whlch order !l,as been, placed in 
Yugoslavia is a very specialised ship 
but the design etc. have been given by 
the lighthouse department afteI: very 
thOrcuih studies. With these few 
Items which I have mentioned it can 
~  that the lighthouSe depart-
nu;nt' has been making successful 
'et!orts in desig)ling an,d producing 
spare partsimd"neCeSBary other equip-

ments. I am sure that these efforts: 
will ultimately be successfUl in other 
a9peCts as well and we will be largely 
lielf-silflicient-of course, it is not necs-
SIlTY or even desirable that we should: 
be wholly self-sufficient in such spe-
cial equipments; it canont be possible, 
because the total demand is always. 
very small. 

Shri Tangamani also raised the ques_ 
tion Of purchase Of Boeings, Even 
when he was speaking I interrupted 
him and said that he was confusing:: 
the Viscounts with the Boeings. But 
be ultimately came out with the argu-
ment that while we are short of air-

. craft in India-for example, Vis-
counts-what is the reason for us to 
go in for Boeings, Now, Sir, Boeings: 
and 'Viscounts cannot be compared 
with each other. Viscounts cannot run 
across the Atlantic. When we have 
entered into international service 
which is an extremely competitive 
service, we have to have equipment 
which our competitors possess. I 
know that when we were running 
some services with Super Constella-
tions on some routes all the tra1Ilc-
went to tile better ~  like-
Comet and Boemgs a ~ We had· to run· 
those services of Super CQnstellations.' 
practically empty. So it is very neces-
.sary that if we continue our inteina-
tiona! service we must have the latest 
equipment, and two Boeings have 'been 
purchased in order to meet th,e require-
ment of the international se-rice run-
by the Air-India International 

S~ 'l'a,Dp.maal. (Mad!ll'ai): I was 
noi objecting 'to the two Boeings be-
iilg purchased. My point was that 

~  of buying two Boeing'S, if it 
was a question of having only enough 
money ~ buying two Boeings, we-' 
coUld have', got one )ieoing and one 
\tiscount h ~ if' not for the ~ 
India Inernational; coulc;i have been 
us,e.d for the Indian Airlines. I also, 
mentio.ned how one of the Viscountg, 
inet an ,accident in Colombo. ~ nurn" 
ber. of tl)ese planes are' r~ l' 
did not want the hon. Minister to m,.Jr:e· 
ii ~  the ~ Air-
lines and the Air-India Internationat.. 
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because this Ministry is dealing with 
both. My .point 'was whether we have 
got enough Viscounts to cater to the 
demand whether On the international 
side or on the internal side. Viscounts 
go on international flights also, frbm 
Bombay to Colombo and other eoun-
tries. 

'Shri Mohiuddin: The international 
'service like Bombay to Colombo or 
'Calcutta-Rangoon can hardly be com-
pared with the in terna tional service 
from Bombay to Sydney or Bombay 
to New York. The minimum require-
ments for international service have 
·to be met and they have been met for 
the time being-it may be that in 
iuture we may require more.-by the 
'Purchase of these two Boeigns. As far 
'3s Viscounts are concerned, there was 
an accident and a Viscount h.as been 
grounded at Colombo, We are short 
of Viscounts. We have been trying'to 
purchase Viscounts. But as far as the 
'local services and the grounding of 
aircraft are concerned, a short notice 
question h.as been accepted and the 
Minister will make a statement tomor-
'row or day after about the present 
'PositiOn of lAC aircrafts which are in 
<lse. Then the hon. Member will have 
an opportunity to make any observa-
'lion that he wants. 

There is no doubt that both the Cor-
'porations are under the Central Gov-
ernment ana the requirements of one 
can be met from the service of the 
other. For example, an AlI Super 
'Constellation was running from Bom-
bay to Delhi last fortnight, and Super 
Constellations are still running bet-
ween Bombay and Calcutta. There-
fore, whenever necessary there is co-
'ordinat(on and Co-operation between 
the two corporations. But the question 
of Viscounts being purchased from the 
'loan which was- negotiated .by Air-
lndialnternational from the foreign 
banks is, I think, not quite feasible. 
'That' is a deftnlte transaction based on 
aeftnite figures of the Air-India Inter-
'national 'On r~ principles. 

These cannot be mixed up with the 
purchase of a Viscount for the 
domestic service. The Air-India 

~ a a  earns foreign exchange 
directly and these foreign banks are 
satisfied with that on the basis of its 
earnings they can ~  ita. loan which 
will be served as far as payment of 
interest and repayment of instalment 
is concerned from its own earnings in 
foreign exchange. That is not the 
position as far as the local domestic 
services are concerned, I hope Sir, 
with these remarks my hon. friend will 
be satisfied. 

Shri T. lS, Vittal Rao (Khammam): 
What is the rate of interest on this 
loan? 

Shri Mohiuddin: I have not got the 
figures here. If the hon. Member-
wants it I can give that information. 

Shrimati Parvathi Krishnan (Corm-
a ~  He raised that point when he 

spoke, Probably the hon. Minister 
did not hear. ' 

Shri Mohiuddin: I do not remem-
ber. I am extremely sorry, but I 
will inform him of the rate of interest. 

The Deputy Minister of Home 
Mairs <Shrlmatl Alva): Sir, I would 
like to make a few remarks on De-
mand No. 60 relating to eetalilWuneitt 
of Institute of Applied Manpower Re-
search. Certain questions were rais-
ed from the other side. The ftl'st 
question was as to why the Home 
Ministry has kept this subject. It was 
decided by the Planning Commission 
that the Ministry of Home Affairs 
should formulate ,the necessary. pro-
posals at an early date. Besides, Sir, 
the late Home Minister as well as the 
present Home Minister have been 
Chairman of the Plant Projects COIn-
mittee, and therefore I think it is 
rigtltly gien to the Ministry or Home 
Affairs to co-ordinate the applied man-
power research by forming an insti-
tute which is put here as "post Budget 
deelopm.ent". Therefore, this Demand 
has come before the House. 
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Therefore, this Demand has come be-
fore the House. 

The other question raised was as to 
why this was not done in the First and 
Second Plans. In the First and 
Second Plans, to begin with, we were 
very poor in our reIOurces and, there-
fore, in the earlier Plans, even though 
this was necessary, this was not 
taken uP. 

Now after the two Plans we 
have gathered experience of the tempo 
of work and the increasin, utilisation 
of man power is becomin, more and 
more important as the acceleration 
of economic growth goes on steadily. 
I may also remind hon. Members that 
this finds a place in Chapter XI, para-
graph 5 of the Third Five Year Plan; 
all the details are given there. It is a 
matter of supply and demand and 
surely an institute that coordinates 
with the h ~  of representatives of 
various Ministries would be clearly 
able to see to the supply of trained 
personnel for the different activitie. 
that Government is undertaking. 

Another question was asked as to 
why it should not be a statutory 
body. In this connection I would like 
to say that semi-autonomous bodies 
like this institute that is to be set up 
would have close links with the 
Government and be able to deal with 
the problems in an integrated way 
rather than a statutory organisation 
which would be a purely Government 
a ~ up and may have some handicaps 
which it would be difficult to over-
come. A question was asked as to 
who would be responsible for this 
Institute? The general council of the 
Institute would consist of fifty-four 
members and it would comprise of 
represe-nta.tives of ·concerned Minis-
tries, of State Governments, public and 
private sectors, management and 
labour, University Grants CommissiOn, 
Ail Ind;a MedicaJ Council, Institute 
of Engineers and so on. Its expendi-
ture would be approximately Rs. 
1,50,000 non-recurring and Rs. 5 Jakhs 
per annum recurrinC. Fift)o per cent 
1800 (AI) S~  

GTants (General) 
of the recurring expenditure in the ini-
tial period of five years will be met by 
the Ford Foundation. In addition, the 
Ford Foundat'on would arrange at its 
own cost, experts and consultants 
whose services will be needed by the 
Institute in the early stages. A for-
mal agreement with the Ford Founda-
tion is not yet concluded but we hope 
that this Institute will begin to func-
tion in the current financial year. We 
hope to start it by at least January 
19~2  . I a~ not vaguely hoping it, I 
thmk It 117111 function for the last three 
months of the current financial year. 
The rest of the expenditure the Cen-
tral Government is undertaking to 
bear and the Expenditure Finance 
Committee has given its approval to 
this proposal. 

There is only one more point which 
I wish to make in regard to the neces-
sity for a statutory body. Such • 
body may perhaps be useful if there 
was large-scale work to be executed. 
Since that is· not the scope of this In-
stitute, it would only be gathering· 
material and do research on man-
power, I think it should remain a· 
semi-autonomous body. I would there-
fore request the House to approve of 
this demand. 

Shrl Mohiuddin: The hon. Member 
wanted to know the rate of interest 
at which money has been borrowed· 
for the purchagse of Boeings. The rate· 
of interest is 5f per cent, per annum. 

The Deputy Minister of Fiuance· 
(Sbri B. R. Bhagat): The part of the· 
loan provided by U. S. Export Import· 
Bank will be repaid in 14 semi-annuat 
instalments commencing from 1st· 
October 1962 and that by 5 U.s, 
Commercial banks in 10 semi-annual 
instalments commencing from 1.11.62;-

My hon. Colleagues have replied to: 
the diffirent POints that have been 
raised. I would take up only two 
points that have been left unanswer-
ed so far. The first is about the 
question of applicability of the Cent-
ral enacments to Pondicherry. 'I'h1s 
point was raijled by some hon. Mem-
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bers. The position in this regard is 
that there has only been a de facto 
transfer, as the House knows, of 
the French establishments to India 
from 1st November 1954. The de jure 
transfer has still to take place. At 
present such enac .ments as are neces-
sary are made applicable Il' Pondi-
cherry by Government in terms of the 
provsions of the French Establishments 
(Application of Laws) Order of 1954. 
It is only after the de jure transfer is 
completed that the Central a ~ 

will become app,icable to that terri-
tory in the usual manner. 

Shri Tangamani: We were told that 
the Law Ministry was studying this 
question as to how far some of these 
laws which have not been extended 
so far may be made applicable to 
Pondicherry. This is being mentioned 
for nearly 18 months. 

Shrl B. &. Bhagat: Obviously they 
have not yet come to any conclusion. 
I shall pass this on to the hon. the Law 
Minister. 

Then, Sir, a point was raised about 
merit scholarships. The Education 
Minister is here and he wants me to 
!'IIPly to it. Five hundred fresh scholar-
ebiPs are to be awarded annually and 
opce an award is made it will be ten-
.,le till the completion of post-gra-
duate course, subject to the candidates 
maintaining a first class in every 
university examination. These scholilr-
ebips will be distributed among the 
various States and awards will be 
made strictly in order of merit. They 
have been distributed already. The 
aeJieme . will be administered by the 
States themselves and it would, there-
f.Ciioe, riot be feasible to award the 
echolarships on the basis of an an-
india competition. The Statewise 
allocation and selection is also ~ 

Iiiiy in order to enable alI the States 
~ benefit equally from the scheme. 
Otherwise there might be charges of 
discrimination. So, I think the arrange-
~  that the States themselves should 
administer it is considered mOZ'e feasi-
ble and more desirable. 

Chant.. (GeneTal) 

12.57 hrs. 

[SHRI JAGANATHA RAo in the ChaiT] 

Shrl T. B. Vittal Rao: The han. Min-
ister did not say anything a bout the 
Institute of Machine Tool Technology 
and Design-Demand No. 2-Indus-
tries. When We PO'l't out that the 
Mini_tnr. are not present, it is said 
that the Deputy Ministers would reply 
for them. 

Mr. Chairman: Shall I put all the 
cut motions together? 

Shri Tangamani: My cut motion No. 
21 may be put separately. 

Mr. Chairman: I shall now put cut 
motion No. 21. The question is: 

"That the Demand for a supple-
mentary grant of a sum not 
exceeding Rs. 2,83,00,000 in respect 
of 'Other Capital Outlay of the 
Ministry of Transport and Com-
munications' be reduced by Rs. 
100." 

The motion Will negatived. 

Mr. Chairman: I shall put all the 
other cut motions together. 
All the other cut motions were put 
and negatived. 

Mr. ChalnaaIl: The question is: 
"That the respective Supp}e. 
mentary S~ not exceeding t.iiit 
amounts . shown in the third 
cplumn of the order .paper be 
iranted ~ the President to detra7 
the charges which will come ~ 
course ~ ~~  during the year 
ending the 31st day of ar~  1982, 
in respect of the folowin, ~~ 
entered in the second column 
thereof-

Demand Nos. 2, III-A, 34, f1, 
sO, 90, 132 and 137." 

The motion Will adopted. 

[The motions for Demands for S~ 
plementa1'Jj Chants which were adopt-
ed bv the Lok Sabha are reproduced 
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below-Ed.] 
DEMAND No. 2- INDUSTRIES 

That a supplementary sum not 
exceeding Rs. 1,000 be granted to 
the President to drefray the 
charges which will come in course 
of payment during the year ending 

the 31st day of March, 1962, in 
respect of 'Industries' ... 

DEMAND No. 19 A-DADRA AND NAGAR 
HAVEL! AREA 

"That a supplementary sum not 
exceeding Rs. 21,28,000 be granted 
to the President to defray the 
charges which will come in course 
()f payment during the year end-
ing the 31st day of March, 1962 in 
respect of 'Dadra and Nagar 
Haveli Area· ... 

DEMAND No. 34-GRANTS-IN-Am to 
STATES 

'That a supplementary sum not 
exceeding Rs. 1.000 be iranted to 
the President to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March. 1962. in respect 
of 'Grants-in-Aid to States· ... 

DZM.um No. 41-ANIMAL Ht1SILUfDKI' 

"Thllt a SllPPlen:J.eDtaQ' sum pot 
exceeding. Rs. 1.000 be granted to 
the President to defray the charges 
which will come in course of pay-
~  during the year ending .the 
11st day of March, 1962, in respect 
of 'Animal HWlbandry'." 

IiDuIm No. 6 -~-  
~ S AJIII ExPBNDl'1"UIUI tJl!lDDI 

'l"IIJ: MDnsTRY all' HOME A1"FAIR8 

"That a supplementary sum Dot 
exceeding Rs. 1.000 be granted to 
the President to defray the ch&rpll 
which will come in course of pay-
ment during the year ending the 
31st day of March. 1962 in respect 
of 'Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs·.·· 

·Published in the Gazette of IndIa 

DEMAND No. 90-LIGHTHOUSES AND 
. LIGHTSHIPS 

"That a supplementary sum not 
exceeding Rs. 54,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1962, 
in respect of 'Lighthouses and 
Ligh.ships· ... 

DEMAND No. 132-CAPITAL OUTLAY all' 
THE MINISTRY OF STEEL. MINES AND 

FUEL 
"That a supplementary sum not 

exceeding Rs. 6,75,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1962, 
in respect of 'Capital Outlay of 
the Ministry of Steel, Mines and 
Fuel'." 

DEMAND No. 137-OTm:R CAPITAL 
OUTLAY OF THE MINIsTRY OF 

TRANSPORT AND COMMUNICATIONS 

"That a supplelllentary sum not 
exceeding Rs. 2.83,00.000 be grant-
ed to the President to defray the 
eharges which will come in course 
of payment during the year ending 
Ole 31st day of March, 1962, in 
respect of 'Other Capital Outlay 
of the Ministry of Transport and 
Communications· ... 

IS Jus. 
APPROPRIATION (No.5). BlLL-

The Deputy MIDIster of ........ 
(Shri B. B Ilhapi): I beg to move 
for leave to introduce a Bill to autho-
rise payment and appropriation of 
certain further sums f"ODl and out of 
the Conaolidated Fund of India trw 
the aervices of the financial year 1961-
62. 

MI'. Chairman: The questicm is: 

"That leave be granted to intro-
duce a Bill to authorise payment 
and appropriation of certain fur-
ther sums from and out of the 
Consolidated Fund of India for 

Extraordinary Part U-Section 2, d-... 
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[Mr. Chairman] 
the services of the financial year, 
1961-62." 

The motion was adopted. 

Sbri B. R. Bhagat: I introducet 
the Bill I beg to move:tt 

''That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out of 
the Consolidated Fund of India 
for the services of the financial 
year 1961-62 be taken into consi-
deration." 

Mr. Chairman: The question is: 

''That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 
1961-62 be taken into considera-
tion." 

The motion was adopted. 

Mr. CbairmaD: The question is: 

''That clauses 1 to 3, the Sche-
dule, the Enacting Formula ancl 
the long title stand Part of the 
Bill." 

The motion was adopted. 

Clauses 1 to 3, the Schedule, the 
Enacting FOTmu!4 and the long title 
were added to the Bill. 

Shrl B. R. Bbagat: I move: 

''That the Bill be passed". 

Mr. Chairman The question is: 

''That the Bill be passed". 

The motion was adopted. 

IS.IIZ ms. 
INDIAN TARIFF (AMENDMENT) 

BILL 

Mr. Chairman: The House will now 
take the consideration of the Ind.i.MI 
Tarilf (Amendment) Bill. 

The MinIster of Industries (Slul 
lIIanubhai Sbah): I beg to move: 

''That the Bill further to amend 
the Indian Tarilf Act, 1934, be 
taken into consideration." 

As the House is fully familiar with 
this Bill, I would not like to take the 
time of the House excepting to say 
that ·this Bill mainly seeks to amend 
the First Schedule to the Indian Tarilf 
Act, 1934, in order to give effect to 
Government's decisions On certain re-
commendations of the Tariff Commis-
sion. Hon. Members will have observ-
ed from the Statement of Objects and 
Reasons attached to the Bill that the 
Bll seeks to continue protection beyond 
the 31st December in the case of 
Calcium Carbide, Caustic Soda, elec-
tric Motors, Soda Ash and Titanium 
Dioxide. Copies of the Tariff Com-
mission's report on the continuance of 
protection to all these industries and 
of Government's resolutions on these 
reports have already been laid on the 
Table of the HOuse and notes on each 
of these industries have been circul-
ated for the information of the Mem-
bers of this House. The notes circu-
lated to the Members contain a gist of 
the Tariff Commission's recommenda-
tions for thP. continuance of protection 
in each case. I shall, therefore, not 
take the time of the House by goine, 
into the details of the case for each 
industry but shall content myself by 
poining out the salient features of the 
indu.tries covered by the Bill, as weU 
as the work of the Tariff Commiq-
sion. 

As the House is, no doubt, aware, 
a permanent Tariff Commission has 
been set up under the Tariff Com-

t * Introduced and mqved with the recommendation of the President. 
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mission Act, 1951. The Act was 
brought into force with effect from 
the 21st January 1952. and the Com-
mission started its work from that 
date and took the place of the former 
Tarift Board which had been func-
tioning from November 1945. 

I shall now first give the House a 
brief resume of the working of the 
Tarift Commission with particular 
reference to the protection to indi-
genous industries. The Commission's 
fUllctions include, inter alia, (1) deal-
ing with references from Government 
On matters relating to tariff protec-
tion generally; (2) keeping a careful 
watch over the progress of protected 
industries; and (3) dealing with refe-
rences from Government on fixation 
of fair prices of commodities, whether 
protected or not. The Tariff Commis-
sion has been discharging its functions 
satisfactorily since its inception. 

Under section 15 of the Tariff Com-
mission Act, 1951, the Commission has 
been maintaining a continuous watch 
over ·the progress made by the pro-
tected industries. In doing so, the 
Commission reviews the progress of 
the protected industries every quarter 
and also prepares an annual report 
each year, which are regularly subDUt-
ted to Government. Before the expiry 
of an industry's term of protection, a 
fresh inquiry is held under section 11, 
read with section 13 of the Act, and 
the findings and recommendations of 
the Commission in regard to modifica-
tion or continuance of protective 
duties are forwarded to Governml'nt 
Apart from this inquiries into fixation 
or prices, selling system etc. are also 
undertaken as and when a specific 
reference is made to it by Govern-
ment Over and above this, there are 
many individual enquiries from time 
to time which are entrusted by Gov-
ernment to the Tarift Commission and 
the House is aware of the important 
recommendations made by the Tariff 
Commission last year as well as in the 
previous years. 

, At the time of the'. establishment of 
the Commission, there were. as . man;,: 
88 43 industriell· enjoying protection. 

(Amendment) BiU 
These industries were reviewed by 
the Commission and on the 1st Jan-
uary 1958 there were 37 industries in 
the protected categories. At present. 
there are only 24 industries enjoying 
protection. It shows the growth and 
march forward of the Indian indust-
ries: that despite the emergence of 
scores and scores of new industries. 
The number of industries which need 
protection should have actually fal-
len 43 to 24. It speaks of healthy 
development of industries under the 
lCherne of protection that in the course 
of the last three years, protection 
could be withdrawn from as many as 
13 new and old industries. We have 
made this a deliberate policy and we 
bave informed the Tariff Commission 
and all the industries that protection 
will be given only where it is absolu-
tely essential; otherwise, Indian ndus-
tries must be competitive in character 
and must be in a position to stand on 
their own legs. Taking into account 
the consumer's interest and the condi-
tions prevailing in the industres, in no 
case has the protective duty been en-
hanced durin gthe period under review. 
The main consderation which weighed. 
with the Commission for discontinu-
ance of protection was the develop-
ment of the industries concerned and, 
to some extent, h~ restrictions on 
imports which are not likely to be 
relaxed in the near future, due to 
foreign exchange difficulties. It 18 
common knowledge that because of 
the stringency of foreign exchange a 
sort of automatic or indirect protec-
tion has been extended not only to the 
protected industries but to the indust-
rial structure as a whole. Therefore, 
unless and until the circumstances 
dictate protection is not being granted 
to any industry. 

By far and large, the industries that 
have now been deprotected are cap-
able of holding their own in competi-
tion with imported products. Here 
I may only point out that one hon. 
Member has drawn ourt attention, and 
also tabled an amendment, to de-
protect titanium diox.ide . industry., X 
may . only say that Iteral&, in ~h a 
this industry 18 functioning, is yet' to 
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be developed in a big way in the 
industrial sector. Therefore, it will 
not be very proper at this junctUl'8 
to de-protect a basic industry of thal 
State which today, fortunately or 
accidentally, has one unit whiCh is 
functioning well, we hope to develop 
this industry more because there are 
deposits of ilmenite in the State ot 
Kerala. So, we would still like to 
continue the protection of titanium di-
Oxide. We are granting more licences 
for this industry in other parts of the 
country and until these different units 
come up, we have to give protection to 
existing unit. Therefore, we seek the 
permission of this House to continue 
protection to this industry. 

As I mentioned before, at present 
there are only 24 industries which en-
joy tariff protection. These include 
some of the important industries like 
aluminium, caustic soda and soda ash, 
electric motors, automobiles, power 
and distribution transfonners, dye-
stuffs and non-ferrous metals. Among 
important industries from which pro-
tection has been withdrawn, mention 
may be made of artificial silk fabrics, 
automobile leaf springs, machine 
screws, wood screws and grmcllng 
wheels. The confidence of the country 
in the growth of our industries, parti-
cularly protected industries, is amply 
demonstrated by the rapid rise in the 
capacity of most of these industries 
during the past three years. 

I have circulated a brocHure on 
this and, therefore, I will not take the 
time of the House in giving details of 
the development that has taken place. 
Antimony, bicycles and certain types 
of textile machinery were the only 
protected industries, the capacities ot 
which have not been expanded subs-
tantially, the reason being that their 
existing capacity is adequate to meet 
the ; dOmestic -demand. Even in the 
r.lse of some of these industries some 
f1!.rther ~ - of the House,! commCnej 
~ h r r  WithoUt ~a  aiIt 
~ time of thellouse, I comme1:i4 
the '-l!u;.'1tJr the ~ Of tlW 
~ - -" ,"-
Ii_ t"7 

(Amendment) Bm 
Mr. Chairman: Motion moved: 

"That the Bill further to 
amend _ the Indian Tariff Act, 
1934, be taken into consideration." 

Shri N. B. M1U1iswamy (Vellore): 
Mr. Chairman, basically, I welcome 
tnis Bill and my observations are with 
regard to certain variations to be 
effected while giving protection. Pro-
tection is to be given to all industries 
which could not stand in competition 
with imported products. The object 
of giving protection is only to give aD 
incentive to the indigenous industry 
to pass over the initial teething trou-
ble and stand on its own feet. U that 
protection is to be exploited by the 
industrialists to their own advantage, 
we have to put a stop to it 

Before making certain observations 
only want to bring to your notice 

one small but important matter. 
When the Tariff Commission goes into 
the question whether protection 
should be given for a further period 
or should be stopped, it goes into seve-
ral aspects of the working of the in-
dustry. I think - ru addition to its 
working, the Comml>:lion also goes 
into the question of cost structure and 
the overhead charges of a particular 
industry. My only point is that the 
brochure that has been supplied to 
us does not give us all the data for us 
to draw the attention of the House or 
of the hon. Mini5ter to a particular 
a:lpect to give some thought to it. One 
thing that is missing is what the re-
action of the Commission was when 
they had gone into the cost structure 
or the overhead charges. It is quite 
possible that on getting protection 
from the Government the industry 
might increase the overhead chargea 
or other expenditure which could 
well be avoided. That expenditure 
will be added to the cost and the in-
~ r a  might possibly show some 
i981 for which they are enUtled to 
have -same protectIon tram ttie" G0v-
ernment I quite appreciiate that. :But 
I- want to -know W'hether thejo bilve 
10- into the ~ -1Ina:t:IInI -... tlIi 
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overhead charges or not. They might 
have gone through it; but we do not 
have the proper data. 

Shri MaIlubhai Shah: Without 
lIIeaning to interrupt the han. Mem-
ber's speech, may I say that the bro-
chure contains only a summary. I 
have laid the full report, as well as 
the detailed Government Resolution 
thereon, on the Table of the House. 
As the han. Members know, over and 
above those reports there are the cost 
accountants' reports which indicate 
every aspect of what Shri Muniswamy 
has raised. If the han. Member is 
Interested in the details, he may kInd-
ly go through those reports. 

Shri N. B. M1Uliswamy: It was not 
circulated to us. n might have been 
laid on the Table of the House. I am 
lOrry that I did not take enough trou-
ble to go through it. But while ap-
preciating the point which has been 
raised, namely, that those things are 
available and I have not gone through 
them, sub;ject to what he says, my 
general observation Is as regards the 
necessity for continuation of protec-
tion. I shall stop with the point 
about cost structure -and ail that. 

From the report whicn he Iiaifliven 
I am not able to understand whether 
protection should be given to one or 
two industries, for example, to the 
caustic soda industry. There has been 
a great deal of complaint against one 
af the factories. I am reading from 
their own report. It reads: 

"While techilical caustic soda 
is said to conform to the I.S. speci-
fication, certain consumers com-
plained about the high iron con-
tent in the rayon erade caustic 
ioda manufactured during trial 
1'IlIis by Dhrangadhra Chemical 
worD. " The Company bas admit-
ted this fact· and claims to have 
i'eCtlfIed the detects. It is DOW 
'proifuCingrayon crade caustic SOda 
~ ~ to the raYon induatry." n. ~ ~ II aU rilht. Thq haft 
~ .... ~~  .... 

they have rectified the defect also. 
My point is this. In what way have 
they rectified the defect? Is it to the 
satisfaction of I.S. specifications or to 
the satisfaction of the consumers? It 
is quite possible that they may make 
a statement that it has been rectified 
whereas physically it is in existence or 
it is only in the records. I do not 
know that. The reason why I am 
saying this is that it does not give a 
good reading. Having accepted a cer-
tain defect in their produce to say that 
it has been rectified in what they are 
now producing, I take it is a false 
statement. It says here that it is now 
producing rayon grade caustic soda 
acceptable to the rayon Industry. It 
may be acceptable to the industry but 
I do not know whether it will be 
acceptable to the consumers. They 
should not give any room for doubt 
when they are enjoying so much pro-
tection. These things have to be 
checked, in the absence of which in-
stead of enhancing the percentage of 
protl!"tion they should give some sort 
of a "unishment saying that they 
will reduce the protection consistent 
with the complaint that is made 
against the industry. 

According to the report there are 
18 units in the industry of which 11 
seem to produce for sale and seven 
mainly for self-consumption. I take 
it that self-consumption means that 
it is for the industry itself and not for 
sale to the consumers. Out of IiI units, 
11, that is, 50 per cent, produce for 
sale and the remaining 50 per cent 
for self-consumption. They need not 
have that much of protection as they 
are entitled to have for the whole, 
that is, for consumption as well as for 
ilale. They can have it only to the ex-
tent that is prodUCed for sale. For 
what is produced for self-consump-
tion. that is, for the production 01 
some articles essential for the country 
they can, of course, have it. But why 
should they have the maximum 'beaeo 
fit out of it? That is the only POint 
which I wish to' make. I am Dot qUI!I-
tioDibg the· price and all that. 'l'1at 
~ tab lPucA ~ .. • 
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As regards the electric motor in-

dustry, from the report I find that it 
does not seem to deserve any protec-
tion at all. I would be excused if I 
made certain observations to that 
effect. I find that there is alsb a simi-
lar complaint against the electric 
motor industry. It says here: -

"The quality of domestic pro-
ducts continues to be satisfactory. 
However, there were some com-
plaints regarding bad quality of 
bearings, poor balancing of rotat-
ting parts, etc. and manufacturers 
concerned have taken steps to re-
ctify them. Indian Standards Ins-
titution has published three speci-
fications for electric motors. Five 
large-scale and four small-scale 
units have obtained licences for 
the use of 1.5.1. Certification Mark 
relating to IS: 325. However, on 
account of reluctance of manufac-
turers to adopt 1.5.1. Certification 
Mark on the ground of high mark-
ing fees, the Institution has re-
cently announced a revised sche-
dule of marking fees on slab sys-
tem and it is hoped that the other 
producers will now adopt the 
Certification Mark." 

It looks as though they are not con-
forming to the specifications as re-
quired and that they could make cer-
tain modifications. These are things 
which they are manipulating with a 
view to see that these things are ad-
vantageous to them not knowing 
what impact it will have on the coun-
try. 

As regards price policy, you will be 
pleased to sep wlrat the report says. 
It says: 

"A comparison of fair ex-works 
price of the indigenous product 
with the landed costs (without 
duty) of corresponding imported 
motors shows that (i) in the case 
of squirrel cage drip proof types, 
the 'fair ex-works price is lower 
than the landed cost imd only in 

(Amendment) BiU 

one case a disadvantage of 111:7 per 
cent. was observed;" 

When we give protection, why whole-
sale protection is given instead of 
making certain modifications? This 
protection covers also the squirrel cage 
drip proof types. There is no need 
for protection to them because they 
can stand on their own feet. They 
need not have any protection from 
the Government. When we give 
protection it should not cover iill the 
types. Partial protection may be 
given. From their own report I find 
that ex-works price is much lower 
than the landed cost. That means that 
they can stand on their own legs. Why 
should this also be covered by giving 
extension to it? 

It looks as though this brochure 
pleads for the cancellation of this pro-
tection, but ultimately they recom-
mend protection for the entire indus-
try. This is what I find from their 
own pleading. I do not have any 
extra information except what I got 
from this brochure. It argues for can-
cellation of protection. It is all from 
the report. But ultimately it says, 
''The industry has to be protected for 
the following reasons." That is the 
reason why I am saying that the pro-
tection should not cover the entire 
industry. 

As regards the soda ash industry 
tor which the hon. Minister also said 
that it needs protection, I have no 
observation to make except about one 
small matter. It says here: 

"On this basis -only, it might 
appear that there is a case for In-
creasing the present rate of protec-
tion for the industry. However. 
taking into account the factors 
enumerated below, the Commis-
sion has recommended that the 
protection to the Industry should 
be continued for a further period· 
of three years ending the-. 31st . 
December 1964 .... \ ... " 



3595 Indian AGRAHAYANA 15, 1883 (SAKA) Tariff 3596 

The reasons given are:-

"The industry has still to expand 
its capacity in order to be able 
to meet the demand and for this 
purpose it is necessary to induce 
capital to flow further into this 
basic industry by continuing pro-
tection ... · 

That is what they say. Buf S"O far as 
the price is concerned I do not think 
they deserve that much of protection. 

As regards the last item, that is, 
titanium dioxide, to which lhe hon. 
Minister also has made a reference, I 
have given notice of an amendment 
for the deletion of this item. It is on 
the same ground. Here also, the re-
port pleads for cancellation. It looks 
that this industry has stabilised very 
well and needs no protection at all. On 
a reading of fhis . you will be pleased 
to see that they do not deserve it. I 
understand that it must be helpeii 
because having gone through difficul-
ties it is quite essential for another 
period. But at the same time I should 
lay that we shall be setting a bad 
precedent. Protection should not be 
i!Xploited like Chis and should not be 
viewed as if it is an easy job for them 
to go and get it on advancing certain 
reasons. Here in regard ,to the price 
you will be pleased to see that the 
report says: 

"On comparison of the fair ex-
works price (inclusive of freight 
and delivery charges) of indigen-
ous titanium dioxide with the 
landed cost of imported pigments 
from Japan, the cheapest source 
of supplies, it is estimated 
that a duty of 1·52 per cent. is 
required to equate the domestic 
ex-works prices of anatase grade 
and a duty of 19.42 per cent. is 
required to equate the domestic 
,ex-works prices of rutile grade of 
titanium dioxide." 

It looks as though they need not have :any protection at all for the anatase 
gl"llde:'. There are two varieties of 
titanium dioxide: the anatase grade 
and the rutile grade. The rutile grade 

(Amendment) Bill 
deserves sympathy and must be pro-
tected. But why this wholesale pro-
tection, for the other grade also? The-
other grade, namely anatase, is all 
right. So far as that erade is con-
cerned, it can stand on its own legs. 
In the production of titanium dioxide, 
fifty per cent is anatase grade and 
fifty per cent is rutile grade. The 
anatase grade need not get any pro-
tection. The other must necessarily 
be given protection. But instead of 
bifurcating it in giving protection, 
they have recommended that "while 
no tariff protection would be neces-
sary for anatase grade a protective 
duty of 20 per cent ad valorem would 
be sufficient to protect the rutile 
grade." The arguments that they 
plead give reasons for cancellation ot 
the protection. At the same time thl!Y 
lay that it should be granted protec-
tion. I am not able to understand 
the logic behind the argument, from 
the literature supplied to us. 

That is why I have tabled an 
amendment that it must be deleted, 
unless Government comes forward 
with another amendment saying that 
it will be partly applicable to one 
type of production of titanium ~ 
ide and that for the other tYPe it 
need not apply. But here it is said 
that whether it is the anatase grade 
or the rutile grade the protection 
should be continued for a further 
period of three years till 19M. And 
the reasons are given there. B'.lt 
when you read the reasons they do 
not conform to the need of granting 
protection to that particular type. So, 
instead of granting such ad volenn 
protection tor the entire industry 
irrespective of the grade, Government 
should confine it to the particular 
type only. 

It looks as though Government ve 
very lenient. Of course, the industry 
deserves to be leniently dealt with, 
so that the industry may be in a posi-
tion to run well and in a manner 
satisfactory to the Government and 
the people.' And 'we should also blt'u 
them to have a tew more industries 
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of the type, have expansion and 1111 
that. But on the whole I find that 
what they do is that when they get 
protection, they seem to perpetuate 
it for a long time. I find that certain 
industries which were granted protec-
tion as far back as 1948 have been 
getting the protection up to this day, 
eiJler on the basis of modernisation 
or on the basis of expansion or on the 
bas'.s of adding some more types of 
production. Certinly they need sOJl'e 
protection when starting some new 
types, but after some time in the 
cuise of that they get protection for 
the entire industry as such. What I 
suggest is that it must be selective, 
instead of wholesale protection being 
given to any industry. 

That ill why I have tabled an 
amendment for geWng some infor-
mation from the honMinister as to 
what are the reasons which have dic-
tated to him the giving of protection 
to the titanium dioxide industry irre .• -
pective of the grade. He will be in 
possession of better facts. What 1 
have submitted is on the basis of the 
information given in this small 
brochqre. But the hon. Minister will 
be having in his possession more in-
fortnat'.on, and if he gives it to the 
Hause we will be with him in grant-
ing this protection. 

Shri Aurobindo Ghosal (Uluberia): 
This amending Bill has been brought 
to continue protection to four indus-
tries. 1 am glad to learn from the 
hon. Min'ster that the protection is 
being gradually withdrawn as soon as 
the industries are coming up. Still 
they are giving protection to at least 
twenty-four industries at present. 
Bowever this amending Bill is in re-
card'to four industries only. 

Theq tour industries are ,ettin, 
protection tar' the last eight, ten "r 
ttveIYe ~ar  But when We look int. 
the ~ a  . of these industries 
~ ~  'that U' fa nOt B~ r  ~  
~ tisve': tit Co trt 'c» inereue the 
~~ ~~ ~  

great extent. Otherwise I do not ex-
pect that they will attain majorIty in 
the near future. 

As regards calcium carbide we find 
from the brochure that the current 
annual demand is 20,000 tonnes. In 
1960 the production was 10,000 Lonnes, 
but in 1961 it is incomprehensible how 
they can come to an estimated pro-
duction of cent per cent, that is 21,000 
tonnes. As regards the estimates we 
should not be too much optimisti'!. 
We should try to develop the induo-
tries in such a way that the indur-
tries can be self-sufficient within the 
earliest possible time; because one 
factor is there, namely, that V:e are 
giving protection at the cost of the 
consumers. We have to give protec-
tion because we have to develop 
industries, but We should also remem-
ber that the protection g'.ven is at the 
cost of the consumer. We must ad-
mit that. Therefore, we should 
naturalIy try to see that the consumer 
is relieved of the addi tional 
burden that he is called upon to bear 
in order to develop the industries. 

If We look into the prices we shall 
see that the imported landed price is 
much lower than the price at whidl 
the commodity is being sold or pro-
duced at home. There are some 
grounds given, at least in regar:i to 
this item, calcium carbide industry. 
that SO'ffie of the components have got 
to be imported from outside. So, 
while developing this industry we 
should see that the components of 
this commodity are also produce:i in 
the country. To that effect an attempt 
should be made. For instance. in 
regard to this calcium carbide indus-
try, the electrode paste and cubon 
electrodes have got to be imported. 
We should see, in order to make theRe 
iDdustries self-sufficient, that imme-· 
diate attempts are made to manu-
facture the components also<. 

Another point, u has been ~

ed"by rrif bon. friend ShHN." 
MuriIiwiliD thii "It '"hal beea 

~~ ~ ~ ~~  
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this commodity that "the quality of 
calcium carbide produced by Birla 
Jute Manufacturing Co. Ltd. conforms 
to Grade B of I.S. 1040-1957." They 
have said of course that all genuine 
cases of complaints have been at,end-
ed to and that they have compensa-
ted the consumers either in cash pay-
ment or by replacement of the defec-
tive materials. But the point is, 
while other companies are producing 
these commodities in spite of the 
existing d't!iculties, what is the difIi-
culty of this company and why is it 
producing below the grade or of 
defective quality. 

In the next item, namely the caus-
tic soda industry, there is a wide gap 
between our annual demand and pro-
duction and also the anticipated pro-
duction. We should try to catch up 
with the annual requ:rement, so that 
We can do away with the protection. 

Regarding the electric motor indus-
try, much has been said by my hon. 
friend Shri N. R. Muniswamy. I 
would like to add that there are 
foreign elements in this industry and 
a high rate of royalty is being paid, 
at the rate of 5 per cent. As that 
royalty is also coming into the prIce 
structure, naturally the indigenous 
consumer has to pay a higher price 
because of the royalty. Therefore, 
Government should immediately look 
into this matter and see that this 
industry comes up expeditiously. 

They have given, on page 17 of this 
brochure, some figures about the land-
ed cost and the wholesale market 
price of the indigenous product. There 
is a wid!! gap. In the' case of motor 
engines of 20 hp type the landed ~  

is lb. '189, whereas the' wholesale 
market price of the indigenous pro-
4uct is lb. lZ22. Also, in the case of 
15 hp tYPe iliotors with Iqtllrrel cage 
the landed crist is lb. 8'16 whereas the 
wholesale; market price o'i.' the indi-
genous product is RS. 118Z. Natural17, 
ihere' 'b a~  gap ~ h  '1.1Ie cOri-
, , " ,.... ~ ~ 11 •• e'pt > '!O 

~ tendenc,. ~h  Jl'Ow. on 
~ ~ ~-- ~~~ 

industries remain for ever in need of 
that. Unless you look into them 'and 
nurture them, they will ever remain 
ricketty. The Ministry shOuld look 
into this matter and see 
that these industries get rid of 
the protection and come up expedi-
tiously, not only for the growth of 
the industry but also in the interests 
of the indigenous consumers. 

13.31 bra. 

[MR. DEPUTY 5PEADR in the Chair) 

Sbri L. Achaw SiDgh (Inner l\4ani-

~  to ~ ~~ ~~~ ~r~  ~ ~ 
before the House. The present Bill 
seeks to amend the Indian Tariff Act 
of 1934 in order to continue protec-
tion to certain industries namely cal-
cium carbide, caustic ~, r  
motors, Soda ash and titanium diox-
ide. As one of the preceding 
speakers has already pointed out, there 
is some case for de-protection of !wo 
industries namely calcium carbide :md 
electric motors. The Commission nas 
recommended the continuance IIf 
protection for caustic soda for three 
years. I would like to point out how 
some of these industries have not been 
able to give a good performance 
because of the sheltered market tbl!Y 
have been enjoying. 

In the case of soda ash, it has bepn 
given protection since 1950. The note 
which has been circulated to us 'ays 
that the industry has achieve1 
improvement in the quality of its 
product. But, heavy soda ash indus-
try has not been a success. There bas 
been also some adverse comments from 
the glass industry. There has been a 
complaint about the ordinBr7 Boda 
because the indigenous product has 
riot been up to the mark. It has 'sot 
some' dull colour whit!h Is not Suitable 
for some of the industries. > As regarda 
production,in Soda ash aildeaustic 
.oda 'incJustries, > ' tIie Tb'1rd Plan sa,. 
that we haVe nOt 'been able to produce 
the expected ' tilrgeti' during t1a 
Second PIail.: > Althou,h ~  tOD.' 
... th -target. fOr the SeeOnCi 1'1 .. 
YoU";' ~ ~ tiIDa eoiII4_ 
~ '. "\ ... !. ./, ~ .. ,",, .. ," ";'," :·1 .... -
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produced. In the case of caustic soda, 
Qut of a target of 135,000 tons, only 
100,000 tons could be produced. The 
Commission has also noted that ther$ 
has been a big short-fall below the 
target in the production in these two 
industries and it has expressed its 
helplessness. When the question of 
giving protection to these industries 
came up in 1958, I stressed the '\Tiew 
that self-sufficiency was far away, 
there was a big gap between the 
demand and production in these two 
industries and the time was far oJ! 
when we can have self-sufficiency in 
these two industries. Of course, the 
industry has been suffering from cer-
tain difficulties. It has been pointed 
out that high grade coke is not avail-
able, and that bulk movement of salt 
by the Railways is not satisfactor7. 
Among the components, some sulphur 
and a certain quantity of ammonium 
sulphate are also to be imported. But, 
the basic raw materials, salt and lime-
stone are available in the country and 
there' is SCOPe for expansion. If we 
'have to attain the expected capac!ty 
in this industry, we have to give fur-
ther incentive by way of additional 
protection. Therefore, We support the 
Bill 

In the case of one of the industries, 
Tata Chemicals the CommissiOn has 
observed that the overhead expenses 
have increased a lot and they have 
also asked for an increase in the rate 
of their return. I think this is not 
justi1led. Because, in that case, the 
price of the chemical would increase 
and that would be very costly for the 
,consumers. 

Iq the case of caustic soda, We are 
far from self-sufficiency. There is a 
large gap between the supply and re-
-quirements. Caustic soda enters into 
,the production of many of our export 
industries and many articles like 
'.soap, textiles, rayon, a a ~ , 
.aluminium and petroleum refinlIl' 
~  it is becoming more and 'IIore 
'jmportant ,from the poin\ of view of 
'production. Because of the fact that 

it enters into the production of man,. 
articles, the demand has been increAS-
ing at a faster rate than production. 
It is true that they have adopted the 
electrolytic process and the chemical 
process and they have been able 1.0 
do something in increasing produc-
tion. But, the power supply is not 
enough. The power that they have 
given is costly. Some of the State 
Electricity Boards have not been able 
to help these industries which h~a  
power. As the Commission has poi:tt-
ed out, power accounts for 40 per cent 
of the cost of production of caustIe 
soda industry. Unless the industrv is 
given some concession in the matter 
of power supply, it is not possible for 
them to achieve their targets. The 
ex-works price of caustic soda in India 
is 36 per cent higher than the domes-
tic ceIling price in Britain. The price 
is very high. If We want to reduce 
the price, We have to do something. 
But, the high price will continue 
because the demand is increasing and 
and it wilI not be possible for us to 
attain the targets which we have laid 
down in the Third Plan. 

Coming to Calcium carbide, it has 
also certain difficulties. It has ~ 
pointed out that there is inadequate 
supply of suitable drums for packin, 
calcium carbide, because calcium car-
bide is an explosive substance. There 
is lack of transport and communica-
tion facilities in those areas where one 
of the most important raw materials, 
namely limestone-good quality lime-
stone-has been located by the Geo-
logical Survey. There are no good 
communications in these areas. Third-
ly, the quality is not satisfactory, 
because hard coke and limestone are 
not of good quality. The Commission 
has pointed out that petroleum coke is 
very important. But, one of the 
Industrialists, namely, Himatsingka 
has been given a monopoly in the 
produce of the Digboi and Nunmati 
reflrieries. If he should get a ~ 

'poly in these, it is clear that no pet-
roleUin coke wilI be avai1llblidor' th1s 
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industry. The Government should do 
something in :this matter. 

Shrl T. B. VittaI Bao (Khammam): 
It will go on increasing the monopoly. 

Shri L. Acbaw SiDCh: Of course, 
there may be considerable rise in the 
consumption of calcium carbide be-
cause it is used for welding, mining 
and lighting purposes. It is also used 
in plastic industries. Our demand will 
be growing day by day. This indus-
try has to fulfil OUr demand. 

I have got to make one observation 
with regard to basic industries. TIla 
Plan says that the major industrial 
projects in the public sector include 
basic chemicals and intermediates. 
Only the organic chemicals project o! 
the Durgapur Industries Board is in 
the public sector, but all others are m 
the private sector. I am strongly of the 
opinion that these basic industries 
like soda ash, caustic soda and calcium 
carbide should be nationalised, and 
they should be in the public sector. 
Then only, we can assure a fair prIce 
to the consumers in respect of these 
products and also have a proper 
quantity of the produce; only in that 
manner we shall be able to achieve 
the targets laid down 'for the diff.u-
ent industries. 

Regarding the electric motor indus-
try, it has got a bright future. But it 
has been pointed out by the Tarift 
COmmission that there has been a 
great delay on the part of the produc-
ers to adopt progressive designs and 
techniques. This was due to the lack 
of initiative on the part of these 
manufacturers, which resulted from 
the sheltered domestic market which 
they had been enjoying. This is a 
very serious matter because it is as 
a result of this that they have not 
been able to make any progress in 
the export of electric motor products. 
It is very necessary to export elec-
tric motors, because we have to earn 
foreign. exchange. The commission 
bas also ~  out one defect in the 

(Amendment) Bill 
motors SO far produced, namely that 
though they are suitable for general 
purposes, excessive vibration renders 
them unsuitable for precision" 
machine-tools. Government should 
see that these industries improve the 
quality of their products. 

In the case of the electric motor 
and titanium dioxide industries, we 
should make every endeavour to in-
crease their capacity, so that we may 
export some of the products and earn 
foreign exchange which is so very 
llecessary. And since these industrIes 
have been given protection, they 
should try to imprOve their pertor-
mance during the period of the pro-
tection. 

I have to make one more point, and 
that is regarding the targets for indus-
tries, especially those industries for 
which we have extended protection. 
As I have already pointed out, we 
require adequate power supply so 
that we may achieve the target laid 
down for these industries. But I am 
very sorry that the planning in this 
direction has been rather a failure. 
Power has not been properly develop-
ed, and where power has been given, 
it has been found to be very costly. 
Government should see that all these 
industries get adequate electric power. 

The last point that I want to make 
is in regard to the implementation of 
the recommendations of the Tarift 
Commission. The commiSSIon hu 
pointed out that for the expansion of 
these industries, railway freights and 
shipping freights should be reduced. 
Only then, we would be able to com-
pete with foreign products. It may 
be noted that other countries are giv-
ing a lot of concessions to the export 
industries, and I would suggest that 
we should also do the same in this 
country, if we want these industries 
to compete with the outside market. 
Government should also lay down • 
time-table or II time-schedule, so that 
wi thin that period, the industries 
might be able to attain self-sufficiency 
and be ablq to compete in the fore-
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ign markets, and be in a position to 
export their products. 

Shri Manubbai Shah: I am grateful 
to my han. friends for the various 
comments that they have made. 

Regarding my hon. friend Shri N. R. 
Muniswamy's point that the protection 
should be discriminatory and it should 
be on a selective basis, I may only 
draw his attention to the fact that it 
is not possible to give protection unit-
wise. If eleven units of an industry 
produce a particular product for their 
own use, their economics does not, in 
any way, become different from those 
of other units which either partially 
use their product or sell it to others. 
Ultimately, it is the normal consum-
ers' interests that we have to protect. 
Therefore, if a case for the protection 
of an industry as a whole. has been 
well established, then, naturally, the 
protection must extend, irrespective of 
Ule individual units or the nature of 
the production concemed. 

It was also pointed out that if in ..n industry, a particular item which 
i;s .. produced more than another item, 
lliay, if Anatase Titanium DioJQde . is 
prodUCed mpre as compared to the 
rutile variety, then it does not need 
l'rotection. The Tariff Commission it-
~  has .pointed out that there is. 
~a  diffi.cu1ty in this matter, if the 
ijr.otectiQJ1 is. only ~r one product .. 
~ a  the other. Tilese are all inter,. 
related processes, and sometimes, a 
~r ar percentage of aproduci ia 
produced out of. a plant; after ~ 
J[IIonths, if the demand for the other 
vllriety goes up, then, naturally, .that 
variety has to be produced. Thllt i. 
why the commission bas pointed out. 
and if my hon. friend reads the re-
commendations of the commission and 
the decisions thereon, he will be con-
vinced, that protection has to be 
either given as a whole to that pro-
duet, or the protection should be 
withdrawn completely. 

-. I gave reasons earlier to show how 
!l'itanium Dioxide deserves protec-

tion. The Kerala State requires a very 
big industrial development. It will, 
therefore, be premature at this stage 
to withdraw the protection from an 
industry which holds greater future 
poten tial for that very important 
State of ours. 

As regards the Electric Motor indus-
try, there was a comment that the 
production should be stepped up, and 
particularly, the slip ring or the total-
ly enclosed or other types of such 
motors might not require protection. 
Actually, in the present stage of our 
economy, when the import restrictions 
are so tightened up, the protection in 
theory has lost much of its value. 
Even so. we are continuing protec-
tion in the minimum number of in-
dustries. As rightly remarked by the 
last speaker, we have been quickly 
deprotecting as many industries al 
can stand on their own legs. That is 
our basic policy. 

But the electric motor industry is 
so important that really speaking, 81 
the country advances, power and ill 
tlevelopment will be limitless. Power 
can be traIlS!!litted only through the 
transmission lines and it is the electric 
motors that will make that power 
work in the various industrial machi-
nery. Therefore, I do not anticipate 
too early a day when the electric 
motor Industry as a whole will have 
to be considered for being r ~ 
ed, because more and more complex 
Varieties Of electric motors, and the 
motive apparatus and its aneillarill:' 
have to be introduced in this country. 
We are quite conscious that as ani 
it particular variety Of the electric 
motors increases in production, an4 
the industr.y shows a vast expansiGll 
in production, and the prices come 
down, we can certainly ~ ha~ 
particular sector of the electric motor 
industry. 

Regarding calcium carbide, it is one 
unit which historically was in the 
eastem part of India .• As the Hou. 
is fully aware, this particular unit hal 
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been commented upon in practically 
every debate in this House during the 
last several years, that I know of. The 
place which was selected was the big-
gest consuming place, as far as cal-
cium carbide was concerned, but the 
raw materials had to come from very 
long distances. India is deficient in 
calcium carbonate of a particular 
var:ety which is free from traces of 
phosphorus and other elements. This 
particular unit was not able to manu-
facture grade A before, but now they 
have come up and grade B is being 
manufactured. For the production of 
grade A, we are developing industries 
in the south, particularly, in the 
Kerala a:J.d Madras States, where two 
units have come up and are already 
in production. Again in Rajasthan, in 
Kotah-we have another unit. All 
this information has been given in 
the report, and I would beseech the 
attention of hon. Members to study 
not only the brochures but also the 
voluminous reports of the Tariff Com-
mission which. have been laid on the 
Table of the House from time to time. 
I. would invite hon. Members to make 
a detailed study of these comprehen" 
sive reports, so that they can. make 
their valuable observations and sug-
&est,ions, based on a study of the re-
pOrts as well as the Government resa-, 
lutions and decisions thereon, as also 
the cost accountant's report which we . could make available. .to such hem. 
¥embers as would like or care to _ 
Ii itudy thereof. 

".I.!IDl glid that the industrial pr80 
.ress of the country is broadly appre-
ciated, and even these few protected 
Ja4ustries have shown a great vitality. 
I. Iio not want to take the HoUH 
through the various figures. As • 
DIjliter of fact; in some cases, as 11M 
bon. ~ r has rightly pointed ~ 
the production is being increased one 
hundred per cent. in a single year. 
Actiially, the figures given are not 
eStimates; these figures indicate the 
estimated production on the ~  of 
actual performance for eleven mont)lJ. 
We are now in the month of Decem-
ber. • 

(Amendment) Bill 
Figures for December are the only 

estimated part of it. 11 months' actual 
production plus 1/11 th added for the 
twelfth is a fair guess to make In-
deed it is on the conservative side. 
Doubling of the production in a 
single year is not the phenomenon of 
a particular industry; I know of many 
many industries whiCh have doubled 
trebled or even quadrupled their pro-
duction in the last five years. 

With these words, I commend the 
Motion fer acceptance of the House. 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill further to amend 
the Indian Tariff Act, 1934, be 
taken into consideration". 

The motion was adopted. 

Mr. Deputy-Speaker: We shall now 
take up clause by clause discussion. Is 
any amendmentment to be moved? 

8br1 N. B. MUDlswamy: No. 

Mr. Depaty-8peaker: The question 
is: 

"That clauses 1 and 2, the En-
acting Formula and the Lema Title 
stand part of the Bill". 

Tiie motion WGS adopted. 

~  117142, .tlle Enac:iilig ~ ~ 
4nd ~  Long Title were cIddecl CO 
the SiU. 

8i.n MaUbhai 8JJah: I be; to move: 

"That the Bill be passed". 

~  »ePaty-Spellker: The question 
is: 

''That the BUi be passed." 

The motion was adopted. 
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13.5% brs. 
VISVA-BHARATI (AMENDMENT) 

BILL 

The MInister or EdllcatlOll. (Dr. 
1[. L. ShrImali): I beg to move: 

''That the Bill to amend the 
Visva-Bharati Act, 1951, be taken 
into consideration". 

h ~ is a very simple amendment 
and I should not like to take the time 
of the House at any great length. I 
should only like to explain the cir-
cumstances under which this amend-
ment has been brought forward. 

The House will recall that in 1951 
the Visva-Bharati Bill was passed and 
the Visva-Bharati University was es-
tablished. It had a certain effect on 
the existing society, the Visva-Bharati 
Society. As a result of this Act, any 
will, deed or other documents made 
or executed before the commence-
ment of the Act which contained any 
bequest, gift or trust in favour of the 
said Society shall on the commence-
ment of the Act be construed as if 
the University was therein named 
instead of the said Society. The Visva-
Bharati UniverSity had taken over all 
the assets of the Visva-Bharati SOCiety. 

A deed was made on the 26th July 
1923 between Dr. Rabindranath 
Tagore-Gurudev- and the then 
Visva-Bharati Society. As a result of 
this, in consideration of Rs. 5,000 paid 
to him by the said Society. the copy-
right was assigned to the Society and 
the Visva-Bharati Society thereafter 
became entitled to publish his books 
and articles and earn profit thereby. 
Recently, because of a possible lacuna, 
a doubt has been raised that in a 
court of law probably because Of the 
absence of the general words 'trans-
fer of assignment' from this section, 
the Visva-Bharati University might 
not be able to have all profits which 
it has been enjoying, profits under 
copyright with regard to the literary 
works enumerated in the deed of 
asslgIllllent. 

Shrimatl BeDlI Chakravarti,. (Basir-
hat) : What is the position regarding 
copyright? 

Dr. K. L. ShrImaU: At present, the 
Visva-Bharati University has taken 
over all the assets of the Visva-Bha-
rati Society. Since a doubt has been 
raised, it is proposed to make this 
amendment and remove this lacuna 
from the enactment. The intention 
was very clear. It was that because 
of this deed entered uno between the 
Poet and the Society, the .Visva-
Bharati Society should take over all 
rights of copyright, and after the 
University came into existence, it 
took over all the assets of the Visva-
Bharati Society. 

There is another simple amendment 
proposed. It is with regard to the 
Loka Siksha Samsad centres. The 
Visva-Bharati University is doing con-
siderable extension service round 
about the villages there and also in 
some other parts of West Bengal. In 
order to give recognition to the diplo-
mas or certificates which are being 
given at present, it is proposed to 
introduce this amendment also. 

There is another amendment sug-
gested. It concerns the audit of the 
annual accounts of the Visva-Bharati 
University. According to the present 
Act, the audit of the University's ac-
counts is carried out according to the 
directions of the Central Government. 
The Public Accounts Committee have 
been asking repeatedly that all the ac-
counts of the Central Universities 
should be audited by the Comptroller 
and Auditor-General. Therefore, this 
amendment is proposed. Hereafter 
when the Bill is passed, the accounts 
of Visva-Bharati University, like the 
other universities of Banaras and Ali-
garh, will be audited by the Comp-
troller and Auditor-General. 

We are also proposing to give power 
to the Central Universities to borrow 
money on the security of their pro-
perty. Clause 6 of the Bill makes Ioro-
vision for this. 
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These are the sunple amendments 
.which, I hope, will be unanimously 
approved by the House. To recapitu-
late, one deals with the removal of a 
possible lacuna as a doubt has been 
i!xpressed by the Vice-Chancellor, 
who is an ex-Chief Justice of the 
Supreme Court. The second gives re-
-cognition to the certificates and dip-
lomas of the Loka Siksha Samsad 
·centres. The third is with regard to 
the auditing of the annual accounts by 
ihe Comptroller and Auditor-General 
-on a statutory basis. The fourth gives 
power to the Universiiy to borrow 

~  on the security of its property. 
-rhe ·other amendments are of a conse-
quential or minor nature. 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill to amend the Visva-
Bharati Act, 1951, be taken into 
·consideration". 

Shrimati Benu Chakravartty: In 
this year of the Tagore Centenary, 
we have once again a chance of con-
.sidering how best we can help-Visva-
Bharati to live up to the traditionS of 
'Tagore. In this connection-
before I come to the clauses of the 
Bill-I would like once again to ask 
~h  House as well as the Minister to 
'Consider what were those ideals and 
bow far we have incorporated them 
in the Visva-Bharati University. Here 
-was a University where Gurudev 
-wanted to bring the broad traditions 
oIf humanism into education in a 
period when education was very 
stereotyped and hedged in with the 
outlook of the British educational sys-
tem. It is ree.Ily sad that Visva-
Bharati has not become a University 
with a distinctive feature, trying to 
bring out and develop these traditions 
'Of Tagore. Rather there is a feeling 
amongst broad sections of our people 
that this distinctiveness is becoming 
less and less with the passing of years, 
as we move further away from the in-
fluence of Gurudev's actual presence. 
When we see how far we have been 

:1600 (Ai) Ll!D-7. 

able to foIlow the writings of Tagore 
and his outlook on education and 
translate his writings into other lan-
guages and write out textbooks for 
our children, it is really suprising that 
we have done very little to spread 
these ideals of education, these ideas 
of humanism, of the love of nature 
which was an integral part of the 
teachings of Tagore. We have done 
very little to develop and disseminate 
them throughout the country. I would 
request the Minister to take up this 
matter more seriously. 

14 hrs. 

It was only yesterday in one of the 
committees of the Central Advisory 
Board of Education we were discussing 
the question of textbooks, how we 
should give better text-books to our 
children in the secondary schools, and 
I was thinking that if we could utilise 
many of the books which had been 
written for the children of Visva-
Bharati by Tagore, many of his writ-
ings on history, literature, general 
philosophy etc., brought out for his 
stUdents in the Visva-Bharati, in pre-
paring text-books for children 
throughout India, that would be one 
of the fittest memorials to this great 
figure in our national life, 

Not only that. The other distinc-
tive feature of Visva-Bharati was this 
question of how to have a simple life 
and yet a rich life for our students. 
That simplicity of life which was to 
be seen in the Brabmacharya Ashrama 
set up by Tagore in those days, 1 am 
afraid is disappearing today to • 
large extent. How we can bring it 
back and develop it further in keeping 
with the times, and establish between 
Nature and our educational system a 
closer contact-these are the questions 
we should consider and in this cente-
nary year while bringing forward this 
Bill we wish more thought had been 
given to these aspects. 

Since we are only on an amending 
Bill, I shall come specifically to the 
proposals made by the Minister and 
the form of the amendments. 
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There is, first and foremost, this 

question regarding ufilisatioil. of all 
property, assets, rights and liabilities 
of the Society whicll Im!. now vested 
in the Visva-Bharati. These will new 
be utilised by this University, whether 
this property is movable or immov-
able, in the name of the University 
instead of the Society. In this con-. 
nection, I wish to bring to the notice 
of the House and the Minister the 
very sinister habit which has been 
developed by the Executive Council. 
I do not know which authority has 
done it, but you will be surprised to 
hear that the copyright rights liave 
been used in such a way that today, 
in this centenary year of Tagore, we 
are precluded from utilising the ex-
tracts of Tagore's writings. More 
than six lines, I think, we cannot use 
for any speech or publication or arti-
cle. You will ,be surprised to hear that 
when the Tagore Peace Centenary 
Festival, one of the most successful 
festivals conducted just a few days 
ago in the city of Calcutta, tried to 
bring out a commemorative volume on 
the v8l"ious aspects of Tagore's works, 
they were faced with this, shall I say, 
selfish outlook or anti-Rabindranath 
Tagore outlook, and they were pre-
vented by these copyright righfs from 
quoting anything more than five or 
six lines, I forget the exact figure. We 
could· not quote, and we had to stop 
the publication of that elI.'Cellent 
volume. Therefore, I say that above 
all, the writings of Tagore should be 
the property of the entire nation. 
They ·should not be utilised only for 
the purposes of making money, though 
I know that making money is an im-
portant aspect. The copyright of the 
writings of Tagore should never be 
permitted to be utilised in such a 
way that the wealth of Tagore is hem-
med in by this mercinary idea. Nor 
ahould we permit a body, however 
eminent, to utilise it in a way that 
nobody can quote Tagore in extenso, 
as was· done ·recently in the case of 
the Tagore Peace Festival. That is 
why I am a little afraid of this amend-
ment, aItboUgb I do admit that not 
Junring this amendment does not 

change the position, because even. 
without this amendment this was. 
being done. 

I am afraid I have not tabled any 
amendment, but I would like this at 
least to be made clear that this oopy-· 
right will not be used against quota-
tions of Tagore not meant for mercen-
ary or commercial purposes, that it 
will not prevent people from dissemi-
nating the quotations, writings and 
verses of Tagore. 

As you know, today Tagore's writ-
ings are loved throughout India, and. 
are getting more and more known in 
this year of the centenary. We have 
many translations in Hindi, and I have 
seen an excellent play in Telugu. I 
know there are sections among our 
people, especially amongst us Bengali., 
who think that the spirit of Tagore is 
not being maintained except in the 
absolutely pure Bengali, but I am not 
one of t1iem. I want that Tagore--
should be appreciated and understood 
In all the languages of India more and 
more. Therefore, even if we cannot 
make an amendment at this stage, I 
would request the hon. Minister to 
make it very clear that the opinion of· 
this House is that ·nothing should be-
done to prevent people from utilising 
the writings of Tagore in quotation 
and illustration, so that the ideas of· 
Tagore are widely disseminated' 
throughout India, and that no one" 
however high in the 'Visva-Bharati, 
would be permitted to prevent dis-
semination of that nature, 

Now I come to amendment to sec-
tion 23 of the principal Act. The' 
powers and duties of the Karma-
Bamiti (Executive Council) have been 
delineated in the various sub-sections, 
of section 23. After laying down the' 
powers and functions of the Executive-
Council, we are adding a clause, whicbl 
says: 

"Provided that no action shall' 
be taken by the Karma Samiti 
(Executive Council) in respect - or 
the number, qualifl.<:ations and! 
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status of teachers" otherwise than 
on the, recommendation of the 
Shikshan Samiti (Academic Coun-
cil) ;" 

This is a very healthy sign provided 
we see to it that the Academic Coun-
cil really remaiDS an Academic Coun-
cil. I mean to say that the Academic 
Council should be formed of only the 
heads of departments and academic 
people, and that the Executive Coun-
oil should not, for any other purpose, 
disqualify any member of the teach-

. ing staff except on the recommenda-
tion of this Academic Council. Sec-

. tion 24 states that the Academic Coun-
cil shall be the academic body of the 
university which shall have control 
and general regulations established 
under it. maintain the standards of 
instruction, education and examina-
tion, and exercise such other powers 
and perform such other dpties as may 
be conferred or imposed upon It by 
statute. I wish the constitution of 
the Academic Couricl1 ajfcf the terms of 
office of its members were prescribed 
by statute. It is right that we should 
keep it an academic body because in 
the past we have seen some trouble 
gn occasions when the Executive 
Council, for reasons other than purely 
academic, has tried to throw out 
teachers. There have been political 
victimisations too in the past, and 
there has been quite some trouble 

. occasionally. Therefore, on the face of 
it, this addition is healthy, provided 
the Academic Council remains really 
of an academic nature, and there is no 
.DOminated member or any other such 
member imported from outside. We 
are now saying that the Loka Shiksha 
Samsad (People's Education Council} 
can conduct examinations or other 
activities. The Samsad is permitted 
to open centres in' different places 
throughout India. 1 think it is the 
main purport of this' amendment. I 
think ,it .is also a good thing provided 
we carry out the same ideas which 
were there in the tiJlle of Rabindra-
nath Tagore and his books and teach-
ings should be disseminated. We 
mould also ,be cleaw in our minds as 
to what exacUy will these examina-

tions be? Will they qualify ,them for 
some particular job? Will they be 
permitted to, give some, -certificates 
which will have the standing of an All 
India examination? All tliese ·matters 
should also be looked into.. But "In 
any cases, that spirit ()f humanism, 
its idea of ,service to people and to 
maintain close touch with, nature 
should also remafrr with the People's 
Education Council. I presume tut 
dissemination of these' tTUngs is 'now 
going to be permitted under the aegis 
of the Visva-Bharati University. It js 
a welcome thing. 

Clause 14 amends section 36 which 
says: 

"The accounts of ·the University 
shall, once at least in every year 
and at intervals of not more than 
fifteen months, be audited by the 
Comptroller and Auditor-General 
of India or any person authorised 
by him in this behalf." 

This should be the position in all the 
Central universities. It is true, as the 
hon. Minister stated, that this has been 
demanded by our Estimates Commit-
tee. In recent times there have been 
some, cases of disappearance ol many 
valuable texts, etc. and it is right that 
we should keep much greater watch 
on the treasures that we have there as 
well as the methods of expending 
those treasures and therefore the in-
troduction of auditing by the Comp-
troller and Auditor-Generaf'fs a good 
thing. But we should also not do any-
thing whiCh will in any way harm 
the autonomy or the development Of 
the organisation. It also says here 
that the audited acounts shall be 
published in the Official Gazette and 
shall be submitted to the Samsad or 
Court and to 'the Paridarsaka or 
Visitor. That too is a good thing. 

I have some objections to clause 15 
which seeks to amend section 38 of 
the principal Act. Under the heading 
Supplementary Provisions, section S8 
says: . 

"Every dispute arising out of a 
contract between the University 
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and lillY of its officers or teachers 
shall be referred to a Tribunal 
of Arbitration consisting of one 
member appointed by the Karma 
Samiti (Executive Council), one 
member nominated by the officer 
or teacher concerned and an um-
pire appointed by the Paridarsaka 
(Visitor), and the decision of the 
tribunal shall be final." 

This is a very healthy provision which 
should not have been interferred with. 
In fact this should have been intro-
duced in other universities and we 
could have overcome many difficult 
situations that have arisen in the 
various Central universities if this pro-
visiOn were made /lpplicable to them 
also. A dispute arises between the 
authorities of the universities and the 
teachers. Instead of going to High 
Courts and Supreme Court and get-
ting injunctions, it would have been 
much better if We had kept this pr0-
vision, as I presume Gurudev in his 
wisdom has advised to have it, and 
bai a tribun,al of arbitration. Now, 
what is being proposed? A proviso is 
sought to be added which, to my mind, 
takes away with the left hand what 
has been given with the right. It 
negates the very thing that has been 
conceded in section 38. It reads: 

"Provided that nothing in this 
section shall be construed as tak-
ing away or affecting the right of 
the University to terminate the 
services of any of its officers or 
teachers in accordance with the 
provisions of the Statutes govern-
ing the terms and conditions of 
serviCe of officers and teachers of 
the UniverSoity." 

The whole idea of bureaucratisation is 
there; it has led to so much evil in our 
universities. It is as if we are work-
ing in factories and /is if the em· 
ployers say: we have the right to hire 
and fire. We have the standing orders 
and we shall interpret all legal docu· 
ments by a lawyer that is the outlook 

. which you are introducing by this pro-
viso. Here is a T,:-j,bunal which will 
go into the entire question of the con-

tract of service jind all the other sta-
tutes governing the terms and condi-
tions of service of officers and teachers 
of the university. Inspite of having a 
tribunal, you are putting in ,this pr0-
viso so that the matters may not ·be 
referred to arbitration. One of the 
main points Of dispute in our industrial 
relations Bill is that the Government 
may or may not refer a matter to • 
tribunal for arbitration even where 
thousands of people are involved; 
even in such cases matters are not 
referred to the tribunal. It there is a 
dispute. We should give it over to· 
somebody to judge instead of going 
through the entire course of litigation. 
If disputes rise, right or wrong, they 
should be referred to the tribunal and 
the decision of the tribunal shall be 
final. This is what was done in the 
original statute of Visva Bharati. In 
the name of amending that Act we are 
going backwards and we are now 
introducing a proviso ,by which the 
right of referring or not referring a 
matter to the tribUnal is being lett 
with authorities of the university. It 
means that the university will have 
the right of terminating the services 
of these officers if the provisions of 
the statute permit it to do so instead 
of submitting it to the tribunal of ar-
bitration. I strongly oppose this 
amendment. By the backdoor you are 
taking away a very good and salutary 
provision which should have been im-
ported into the other Acts and statutes 
of other universities because we do 
not want the universities to be drag-
ged to the courts of law. It is an in-
elegant sight and a sad sight and it 
does not do us any good to see profes-
sors and heads of departments run-
ning to the High Court and the Sup-
reme Court and getting injunction. 
issued and doing SUch like things. It 
is much better that all matters are 
thrashed out at the level of the tri-
bunal. After all, how is it composed! 
One is appointed by the executive 
council, that is the authority of the 
University; the other is nominated by 
the officer or the teacher concerned 
and an umpire of standing is appoint-
ed by the Visitor.·The decision of that 
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tribunal is final. Clause 15 which 
seeks to amend section 38 makes me 
teel that we sometimes tend to forget 
many of t?e things that were done by 
Tagor.e. HIS breadth of vision is to be 
seen m that small section 38 and our 
narrow vision, in that amendment. We 
are unable to trust the teachers: we 
look upon them as people who are just 
~ , who are basically bad, who 

Wl.I1 do dlshonourio the university or 
brmg down the university. We have 
not got the breadth of vision that 
there .is a good side also to the teacher 
who IS going to bring up the future 
generations. But we must give them 
justice; we must be sure that those 
who are in authority will also have 
the capacity at all times to do justice 
and not only to do good, but also seem 
~ do good. This bureaucratic outlook 
IS something that Rabindranath 
~ r  .opposed and that is why his 

unIverSIty flourished and blossomed 
~ r h as something that was new with 
ltS fragrance holding the whole of 
India in its spell. That is why while 
amending the Act, we should try not 
to destroy that very flower which 
:blossomed with such fragrance and 
ibeauty. 

Again, I request the hon. Minister 
to see that nothing is done to utilise 
the copyrights in this cruel and wrong 
manner, as has 'been done in the past, 
as well as to see that this bureaucra-
tic idea of education is not super-
imposed on the structure of Visva-
BMrati. 

Shri H N. Mukerjee (Calcutta-
Central) :' Mr. Deputy-Speaker, Sir, 
my friend, Shrimati Renu Chakra-
vartty, has referred to some of the de-
tails of the amendments which the hon. 
Minister wishes to incorporate in the 
Visva-Bharati Act and I agree with 
her in SO far as she has said, viz., that 
eXcept for one particular clause, clause 
15 by which section 38 is being amen&-
ed to the detriment of the right of offi-
cers and teachers of the university 
when they face dismissal, except for 
that kind of danger, the other amend-
ments are on the whole acceptable as 
tas as we are C()IlCel'!led. 

You will permit me perhaps also to 
refer to certain other things which are 
?f a more general nature, because this 
IS the only opportunity which we have 
got for discussing Visva-Bharati. I 
have alW/lYs found it very difficult to 
understand why it has been that the 
four central universities which are 
directly under the wing of the Minis-
try are so often conducted in a man-
~ r which causes a great deal of pub-
lic concern. It is not for me at this 
moment to go into any detail over it, 
but I do wish that the Ministry offers 
Parliament some material from time 
to time in regard to how the central 
universities are operated. 

When it comes to the case of an ins-
titution like Visva-Bharati, which 
has a very special character of its 
own, it is all the more incumbent that 
the House knows a great deal more 
than it does about the way in whic.'l 
Visva-Bharati has ·been working. 
Only the other day-it was only yes-
terday-the Miinster said in answer to 
Starred Question 592 that as far as 
his Ministry was concerned, Visva-
Bharati was the only university which 
has heen declared as an institution of 
national importance and then, he gave 
the criteria of national importance, 
viz., that the institution must have a 
highly established reputation, must do 
work of a high standard in one or 
more important fields of study or re-
search and it should perform functions 
which are not being performed by any 
of the other universities. That is a 
very correct statement of the position 
and that is how we wish to regard 
Visva-Bharati and consider its work 
with as 'much sympathy as is possibie 
for us to muster. 

But the difficulty is, as my friend 
Shrimati Renu Chakravartty has al-
ready pointed out, that the special 
character of Visva-Bharati, which 
was emphasised by Rabindranath 
Tagore, has deteriorated to an extent 
which is utterly deplorable. When 
Visva-Bharati was founded, the Illogan 
which Rabindranath Tagore gave for it 
was taken out of the Vedas 
~ '4",e4 ... <ilC." 
world becomes a 

"Where the whole 
single nest"-that 
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was the kind of idea with which he 
started the Visva-Bharati. 

As far as we in India are concerned, 
the whole idea of national integration 
was considered b y the poet to be sO 
very important to any kind of educa-
tion that is wrothwhile for our people 
that he tried to set up an institution 
that will subserve the purposes of 
·national integration and of world 
unity. That is why in the early days 
of Visva-Bharati, when the poet was 
alive, there used to come to Shantini-
ketacl international scholars of world-
wide reputation like the late Prof. 
Sylvain Levi, Sten· Konow ·or Dr. 
Vogel. I do not know why in the last 
d_de or· so, there has hardly been 
any instance of scholars· of the sta-
ture of those who used to come to 
VlSva-Bharati in the early days c0m.-
ing to· Visva-Bharati and giving ins-
tluction and also participating in the 
iife of the· community .. 

I notice also that in the days when 
the poet was alive, there used to be 
5l)eCial study of Hindi. The Hindi 
Bhavan was there; it is still there, but 
the wml< does not BeE'IIl to be carried 
on in the manner which is necessary 
t(·day, when problems of national inte-
gration are becoming more acute. 
Apart from the Hindi Bhavan, the 
Ni:l.am of Hyderabad has made an en-
dowment of SOIIIle sort for Islamic 
studies and the poet also insisted that 
that department should be conducted 
very carefully. There was the China 
Shavan, which is still there; that ex-
plli.ins one aspect <)t the poet's mind. 

'lhere were men like the late 
Pandit Kshiti Mohan Sen who studied 
the sant literature of India, Nanak, 
Chhaitanya, Maratha saints like 
Dhanoba and Tukaram, Tamil saivite 
and Vaishnavite saints, Mira Kabir, 
Dadu, Ramanand and the rest of it. It 
was a very special effort which used to 
be made in Visva-Bharati in those 
dllYs to bring before our people a re-
collection of the spiritual legacy, 
which we have got, a legacy which 
really and truly makEls for the selt-

improvement which is necessary for 
us in a very crucial way today. That 
sort of thing does not seem to be done. 

I ullderstand why it is that as :m 
institution of national importance, the 
Visva-Bharati should be doing some-
thing which is not being done in the 
other places carefully enough. But 
the tradition of Buddhistic studies 
which had been started by aha ah~ 
padhyaya Vidhushekhar Shastri and 
hi.; relpers in Visv.a-Bharati seems to 
have almost died down as far as Visva-
Bharati is concerned. Are we going to 
have in Visva-Bharati only another 
university having for its venue a place 
whtlre the poet had established a uni-
versity of his own heart? That W811 
not the idea at all 

Lately, While it does not concern the 
Visva-Bharati University as far as the 
university stage is concerned, linked 
up with the university is a school 
which, there was a proposal lately to 
run on the basis of English as medium 
of instruction. If there was anyone 
single point on which Rabindranath 
Tagore felt strongly, it was that you 
must haVe your instruction at which-
ever stage it may be, in your own 
language. Later the decision W811 
changed and instead of English, Hindi 
was perhaps directed to be introduced. 
But the fact that this decision could 
be taken even tentatively and tempo-
rarily for a time by those who are in 
charge of Visva-Bharati that English 
would be the medium of instruction in 
the school which will lead up to ad-
mission to Visva-Bharati, is something 
which .goes right against the spirit of 
the poet, because the poet stood all 
his life for the languages of our own 
country as the media of instruction. 

This kind of thing has happened 
only because there is no proper under-
standing of the desirability to continue 
and develop the ideals "'hich the poet 
had in mind. because that is the only 
reason why the Visva-Bharati is to be 
sustained as a university by the entire 
resources of the country. Therefore, 
a spirit of bureaucr:acy has invaded 
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the scene of Visva-Bharati; there is no 
doubt about it. That is why only 
lately-it was not so very long ago; in 
April this year, as far as I r ~ 

in the Calcutta Statesman-the Delhi 
edition perhaps also carried ~ h r  

'were some reports ,by a Special Cor-
respondent of that paper regarding 
certain instances of negligence and in-
-difference about having the Tagore 
Museum properly arranged. I have 
·.heard reports from very reputable 
people as to how many things whicll 
were used by . tbe poet .in his.own life 
time are not kept. and maintained in 
the proper· .way, ilL·' the museum. 
'Then, there are' many books in the 
library where Tagore's own notes are 
made on the margin of the volumes, 
&nd those books are also not kept pro-
])Bl"ly and 110 special step is being 
made for that sort or thing. There are 
.aBle officers who have been trying tJ 
do their job very seriously and 
earnestly, but the bureaucratic atmos-
phere which is creepmg into the place 
and has now almost overcome the 
atmosphere of Vlsva-Bharatd is staDii-
"ing in the way. In the Statesman theBe 
articles apeared and I heard certain 
other reports. I happened to convey 
to the Prime Minister my sense of mis-
givings ,at the way the Visva-Bharati 
appeared to be conducted, particularly 
in so far as the Tagore Museum and 
the work in that connection WB8 con-
cerned.. But then, later on, nothing 
happened. On the contrary, a sort of 
report appeared to be circulated in the 
Shantiniketan that the Communists 
are trying to have some kind of an 
eye on Visva-"Bharati and they are 
trying to attack the administration or 
Visva-Bharati and that kind: of thing. 

As far as Rabindra Nath Tagore and 
his. memory is concetned, and the 
legacy which he has ~ us is ~
cerned there is no question of pohti-
cal or' any other kind of difference. 
On the contrary, the whole country 
wants that the memory of Tagore 
should be cherished and treasured in 
the only way in which it should be. 
But there is such an atmosphere 
of distrust that if there is 
any criticism it is always interpreted 
to be compll¥ly obstructive; it is 

never conceded that that criticism is 
intended to be helpful, and it is. 
very regrettable phenomenon that • 
fanner Chief .Justice of India who has 
been himself a pupil otShantiniketan 
is now the Vice-Chancellor and yet 
we do not see any objective instance ot 
improvement in the working of Visva-
Bharati. 

My hon. friend Shrimati Renu 
Cha1a;avartty has referred to this idea 
or copy-right and all that. Now, Sir, 
I do concede that there must be some 
check on infringements of copy-rights. 
I cannot leave it to anybody and 
everybody to take up any of Tagore's 
works and translate it in his own way 
and then publicise it. I must have a 
check. But what happened in this 
case-and she referred to that case--
was that translations of some 
extracts from Tagore's works-short 
extracts--over a number of yel11"l!l 
were made by a very competent set 
of people-and copies ot those trasla-
tions were sent for prior approval bJ" 
the Visva-Bharati Society. 

Sbrimatl Renu Chakravartty: I 
would like the hon. Minister to listen 
to this because this is a scandalous 
state of alfairs that has happened re-
cently. I would like him to listen to 
this. 

Sbri B'. N. Mukerjee: Sir, I waa 
saying that I do concede that copy-
right cannot ·be allowed to be infring-
ed by ,anybody and everybody. I 
know it for a fact that if anY'body is 
going to translate anthing by Tagore 
it has to be examined as to whether 
it is a proper translation or not, and 
the Visva-Bharati might very well set 
up ,a body which will examine whe-
ther a particular translation is accept-
able or not. I do concede that right 
definitely. But what happened was 
that extracts from Tagore's works over 
a long period were tra:nslated-they 
were short extracts---.and they were to 
be published in a book with a non-
profit-making purpose. The transla-
tion was done by a very competent 
set of people. . The copies ot the 
translations were sent long before time 
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in order to get their approval Then, 
later on, they gave very limited appro-
val to only a few of the extracts and 
;rejected the Whole lot, the result be-
ing that the entire project had to be 
given up because the idea of that book 
forming a whole, so to speak, repre-
sentative selection from Tagore's 
works over a certain period could not 
be pursued. 

Now, Sir, perhaps if the law is there 
We cannot go against it. If there is 
a Copyright Act according to which 
translations cannot be made by any_ 
body in any other language before ex-
piry of a certain period:, naturally I 
cannot expect the Government to say 
anything here. They have to change 
the Copyright law. But something has 
to ,be done as far as Visva-Bharati is 
concerned, as far as Visva-Bharati is 
concerned and T,agore's works are con-
cerned. I am told that Bharati's 
works in Tamil are now open to any-
body for translation. The Madras 
Government it seems has given an 
order pennitting anybody to use 
Bharati's works and the copy-right 
rules ,are relaxed to that extent. Now, 
Government has to consider very care-
fully what can be done in this regard. 
But as things stand, Government does 
not consider this matter at all and the 
results are rather deplorable. 

Then, in regard to the question of 
dispute with teachers, Shrimati Renu 
Chakr,avartty has already referred to 
it. There had been some very bad 
instances lately, some incidents taking 
place, somebody assaulting somebody 
else and that kind of thing taking 
place even in Shantiniketan. Again, 
when one of our national professors 
Professor Satyendra Nath Bose, one of 
our very leading scientists, was Vice 
Chancellor, there was a great deal of 
troUible over this sort of thing, only 
because there has come into the pic-
ture a real bureaucratic spirit. That is 
why in Shantiniketan today you find 
wildings being put up which perhaps 
Tagore would have discpproved of 
very strongly. He wanted people to 
live with nature, to Bee the san-rise 

and ~ , to grow up so to speak 
alone WIth everything else in nature 
And, if we have some respect for h ~  
writings let US do something to main-
tain the kind of thing which he wanted 
to keep up. But if we want merely 
another university with something like. 
sky-scrappers cropping up in Birbhum 
soil, that is a very difticult proposition_ 

That is why I suggest to the Minister 
that he gives his mind to this, parti-
cularly in this year of the centenary 
of the birth of Tagore, and. if he does, 
then perhaps he would keep Parlia-
ment more carefully informed of what 
is happening in Visva-Bharati. Then 
he would not come to us only with a 
few technical amendments regarding 
this rule there or that rule there, but 
he would tell us more about how ins-
titutions like Visva-Bharati ought to 
be conducted and what the Govern-
ment's thoughts are in regard to this. 

Mr. Deputy-Speaker: Shri D. C. 
Sharma-I hope hon. Members will 
now be brief in their observations. 

Shri D. C. Sharma (Gurdaspur): 
As brief as the previous Members. 

Mr. Depv.ty-Speaker: If that were 
the case I would not have felt any 
necessity to make my observation. 

Shri D. C. Sharma: All right, Sir. 

Mr. Deputy-Speaker, Sir, I think 
the two hon. Members who preceded 
me have given a very doleful picture 
of Visva-Bharati as it is today. Most 
respectfully I beg to differ from them. 
Of course, they will claim more inti-
mate knowledge of Visva-Bharati 
than I have. They live in the very 
State where Visva-Bharati is located. 
But, all the same, I submit res· 
pectfully that the bureaucratisation to 
which they referred is not to be 
found in a greater degree in this UJIi· 
versity than in any other univerSity 
and, also, that the stamp of the 
genius and of the personality of the 
great Rabindra Nath Tagore that is 
on everything in that 1miversity is, I 
believe, a very big Insurance against 
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those defects of officialdom IIIld other 
things which are apt to creep into any 
university. 

I believe, Sir, Visva-Bharati still 
continues to be a centre of pilgrimage 
-I do not want to USe the word 
Mecca because that migbt lead me 
into trouble- for students and scbo-
lars from all over the world Its Hindi 
Bhavan is still there and is doing 
good work. Its other bhavans are 
also there and they are full of acti-
vity. I think, Sir, thougb the great 
Tagore is not there, still the spirit of 
that great Tagore, the spirit of huma-
nism, the spirit of universalism, the 
spirit of nature worship and all these 
things are there. Only recently I 
met a student, a Sikh young man 
from my own district who had been 
there and who had studied there. He 
p,ve me a very glowing picture of 
the lite at that university. The hon. 
speakers who preceded me, I believe, 
have not been able to keep in touch 
with the spirit that prevails today. I 
believe that Rabindra Nath Tagore 
does not live only through books. He 
will live through his books for all 
time to come, but he will also live 
through his university for all time to 
come. I think this university will 
last as long as India lasts, and this 
university will be one of the many 
monuments for which the nation has 
to be grateful to that great poet and 
humanist. Therefore, though there is 
room for improvement in every kind 
of institution-re-thinking has to be 
done everywhere and we must try to 
reshape things-we must discuss this 
university, as I am going to do now, 
in a spirit of reverence, in a SPirit of 
humility, and not in a spirit of fault-
finding or anything of that kind. I 
believe that the ideals, to which the 
earlier speaker referred, are there, 
and I know some of the teachel'll 
there, and how they live and work in 
the spirit of Rabindranath Tagore, 
how they still cherish the ideals of 
Gurudev, as he was called, hold them 
aloft and propagate them. Viswa-
Bharati still continues to be a great 
centre for the propagation of the' 
ideals of Gurudev. 

1 want to make a few observations. 
about the copy-rigbt to which refer--
ence was made. Thougb I am not L 
legal man, I am of the opinion that. 
so far as the books of Rabindranath 
Tagore are concerned, the law of 
copy-right should not apply. I think 
the law of copy-right is only for a 
period of fifty years. I think we 
are also signatories to the inter-
national. convention at Berne. I feel 
that Visva-Bharati should not depend 
upon the fees of copy-rigbt which it 
gets from the books and writings of 
the great poet. The writings IIIld the 
books. of the great poet should b& 
made available to everybody free of 
charge, as that is one of the ways of 
disseminating the spirit of Rabindra-
nath Tagore. It has been done in the 
case of the Tamil poet, Bharati, as 
was mentioned by the previous spea-
ker. The maintenance, running and 
up-keep of this university should not 
be dependent upon the copy-rigbt 
fees from the sale of the material 
which the great Gurudev has left be-
hind. him. I find that many great 
things have been done during the 
Tagore centenary and there has been 
great. enthusiasm for it even in small 
places, districts, tehsils, toWiIlS, vil-
lages, everywhere. So, one of the 
great things that the Government 01 
India can do during this period is to 
see that all the writiRgs of Tagore 
are made' freely available to anybody 
who wants to study them, provided 
they are fit to study them. For that 
gesture, some thougbt is required and 
I hope that some thought will be 
given to this suggestion and some-
thing will be done. 

I agree with the hon. Member that 
the Academic Council has been vest-
ed with some powers. In some of the 
universities the Academic Council is 
just academic and does not exercise 
any inftuence. So, I am glad that the 
Academic Council has been vested 
with some power, so far as the teach-
ers are concerned. This is a step in 
the right direction, 8i!1d I congra-
tulate the Minister for doing this. I 
hope this Win be the pattern which 
will be followed by other univer--
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: silies also. By doiBg that, we shall 
.18ke;. the: U!achers"" away from. the pale 
,of: whai are called "university poli-
.ial", h ~ they exist or not. I 
feel that this i.s a happy thing and I 
nope the other universities will also 
follow this path. " 

I feel that clause 38 has been mis-
understood. Of course, any univer-

"sity can terminate the services of its 
employees as an employer. This pro-
viso does not mean that the persons 

"who have been dealt,with according 
to this proviso do not have the right 
of appeal to the Tribunal which will 
consist of the representatives of the 
university and the employees. I feel 
that in spite of this proviso the right 

,of appeal is there for any person who 
feels aggrieved and his appeal will 
go to the tribunal. If my interpretation 
is wrong, I hope the hon. Minister will 

,correct me. I feel thai the right of 
-appeal is not taken away by this pro-
·viso. It still exists. 

I am very happy that these edu-
"cation centres are going to be all 
over India. So far, we have thought 
,of universities in terms of regiODS or 
territories. Our universities have only 
territorial jurisdiction. I am very 
happy that Visva-Bharati is game to 
have an all India jurisdiction., It can 
have its examination centres anY-
where it likes. I thiDk that this kind 
of extension of jurisdiction should 
not be confined only to examination 
centres; it "should be extended to other 

h~  also. 

I feel that this will be a Bill which 
will be a very happy departure, so 
far as university administration is 
concerned. I hope that this Bill will 
be studied and copied by all the 
States in India where universities are 
located. I hope that some of its pro-
visions will be taken note of and will 
be put into practice by the Lok Shik-
sha Samsad. It is a great contribu-
tion of great Gurudev and I feel that 
these home study courses, which we 
have in this university, will become 
the nonnal feature of every univer-
sity in India. It is good teat the cer-

titlcates given by this Samsad are 
,oing to be recognised. '11hat will pr0-
vide some employment potential and 
the persons who take these COurseil 
will get some employment. It is good. 
I feel this is somethi.ng which shou14 
be copied by other universities also 
to extend the sphere of education. 

With these words, I welcome thia 
Bill. " It is one of the great thiI1&l 
whiCh has been done during the 
Tagore Centenary celebration. I hope 
this marks an advance, so far as uni-
versity administration is concerned 
and so far as the propagation of the 
ideals of the great Gurudev is con-
cerned. 

Mr. Deputy-Speaker: Shri Bal Raj 
Madhok. Hon Members should not 
take more than seven minutes, 

ShriBal Raj Mal1hok (New Delhi): 
I am in genera}' agreement with the 
spirit of this" Bill, which aims at re-
gulating the affairs of one of the 
most important "and renowned insti-
tutions" of this country, Gurdev 
Rabindranath Tagore was not only 
a great humanist, not only a great 
poet, but also a man endowed with 
great ideas about education as well. 
He founded the instituion, Visva-
Bharati where he could impart the 
best of the modem education on the 
basis of the ancient spirit of the 
Gurukulas and ashramas. 

It, therefore, combined the best 
elements of modern educational in-
stitutions and system and the best of 
the past. So long as he lived he tried 
to maintam that character and that 
spirit in this University. He wanted 
it to be not only a centre of Indian 
education and culture but also tried 
to make it a" centre of education and 
culture of other countries which had 
been in very close contact with India 
in the past. That is why he built a 
China Bhavan. Perhaps, had he lived, 
he would have set up" Burma Bhavan, 
Indonesia Bhavan, Thai Bhavan etc., 
So that these countries which had 
come" _under the cultural impact ot 
India, which had taken much from 
India and from which .now we could 
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take somethi,ng that we have 108t, 
could all come together. That way 
he wanted it to become an inter-
national centre of Indian culture at 
~  type of the International Academy 
that ,we hav.e on Mathura Road run 
by Dr. Raghuvira. 

But, unfortunately, after his death 
·we find that this disti.nctive character 
,of Visva-Bharati. is being destroyed. 
.It is being brought into line with 
.so many other universities that we 
have built in this country. The same 
kind of officialdom, the same type of 
'courses, the same type of administra-
:tion, the same bureaucratisation have 
·come in this University. This, I think, 
is in a way showing dis-respect to the 
memory of the great man whom 
,every Indian, whatever his caste, 
creeQ or affiliation may be, respects 
trom the depth of his heart. 

After these general observations I 
have to make some specific suggestions 
.also in regard to the amendments 
that have been proposed. I very 
much welcome the introduction of 
section 7A regarding the People's 
Education Council, that is, the Loka 
Shiksha Samsad, and the opening at 
its centres outside Bengal, that is, 
outside the jurisdiction of the Visva-
Bharati University. This, in fact, is 
very necessary in view of the growing 
need for education and the failure of 
our various universities to provide 
adequate facilities. 

Furthermore, even though Visva-
Bhara,ti may have lost much of its old 
greatness, people still have some 
kind of a liking or respect for it and 
jf centres affiliated to this University 
are opened in different parts of the 
country, I am sure they will be very 
much welcomed and stUdents will 
flock to them. But that demands two 
things. One is that these centres of 
the Visva Bharati University which 
will be opened outside Bengal should 
not have only Bengali as the medium. 
English can be the medium only in 
the higher classes. In Visva-Bharati 
1I1s0, upto Matriculation the medium 

is Bengali. It the centres of the 
Loka Shiksha Samsad are to be 
opened, say, in Delhi or elsewhere, 
and if the medium there is Bengali, 
only the Bengali boys would be able 
to join them. I suggest that it should 
be provided that alpng with Bengali 
the medium will also be Hindi so that 
boYs whose mother tongue is not 
Bengali may be able to join these 
centres of the Loka Shiksha Samsad 
which may be opened outside Bengal 
in large numbers and thus take ad-
vantage of this facility. 

Another suggestion that I would 
like to make is that just as you have 
permitted this University to hold 
examinations outside its jurisdictiOD, 
similar facilities should also be given 
to other universities also. This is a 
point particularly in regard to Delhi 
We know that till recently the Pun-
jab University used to hold examina-
tions in Delhi. I have :figures which 
will show that every year 15,000 boys 
and girls from Delhi appeared in the 
Punjab University Matriculation Exa-
mination and about 5,000 in the Inter-
mediate and B.A. examinations. In 
fact, more boys appeared in the Pun-
jab University examinations from 
Delhi than in the Delhi University 
examinations. There were causes for 
it. Most of the people were displaced 
persons who came from Punjab and 
who appeared at the Punjab Univer-
sity examinations. Now that facility 
has been taken away. For boys the 
facility has been taken away alto-
gether and for girls it has been laid 
down that only girls domiciled ill 
Punjab can take the Punjab Uni-
versity examinations. That way 
thousands of boys and girls who 
cannot get admission in the Delhi 
University colleges and who want to 
continue and used to continue their 
study through private institutions and 
appear at the Punjab University 
examinations have been deprived of 
that facility. Of course, the Punjab 
University is not under the Central 
Government, but still the hon. Edu-
cation Minister can recommend to the 
Punjab l!niversity that this facility 
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which was given by them to the 
Delhi boys should not be withdrawn 
so that some of the difficulties that 
are being felt by the students in Delhi 
might be removed. 

Another thing to which I would 
like to draw your attention is the 
question of borrowings. It has been 
provided in the Bill that the Uni-
versity will be allowed to borrow 

~ for the purpose of the Univer-
sity. The words here are "for the 
purposes of the University". It Is a 
very wide term. We know that just 
as our Government these days belie-
ve, more in creating showpieces than 
things of real worth, many of the 
universities following the example of 
;he Government are trying to create 
showpieces rather than things of real 
worth. With this provision to borrow 
money for any purpose, they might 
borrow money and spend it for put-
ing up big buildings or for such plans 
and things which may not 
be of much use to the 
University. Therefore in the 
place of 'for the purposes of the Uni-
versity' yOU should have 'for a spe-
cific purpose of the University' so 
that the people and the University 
know that this money is being bor-
rowed for a particular purpose, 
namely, for building this institution, 
library or this kind of a thing. This 
general provision is not very correct. 

In respect of the last clause about 
which Shrimati Renu Chakravartty 
has also spoken, it is true that some-
times some disciplinary action is taken 
against the teachers. Sometimes they 
are removed also. But that is not a 
healthy sign. If our universities are 
really to grow as they should grow, 
there should be more an atmosphere 
of co-operation, of trust. The party 
spirit, factionalism and the removal 
of teachers is something which is not 
conducive to the proper working and 
development of the universities. We 
should see that a university like the 
Visva-Bharati which has .11 special 
background and which Gurudev 

wanted to become a real contre of 
culture and education not only for 
the people of India but for people-
from all over the world, a real centre 
of international co-operation, is kept 
free from this officialdom and this 
kind of bureaucratisation as much as 
possible. 

With these words, I generally com-
mend this Bill. 

14.57 hrs. 

[SHRIMATI RENu CHAKRAVARTrY in the 
Chair] 

Shri KaIika Singh (Azamgarh): 
Gurudev Rabindranath Tagore esta-
blished Visva-Bharati at Santini-
ketan in a rural area in the great year 
1921. He was fuedby the same 
ideals which had led Mahatma Gandhi 
to start the non-cooperation move-
ment, that is, to replace all the Eng-
lish systems which were prevailing in 
India whether with regard to edu-
cation or with regard to any other 
manner of life. Mahatma Gandhi and 
Gurudev Rabindranath Tagore were 
the two great persons who in 1921 
were regarded as the persons who· 
had really come to India for the em-
ancipation of the 30 crores of people 
then living in India. Therefore we 
have to see whether we are conform-
ing to the ideals of Gurudev Rabin-
dranath Tagore when we are running 
this University. 

In the year 1951 the Visva-Bharati 
Act was passed with the object of 
making it an institution of national 
importance. The Constitution of India 
has put in university education as a 
State subject. University education 
is not a Union subject. But under 
Entry 63 of the Union List of the 
Constitution of India, this Parliament 
is empowered to declare any institu-
tion to be of national importance. 
When the Britishers left India we 
had the Aligarh University and the 
Banaras Hindu University as the two 
universities of national importance. J 
do not know what led the British 
people to regard only thes!' two insti-
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tutions as institutions of national im-
portance. One was established by 
Sir Syed Abmed Khan and the other 
by Mahamana Pandit Madan Mohan 
Malaviya. The Banaras Hindu UnI-
versity came into 'being as a reaction 
to what the Aligarh University was 
then doing. Therefore, after 1947. 

Dr. M. S. Alley (Nagpur): May I 
correct the hon. Member? Aligarh 
University came into existence after 
the Banaras University. 

Shri Kalika Singh: But it was 
established in 1904; after that it gradu-
ally came into being as a university, 
after the Banaras Hindu University. 

What I meant to say was that at 
present we have got 46 universities in 
India. In the Third Plan we are going 
to have twelve more. The University 
Grants Commission has recommended 
that for nine lakh population of stu-
dents in universities, India now requi-
res 200 universities. Then, if these 
univerties are all to be State universi-
ties, in that case what is the need of 
this Aligarh Muslim University or 
Banaras Hindu University or Visva-
Bharati at Santiniketan or this Delhi 
University to be distinguished with 
State Universities, if there is really no 
-distinction between these four Central 
universities and all the State universi-
ties? 

Today I find that the Allahlllbad 
University and the Madras University 
'have supplied more of ICS personnel 
and more of all-India administrative 
'personnel than the Aligarh University, 
the Banaras University of the Delhi 
University. Therefore I think we 
-could make it a policy to declare all 
'the universities whicb have attained 
some status of importance to be insti-
tutions of national importance. Now 
the Allahabad University, the Madras 
University a'nd so many other univer-
sities have attained the status, and if 
they are declared to be of national 
importance they will really produce 
students who will take up everything 
in a way which will be conducive to 
the welfue of the whole of India and 

that will not lead to regionalism. That 
is one thing. 

The other thing is that Gurudev 
Rabindranath Tagore had certain ideals 
when he set up this Visva-Bharati 
at Santiniketan. Are we following 
these ideals? Visva-Bharati 'Was a 
substitute name for the university: 
the name meant the VOice of the 
Universe. He had some ideals, and in 
the Act of 1951 I see lhat in section 6 
the powers of the UniversIty are 
defined. The powers are enumerated 
from (a) to (k), and it is onily in (k) 
that it is generally given: ''To do all 
such things as may be necessary, inci-
dental or conducive to the attainment 
of all or any of the objects of the Uni-
versity, and in particular the attain-
ment of the objects set out in the First 
Scbedule for which the institution 
known as Visva-Bharati was founded 
by the late Rabindranath Tagore". It 
was put in as something general which 
was, I think, not to be followed in its 
implementation, ·because 'it Was put in 
as the last clause. 

And the Schedule sets out the ideals 
of Rabindranath Tagore. It lays down 
five of them, and the fifth one is: 

"With such ideals in view, to 
provide at Santiniketan aforesaid 
a Centre of Culture where ri!seareh 
into and study of the religion, li te-
rature, history, science and art of 
Hindu, Buddhist, Jain, Islamic, 
Sikh, Christian and other oiviliza-
tions may rbe pursued along with 
the culture of the West, with that 
simplicity in externals whicb is 
necessary for true spiritual realis-
ation, in amity, good-fellowship 
and co-operation between the 
thinkers and scholars of both Eas-
,tern and Western countries, tree 
from all antagonisms of race, na-
tionality, creed or caste". 

So, if we read into these ideals we 
have to find that Gurudev Rabindra-
nath Tagore wan·ted to establish this 
Visva-Bharati as something which was 
to ,be unique in the whole of the uni-
verse. He was not confining himself 
to the IlIndian education but was fired 
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with a great imagination, because he 
was a pe1'sonality working for the 
whole of the univene. He was inte-
rested in lifting the very life of the 
whole of the universe in the educa-
tional field, and therefore he had laid 
down this broad ideal before himself. 

In 1951 good care was taken to see 
that all the substitute names that he 
bad given for the English names were 
maintained in that Act. ''College' was 
defined as foJlaws: 

.. 'College' shall mean the following 
Colleges and shall include such other 
Colleges as may hereafter be declared 
as such by the University:-

(i) Vidya-Bhavana, 
(ii) Kala-Bhavana, 

(iii) Sangit-Bhavana, 
(iv) Vinaya-Bhavana, 
(v) Siksha-Bhavana, and 
(vi) Paitha-Bhavana." .. 

All these six names indica,tes the 
i'deals which Gurudev Rabindranath 
Tagor€ wanted to .bring fortll in the 
whole of India. And now I am very 
glad that the hon. Minister of Educa-
tion has put in clause 7A by which he 
wants to establish different centres 
throughout India for propagating these 
ideals which Gurudeva ltabindranatb 
Tagore had set out before him. So 
iar we have not found that ideal being 
pursued anywhere in India. It might 
have been done somewhere near Santi-
niketan, but now where else do we find 
this Vidya-Bhavan, Kala-Bhavan, 
Sangit-Bhavan, Vinaya-Bhavan, Sik-
sha-Bhavan or Patha-Bhavan coming 
into be'ng. We think that :if Gurudeva 
Rabindranath Tagore wanted - some-
thing to be done, then it must be either 
done accordin:g to his wishes and 
desires or we should not interfere with 
that university at all and we should 
not narrow down the scope and powers 
of the Visva-Bharati. 

Thel"e are 46 universip.es in India 
now ,and there are going to be two 
hundred. Now we are saying that it is 

a mere university. ibecause as 'Dre' 
very ,first amendment says, it is cOnsti-
tuted as a unh"ersity. It was conSti-
tuted as a university in 1951 also, bue 
now that W'Ol"d has specifically be. 
repeated in the very first amendment: 
because there were some difficulties. 
I think, that were found. 

Therefore, when you limit it as It 

university there is a danger that we 
might be limiting ,the very scope of 
Visva-Bharati itself. Visva-Bharati 
means the voice of the universe. It 
should remain the voiCe of the uni-
verSe and should not be a mere uni-
versity, as it ~  is, as much a region-
nal university as any other university 
in India. 

Therefore, I will emphasize once 
again that we have to see that if 
Rabindranath Tagore was a unique 
person in the whole world and if his 
centenary is being celebrated through-
out the werld-I do not know of any 
other persOn. of culture and edUCaitiOD 
whose centenary has been celebrated 
throughout the world as that of Rabin-
dranath Tagore--if Rabindranath 
Tagore really represents something 
unique in the whole world, unique in 
the whole universe. in that case we 
have to see that he is also lifted to the 
same standard at perscnality as 
Mahatma Gandhi has reached in the 
whole of the universe. Therefore, if 
Visva-Bharati was established by 
Tagore, we have to make it a unique, 
university, something whic.h should be-
bigger in scope and in its objeCts and' 
bigger in its worlting, 

In Russia I found that some poli-
tical parties have established a 
Lumumba University aOO have said' 
that all African people can come and' 
read there. Here I say that it should 
not have some politieaJ. purpose 'like-
that, 'but for this Visva-Bharati same 
such syllabus or curriculum should be 
there which should attract studell.ts 
from all over the world, and it should 
not .be limited to India itself. It 
should attract students from 1he Weal:. 
East, South and North, all races and 
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all-claases. If -we are having a national 
integratiOlll PJ'O&ramD1e in India and if 
we are naoJ!y wanting to establish 
something which should -be integrated 
or which should have an emotional 
integraJt.ion, then I think we should 
follow tae ideals ~ Ranbindranath 
Tagore. We should read into the litera-
ture which Rabindranath Tagore pro-
duced and go into the working of this 
University, Visva-Bharati at Santini-
ketan and then established something 
which will really carryout the national 
integration programme that we are 
having in India. 

Sbri Aurobindo Ghosal (Ulubaria): 
Mr. Chairman, I fully agree With the 
present real picture that has been 
portrayed by Shri H. N. Mukerjee and 
by you Madam. in flamboyant speeches. 
I remember, in my early college days, 
when Gurudeva was alive, I used to 
gO to Shantiniketan almost on every 
holiday and I was tempted to go there 
on every Sunday. After his dea-th, I 
hJ.ve gone and so many persons have 
gone there. Now, we find something 
missing. We do not find that atmos-
phere which has been spoken of, 
which has also been referred to by 
you and by Shri H. N. Mukerjee. That 
atmosphere was entirely - -different 
from the atmosphere which exists at 
preselllt. Because, at that time, this 
officialdom, this red-tapism in the 
administration of this University and 
also in the matter of imp8rtin;g educa-
tian and other activities of this Uni-
versity were not present there. It was 
all informal, but very strict. Not only 
that. In the activities of the different 
Bhavans,--at that time also there were 
not so many Bhavans, we found, 
scholars of different countries, students 
from different States of India were 
studying together and were doing 
reseaTch and having discussions. In 
the sections of art, literture and 
science, there were schools and ream-
ed associations. It was a type of inte-
cration-not national integration, I 
may cllll it world integration--at that 
time. Now, the standard -has gone down 
jn that Universbty. For that reason, 
we have a justifiable complBint that 
the standard tha\ was maintained at 

the time of TagQre has how deteriol'llt-
eel to this extent and jts -activities are 
being transacted like other UniVel'lli--
ties. It has to be seen·by the hOB. 
Minister that the ideals for which this 
U'lliversity was set up by Gurudev are· 
kept up even now. 

As regards the amendments, I would 
like to submit that the principle of 
auditing accounts is very good and it 
has been introduced, I agree with jt. _ 
As regards the activities of the Lok 
Siksha Samsad, education in the· 
different units is in Bengali. I -would 
like to tell the hon. Minister, agreeing 
with Prof. Balraj Madhok that the 
imparting of education should also be· 
in Hindi. The ·books w1hich are writ-
ten in Bengali should be translated 
into Hindi so that the people of other-
States can imbide the sp:rit and influ-
ence of Tagore. 

Regarding the last point. it is really 
deplorable. Gurudev was essentially a' 
poet and a humanist. Naturally, he 
was trying to set up his University in 
such a way that all soris of disputes 
and difficulties and differences that 
would arise between the students and 
the teachers, and between the teachers 
and the executives are solvd in an 
amicable way, in an honorable way. 
For that reason, lie laid down thia 
method of settlement by means of-
arbitration of all disputes, if any, 
among the teachers and the executives 
and the award of the Tribunal was 
considered final. By the present 
amendment, _the hon. Minister is trying 
to take away the force of beautiful pro-
reflects the spirit and philosophy of' 
this amendment, that is. the Univer-
sity authorities, in spite of the Tribu-
nal's award, will be at liberty to take 
action against the teachers if there is 
any necessity. It will be very unfor-
tunate to see that the teachers of the 
Visva-Bharati will going to the High -
Court and the Supreme Court as it Is 
happening in the case of another Uni-
versity set UP by another great man; 
Malaviyaji. So. we should delete this: 
provision which bas .been brought in_' 
as an amendment by the hon. r~ 
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With these words, I would request 

the hon. Minister not only to see that 
this provision is deleted, ·but also to 
see that the standard of the Visva-
Bharati does not deteriorate and it 
xefl'ects the spirit and philosophy of 
Tagore which it used to reflect previ-
ously when be was alive. 

8hri 8. M. Banerjee (Kanpur): Mr. 
Chairman, I rise to support certain 
clauses of the Bill. I have before me 
the various arguments advanced by 
hon. friend who spoke before me. I 
,fully associate myself with the senti-
'ments expressed by you. 

A question has come before us about 
'Visva-Bharati as to how to protect or 
audit its accounts and other things. 
These are technical matters and these 
.are very necessary .to safeguard the 
iBterests of such a big institution 
which, in my opinion,' is a Temple of 
art. When the Centenery celebrations 
'are going on in the counfrY', I am glad 
'I have also got an oppotrunity to say 
"IIomething a·bout this particular insti-
.tution. 

I know that this institution was 
'l!stablished by Gurudev far from the 
maddening crowd and he wanted this 
Institution tD graw like his poems, 
'like his ideas, like those beautiful ver-
'ses, which were appreciated by all and 
-which not only inspired our country-
men, 'but inspired the rest of the 
'World. I feel, after so many restric-
:tions, especially restrictions on the 
'·teachers who are supposed to be the 
builders not only of this particular 
'University, or institution, but of the 
nation, if we go on restricting them 
like this, I do not know what will 
Ibecome of this particular institution. 
What is the difference between this 
University and the other Universities 
in this country? I had occasion to see 
once. I am really sorry or rather 
ashmed that I have not been able to 
;go to this institution oftener and see it 
:and get inspiration. It is just a Temple 
.of art where the students are devotees 
and they devote themselves to see 
·that this particular Temple remains a 
'Temple of art. Tagore's humanism, 

and Tagore's mysticism are all aspects 
of Tagore, and they full find their ex-
pression in the working of this parti-
cular institution, or at least in the 
ideal of it. I do not know whether 
Government are paying enough atten-
tion to these aspects of this particular 
univerSity. 

A question was raised in this House 
as to whether all the works of Tagore 
should be exclusively in the hands of 
the Visva-Bharati. I do not dispute 
that. But a very important point waa 
raised by an hon. Member here that 
even a few lines which were meant 
to be used at the Tagore Centenary 
celebration in Calcutta wt!re not allow-
ed to be used on account of this right. 
Why should this sort of narrow out-
look on Tagore or his work be there? 
If this cannot be removed, I do not 
know whether Rabindranath Tagore 
who was essentially a poet of the com-
mon man can possibly reach the heart 
of the common people. Even after all 
these celebrations in the country, may 
I say in all humility that we have not 
been able to take Tagore's works, his 
poems, his verses and other things, or 
in fact, any work of '!'agore, to the 
slum-dwellers and to the common 
people for whom his heart always 

,bled, these people are unable to know 
the works of Tagore. Why should that 
be so? 

As part of these celebrations I 
expected that either the Visva-Bharati 
or the Government of India or the 
particular committee which was ap-
pointed for the Centenary Celebrations 
would bring out cheap editions of 
certain works, 'or rather the cheapest 
editions, or even editions meant for 
free distribution in the country. If 
the country would have lost a few 
lakhs or crores of rupees to propagate 
the ideals of Tagore, I do not think 
that would have been a wastage, 
especially since we are wasting so 
much on so many other things with 
futile results. Therefore, my sub-
mission is that the Visva-Bharati 
should not come in the way of such 
a work. They should not behave in 
the fashion in which they behaved 
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during the centenary celebrations in 
Calcutta. I feel that this should be 
taken note of. 

I welcome clause 7 of the Bill which 
seeks to insert a new section 7A which 
reads thus: 

"Notwithstanding anything con-
tained in section 7, the University 
may establish and maintain, at any 
place in India examination centres 
for home study courses conducted 
by its Loka Shiksha Samsad (Peo-
ple's Education Council) .... ". 

I am happy to find that such institu-
tions are going to be establis:hed 
throughout the country, but it should 
be done keeping in view the ideology 
of Tagore. 

It seems to me that even the works 
of Tagore or even the ideals of Tagore 
are being used for commercial pur-
poses. Tagore himself stood 1Irmly 
against such commercialism or mate-
rialism. As I understand Tagore, 
"Tagore was never after this kind of 
thing. Therefore, I feel that this sort 
of bureaucratisation of a particular 
institution making Tagore's work a 
commercial thing is going to harm 
Tagore's ideology most; had he lived 
with us today, he would never have 
allowed this kind of thing. 

Coming to clause 15 of the Bill 
which seeks to amend section 38 of 
the principal Act, I would say that 
this is really something peculiar. If 
aection 38 of the principal Act does 
.omething noble and does something 
mblime as compared with the pro-
Yisions in the other Acts governing 
the Allahabad University or even a 
Central university like the Banaras 
Hindu University or the Aligarh Mus-
lim University, what is wrong in it? 
Why should this particular right be 
provided namely that: 

"Provided that nothing in this 
~  shall be construed as tak-
illg away or al!ecting the right of 
the University to terminate the 
aervices of a ~ of its omcera Of 
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teachers in accordance with the 
provisions of the Statutes govern-
ing the terms and conditions of 
services of officers and teachers of 
the University."? 

I feel that politics is going to be 
injected in the Visva-Bharati also as 
in the Aligarh Muslim University and 
in the Banaras Hindu University. I 
hope the hon. Minister must have 
learnt the lesson by now. He wanted 
to experiment in Aligarh Muslim 
University, and he has got the results. 
After having burnt all his five fingers 
in these two universities, why should 
he again try this kind of thing? This 
is going to be a dangerous thing. 
After all, the tearhers of Visva-
Bharati are going there, or at least, 
some of them have gone there, I am 
sure, not for money-making purposes. 
but because they have been inspired 
by the ideology preached by Tagore, 
after reading Tagore's works, the 
ideo!ogy of humanism and so on. Why 
should Government react in this 
manner to such a thing? Why should 
there be suspicion in the mind of the 
hon. Minister about this? So, I feel 
that this clause should be taken out 
of this Bill. 

I am sure that the House, after pay-
ing this glowing tribute to Gurudev 
will not have this sort of clause which 
may injure the sentiments and try to 
victimise those true followers of 
Tagore. If this sort of politics is going 
to be injected, I am sure that in a 
year or so, or at least during the Third 
Five Year Pian, the Visva-Bharati will 
meet the same fate as Banaras Hindu 
University or Aligarh Muslim Univer-
sity. So, I would sound this note of 
caution, and I would warn the hon. 
Minister to see that this clause at least 
is taken out of this Bill. This is a 
pernicious clause which should have 
been taken out and which should not 
have been brought forward before 
the House. 

Dr. E. L. Shrimall: When I moved 
tor consideration of this Bill, I was 
under the impression that the a ~ 
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ments were just of a technical nature. 
But it is quite natural that when we 
are thinking of Visva-Bharati, we 
are always reminded of the Poet who 
founded this institution. And it was 
natura!. that the Members of this 
House should have taken this oppor-
tunity to express their concern about 
the future of this institution. We can-
not pay a greater tribute to the me-
mory of Gurudev, than by ensuring 
that the ideals for which he stood are 
realised throUgh this Visva-Bharati 
whkh was sO dear to his heart, and 
to which he dedicated all his time 
and energy during his life-time. It was, therefore, natural that the House 
Should have been exercised about its 
future. 

After the death of the poet, the 
Goevrnment of India declared this 
institution as a national institution, 
and since then, it has been our con-
stant endeavour to see that the great 
ideals for wh:ch the poet stoOd are 
fulfilled or realised through this in-
stitution. 

Hon. Members have expressed their 
sense of disappointment, and in fact, 
have been exercised over the fact that 
the institution as it exists today does 
not to some extent retain ttiat glory 
wh'ch it had in the times of Gurudev. 
probably is true. But it is not due 
to lack of any support or earnest 
efforts on the ar~ of Government; 
but the fact remains that Gurudev is 
not there; that lustre and that glory 
which illumined not only our cauntry 
but the whole world is not there. That 
is a hard fact and reality which will 
have to be remembered. In an edu-
cational institution Eke Santiniketan, 
It is not buildings. equipment and the 
money that v:e can spend that count 
so much but it is the great teachers 
like the Poe' who alone can restore 
that glory. Therefore, if Members 
lay that we have been imperfect, I 
,dmit . that we have failed to reach 
that height to wh'ch Santiniketan had 
attained during those periods. But, 
Imperfect as We are, we are making 

constant efforts to improve that insti-
tutiOl1. . .J 

A great man like Tagore is bam 
once in thousands c.f years. It waa 
our goOd fortune that we live in the 
times of Tagore and Gandhiji. As 
I said, we could not pay a greater 
tribute to the memory of the Poet 
than by ensuring that this great insti-
tution is continuously strengthened 
and it moves continuously towards 
the ideals which he had placed before 
us. I can only assure the House that 
we shall, on Govermnent's part, leave 
no stone unturned in this behalf. 

Com:ng to the clauses which are 
very innocuous and which need not 
have aroused so much of controversy 
-they are in my opinion, very simple 
-the only clauses which have aroused 
some controversy were with regard to 
copyright and arbEration. On the 
question of copyright, I have already 
told the House that it was in the 
Poet's time in 1923 that the deed of 
assignment was made to the Society. 
The Copyright Act is there. I am in 
general agreement with Members 
that in interpreting the Copyright Act 
as far as Tagore's works are concern-
ed, the University should be very 
liberal. I shall talk over the matter 
with the Vice-Chancellor and other 
authorities of the University to see 
what we can do about this matter. I 
agree that without infringing !hit 
Copyright Act, the message that the 
Poet gives us should be widely dls-
seminated not only in this country but 
allover the world. The world needs 
the message of the Poet today and 
it is only through his works that this 
message can be disseminated; and we 
ahall do all that we can. 

The main reason why I wanted to 
bring forward this amendment waS 
that I wanted that the University 
should continue to be in possession of 
the copyrights. The House may be 
interested to know that the University 
will get a royalty of nearly Rs. 10 
lakas. This amount is being paid 
by the West B a~ Government for 
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\he popular edition of Rachana1lGl" 
which is being published by thU 
Government. The works are becom-
ing popular. People want Tagore'. 
warks and this is bringing a lot of 
money to the University. We must 
safeguard the Copyrigbt. At the 
same time, we must ensure that hiI 
mes.age is disseminated to his own 
people and to the people of the rest 
of the world as widely as possible. I 
am in general agreement with that 
spirit. 

As regards the question of arbitrl-
lion, you, Madam, set the tone. But 
r tb:ink it was quite wmecessary to 
raise the peint. The section says: 

"Ever,' dispute arising out of a 
contract between the University 
and any of its officers or teachers 
shall be referred to a Tribunal of 
Arbitration consisting of one 
member appointed by the Karrma-
Samiti (Executive Council), one 
member nominated by the officer 
or teacher concerned and an um-
pire appointed by the Parld4!'8ak" 
(Visitor), and the decision of the 
Tribunal shall be ftnal". 

All that the proposed amendment 
layS is: 

"Provided that nothing in this 
section shall be construed 118 
taking away or affecting the 
right of the University to termi-
nate the services of any of its om-
cers or teachers in accordance 
with the provisions of the Statutes 
governing the tenns and condi-
tions of service of omcers and 
teachers of the UniVersity". 

The Vice-Chancellor was here. My 
hon. friend, Sbri S. M. Banerjee, is 
wholly mistaken when he says that we 
are trying to introduce any politics 
in this matter. Far from it, we are 
only trying to help the University. 
All that this proviso says is that 
the arbitration tribunal will only 
work according to the statutes and 
ordinances of the University. After 
all, teachers are appointed according 
to certain contracts, according to 

certain statutes and ordinances. It is 
only a clari1I.cation. I have beea. 
assUred by the Law Ministry on this 
matter. As soon as there is a dis-
pute between the Uniersity authorities 
and the teachers, the tendency is for 
the teachers to go to the arbitration 
tribunal at once, without knowing 
fully that whatever action the Uni-
vers;t,. proposes is in accordance with 
the statutes and ordinances or not. 

Mr. ChalrmaD: The original statute 
makes it clear that every dispute shall 
be referred to an arbitration tribunal. 

Dr. K. L. Shrimali: My reading is-
and I have been assured by the La,.. 
J4inistry on this point-that this pr0-
viso is necessary in order to prevent 
frivolous claims for arbitration. This 
is the only intention of this proviso. 

8hri S. M. BImerjee: Will it not in-
volve litigation? 

Dr. K. L. ShrimaIi: After all, if the 
teachers' services are terminated. 
and if they are not satisfied, they are 
quite free to go to court. Who ctm 
prevent them from dOing so? The 
Act was passed by Parliament and 
they are quite free to go to court. 

So there is no questioo ot intro-
ducing any politiCS in the Uniersity. 
It is also wrong to say that we have 
introdUCed politics in Aligarh and 
Banaras. All that we are trying to 
do is to see that they should get rid 
of the politics which was already 
there and which was poisoning the 
academic almosphere of the Univer-
sity. 

In any case, I am gratefUl to the 
Members for supporting this mea-
sure. 

Shri H. N. Mukerjee: in the original 
Act there is a compulsory provision 
which says that every dispute shall 
be referred to a tribunal of arb'tra-
tion whose decision shall be final. 
This has to be reconciled with the 
proviso which sayS that if it goeS 
against the statute etc. it will not be 
lInal. This kfnd of qualifying sta te-
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ment in the statute which Govern-
ment are now going to have perhaps 
might make things worse than they 
are at the moment. I cannot quite see 
how the two can be reconc:iled. 

Dr. K. L. Shrimali: We have to read 
the provision as it is. The amend-
ment we have proposed with regard 
to the tribunal is that the tribunal 
will function only in accordance with 
the statutes and ordinances laid down 
by the University. The tribunal can-
not go against the statutes and ordi-
nances laid down by the University. 

Mr. Chairman: Under what cir-
cumstances will the matter be referred 
to the tribunal? 

. Dr. IL L. ShriBaH: Whenever 
there is a dispute between the Uni-
Yersity and the teachers. With regard 
to the tribunal, it has been laid down 
that the Executive Council can refer 
a case to it. 

Mr. CbaIrman: It ill not G q_ 
tion of 'can', but 'shall'. That is in 
the Act, But the proviso now sug-
gested is contradictory. It has not 
been laid down under what circum-
stances and which situations the 
matter will be referred to a tribunal. 

Dr. K. L. ShrImaIi: Every dispute 
arising out of a contract between the 
University and any of its officers or 
teaehers shall be referred to a Tribu-
nal of Arbitration. First of all, dis-
putes there must be; otherwise, there 
is no point in going to the tnbunal. 
Suppose there is a contract between a 
teacher and the University, and the 
contrad says that four months notice 
lIhall be given before his services are 
terminated. Suppose four months 
notice is not given by the University, 
aDd then there is a dispute between 
the University and the teacher with 
regard to the interpretations of the 
pnm.ions. 

!!Ihri S. M. Banerjee: Il'bat is agreed, 
but the word "shall' is there. 

Dr. K. L. Shrimali: It is a 'ftry 
simple thing. All that we are lSBying 
is that this tribunal cannot go agaimt 
the statutes and ordinances which are 
laid down by the University, ao that 
people might not go to arbitrary pro-
ceedings for flimsy reasons. 

8hri H. 'N. Mukerjee: Is it the in-
tention that the question of termina-
tion of the services any employee of 
the University is to be kept out of the 
purview so far as arbitration is con-
cerned, that disputes exclusive of 
those relating to the question of ter-
mination would be referred to arbitra-
tion? If that is the sense of the pro-
viso, that is wrong. 

Dr. K. L. Shrimali: This proVisiOD 
does not in any way alfect the right 
of the teacher to make an appeal to 
the tribunal. He can always go to the 
tribunal and get a ruling. 

Mr. Chalrman: It would mean that 
IIrstly his services will be terminated, 
after termination he may appeal, and 
whether that a ppeal will be recog-
niaed or not is not made clear by this 
proviso. 

Dr. K. L. ShrlmaU: It does not 
affect his right of appeal in any way. 
All that it says is: 

.... nothing in this section shall 
be construed as taking away or 
affecting the right of the Univer-
sity to tenninate the services of 
any of its officers or teachers in 
accordance with the provisions 
with the Statutes governing the 
terms and conditions of service 
of officers and teachers of the 
University." 

Shri S. M. Banerjee: In this claILW 
the right of the University to termi-
nate the services of teacher is men-
tioned, but there is no mention Of the 
right of appeal Section 38 of the 
parent Act says: 

" .. one member nominated by 
the officer or teacher concernec1 
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and an umpire appointed by the 
Paridarllaka (Viaitor) , and the 
decision of the Tribunal shall be 
final" 

What was wrong with it? Could the 
services not be terminated even after 
that! 

Dr. K. L. Shrimali: I am quite pre-
pared to withdraw this if the hen. 
n,1:ei"i1bel" Uiiuks that it creates any 
doubt in any way, but it bas been 
introduced only in order to safeguard 
against people going to arbitration OD 
llimsy reasons. Otherwise, if there 
is the slightest difference between the 
Vice-Chancellor and a teacher, the 
teacher may go to the tribunal. The 
right is there, but the teachers must 
understand that they have to act in 
accordance with the statutes and ordi-
nances of the University. This pro-
vision will only enable us to create a 
better atmosphere in the Univeralt]r, 
enable the teachers to understand 
that they have to work according to 
certain provisions and honour the 
terms of the contract of their service. 

Shri S. M. Banerjee: What is the 
purpose of introducing this provision 
if you think it is already covered by 
section 38? What is the tear lurkiq 
in the mind of the Minister! It 
should be made clear. 

Sbri KaHb SiD&'h: I think it can 
be taken up when the clauses are 
taken up. 

Mr. CIIaIrman: Is the hon. Minister 
agreeable to withdraw it, or shall we 
leave it as it is? 

Dr. IL L. ShrImaIi: I am quite pre-
pared to withdraw, but still my feel-
ing is that there is no amendment tD 
this section. 

Mr. ChaJnDan: There is no amend-
ment. It is a question of withdrawal 
or noL 

Dr. IL L. ShrImaIi: I am prepared 
to withdraw the clause. 

Mr. CJJairmaIl: The question is: 

''That the Bill to amend the 

Visva-Bharati Act, 1951, be taken 
into consideration." 

The motioft was' ... !.. 
m!iJpted 

Mr. ChaiJomaa: The quemoo ill: 

"That Clauses 2 to 14, stand part 
of the Bill." 

The motion was adopted. 

Clauses 2 to a were added to the 
Bill 

Mr. Chau.an: Clause 15 will have 
to be negatived; it cannot be with-
ciTawn. 

Shri KaUka Siqh: He ill not witlt-
drawing. 

Mr. ChairmaD.: The hOD. Member ill 
not the Minister. 

Dr. K. L. Shrimali: I have with-
drawn it. 

Mr. Chairman: The questioa ill: 

"That Clause 15 stand part of 
the Bill." 

The motion was negAtived. 

Mr. Cbairmu.: The questioa il: 

"That ClaUSe 16 stand part of 
the Bill." 

The motion was lldopte'. 

ClC1use 16 was added to the Bill. 
Mr. ChairmaD: The question is: 

'"l'hat Clause I, the Enactin, 
Formula and the Lon, Title stand 
part of the Bill." 

The motioR WII, C1dopted. 

ClC1use I, the EMcting ~ a and 
the Long Title were added to th4cfill 

Dr. IL L. ShdmaU: I beg to move: 

'"l'hat the Bill, as amended, be 
passed." 

Mr. a ~  The question il: 

'"l'hat the Bill, as amended, be 
pused." 

The ~  lDaB acflJpCet!. ." 
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UNIVERSITY (AMEND· 
}'iENT) BILL 

The MinIster of Education (Dr. 
It. L. Shrimall): I beg to move: 

"That the Bill further to amend 
the Delhi University Act, 1922, 
be taken into consideration." 

You would remember that last 
time when the Demands of my 
Ministry were being discussed, I had 
stated that we would soon be intro-
ducing correspondence courses, which 
was an entirely new feature as far as 
country is concerned, and that, con-
sidering the needs and demands of ow: 
universities, we had come to the 
conclusion that the tome was ripe for 
introducing this novel feature in our 
lIigher education. We therefore dis· 
cussed this matter at various levels. 
The University Grants Commission 
was also consulted. We had appointed 
8 committee under the c:lrairmanship 
of Dr. K'othari, Chairman of the 
University Grants Commission, and 
they suggested that we might ~ 8 
beginning with -the Delhi ~  
The present Act of the" DelhI Umv.er-
sity does noll r~  for h ~a 
examinations outsIde the Umon 
Territory of Delhi, and therefore it is 
necessary to make amendments in 
this Act. 

In the beginnin" it is OUl.' intentiOD 
to introduce only courses in arts. 

I am hopin, that in course of time 
we would be willing to introduce 
science courses and also course. in 
technology. 

15'51 hn. 
[SBRl lIDA in the Chalrl 

To start we are beginnin, with the 
arts subjects only. It is proposed to 
aespatcn ~  to the students and 
iDelr assesment will be received back 
and examined. We are laying special 
emphasis on an efftcient and distinctiVe 
library aervir.e. The sclleme also con-
:template$ thRt the teachina bJ 

correspondence course should be done 
by the same teachers who teach the 
day stUdents. This provision is made 
so that high standards may be main-
tained and they do not vary. To starl 
with we expect to enrol ahout 2000 
students for such courses. If this 
B 11 is passed We propose to intro-
duce this course in Delhi from 
January 1962. Details are still beini 
worked out by the Committee but 
certain changes will have to be made 
to enable the Delhi University to 
!.nstitute the correspondence course 
Section 5 of the Delhi University Act 
of 1922 precludes the un versity from 
exercising the powers conferred upon 
it beyond the limits of the Union 
Territory of Delhi. Clause 3 of thll 
Bill seeks to amend the principal Act 
so that it could extend the scheme of 
the correspondence course to theMe 
residing outside the Union territory 01 
Delhi. Sect" On 4 of the Act does not 
empower the University to grant or 
confer degrees and tither distinctions 
on persons who are prosecutins 
correspondence courses. Clause 2 01 
the Bill seeks to amend ths section 
80 that the Delhi University could 
exercise this power. It is also pro--
posed to avail of this opportun'ty to 
make some minor amendments. One 
Is with regard to the power to acquire, 
bold, manage and dispose of property 
movable Or immovable, including 
trust or endowed property for the 
purp'oses of the University. As in the 
case of the Visva-Bharati Amendment 
Bill which we just now passed, power 
to borrow is also being given to the 
Delhi University provided it is done 
with the approval of the Central Gov-
ernment. These are the few thmgs 
which we seek to do by this Bill. 

Mr. ChaIrman: Motion moved: 

''That the Bill further to amend 
the Delhi University Act 1922, be 
taken into consideration." 

Sbrl Rac1ha Ba.maIl (Chandi-
Chowk): Mr. Chairman; I rise to we-I-
come the amending Bill moved by the 
hon. Minister. Delhi University 
being located in the capital is assum-
"lug JIl"eater and greater importance 
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and is show:ng results which are 
expected of it. But it has to be said 
with some kind \)f a disappointment 
that it has not met, even in any 
appreciable part I would say, the 
situation which has aTisen on account 
of the very large number of boys and 
girls who seek adm:ssion in colleges 
affiliated to the University. One of 
my hon. friends while speaking on the 
Visva-Bharati Amendment Bill men-
ti'oned that in Delhi there was a large 
number of students who wanted to get 
admis3ion in the Delhi colleges but 
are deprived of it. I know that the 
University authorities in conCUITence 
with the Central Government are 
trying to increase the number of 
colleges in Delhi and there is a move 
to have a University for New Delhi 
in time to rome. I do not know when 
it's going to be fulfilled. But when 
it comes it will certainly help to 
meet the situation to a large extent. 
The students of Delhi are at present 
going to Gurgaon and Ghaziabad or to 
other places in U.P. and Rajasthan. 

Shri Bal Raj Madhok (New Delhi): 
Opening of new college may help not 
the opening of a new University. 

Shri Radha Raman: I am afraid 
my hon. friend has not understood me. 
When I say that there will be a 
Universitv in New Delhi, it will not 
be without colle;;es or thz necessary 
paTaphernalia. I take it that it will 
mean a good and big expansion in 
New Delhi where qu'te a large num-
ber of student population resides. 
Some \)f them travel eight or nine 
miles every day though the transport 
question is a big question in Delhi: 
they have to stand for long hours in 
queues to get into the buses. That is 
a big problem. It is the duty of the 
Central Government as also the Delhi 
UniverSity which is said to be national 
university under the Central Govern-
ment fu give admission to all the 
students who want to go for higher 
studies. Till recently the Punjab 
University was conducing evenin' 
classes and conducting FA, BA, 
examinations but this facility has now 
been removed pecause the Delhi Uni-

versity did not want that is jurisdic-
tion should in any way be infringed 
by allowing any other University to 
exercise the powers that h ~ be 
exercise be it. With the increase he in 
the number of students and the 
cl'osing of the evening colleges, the 
problem has grown bigger. So, the 
starting of the correspondence courses 
is quite welcome. It is also good that 
it is thrown open to students who are 
residing in any part of the country. 
This is one way in which \)ur difficulty 
can be met. After a1] many young' 
men want to go in. for higher educe 
tion or advanced training or want to 
go to an evening college or attend a 
part time lecture So that While they 
are earning they are able to 'mllrove 
their qualifications. By improving 
their qualificatibns they can put them-
selves to better service. This is a 
good feature but I do not think it is 
enough. The hon. Minister says that 
they w'll start these courses only with 
the arts classes. This is a new 
experiment. I do not say it should 
starat with all other subjects like 
science and technology, but I think it 
will meet only a very small fraction 
of the difficulty being faced by Delhi 
students. Particularly when \)ur 
country is advancing very rap:dly and 
students of science and technology 
are more and more eager to find 
admission, it will be something to 
introduce these courses but not in 
any half-hearted manner. I somehow 
feel that these correspondence courses 
should have started at least with three 
subjects, which were mentioned by 
the Minister just now. 

16 lin. 

Another thing that he mentioned is 
that the same teachers will set the 
papers, the lectures, etc. This may 
be a good feature, but the teacheI'll 
who are teaching in schools and 
colleges may not be well-conversant 
colleges may not be well-conversant 
with the method tof correspondence 
Minister is able to remove our appre-
hension with regard to the standards 
that will be obtained by making the 

~ f¥l in fC1l' correspondence 
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courses in difterent degrees and 
diplamas. 

I cannot say that the Deihi Uni-
versity has discharged its responsibili-
ties so far as providing advanced 
education to students who come out bf 
our schools is concerned, to the extent 
it should haVe done. I can say with 
confidence that there is a great resent-
ment among the student popuatian in 
Delhi that the facilities which Delhi 
University is providing are not 
en'ough and even the existing colleges 
are not up to the mark. Apart from 
the teaching staff who may be of a 
medium order, the other equipment 
and efficiency obta oning there is stil! 
far below the standard obtained in 
some of the very good Universities, 
though it may be slightly better than 
the standard in some Universities. I 
would very much wish that more 
attenti'on is paid to this. 

I would refer to this fact particu-
larly that there is a great dearth of 
colleges for girls. Last year hardly 2 
colleges were opened in Delhi exclu-
sively for girls. I think there are one 
or two mixed colleges. But in our 
country, most of the parents would 
very much like their girls to be 
educated in exclusive girls' colleges. 
With the opening of these 2 colleges, 
we have met only a very small portion 
of our requirements. So, I would 
draw the attention of the Minister to 
the fact that while bringing this 
amending Bill and introducing this 
new feature, he should see that more 
colleges are opened for girls. 

We hope he will succeed sO far as 
this new feature is concerned and it 
will cater to the needs of many stu-
dents who cannot join colleges from 
10 to 4 every day. They will be 
taking advantage of the correspondence 
courses. Not only Delhi students, but 
also others outside the territory of 
Delhi will enjoy this facility. But 
attention should be paid to some 
other requirements which I mentioned 
like the opening of evening colleges 
and more colleges for greis, so that the 

student population, which is increas-
ing in a vast measure in Delhi, is able 
to get the advantage of educatiOD. 
which a national Government should. 
give. 

With these words, I support this 
amending Bill. 

Shri D. (l. ,sharma .. (Gurdaspur): 
Sir, I welcome this Bill whole-
heartedly, because by passing this 
Bill, we will be making a new chan-
nel for education. So far we have 
depended upon schools and colleges 
and universities for educationg our 
popUlation, but by passing this Bill, 
we are going to have a new avenue 
of education. In other parts of the 
world. this thing has been going on 
for a very long time. I visited the 
Soviet Union in 1959 and I found that 
the correspondence courses were very 
popular there and they were taken up 
by a very large number of persons. 
They were to be found all along the 
line. I also read some magazines 
published in the Soviet Union where 
there are articles written by some stu-
dents who had profited by the corrCl-
pondenae courses. All those article 
show how well these correspondence 
courses are being run in that country. 

I do not think any country can 
provide education for all the citizens, 
which it should. Delhi is a very 
unfortunate place because Delhi 
cannot accommodate all the students 
that want admission in the colleges. 
It cannot acconunodate all the girl 
students that want admission in 
colleges. Students have to go to 
Gaziabali, Sonipat or Gurgaon and 
other places to get education. I think 
it is a very sad commentary on the 
educational map of Delhi that Delhi 
colleges cannot accommodate as many 
students as require admission. Of 
course, this is a big problem and I 
am sure our Minister is cognizant of it 
and will do something to solve it. 
Of course, this is also a way by means 
of which he is trying to solve thia 
problem. But this will not carry us 
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.ery far, though it iB a unique thine 
that we are doing in our country. 

I am sure the other universities of 
India will follow the eumple of the 
Delhi University. I think. every 
university should have correspondence 
courses. I would very much like 
also that the correspondence course5 
should cover all the branches of 
knowledge, whic!l the university 
has. Of course, it is only a begin-
ning and we are now covering 
the art courses. But I think a time 
will come when all departments of 
knowledge which a university has 
will be em \)raced by these corres-
pondence courses. 

I welcome this Bill. The Minister 
said the teachers who are teaching 
the ordinary classes will be responsible 
for conducting these correspondence 
courses also. How will they do so? 
I think you will have to recruit a 
team of teachers who are as well 
qualified as the team which is teaching 
in colleges and universities, to look 
after this. If you are going to make 
this an appendage to the teaching 
that we have in the universities today, 
[ can foresee that it iB not going to 
be a big success. But if you want to 
make it an independent department, 
manned by persons with comparable 
qualifications with university teachers, 
who have some kind of missionary 
zeal also in them and if you take 
care to see that it is managed by 
persons whose thinking is not static, 
but dynamic, then we can make a 
success of this. We are laying the 
foundation of a new university, the 
university of the post oftIce. 

But I would request the han. Minis-
ter to live us details about the 
prospect of this new university, the 
account of the persons who are going 
to run this kind of courses that are 
going to be studied etc. Sir, we are 
just blessing this Bill, but I would 
like to know more details. I would 
like to know who are the persons 
who are going to run it. Of r~, 
the courses will be the same, but I 
would like to know what iB going to 
be the proceiure, how thIe teacher 

(Amendment) Bill 
will get in touch with the students 
and whether he will have any personal 
touch with the students. I hope all 
these details will be given to us 
after some time. 

I would even suggest that a progress 
report of this should be given to us 
after about six months so that we 
can know how this scheme is going 
to work. I do not think there is any-
body in this House who will not bless 
this Bill. We all bless this Bill. 
We all want that it should function 
very well so that our students will 
get the best benefit of it-the workers, 
employees and all of them. I think 
this Bill is going to enshrine the 
principle "earn and learn". Learning 
and earning are going to go together 
by means of this Bill. I wish it the 
best of luck. I hope under the 
auspices of the Delhi University-it 
is not always the model of everything 
that a university should have--this 
new experiment will succeed. If it 
does not succeed J think the Delhi 
University will not get any credit. 
But I hope it will succeed and it 
will do something. With these words, 
Sir, I welcome this Bill. 

Dr. M. S. Ane,. (Nagpur): I want 
one clarification from the hon. Minis-
ter or from the han. Member who 
has just now spoken. I want to know 
whether the students who will be 
learning through these oorrespondence 
courses and others who learn by atten-
di:ng the classes regularly will be asked 
to appear for one and the same exami-
nation or different examinations. 

Shri D. C. Sharma: I think in other 
countries of the world they take the 
same examination as day-qtudent 
take. I do not think. there will be any 
di1ference between the kind of exa-
mination which these students are 
going to take and the kind of exami-
nation which ·the other students are 
going to take. I think they will take 
the same examination and they will 
read the same books. They will be 
given the same instructions, but that 
instructiOill will not be word of mouth 
~~~ = ~  written notes or some-
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Shri B. N. Mukerjee (Calcutta-
Central): Mr. Chairinan, Sir, I am 
tJappy. that my friend the Minister has 
~  forward this Bill which has 

a1re8dy . received welcome from my 
4:olleague who have spoken ~ r  me. 
We have noticed in this House on 
many occasions how the inability of 
the authorities to satisfy the urge for 
higher education which is there in the 
£ountry has caused a great deal of dis-
satisfaction, and I am glad that Gov· 
.ernment is beginning to take steps to 
lit least do something to satisfy this 
urge for higher education. 

Sometimes, Sir, in the name of 
determination of standards, in the 
DILDle of the deterioration of standards 
which might happen if we do not 
keep up our standards at a high 
.enough level, policies are adopted 
which lead to the contraction rather 
than the expansion of higher educa-
tion. Sir, more or less we are all ill 
educated. So let us not insist too 
.tringently on very high standards of 
education. Perhaps even in the 
realm of higher education some educa-
tion would be better than none. There 
lIl'e so many {If our young people 
aching for education, and it is good 
that some provision is now being 
sought to be made for them. 

The correspondence course, of 
eourse, can never be a substitute for 
the academic life which one experi-
ences at college, but since we cannot 
accommodate everybody it is neces-
tary to have these correspondence 
courses. But I would like to echo-
what was said ,by my hon. friend Shrl 
D. C. Sharma when he said that more 
details about this matter would be 
very necessary for us to have a clear 
understanding. Dr. Kothari, an emi-
nent scientist and himself Chairman 
Df the University Grants Commission, 
is Chairman of the committee which 
has prepared a report. The Ministez 
has told us that the details are being 
worked oul But it is a happy thing 
anyhow that an eminent scientist has 
given his approval to the idea of hav-
ing this kind of correspondence 
courses, and I say this, because the 

science course idea, which appear to 
be very difficult, has not been given 
up. There are some problems which 
l l10pe will ~  tackled u 

. soon as ever .tiuit is' possible. 

IS'15 hr& 

[MR. DEPUTY-SPEAKER in the Chair] 

Sir, when last year and also earlier 
this year there was a demand in the 
Rouse that Government make special 
provision for higher education when 
.0 many people are wanting it so 
badly, there was a demand not only 
for correspondence courses but also 
forevening colleges and further 
expansion in every way of university 
education. 

Mr. Deputy-Speaker: Go on. 

Shri D. N. Mukerjee: I only paused 
because I wanted my friend the 
Minister to hear me in this regard. 

Mr. Deputy-Speaker: If he was here 
we both could have heard the hon. 
Member very patiently. 

Shri D. N. Mukerjee: That I know. 
But being in consultation with you, I 
thought, in something perhaps of 
Importance, he might not have given 
his ear to me. 

Mr. Deputy-Speaker: That is right. 
He may proceed. 

Shri D. N. Mukerjee: Evening col-
leges are a desideratum as my hon. 
rriends here have said, and I hope the 
Delhi University which has lately 
stopped its operations might be per-
mitted to revive its work again. 

I have one fear in regard to corres-
pondence course, It may be that 
something like lecture notes would hI! 
sent out to the students. Now, if the 
students get only the lecture notes in 
a sort of short summary, then it might 
lead to a serious deterioration in 
education, deterioration of a sort 
which should not be countellanced 
because we want the students to go to 
the books. In this regard I find that 

. MJidra. University fotJl1d it necessary 
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to have a branch of its university 
library in MaduraL It was only with 
• view' to making books available for 
the students in MaduraL My idea is 
that on a large scale-and Government 
might sponsor the idea in Deihi and 
other places where it can directly 
operate immediately-textbooks lib-
raries should be set up in different 
centres of the country. These text-
book Ebraries should be linked up 
with the different colleges and also 
with students who are taking up cor-
respondence courses. 

I do not want students who take up 
correspondence course merely to look 
.. t the lecture notes which the teachers 
might send out from whichever col-
lege they are. In that way they would 
merely be cramming certain things. 
It is necessary for them to go to the 
books. Therefore, let us have as many 
textbooks libraries as possible. We 
lU"e spending a great deal on many of 
the buildings and other things. It we 
concentrate on books proper, text-
books libraries which need not be very 
large, very pompous, can be set up 
almost in every district town or sub-
divisional town in the country, and 
on that basis correspondence course 
ean proceed very successfully. 

So I compliment the Minister for 
having brought this Bill making c0r-
respondence course applicable. But let 
us have more details about this. Let 
us see how this kind of thing can be 
extended to other areas also, and let 
us have the idea of evening colleges 
more seriously pursued by Govern-
ment. The Government surely now 
a-ealises that in the name of keeping 
.tandards high we should not contract 
mucation, we should carry on expan-
mon of educational opportunities at 
the same time as we try to keep up 
standards as high as we can possible 
do it. 

Mr. Deputy-Speaker: 8hri Balraj 
Madhok-I hope he WOUld help us in 
&nishing this in time. 

Shrl BaI Raj Madhok: I will take 
only ten minutes. 

(Amendment) Bill 
Mr. Deputy-Speaker: A little less. 

·1Ihri Hal Bt!J ~  ~, I general-
,q welcome this Bill and f1ie' intr0duc-
tion of the correspondence course. 
That will go some way to meet the 
great dearth of educational facilities 
in Delhi and elsewhere. I also sup-
port the suggestion made by my hon. 
friend 8hri Mukerjee about textbook 
libraries. But I also want to draw 
the attention of the hon. Minister to 
some wider questions in this connec-
tion. 

Sir, Delhi is a growing metropolis. 
Its population is increasing fast and 
its importance both in the national 
and international spheres is also 
increasing. As such, Delhi University, 
which was found in 1922 when Delhi 
was a small city with a population of 
4 lakhs and with four or five collegell, 
has become one of the most important 
metropolitan universities of the 
country. Today scholars and states-
men from all over the world come 
and address this University. Naturally, 
it is expected that this University 
should provide facilities for educa-
tioD of all types, Dot only to the stu-
dents of Delhi but also to the stu-
dents from other parts af the country, 
even for those who come from out-
side India on so many cultural and 
other scholarships. But actually, we 
lind, that this University has very 
much failed to cater to the needs of 
the people of even Delhi itself. Of 
course, there has been great expan-
sion of the University during the last 
few years and more departments have 
been opened. I welcome very much 
the opening of departments for differ-
ent regional languages. Actually, 
Delhi being the national metropoij" 
there should be departments for teach-
ing all the 14 regional languages in 
the Delhi University. That is not 
enough. We should see also that 
Delhi University becomes the biggest 
integrating force for the people of 
the country and also between the 
different linguistic groups, and that 
can be best done if the Delhi Univer-
sity takes to Hindi as the medium of 
instruction. 'If Hindi should be the 
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national language, then the Delhi 
University, which is the metropolitan 
university, the university of a city 
where people from all part& of the 
worlc:l congregate, the univeraity of • 
city where people speaking alI the 
regional languages meet, should have 
Hindi as the medium of instruction. 

In the m.tt"r of r r r ~ teC'Ct-
books in Hindi also Delhi University 
can take the lead. Here is a univer-
sity where scholars of all languages 
are available. So, it should have a 
committee which will draw up the 
syllabi and technical terms drawn up 
from all the languages so that the 
right kind of words are chosen so 
that they are easily understandable 
to people ~ a  other languages. 
Hindi text-hooks should be prepared 
with such a terminology and they 
should be used both in the Delhi 
University and other universities else-
where. This should be done imme-
diately if the Delhi University is to 
iustify itself as the national and 
metropolitan university. 

Thlln there is the question of provid-
ing facilities for the students. As I 
said, in the early days there were 
only four colleges. Today there are 
30 colleges. But the population has 
also increased from" lakhs to 26 lakhs 
and people are getting education-
minded. Compulsory education has 
been introduced for the middle classes. 
Though a number of colleges have 
been opened, they have not been able 
to cater to the needs of the city and 
the Delhi University has not been 
able to COPe up with the problem. The 
Panjab University used to provide 
education through evening classes in 
the Camp College and also by provid-
ing examination centres where exa-
minations were taken by the Delhi 
students for the Panjab University. 
Now the Camp College has been closed 
and its place has been taken by five 
evening colleges. But these five col-
leges are not enough to meet the 
demand for the evening classes. In 
fact, the number. of, ,rodents who 
apply for admission to Ute eveninI 

colleges is even larger than the num-
ber of students who apply for the 
day colleges. 

Then, even though five evening col-
leges have been started during the last 
three years, there has been no co-
ordination between these colleges. No 
decision has been taken about the 
status or get 11!l of these ~ ~ ~  

Even in regard to the salary scales of 
the lecturers and professors in these 
colleges no decision has been taken 
and different grades exist in the 
different evening colleges. The even-
ing cOlleges have come to stay, parti-
cularly in a city like Delhi where 
there is a large population of employed 
stUdents. Therefore, we must formulate 
a different pettern for the evening col_ 
lages. We must regulate their work-
ing, decide their salary scales etc. and 
take steps to have more evening col-
leges opened. The d:i1Ilculties in !'WI-
pect of buildings etc. which we IIdW 
face in regard to the day colleges 011" 
high schools will not be there in .. 
case of evening colleges, bec:aus8tbere 
are so many high school IIDd college 
buildings spre&d alI aver the city 
which we can use in the eveninp :fw 
evening colleges. So, I hope my sug-
gestion to open more evening col.lega! 
will be considered BYJ!IIIIIIthetically. 

Then I come to correspondence 
cources. I am sure that the COTTeS-
pondence cureses will ease the prob-
lem somewhat. But it cannot solve 
the problem becaUSe it is not possible 
for all s1ludents to get education 
through the correspondence courses. Of 
course, some boys may take advllD.'tqe 
of it. I leam that there is a provision 
that ,boyIi taking correspondence 
~ w11 have to spend more time 

:tor getting • degree. If that is so, it 
will be " short of discouragement to 
many young boys who would like to 
take a degree as early as they can so 
that they can get SOOle employment. 
Therefore, if the period is longer, 
manY at the boys will not take to cor-
respondence COUl'III!B. I>Ien as it is. 
H Is a welcome thing that tIie correII-
pondence course hai' been lntroduced. 
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But I want however to make another 
suggestion. There are a 'number of 
.colleges in Delhi which are not run by 
the Delhi University as such but, 
which all the same, are drawmc • 
very large number at students. I have 
with me here the prospectus at a c0l-
lege called the Delhi Public College. 
The number of students attending 
this collelfe now is 2,200. 

This year 500 girls preparing for 
Delhi University examinations, and 
1,000 girls preparing for Gwalior 
University examinations are reading 
in this College. Then there is the SoN. 
Das Gupta College whcih is also pre-
paring about 2,000 students for varioUs 
-examinations. Every year it sends 300 
students for Intermediate Examination, 
.and 300 students for the B.A. Exami-
nation of ditlerent universities. Here 
are two colleges whch are in e:aistence 
for the last ten years. I find that 
'almost all the hon. Ministers of the 
-Government of India have visited 
these colleges. They have blessed them. 
They have SPOken there and haVe said 
that they are doing very good work. 
While all the four girls' colleges in 
Delhi have an admission of 800 stu-
dents, these two colleges have an 
admissiOn of more than 1,000 students. 
~  should you not take advantage of 
these institutions? They should be 
properly regulated You can lay down 
<conditions and say that these condi-
tions should be fulfilled so that such 
institutions can also be utilised for 
the purpose of providing more educa-
-tional facilities in Delhi. 

Then there is a suggestion to open 
• new university for New Delhi. I 
-OPPOSe it. We have no need for a new 
university. Delhi is one whole and 
there is no need to open more univer-
oa1ties in Delhi. The need is for open-
ing more colleges. I would therefore 
suggest that -there is no need for 
spending more money on overhead 
chan!eR on Vice-Chancellors and 
1tegistrm, One university is enough. 
'Better spend 1!le money that you want 
'to spend on opening a new university 
on opening more colleges and for 
mproving the .existing facilities. 

There is another kind of institutioR 
which is coming up, that is, the Jamia 
Milia Islamia. I learn that this also 
is going to be given the statUs of • 
university. I strongly oppose this. It 
should be merely a college a1Iiliated 
to the Delhi University. I learn with 
regret that the same kind of elements 
which are controlling the AJigarh Uni-
versity are getting strong here. We 
do not want any poisonous spirit to 
come here also. 

Dr. K. L. ShrimaIi: I do not under-
stand how it is relevant to the Bill. 
The hon. Member is not making a 
speech on education. 

Mr. Deputy-Speaker: I am rather 
surprised that he has taken time in 
saying things that are not relevant. If 
Ile has to say anything very relevant 
to this, he might say; otherwise he 
should conclude. I am going to call 
the hon. Minister. 

Shri BaI Raj Madhok: My whole 
point is that we should expand the 
facilities for university education in 
Delhi. Correspondence course is one 
thing. That alone is not enough. Some-
thing more needs to be done. For that 
purpose I have givpn notice of an 
amendment. 

Shrimati Rena Chakravartt,. (Basir-
hat): Sir, before you call the hon. 
Minister, I want to ask one questiQll. 
We are very short of higher secondary 
school teachers that is, MAs. and 
MSes. There was a proposal that in 
rural areas we should permit B.As. and 
B.Scs. specially those who are teachers 
to obtain the M.A and MSc. degrees 
in order to have a larger number of 
qualified teachers for the higher secon-
dary schools by permitting them to 
take a very short course, a one-year 
course for passing M.A. and prior to 
that possibly a one-year correspond-
ence course. I want to know whether 
this will cover that also or whether 
such a scheme will be put into effect. 
We know that we cannot increase the 
number of higher secondary schools 
because of.the lack of trained person-
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nel. Therefore I would like him to 
clarify this and say whether they will 
do this or not. 

Dr. K L. ShrimaO: The question 
which this Bill places before this 
HOllS" h very limited. It enables the 
Delhi University to confer degrees 
through correspondence courses. That 
is the only iimited purpose for which 
this Bill has been introduced. 

Shrimati Renu Chakravartty has 
raised the point whether those tea-
chers will be covered. These are aU 
matters of detail which the Univer-
sity will have to examine. 

: . ..: .. 
Shri Shanna raised the question 

with regard to standards. The Uni-
versity itself i3 most anxious to see 
that they should be able to maintain 
the h h~ standards because other-
wise the correspondence courses get 
discredited. In fact, our own feeling 
is that these students who will take 
to correspondence courses would be 
serious-minded. In fact they would 
be more serious-minded than maD1 
people who are studying in the Uni-
versity. Therefore they should be 
able to produce better results than 
many of the students who are study-
ing in the UnivBl'Sity. So, I do not 
have any apprehension as far as 
stagdards are concerned. 

r _' ~,  

With regard to the proposal which 
my hon. friend, Shri Madhok, made, 
namely, that unrecognised colleges, 
like the Deshbandhu Gupta College 
and other such colleges which are not 
recognised by the University, must 
also be given the power to confer 
these degrees. . . . 

Shrl Bal Raj Madhok: I said that 
the studenta who are reading there 
should lie allowed to take the exami-
nation, and degrees should be given 
to them. 

Dr. K L. Shrimall: All the students 
will be allowed to take the corres-
pondence courses if they ~a  the 

rules and regulations. If my hon. 
friend thinks that we should give 
powers to these Colleges to confer. 
degrees, I am sony that I am not in 
Ifgreemcnt with him. They can go 
aDd study at any place they like, be-
cause he specifically mentioned the 
Deshbandhu Gupta College ... 

Shri Dal Raj Mad1!ok: I mentioned 
the Delhi Public College, and there 
are a number of others also. 

Dr. K. L. Shr!mall.: To Deshbandhu 
College also he made a reference. (In-
terruption). This College is not re-
cognised by the Delhj University, and 
as long as the Delhi· University d(lel 
not recognise it there is no question 
of allowing the University to look 
after the students in any way. 

Shri Bal Raj Madhok: I have not 
made it clear perhaps. By amendin, 
the Act they are now extending the 
scope of the Delhi University, that it 
can confer degrees on students who 
have got training by correspondence. 
There are three clauses in the origi-
nal Act. 

Mr. Deputy-Speaker: No second 
speech can be made. 

Shrl Bal Raj Madhok: It is not a 
speech, Sir. Here certain power is 
given to the Delhi University. In the 
original Act power is given to the 
University to hold examinations and 
to grant to, and confer degrees and 
other academic distinctions on, per-
sons who-

(a) have pursued a course of study 
in the University or in any 
College, or 

(b) are non-collegiate womell! 
students residing within thlt 
territorial jurisdiction of the 
University, or 

(e) are teachers in educational 
iu:;titution:; un.d.cr conditicna. 
laid down in the Statutes and 
Ordinances and have passed. 
the examinatlo\)ll of the Uni-
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versity under like conditions. 
By the present amendment 
they want to add a fourth 
a ~ r , namely, those who 

have got education through 
correspondence. By my amend-
ment I mean to add, as a 
fifth category, those who have 
got education through these 
unrecognised colleges. They 
also should be allowed to take 
the degrees. The degrees are 
of course to be conferred by 
the University. 

Dr. K. L. Shri.maU: This is a very 
strange proposal. Sir, I have no time 
now. Otherwise I would like to reply 
to the hon. Member. 

I therefore propose that the Hou'l8 
may pass the Bill. 

Mr. Deputy-Speaker: Th question 
is: 

"That the Bill further to amend 
the Delhi University Act, 1922, be 
taken into consideration." 

The motion was adopted. 
Mr. Deputy-Speaker: We now take 

the Bill clause by clause. 

Claa.e ~ (Amendment of HCtioR 
4) 

Shrl Bal Raj Madh*": I wish to 
move my amendments. 

I beg to move: 
Page 1,-

(i) line 16, after 'or not' add 'or' 

(ii) after line 16, add-
"(e) have pursued a course or 

courses of study prescribed by the 
University in a private institution 
whieh fulfils minimum conditions 
specifically laid down for such in-
stitutions by the University,"; (1) , 

Page 2, line 3,-

for "the purposes" substitute--

"a specific purpose" (2) 

Mr. a~-S a r  May I put 
both the amenc1ments together. 

(Amendment) Bil! 
Shri Bal Raj Madhok: No, Sir, sepa-

rately, because I would like to pre ... 
my second amendment. 

Mr. Deputy-Speaker: The question 
is: 

Page 1,-

(i) ~ , 16, after "or not", 4dG 
"or". 

(ii) after line 16. add-

"(e) have pursued a course or 
courses of study prescribed by the-
University in a private institution 
which fulfils minimum conditions 
specifically laid down for such in-
stitutions by the University,"; (1) 

The motion was ~ 

Shri Bal Raj Madhok: About my 
second ameAdrnent, I did not mention 
this point. In this Bill the University 
has been given power to borrow money 
tor the purposes of the University. My 
amendment is that it should be for a 
specific purpose because we should be' 
clear for what purpose money is being 
borrowed. 

Mr. Deputy-Speaker: The questioo 
is: 

Page 2, line 3,-

for ''the purposes" BUbstitute-

"a speciftc purpose". (2) 

The mOtion ~ ";" i ..... 
Mr. Deputy-Speaker: The question 

Is: 

''That clause 2 stand part of thee 
Bill" ... 

The motion was adopted. 

Clause 2 was added to the Bill. 
Clauses 3 and 4 were added to the' 

Bill. 

Clause 1, the Enacting Formu.1a and' 
the long Title were added to the Bill. 

Dr. K. L. Shrimali: Sir, I beg to' 
move: 

''That tQe Bill be passed". 
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Mr. Deputy-Speaker: The question 
is: 

"That the Bill be passed". 

The motion was adopted. 

16.34 hrs. 

RESOLUTION RE: EXPORT DUTY 
ON LAC 

The Deputy Minister of Commerce 
aDd IDdustry (Shri SatIsh ChaDdra): 
Sir, I beg to move: 

"In pursuance of sub-section (2) 
.of section 4A of the Indian Tariff 
Act, 19ai, (32 of 1934), the Lok 
Sabha ile<leby approves of the noti-
fication of the Government of In-
dia in the Ministry of Commerce 
and Industry No. S.O. 2427, dated 
the 6th October, 1961 by which an 
.export duty of Rs. 160 per tonne 01 
100 kgs on seed lac IIIld shellac 
including Button lac and garnet lac 
and an export duty of Rs. 125 per 
tonne of 1000 kgs on all types of 
lac other than seed lac and shellac 
including Button lac and garnet lac 
were levied fram the date of the 
said notification." 

Some time ago a notification was 
·placed on the Table of the House, and 
I am moving this Resolution in pur-
'suance 01 the statutory obligation. 
'The object 01 this notification was to 
mop up the high profit being earned 
by the exporters in the lac trade. The 
price that was being paid to the culti-
vators during the last few years was 
"Very much less as compared with the 
·price which was being reaEsed in ex-
port sales. The object of the Resolu-
tion and of the Notification that has 
been placed on the Table of the House 
is, firstly, to bring down slowly the 
export price so that substitutes do not 
Teplace the use of lac or shellac. On 
the other hand, the growers who were 
being paid by the exporters a very 
low price, should be enabled to get a 
higer price. Several steps are taken 
in this direction and a ,~ h  has 

recently been announced by the 00,,-
ernment to regulate the lac and shel-
lac export trade. 

It was about three years ago that 
this item was brought under export 
trade control. There was a voluntary 
scheme the implemental ot which was 
left to the Indian Lac Exporters As-
sociation. The intention was that 
they would operate a buffer stock. 
They would purchase stock fram the 
growers and manufacturers of lac and 
shellac when the price in the inter-
nal market went down below a certain 
level and sell it when it went above 
a certain level. The buffer stock 
operation did not materialise because 
the Exporters Association could not 
manage the finances necessary for such 
an operation. It has been decided re-
cently that the State Trading Corpora-
tion should undertake the buffer stock 
operations. The minimum export price 
which was fixed some time ago was 
Rs. 70 per maund while the price 
which was being paid to the growers 
and manufacturers was a little less 
than Rs. 50 per maund. So, there was 
a difference of about Rs. 20 per maund. 
A price of Rs. 70 is now considered too 
high in view of the substitute which 
are always threatening to displace lac 
and shellac. A price of Rs. 64 per mnd. 
is considered to be more reasonable. On 
the other hand a price ot Rs. 40 or 
50 paid to h~ growers or manu-
facturers is too low. The idea ill, 
whenever the price goes down below 
Rs. 56 per maund ex-godown Cal-
cutta, the S.T.C. should come in 
and start purchashing shellac and lac 
in the market. Whenever the price 
goes above Rs. 56, the S.T.C. should 
begin to sell these stocks to the ex-
porters, so that there is stability in 
the prices of lac and shellac, the 
grower gets fair price and the 
foreigner importer does not look 
to substitutes. That is one of the 
main objects of this scheme. Fifty-
six rupees will be the average price 
at which this buller stock will be 
operated and Rs. M will be flxed as 
the minimum export price. There 
would still be a margin of Rs. 8. The 
export duty which is being fized 
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comes to about Ra. 6 per maund in 
the case of lac and shellac ond Ra. 5 
in the case of the inferior varieties. 
A sum of Rs. 2 or 3 will still be left 
to cover expenses and to allow a fair 
margin of profit to the exporter. This 
scheme is being introduced partly to 
stabilise prices, partly to ensure a fair 
price to the grower and parUy to 
earn sufficient foreign exchange at a 
price a t which shellac can be sold in 
the external market without danger 
of losing ground to substitutes. In 
order to achieve these objectives. the 
State Trading Corporation will oper-
ate the buffer stock. With all these 
objecfves in view, this scheme has 
been put into operation. I am movinl 
this resolution so that the House may 
approve of the scheme and the levy 
of export duty which is being colect-
ed with effect from 6th October, 1981. 

The Stale Trading Corporation has 
started purchases in Calcutta, of the 
stocks lying in the godowns of mer-
chants and exporters, and shortly, as 
the new crop begins to come to the 
market, will start purchases at several 
centres such as Gond!a in Maharash-
tra, Balarampur in West Bengal, and 
Ranchi and Daltonganj in Bihar; god-
owns are being established, and 
wi'hin a few days, the State Trading 
Corporation will start purchasing lac 
and shelhc. which it will keep in its 
own godowns and release it if the 
pr'ces go above Ra. 58. It will start 
purchasing at the current rates. 

I hope that the House will approve 
of this measure which is in the in-
terst of the growers as also tn the in-
terest of exports. By doing so, we 
shall be earn;nl( more foreign ex-
chanl!e than what we have been doing 
up till now: It Is expected that it 
would be possible to export greater 
qU'lntil;es of shellac to foreign coun-
lrips at a reasonable price. and also 
Ihllt it would be posslbe to eliminate 
the dllnl!er of new svnthetic chemical 
whleh can replace the use of lac and 
shellac. 

Sir, I move. 

M.. Depaty-Speaker: Resoultion 
moved: 
1600(Ai) LSD-9. 

"In pursuance of sub-section (2) 
of sec tion 4A of the Indian Tariff 
Act, 1934, (32 of 1934), the Lok 
Sabha hereby approves of the 
no.ificat:on of the Government of 
India in the Ministry of Commerce 
and Industry No. S.O. 2427, dated 
the 6th October, 1961, by which 
an export duty of Ra. 160 per 
tonne of 1000 kgs on seed lac and 
shellac including Button lac and 
garnet lac and an export duty of 
Ra. 125 per tonne of 1000 kgs on 
all types of lac other than seed lac 
and shellac including Button lac 
and garnet lac were levied from 
the date of the said notification.". 

Sbrimatl ReDU ChakravarUy (BaaIr-
bat) : As the hon. Deputy Minister 
has already stated, the condition of 
the lac growers has been deteriorating 
very fast. As he has already men-
tioned, just a few months ago, I had 
approached the hon. Minister Bl'ld 
told him about the situation as it 
prevailed in Balarampur, in Jaldha 
and in the area of Purulia e lc. in 
West Bengal. The lac industry is a 
particularly important industry be-
cause it is really in the nature of a 
cottage industry, and a very larg. 
number of growers are interested In 
it or rather dependen t on it as also 
the small manufaeturing units which 
are called "kuthis". These are small 
units employing about hundred work-
ers and sometimes two hundred wor-
kers or so, and they are dotted 
right throughout Purulia district, 
J aldah, Balrampur and all those areas 
such as Rangadih etc. 

What was happening was that this 
lac was being purchased at a very low 
price by the big exporting houses, and 
they were depressing the prices both 
for the grower as well as for th. 
manufacturer. WhlIst the ex-godown 
prices In Calcutta used to be low. the 
export prices used to be high. We had 
pointed this out with very specific In-
stances, to the hon. Deputy Minister. 
and I am glad that ftnallv somethinl! 
is beinl! done to mop up the excessiv. 
proftt which these big house. were 

• -- '--t' 
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But, what I want to place be!ore 

the hon. Deputy Minister is this. 1 
have before me here a representation 
which fortunately I had received yes-
terday from the Chapra Byaparic 
Sabha at Balrampur, which is the 
organisation of the small units of 
manufacturers in the Balrampur and 
Purulia areas, where they are stres-
sing that the steps which have been 
taken up till now to help the growers 
and also the small manufacturing 
units have not been of much benefit 
to the small manufacturers. 

For example, one of our demands at 
the time when 1 met the Deputy Min-
ister was that the STC should enter 
the market. I am grateful that the 
STC is now entering the market. The 
hon. Deputy Minister has also told us 
about the purchase of seedlac at 
fixed prices. But I want to point out 
to the hon. Deputy Minister what I 
have received from the Byaparic 
Sabha. 

They say that the State Trading Cor-
poration of India annOlmced on the 
25th October that they woul:! pur-
chase some grades of seed lac at a 
fixed price, but on enquiry from the 
Regional Manager of STC in Cal-
cutta, it was learnt that they had 
no information of such announce-
ment. Now, the STC must be better 
informed and better equipped to 
deal with these very widespread and 
faI·-flung units which are very small 
units, and they should do it in a 
businesslike manner. 

On 1st November, a meeting was 
held in the office of the State Trading 
Corporation at calcutta and there 
these representatives were also called 
to attend. The Director of the STC 
as well as the Joint Divisional 
Manager of SAC addressed them. 
Now the STC have called for ten-
ders for purchase of certain grades 
1f seed lac and have announced some 
terms and conditions for the same. ] 
would like the hon. Minister to look 
Into these terms and conditions, be-
cause the small units feel. that this 

has not heLped the smaller manu-
facturers and growers. The announce-
ment made by Government is a step 
in the right direction, but we should 
also be aware that when we are 
taking this step, we should try to 
help as far as possible the small 
growers. Most of them are tribal 
people who grow it in jungles or on 
little plots of land Help should also 
be given to the small manufacturers. 

There!ore, I would request him to 
look into this matter. I give my sup-
port to this action of Government 
[t is very necessary to mop up the 
excessive profits on the sale of this 
commodity. While the exchequer 
will mop up this money, We should 
also see that the object with which 
we have introduced this measure. to 
Ilelp the poor growers and the small 
manufacturing units, is implemented. 
I say this because we talk about cot-
tage industries and their being help-
ed, but as a matter of fact, we often 
fail to implement that objective in 
practice. Therefore, I would request 
the hon. Minister to look into this 
particular point and do the needful. 

Shri AlUOblndo Ghosal (muberia): 
I am glad to learn about the scheme 
which has been introdu"ed recently 
But the benefit has not yet reached 
the growers. Previously there was 
racketeering in this industry. The 
growers were given a price of only 
Rs. 15 .per maund. In that area, a 
maund is calculated on the basis of 45 
seers. So it actually works out to \ 
Rs 13 per maund. The exporters 

~ to earn about Rs. 20 per maund 
as profit alone. This was the position. 
The growers were being fleeced by 
the middlemen who used to collect 
the produce from them. The case of 
the growers was being neglected by 
Government. For a long time, we 
have been demanding a floor price for 
this commodity for the lac growers. 

Lac is one of the monopolies of 
India. Recently, ,of course, Thailand 
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has been sending about 10 per cent 
of the lac to importing countries. But 
it is of an inferior quality. Because 
there were no regulations on export, 
the exporters entered the interna-
tional market and they were bring-
ing down the price by internal com-
peution. For that reason, there was 
anarchy prevailing in the whole lac 
industry. 

Now we are glad that the STC has 
entered the field. There is one par-
ticular variety of lac. I do not know 
what is the technical name for it. But 
it is called stick lac. I suggest that 
a heavy duty should be imposed on 
this stick lac. Seeds can be collected 
from this. Therefore, it will go against 
the interest of the nation if we allow 
this stick lac to be expor.ed outside 
India. Hence, a heavy duty should 
be imposed on stick lac. 

Another point is this. Out of the 
export duty that will be earned by 
Government, some poruon may be 
diverted for the benefit of the gro-
wers, because the growers have not 
received the benefit that they should 
nave obtained from this commodity 
which is one of our most important 
foreign ex_hange earners. 

SUi Heda (Nizamabad): 
supporting the resolution I 
like to make only two points. 

While 
would 

The first is that the Government's 
intention of eliminating the middle 
man, who has been getting dispro-
portionate profit in this trade, will 
not be served by this notification 
alone. As was pointed out, if the STC 
purchases from the same middlemen, 
it will not serve the purpose. There-
fore, it should either appoint its OWD 
agents and purchase from the small 
growers in these areas, or in the al-
ternative, it should announce the 
prices in those markets, so that the 
commodity is only purchased at that 
rate, and they may pay the middle-
man whatever profit they consider 
necessary puls the transport charges 
etc. Unless this is done, ther!;! will 
be no protection .to the small growers 

or producers. Since the hon. Minister 
comes from Mysore State which is 
known for coffee, and we have done 
wonderfully well in coffee, I would 
expect the Ministry to take the cue 
from the Coffee Board and act on 
similar lines. 

The second point is that when Gov-
ernment or the STC makes a good 
margin in this trade, where should 
that margin go Should it go en-
tirely to the Government in the shape 
of export duties, or as profit to the 
STC? My plea is that we should act 
On the lines of the Coffee Board. At 
least half the margin that the STC 
earns should be ploughed back to the 
growers either on the lines of the 
Coffee Board, or in an indirect way 
by increasing the price for the next 
year. This way, the small grower 
would be encouraged, and he would 
be able to make out a better livelihood 
.han he does now. 

Shri D. C. Malik (Dhanbadl: 
support this resolution. I am a Mem-
ber of the Lac Cess Committee. I 
belong to Bihar which is the biggest 
lac-producting State in the country, 
and also to Chota Nagpur which pro-
duces most of the lac in Bihar. 

In this lac industry, five interests 
are concerned. The first is the 
grower, mostly the poor Adivasis and 
other people. There interest is to be 
considered first. The second is the 
middle man. They generally go to the 
villages and collect lac at a very low 
price from the growers. They are 
crafty and clever small traders. Then 
comes the manufacturer who buys 
the raw lac and manufactures shellac 
and other things out of the said lac. 
Then come the exporters, the villain 
of the piece. They are worst people 
in this trade. They are big and crafty 
businessmen, getting most of the pro-
fit in the trade. Whereas the growers 
have to sell their product at Rs. 15 
for 45 seers. because in the market 
for lac, 45 seers make a maund, these 
exporters make a profit of at least 
Rs. 20. and it is these exporters who 
are primarily responsible for· the 
downfall of this market. The price 
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of lac was Rs. 130 at one time, and 
that has come down, as the hon. Re-
puty Minister said, to Rs. 70. This 
is a queer thing in lac economics, be-
cause India is the main exporting 
country. Fonnerly it was our mono-
poly. By our foolishness in allowing 
exporting of stick lac, we have allow-
ed Thailand to grow some inferior 
veriety of lac, and thl't export does 
not exceed 10 per cent. The prices 
have come down becau.e of the bad 
management of the affairs on the part 
of the Government officers entrusted 
with the duty. Demand is not less 
production is less, foreign ~ 
is not greater. Then, why is the price 
less, why has it fallen? It is a queer 
thing. 

The exporters have put up this arti-
ficial situation. Has our Government 
ever sent its representatives to foreign 
countries to stUdy the position? They 
have not done it. The STC has taken 
to the purchase of lac. That is good. 
Why do they not take the position of 
the exporters? I have said before that 
we should fix the minimum price be-
low which no body will be allOWed to 
purchase raw lac. Why did YOU not 
listen to it. Government Officers are 
more interested in the exporters than 
: n the growers. That is the first point. 
The second point so that we can earn 
more foreign exchange. We should so 
manage the lac trade that the export 
price ncreases so that we can earn 
mo:e foreign exchange. That cannot be 
done unless the exporters are eliminat-
ed from the market. They are always 
trying to get as much profit out of the 
deal as they could and never looked 
to the interest of the people. My pro-
posal therefore is that the minimum 
price should be fixed for the growers 
and there should be State trading. Ex-
porters should be eliminated. It was 
said that there could be no such mini-
mum price fixed because we cannot 
enforce the order. Is this an argu-
ment? We have fixed the mnimum 
price of paddy. Could that not be en-
forced? So, these proposals should be 
implemented. 

Sbrl Barmau (Coc>ch1Behar Reserv-
ed-Sch. CastE's): Mr. Deputy Speaker. 

I congratulate the hon. Minister ana 
his department fOr introducing this 
step.. .. (An Hon. Member: They 
did it under pressure). The growers 
were absolutely left in the lurch and 
were entirely In the mercy of the 
traders. The Government have ., 
last com!, to the help of the lac 
growers and relieve their distress as 
much as posslble. I simply ask the 
Government to introduce the same 
principle and enter into the jute mar-
ket. The j ute growers are also in the 
same predicament and they shoula 
take ~ of thlS. 

Shri Satish Chandra; Sir, I have 
very little to add in view of the fact 
that the hon. Members who hav!: 
spoken have all welcomed the mea-
sure. I am grateful to them. Shri-
mati Renu Chakravartty said that ten-
ders in Calcutta will not help the 
small gr(jwers. I have already said 
in my opening remarks that initial 
purchases ha ~ started in Calcutta but 
the intention is to go to the mofussil 
markets, to the mandis where this 
shellac and lac arrive direct from the 
growers. It is, however, not possible 
to accept the suggestion that the Gov-
ernment should purrhase the Taw lac. 
When it is produced and brought to 
the market by the grower it is not in 
a form in which it can easily be stor-
ed. It has to be processed by nume-
rous small manufacturers as has been 
pointed out by Shrul'.ati Renu Chakra-
vartty. , hese are small units, cottage 
industry units, where raw lac is pro-
cessed irto s!lck lac or seed lac ana 
th" STC purchases will be cntmed 
only to ~  jac which can be stored 
for some length of time. It is neces-
sary to maintain and operate a buffer 
stock. '\ here are so many sma lJ 
manufacturen of seed lac at every 
centre. ,'hat by regulating the prices 
of seed lac h~ prices of raw lac are 
bound t. be regulated. There are 
hundrec1e of manufacturers in a place. 
If we Ii ... a price ilnd the STC pur-
chases 3.t a c£.rtain rate from those 
manufacturerJ. there is bounc! to be 
an element of competition between 
the manufacturers t<. pay reasonable 
price ttl the growers and offer their 
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goods 1.1) the STC. The price of raw 
lac wouia be automatically regulateQ. 

11 hrs. 

8hri Ut-da: If there is no competI-
tion, there may be an understanding. 

Shri Sati3!J Chandra; If there an, 
100 or ~  small manufacturers; tnt: 
prices of the raw lac would be auto-
a a ~ regulated. 

Shri D. C. lUallik; The inte':est 01 
the manufacturers is diametrically 
OPPOSite to the interest of the growers. 
So, they will never purchase at ~  high 
rate when they can purchase at a 
small rate. What is the harm in hav-
ing a minimum priCe for raw lac for 
the growers. 

Shri Salish Chandra; In that case, 
the remedy ~  have to be that the 
STC rep.1aces all h~ small ma!'lufac-
tuTt,rs and starts manufacturing ope-
,.,,\'ons itself. Other wise, there is no 
means Ly which the statutory yl ice or 
fixed p·c:ce can be enforced i<:r the 
primary r ~  The priCe would 
havE' to be fixed at the stage al which 
the ~ are taken over by h~ STC 
for being stored in its own godowns. 

ThiS ',"as the only point which was 
raised by the Members. I ~ . .:l sub-
mit that the .uggestions of h~ hon 
Member, will be kept in mind. It will 
be POSSible for us to think of WR, sand 

means of ensuring a fair price to the 
grower. There is n·) difference in 00-
jec.ive. If some improvements have to 
be made later on, we shall cel tainly 
look into it. 

is 
Mr. Deputy-Speaker; The q"estion 

"In ;JursuaO)ce of sub-section (2) 
of section 4A of the Indian T<irl1f 
Act, ~ 34, '.;<2 of 1934), the Lok 
Sabha her",by appJ'Oves of the 
notifiCation ef the Government of 
India in the Ministry of Comn·erce 
and Industry No. S.O. 2427, dated 
the 6th Qclober, J 961 by whicl' an 
export duty of Rs. 160 per tOllne of 
1000 kgs on seed lac and sh,'llac 
including Button lac and gament 
lac and an export duty of Rs. 125 
per tonne of 1000 kgs on all tl peS 
of lar other lhan seed lac and &hel-
lac includin,.( Button lac and gar-
nent lac were levied from the 
date of the said notification." 

The Resolution was adopted. 

Mr. Deputy-Speaker; The House 
will now stand adourned till 11 A.M 
tomorrow. 

17:03 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, 
December 7, 19611 Agrahayana 16, 1883 
(Saka). 
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ORAL ANSWERS TO 
QUESTIONS 

S.Q. 
No. 

617 

619 

620 

6z1 
6zz 

Kalinga 
Orissa 

Subject 

Tube Ltd., 

Development Plan for 
Sikkim 
Industrialisation. of rural 
areas 
Sugar Wage Board award 
Oosure of the Minimy 
of Rehabilitation 

6z3 Sugar mill machinery . 
6z3-B Death of Shri Hamman-

kjoeld 
6z4 Development of hilly 

ares of Punjab 
625 III treoanent of Indian 

COLUMNS WRITTEN ANSWERS TO 

3419-58 

3419-21 

3421-Z3 

34Z3-z6 
34 ~31 

3431-34 
3434-36 

343~39 

3439-4Z 

QUESTIONS--eDfitci. 

S.Q. Subject 
No. 

637 Indians in Ceylon 
638 Production of salt 
638·A Indian national held in 

Tibet 
639 Recognition of Bast 

German and Provisional 
Govt. of Algeria 

640 Housing Cooperatives • 
641 Marine fisheries 
641-A Indian naders in Kenya 
641-B Dock Workers (Regula-

tion and Employment) 
Scheme 

64Z Censorship on Indian 
newspapers in Napa! 

642-A Horticulture Department 

COLUMNS 

3466 
34~  

3467 
3467-68 

3469 

Survey personnel by 
PakiSIlUl 

of C.P.W.D. 3469-71 

625-A Small Units in Kerala • 
6z6 Central Board for 

Workers' Education 
Hosirey industIy 
Compulsory exports 
Installation of 
transmitters 

new 

3443 
3444 

633 Abol;tjon of portfolio of 
Minority Affairs 3455-56 

633-A Berubari 3456-58 

WRITTEN ANSWERS TO 
QUESTIONS 3458-3556 

S.Q. 
No. 
618 Investment in industries 

under Schedule' A' 
623-.'\ Cultural delegations 

going abroa-l 
6z7 
6z8 
629 

Survey of tea industry • 
Jute mills 
Institute of Machine 
Tool Design and Techno-
logy 

634 Indian Commissioners-
General for Economic 
Affairs in U.K. & U.S.A. 

635 Tibetan refugees 
635-A All India Dock Workers 

Advisory Board 
635-B Closing hoon of shops 

in Delhi " 
636 Pension cases of retired 

personnel of C.P.W.D. 

3458-59 

3459-60 
3460 
3460 

3460-61 

643 Export of tea 
644 Trade with Rupee-pay-

ment countries 
645 Film institute 
645-A Arms aid from India 

to Congo 
64S-B Murder of Mr. Lum-

umba 

U.S.Q. 
No. 

1330 

1331 

Amendments to Em-
ployees' State Insu-
rance Act 
Film Festival in Bankok 

133Z Central Research Insti-
tute for tea industIy 

1333 Cable facotry 
1334 
1335 
1336 

1337 

1338 
1339 

1340 

1341 

1343 

Factories Act, 1948 
Import of electric polea 
Public sector projects 
in Maharashtra 
Cement quota to Maha-
rashtra 
Film institute at Poona . 

Stare Trading Cor-
poration 
Small scale industries 
in Orissa 
Documentary film 
• Andhra Pradeah' 
Persona affected by 
Assam riots 
Law to abolish slavery 

1471-7Z 

3472 
3472-73 

3473-74 

3474 

3474-75 
3475 

3475 
3476 
3476 
3477 

3477 

3477-78 
3478 

3478-'79 

3479 

3479-80 

3480 
3480-81 
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WRITl'EN ANSWERS TO 
S ~  

U.S.Q. SUb;ect 
No. 

1344 Jute mills 
1345 Postal articles from 

Pakistan 
1346 Newllpaper industry 
1347 Transminer Dear Ram-

pur (U.p) 
1348 Indian traders to Tibet 
1349 Survey of National 

resources 
1350 Consulting Enginering 

concerns 
1351 Trespass by Pakistanis • 
1352 Four-storeyed houses 

for Government cu-
ployees 

1353 Treatment meted out 
to an Indian national by 
Portuguese authorities 

1354 Cable factory at Digha . 
1355 Textile mills 
1356 Berubari 
1357 Reorganisation of dis-

tricts in States 
1358 Landless labour 
1359 Fertili2er plant 

Malaya 
in 

COLUMNS 

3483 
34 3-~  

3485 

3485-86 
3486 

3487 
3487-88 

3'88 
3488-89 

3490 
1360 Development of tea 3490-91 
1361 Export and Import 

Advisory Councils 3491 -92 
1362 Sports industry in Pun-

iab 3492 
1363 Increase in cess rates of 

Sambbar salt 3492 
1364 Shortage of cement in 

Delhi 

1368 
1369 

Black Market of steel 
Industrial Development 
Plans for Puniab 
Baldev Nagar near 
Ambala city 
Calcutta auction prices 
Export of Bengal Deshi 
cotton 

1370 Jute goods 
1371 Third Five Year Plan 
1372 Assistance to old citizens 
1373 Cable factory at Thri-

punithura 
1374 Import of cotton 
1375 Re-em.ployment of reti-

3492-93 
3493-94 

3494 

3496 
3496-97 
3497-98 

3498 

3498 
3498-99 

red personnel 3499 
Development of back-
ward ueas • 3~99-3  

WRITTEN ANSWERS TO 
S ~  

U.S.Q. 
No. 

1377 

1379 

1390 

1391 

1392 
1393 

1394 

1395 

1397 

Fertili2er projects in 
Assam. Madhya Pradesh 
and Gujarat 

Seminar on consumer 
problems 

Claims of pensions, etc. 
of displaced persons 
Exports to China 
Labour relations in iron 
and steel industry 
Industries to be set up 
with Italian help 
Textile exports 
Production of film on 
Punjab, Lahaul, etc. 
Amenities in Government 
servants' colonies 
F.A.C.T., Alwaye 
Conference on safety in 
mines 
Machine tool industry 
Production of deter-
gents 
Disbursement to clai-
mants 
Newsprint 
Order 

Control 

Price of jute in Tripura 
Government-built pre>-
perties 
Rural evacuee land in 
Delhi 
Tenements for D.Ps. 
in De1hi 
Shops for D.Ps. in 
Delhi 
Staff of Rehabilitation 
Ministry 

1398 Japanese Motion Pic-
ture 'The Life of 

350c>-ol 

3501 

3501·02 
3502 

350 7 

3508 

3508 
3508-09 

3509 

3510 

35 1 C>-IJ 

35n 

35n-12 

Buddha' 3512 
1399 
1400 
1401 

1402 
1403 

Radio-active faR-out 
Mangladam 
Rehabilitation of D.Ps. 
from Jammu and Kash-
mir 
Suh-soil water in D.illU 
'H' type quarters in 
KidWBl Nagar, New 

35U-J3 
35 13'14 

3514 

Delhi 3515 
Industries in Pondicherry 3S 16 

1405 Fertili2er plant in Jammu 
and KahmirState 3516 



WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Sub;ect COLUMNS 
No. 

1407 

1409 
1410 
14II 

1413 

1414 

141S 

Terminal leave of re-
trenched employees 
Scales of pay for atomic 
scientists 
Quarters for aass IV 
staff in Andrews Ganj 
Hotel Janpath 
Export of tea 
Production and price of 
tea 
Spinnmg a ~~ 
gaon (Maharashtra) 
State Trading CorPOra-
tion 
Supply of liveries to 
C.P.W.D. mff 
Scheduled Castes Sec-
tion Officers (civil) in 
C.P.W.D. 

1416 Work-charged mff 
1417 Loans to refugees 
1419 Purchase of Jeeps 
1420 Import Trade Control 

Organisation . 
1421 Import of Trade Control 

Organisation 
1422 Corruption cases in. 

C.P.W.D. 
1423 Refund of water charges 

in Jaipur House 
quarters 

1424 Exports to Malaya and 
Singapore 

142S Radio stations in An-
dhra Pradesh 

142S-A Labour Relations ~ 
search Institute 

142S-B Misuse of newsprint. 
142S-C Collection and pub-

lication of writinga 
of Netsji Subhash 
Chandra Bose 

142S-D Major Gagarin's visit 
to India 

142S-E Dandakamya Project • 
142S-F U.K. joining European 

Common Market 
142S-G Gcncve Conference 

on Nuclear test ban 
142S-H Indians in South 

Africa 

142S-I Television for education 
42S-J D.Ps. living in Mos-

q 1!' 

3S16-17 

3S17 

3S18 
3S18-19 

3S19 

3519-20 

3520-21 

3523-24 
3524-25 

3525 
3525-26 

3528-29 

3S30 
3530-31 

3531 

3531-32 
3532-33 

3533-34 

3534 

3S34-35 

3535-36 

3536 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Sub;ect COLUMNS 
No. 

142S-K Promotion of exports 
142S-L Atomic power plant 

in Rajasthan 
142S-M Foreign tea estate 

owners in India 
142S-N Dandakarnya Project 
1425-0 Ceylon Radio pro-

gramme 
142S-P Asstt. High Commis-

sioner for Pakistan 
in Shillong 

1425-Q M's Bharat Kala 
Kendra (P) Ltd. 

142S-R Central Information 
Service 

142S-S Indian Military At-
tache at Cairo 

142S-T Nuclear explosions 
by U.S.S.R. 

1425-U Misleadmg references 
about India in. U.S. 
reference books 

1425-V Arrest of Survey Offi-
cer 

1425-W Dalmia concerns 
142S-X Indian Chancery 

building in Karachi 
1425-Y Foried passports 
I42S-Z State Trading Cor-

poration 
142S-AA Indians with forged 

passports arrested 
in Pakistan 

142S-BB Assam tea industry . 
I425-CC Birla cotton spinn-

mg and Weaving 
Mills Co., Ltd., 
Delhi 

1425-00 SerVant quarters in 
Kashmir House, New 
Delhi 

142S-EE Heavy Industry in 
Jammu and Kashmir 
State 

1425-FF Assam Tea 
142S-GG Training of Labour 

Welfare Officcrs 
142S-HH P.M.'s appeal on 

Emotional ~ 
gration 

142S-II Houses and shopa of 
Sindhi refugees in 
Gondia 

1425-II Out of tum allotment 
in Ramkrishna-
puram, New Delhi 

3537 

3537 

3537-38 
3538 

3538-39 

3543-44 

3544 
3544-45 

3545 
3546 

3546 

3549 
3S49-50 

3551 

3552-53 
~, J 



WRlTl'EN ANSWERS TO 
-QUE$TIONS--contd. 

U.S.Q. Subject 
No. 

1425-KK Up-grading of Com-
putor8 poBtB in " Go-
vermnent of India 
Printing Presses ' 

1425-LL ImpOrt Control Or-
gtnisation . 

142S-MM Press telegrams 
from West Pak!stan 

I42S-NN Setting up of trans-
mitters 

142S-00 Amphibious c:ycle • 

OBITUARY REfERENCE . 
The Speaker made a reference 

to the passing BWIIY _of 
Shri KanayaIal Nanabhai 
Desai who was - a member 
of the Fint !.ok Sabha; the 
Constituent 'Assembly 
of India and the Provisional 
Parliament 

~ members stood 
'-In'iiIence for a short while 
as a mark of respect. 

CALLING ATTENTION TO 
.. MATTER OF URGENT 

PUBLIC IMP9RTANCE 

Sbri PuDDOO8e called the 
attention of the 'Minister 
of Labour arid Employ-
ment and PJanning ,to the 
failure to observe the di-
rectives of the Planning 
Commission' - in "'the 
implementation of 
the Keraia Agrarian Rela-
tions Act leai1iDa' to lArge 
lC8le eviction·of tenants, 
widespread "diseoritent. 
qitation, mass arrests and 
repressiOli; - . 

The Deputy Minister of 
Planning (Shri S. N. 
Misbra) laid on the Table 
a atRtemeilt -in regard , 
thereto. - " -

PAPF.RS LAID ON THE 
TABLE • 
(I) A copy each of the follow-

ing papers :--
(f) (a) Anonal Report of 

the HiniluataD Cables 
Umited"- Burdwan, "(or 
the year ~  along 
with the -AUWted Ao-
counts and the cmiunmts 

h ~a  
1600 (Ai) ~  ' 
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PAPERS LAID ON TH& 

COLllMNB 

3SS3 

3553-S4 

3S54 

3555 
3S5S-S6 

3556 

35S9-61 

~ ~  
Auditor General there-
on, under sulHettron 
(I) of section 619A of 
the Companies ,Act, 19S6. 

l6) Review by the Govem-
,ment of the working 
of the above' com-
pany. 

(ii) (Ii) Annual Report 
of tho Nahan Fbuil-
dry Umited, Nahan, 
for the year 1960-61 
alcng'with the.Audit-
ed Accounts and 
the comments of the 
Comptroller and 
Auditor General 
thereon, under 'sUb-
section (I) of section 
619A of the cOlllJllllUes 
Act 1956. 

(6) Reveiw by the Go-
vemment of the work-
ing of the - abOve 
Company-

lii.) (Ii) Annual Report 
of the Plaga .. Tools 
Corporation Limit-
ed, ,Hyderabad, 'for 
the 'year 1960-61 
along with the A u-
dited .. Accounts· -and 
the comments of the 
Coml'trollel and 
A uditor General 
thereon, uniIer sub-
section (I) of sec-
tion 619A of -the 

a ~ Act, .1956. 
(6) Reveiew by the 

GOV\!lnmeiit of the 
working - - of ' : ,the 
above COlJ:olation: 

(if}) (a) Annual Report 
of the Heavy En-
gineering Corpora-
tion Limited, Ranchi, 
for: 'the -year 1915\:):.61 
along ,with the Au-
dited AccoUnts and 
the comments of 
the Comptoller and 
A uditor General 
thereon, under sub-
section (I) of section 
619A of the Com-
panies Act, 1956. 

(6) ReView 'by the Go-
vernment 'of -the 
worldIig cf'the above 

~ ra  .• 
(f}) Annual -Report cf 

the • National PIc-
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ductivity Council 
for the year 1960-61. 

(of) Report of the Indian 
Productivity Tea,m 
on Stores and Inven-
tory Control in U.S. 
A., Japan and West 
Germany. 

(oi.) Report of the Indian 
Productivity Tea,m 
on Supervisory and 
Operatives Training 
in Japan, U.S.A. and 
West ~  

~  A statement of cases in 
which the lowest tenders 
had not been accepted by 
the India Store Depart-
ment, London and the 
India Supply Mission, 
Washington, during the 
half-year ending the 30th 
June. 1961. 

REPORT OF COMMIT'DEE 
ON PRIVATE MEM-
BERS' BILLS AND RE-
SOLUTIONS PRESENT-
ED. 
Ninty-first Report waa pre-

sented. 

REPORT OF ESTIMATES 
COMMITTEE PRESENT-
ED. 
Hundred and Forty-eighth 

Report was presented. 

REPORT OF PUBLIC AC-
COUNTS COMMITTEE 
PRESENTED. 
Thirty-ninth Report was 

presented. 

LEAVE OF ABSENCE. 
(.) The following members 

Were granted lewe of 
absence from the sittings 
of the House : 
(I) Rani Manjula Devi, 

(2.) Shri Sarangadhara 
Sinha, (3) Shri Laxmi 
Narayan Bhanj Dec, 
(4) Shri B. Pocker, (5) 
Shri T. R. Neswi, (6) 
Shri Nemi Chandra 
Kasliwal, (7) Shri Kan-
sari Halder, (8) Shri 
Dwarka Nath Tiwari, 
(9) Shri U. Muthura-
malinga Th ... ar, (10) 
Shrimati 110 PalchQll-
dhuri, (II) Shri V. N. 

3562 

COLUMNS 

LEAVE OF ABSENCE-con!d. 

Swami, (12.) Her High-
ness Maharani Vijaya 
Raje Scindia of Gwa-
liar, (13) Shri Narasin-
gha Malia Deb, and 
(14) Shri Kanhaiyalal 
Khadiwala. 

(ii) The absence of Shri-
mati Lalita Rajya Laxmi 
from the 7th March to 
tho Sth May, 196 I (Thir-
teenth Session) was con-
doned. 

DEMANDS FOR SUPPLE-
MENTARY GRANTS 
(GENERAL),I961-62. 356&- 84 

Further discussion on the 
Demands for Supple-
mentary Grants in res· 
pect of Budget (General) 
for 1961-62. concluded. 
The demands were voted 
in full. 

Bll.L LNTRODUCED 
Appropriation (No. S) Bill, 

1961. 

BIJ.LS PASSED. 3586-3672. 
(.) The Deputy Minister 

of Finance (Shri B. R. 
Bhagat) moved for consi-
deration of the Appro-
priation (No. S) Bill, 1961. 
The motion was adopted. 
After c1suse-by-clause 
consideration the Bill was 
passed. 

(ij) The Minister of IndUS-
try (Shri Manubhai Shah) 
moved for consideration 
of the Indian Tariff 
(Amendment) Bill. 
The motion was adopt-
ed. After clausOolby-
clause consideration the 
Bill was passed. 

(iii) The Minister oC Edu-
cation (Dr. K. L. Shri-
mali) moved for conside-
ration of the Visva-Bharati 
(Amendment) Bill. The 
motion was adopted. 
Under the caluse-by-
clause consideration cluse 
IS was negatived and the 
othen were adopted. 
The Bill, as a,mended, was 
passed. 

(io) The Minister of Edu-
cation (Dr. K. L. Shri-
mali) moved for conside-
ration of the Delhi U ni-
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Bll.LS PASSEI>--cmud. 

venity (Amendment) 
Bill. The motion was 
adopted. After clause-
by-clause consideration 
tbe Bill was passed. 

RESOLUTION ADOPTED. 3673-84 
The Deputy Minister of 

Commerce and Industry 
(Shri Satish Chandra) 
moved a resolution reo 
Export duty on lac. He 

RESOLUTION ADOPTED-
ctmtd. 

also replied to tbe debate. 
The Resolution was adop'. 
ed.! 

AGENDA FOR THURS· 
DAY, DECEMBER 7· 
1961/AGRAHAYAN.A 16, 
J883(Sab}-
Discussion on tbe motion 

.... International Situa-
tion. 

GMGIPND-LS-II-115oo (Ai) LSD-1S-I2·61-9OQ. 
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